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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 20, 1973/Phalguna,
1894 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

I Mr. SPFAkER in the Chair]

INTRODUCTION OF NEW MINIS-
TERS

T H t PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY. MINISTER 
OF ELECTRONICS, MINISTER O r  
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE 
(SH RIM ATI INDIRA GANDHI): Mr.
Speaker, Sir, I have pleasure in intro-
ducing to you, and through you to the 
House my new colleagues: Shri Bhola 
Piiswan Shastri, Minister of Works anil 
Housing, Shri K. Raghu Ramaiah, 
Minister of Parliamentary Affairs, 
Shri Dev Kanta Barooah, Minister of 
Petroleum and Chemicals, Shri L. N, 
Mishra. Minister of Railways, Shn Man- 
binghji Bhasaheb Rana, Minister of State 
in the Ministry of Shipping and Trans-
port, Shri Surendra Pal Singh, Minister 
of State in the Ministry of External Aff-
airs, Shri Arvmd Netam, Deputy Minister 
tn the Ministry of Education and Social 
Welfare and in the Department of Cul-
ture, Shri Janaki Ballav Patnaik, Deputy 
Minister in the Ministry of Defence, 
Shri Pranab Kumar Mukerjee, Deputy 
Minister in thc Ministry of Industrial 
Development, Shri Sukhdev Prasad, 
Deputy Minister in the Ministry of Steel 
wd Mines, Shri Kondaji Basappa, 
Deputy Minister in the Ministry of 

Health and Family Planning, Shri Ziaur 
Rahman Ansari, Deputy Minister ;n the 
Ministry of Industrial Development and 
Shri ' SUbodh Chandra Hansda, Deputy 
Minister jn  the Ministry. pf Steel and Mines.

33ZI L -S ^ l .

MR. SPEAKER: Congratulations to
all of them.

ORAL ANSWERS TO QUESTIONS
* Import of Power Generation Equipmeut 

+
. *1. SHRI P. M. MEHTA:

SHRI M, S. SANJFEVI RAO-

Will the Minister of IRRIGATION 
AND POWER be pleased to state.

(a) whether Government propose to 
import power generation equipment to 
ensure early completion of Power Plants;

(b) if so, the total amount oi equip-
ment to be imported; and

(c) the count! y from which it will Iv 
impelled1*

THE DEPUIY MINISTER IN THF 
MINISTRY O r  IRRIGATION AND 
POWLR (SHRI BALGOVIND VERMA)
(a) to ic). A statement is laid on the Table 
of the House.

STATEMENT

(a) The Fifth Plan proposals of the 
Ministry of Irrigation and Power envisage 
the installation of 21.8 million KW ot 
power generating plant during thc Fifth 
Plan. This figure is not yet finalised, lho 
indigenous manufacturing plants are ex-
pected to manufacture a large portion of 
thc required plant. Some plant mav 
have to be imported to meet the target 
of thc Fifth Plan. Also special equip-
ment like pumped storage equipment, 
large sized diesel generating sets not 
manufactured so far in the country will 
have to be imported. A Committee 
under the Chairmanship of Shri Narain 
Dutt Tewari, Minister for Power and 
Finance, Uttar Pradesh has been set up 

to determine as to what extent the inch*-
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genous manufacturers can meet the re-
quirements and to what extent it may be 
necessary to resort to import.

(b) The quantum of equipment to be 
imported will only be known after the 
Fifth Plan proposals are finalised and 
the Report of the Committee is submitted.

(c) The decision as to thc country 
liom  which the equipment will be im-
ported will depend on various factors 
such as delivery period, terms and condi-
tions offered by the supplier for the 
supply of equipment, financial atiangc- 
ments and technical know-how lor colla-
boration etc.

SHRI P. M. MEHTA: May 1 know 
from the hon. Minister whether the Com-
missioning of several power projects has 
been held up because of (he delay m 
the supply of equipment from thc 
indigenous manufacturers and if so 
whether the Government have looked into 
the circumstances which have causcd 
d e lay  in the supply of equipment?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) Yes, 
Sir; in some cases there has been some 
delay in the delivery of the equipment 
and we are taking every step to see that 
these delays are reduced to thc minimum

SHRI P. M. MEHTA: May 1 know 
whether this delay has led the Govt'in- 
ment to revise the import policy ;'n j to 
what extent the imports will solve the 
present power crisis and to what extent 
it has helped till now?

DR. K. L. RAO: Thc hon. Member^ 
are aware that power projects tak» five 
years for being commissioned Whe*"^r 
we import machinery or make them indi-
genously, future projects will take time 
In the present period of shortage what 
we can do is to accclerate the commis-
sioning of units already sanctioned, which 
means avoiding delay as much as possi-
ble' -in. indigenous manufacture and that 
is what we are doing.

SHRI S. R. DAMANI: A few days 
back the hon. Minister of Industries re-
ported in the House that all the heavy

electric plants are capable of manufac-
turing thc needed plant and machinery 
for generation of power whereas the U.P. 
Minister for Power and Finance who 
is chairman of the committee oi Slate 
Ministers to go into this problem ha»
stated that many critical items have to be 
imported. May I know from the hon. 
Minister which view holds good?
Secondly, how many orders have been 
placed with manufacturers indigenously 
and how many aie proposed to oe im-

• ported so that the Fifth Plan power ex-
pansion programme does not sufli r

MR SPEAKER: This was given in 
the Statement already.

DR. K, I . RAO: The Committee
which we have appointed to go into 
this question as to what extent we should 
have indigenous manufacture and to
what extent we should import has not yet 
submitted its report. It \*ill take 
another two to three months. Unless the 
report comes, we cannot take the state-
ment of any particular minister as the 
opinion of the committee. So far as the 
present planning for the fifth plan is 
concerned, we have sanctioned so far 10 
million KW out of which 8 million 
KW of power has been placed on indi-
genous manufacture. As far as possible* 
we are placing the indents on indigenous 
manufacturers. Whether we should go in 
for import or not will depend upon the 
recommendations of the committee, whose 
report we are expecting in another two 
or three months.

SHRI B. S. BHAURA: May I know
whether it is a fact that 50 generators 
were imported and they are lying unutilis-
ed in Punjab? You might have read 
about it in the newspapers. Is Govern-
ment going to institute any enquiry to  
find out who is at fault?

MR. SPEAKER: Please try to be
relevant.

SHRI B. S. BHAURA: It is rclevmt.
MR. SPEAKER: If you are to judge 

the relevancy, why should I sit here?

SHRI R. S. PANDEY: It has been
decided that 21.8 million KW would be
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generated in the fifth plan. But they We are trying to expedite them as much
have not determined what would be the as possible. If it i^  not possible to set
quantity of equipment which would be all the equipment necessary to reach the
imported from abroad. Since we have
spent a lot of money on the Heavy Elec-
tricals, Bhopal, may I  know what are the 
indigenous equipment we are going to get 
frocn there so that we may save foreign 
exchange?

MR. SPEAKER: How is Bhopal
coming into this?

DR. K. L. RAO: 21.8 million KW
is the target fixed by the Ministry of 
Irrigation and Power. The actual figure 
has not yet been decided. It depends on# 
what the Planning Commission is going* 
to fix. Whatever it might be, our en-
deavour will be to place as many orders 
on indigenous manufacturers as possible. 
Still if we find that we will not be able 
to produce all the equipment, we may 
have to import some equipment.

• nsr st sjt  %
t  3ft % 9cfT*T I  f% faspsr 
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DR. K. L. RAO: There has been
some delay in commissioning some pro-
jects on account of the delay on the part 
of the indigenous manufacturers tp deli-
ver tbe equipment as in the cape of 
Ukai project in Gujarat and so on. 
There has been shortfall in power pro-
duction Hue to the fact that some of 
these projects have not come on line*

target of the fifth plan from indigenous 
sourccs, we will have to import tbe
necessary equipment because we cannot 
allow power shortage to develop, as it 
hinders the growth of the country in the 
industrial and agricultural sector.

^ ” *9^  *ft f e r r  m \  I  \
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MR SPFAKER It is in the statement.
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Malaviya Committee Report on O.N.G.C.

+

*2. SHRI K. LAKKAPPA:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) Whether Government have con-
sidered the Malaviya Committee Report 
on the working of the Oil and Natural 
Gas Commission;

(b) if so, the recommendations accepted 
by Government; and

(C) if not, when the final dec sion in 
this regard is likely to be taken ?
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THE MINISTER OF PETROLFUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH) (a) to (c). As had been 
intimated to thc lo k  Sabba on Novem-
ber 14. 1972, in answer to Starred 
Question No. 29, final decisions of the 
Government on the various recommenda-
tions made in thc Malaviya Committee 
Report, would have to await the observa-
tions which thc Committee on Public 
Undertakings may like to make on those 
recommendations. For this purpose, 
copies of the Report were made available 
to the C.P.U. immediately after the Re-
port was presented to the Government 
Meanwhile, the Government are in the 
process of giving their considered views 
on the recommendations made in the 
various Chapters of the Report, to the 
C P U .

1 may add that, concurrently, the Con-
sultative Commitiee of the Petroleum and 
Chemicals Ministry is also considering this 
Report..

SHRI K. LAKKAPPA: Sir, I welcomo 
this new Minister holding the portfolio 
of the Ministry of Petroleum and Chemi 
cals. 1 hone and trust that the hon 
Minister will give cogent reasons and 
convince the House for not yet implement-
ing the Report on the working of the 
O.N.G.C. Thc Malaviya Committee has 
suggested certain revolutionary changes 
to streamline the working of thc O.N.G.C. 
Jt has been the subject-matter of criticism 
and charges have been levelled against 
the functioning and working of thc
O.N.G.C. I would like to know the 
very purpose of appointing such an expert 
committee to go into the working of thc
O.N.G.C. when the committee has sub-
mitted a report and action has not been 
taken by the Government to implement 
the report. What are the reasons for the 
delay on the part of the Government to 
take such steps to implement the recom-
mendations made by the Committee.

SHRI D. K. BOROOAH: As I men-
tioned in my main answer, this matter is 
*'‘*ing considered by the Committee on 
Public Undertakings. T Jiad a discussion 
with the fcliairman of the Committee on

7 Oral Answers

Public Undertakings and she said that 
they will submit their report as early as 
possible. In the meanwhile, we have sent 
our recommendations on all subjects 

except in the matter o*f organisation which 
is under our active consideration,

SHRI K. LAKKAPPA: Firstly, there
is inoidinate delay in accepting the re-
port and implementing the various sugges-
tions made in the report and, secondly, 
after the report having been submitted, 
even the prices of crude have been in-
creased The inordinate delay in accept-
ing the report is even leading to un- 
necc'.smy foreign influence on the O N .G C . 
to dictatc terms on the matter of price to 
thrir advantage 1 would like to know 
what is the leason behind circulating the 
repoit to various Committees when an 
expert committee has given this report on 
:fu- subjoct. Why ihjsc is inordinate 
delay on the part of the Government to 
implement this report ?

SHRI D K BOROOAH: The fact of 
the matter i, that ihe C.P.U. was also 
considering and studying the problems of 
iht* O.N.G.C at the time when this com-
mittee was appointed. The C.P.U. is a 
C ommittee of this House. They have said 
that they would like to give their views. 
The Government thought that due respect 
should be given to a Committee of this 
House. The Government is merely a 
servant of it.

SHRI INDRAJIT G U PTA : In view
of the fact that it is now, t  think, almost 
three years since the Malaviya Committee 
was appointed and in view aUo of fact, 
as my friend, Mr. Lakkappa, has pointed 
out, that in this intervening period the
priccs of crude oil have been increased— 
you may have seen the reports that, in 
view of 10 per cent devaluation in the 
dollar, there is a chance that the foreign
suppliers of crude may ask for a still
further increase; it may go up to three 
dollars per barrel— , in view 6f all these, 
? would ltke to  krtttw from the Minister 
whether there is real sense o f urgency 
on the part o t  the Government to see
th$t the recotttmendaion of this Committee 
particularly with regard to the setting tip
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of a separate Ministry for- oil exploration 
is not held up in this maze of different 
committtees and that urgently some steps 
are taken so that we are not left at thc
mercy of these crude oil suppliers.

SHRI D. K. BOROOAH: This Com 
mittec is a Committee of the House and 
it is on their advice that we have to delay 
formulation of our decision on the re-
commendation, The Committee has 
written to us that they would like < to 
consider it—it is a Committee of the
House—and we have suggested to ^thyni 
that they should complete their consider sv 
tion as early as possible. (Interruption) 
That is not a mutter in my hands It is a 
matter in your hands. As f said, wc have 
asked them to expedite their consideration 
and we hope that they would he able to 
complete consideration of this repor at 
an early date and then wc shall formulate 
our decisions on them.

SHRI INDRAJIT GUPTA: You will 
recall that, toward* the end of the List 
Session, I had raised a question of pri 
vilege here as to whether consideration ot 
this report by the Public Undertakings 
Committee which is also a creature of thi-. 
House, a creation of this House, can 
preclude the Ministry from proceeding 
with its consideration of the report and 
taking decisions thereon They had even 
refused to lay a copy of the repoit on the 
Table until that was raised as a matter of 
privilege. Government set up a Committee 
and it had submitted its report. Can 
action on this be held up because th 
Public Undertakings Committee also 
-chooses to study the report and give its 
opinion ? In view of the urgency of thc 
matter, should not Government consider 
some other procedure ?

SHRI D. K. BOROOAH: The pro-
cedure "Was already there. There was 
hardly the  time for me to change the 
procedure. All that I could do was to 
»sk the Chairman of the Committee to 
expedite their consideration and they have 
agreed to 'do so. And I hope, before 
long, „ we will be able to come to certain 
•definite contusions.

SHRI AMRIT NAHATA: The Minister 
is trying to shift |)is burden on to thc 
Committee on Public Undertakings. As 
far as I am aware, the Committee on 
Public Undertakings is not con-adei iny 
the report of the Malaviya Committee 
It is not supposed to do that. The Com 
mittec on Public Undertakings studies 
various undertakings. It i> studying only 
the action taken report on O.N.G.C. and 
in that connection, to the extent the 
Malaviya Committee’s report is lelevunt. 
thc Committee on Public Undertakings 
may lake that up. Even there, the Com 
mitiee on Public Undertakings had asked 
thc Minister four times in the past u> 
send thc Government’s comments on that 
report and Government h»ss failed to send 
those comments and is again and again 
asking foi time which means the Com 
mittec on Public Undertakings cannot do 
justice to this report To *»ay. firstly, 
that the Committee on Public Undoi- 
takings is sei/ed of the Malaviya Com 
mittee report is not correct; and. secondly, 
it does not absolve the Goverhment of 
the responsibility of taking a decision and 
acting upon that report.

MR. SPEAKER: The Minister has jusi 
given you the factiiial information 
(Interruptions). I will ask the Chair-

man to let me know thc full position and 
I will let you know.

SHRI P. VENKATASUBBAiAH: This 
is an extra-ordinary position. The Public 
Undertakings Committee is not supposed 
to go into the Malaviya Committee’s 
report ? May T know in this connection 
whether the Public Undertakings Com-
mittee has asked the Government not to 
implement those recommendations till they 
consider the report ?

MR. SPEAKER: I will let you know 
the position after T consult the Chair-
man (Interruption O

SHRI P. VENKATASUBBATAH: Let 
him answer.

SHRI K. LAKKAPPA rose—

MR. SPEAKER: May I request you.
Mr. Lakkappa, to pleaAe sit down. ? This
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is the first day for the Minister in thc
House___ (Interruptions). He may not
be sure of the position. As we examined 
last time lalso.. . .  (Interruption*). Will 
you please sit down ? I will consult the 
Chairman of the Committee on the subject 
and shall let you know where we stand 
on this matter. This was quite a burning 
issue in the last session and it has also 
come up again. I think we should wait 
for some titne. I will call the Chairman 
to let me know thc position and shall let
you know in the House-----(Interrupt
tions).

DR. KAILAS: Repeatedly the Public
Undertakings Committee Chairman had 
written to the Ministry for their com-

ments on the Malaviya Committee's report, 
Hence the Minister is correct that the
Committee on Public Undertakings was 
trying to get the report from the Govern-
ment and their comments on it.
Till then Ministry should not im-
plement the recommendations was thc 
intentions of P.U.C. That is why the 
process has been delayed.

SHRI D. N. T1WARY: The Consulta-
tive Committee of the Ministry is having 
a meeting on the 22nd and they are going 
to consider it and afterwards it will be 
sent to the Public Undertakings Com* 
mittee. It will take 0 week only to send 
this report to the PUC. We are con-
sidering it on the 22nd.

SHRI INDRAJIT GUPTA: What is
the locus standi of the Public Undertak-
ings Committee in relation to another 
Committee set up by the Government ? 
PUC is a committee set up by this House 
to go into the working of the public 
undertakings. It is not expected to go 
into a report of a special committee set 
up by the Government. It is an extra-
ordinary procedure.

MR. SPEAKER: I  think it is quite an 
extra-ordinary procedure. But, before I 
come out with my observations, I want to 
know the position as to how things stand. 
The Public Undertakings Committee was 
Jteen to consider this report v * i  this 
apeart was sunt to them . . . .

SOME HON. MEMBERS: W hy?

DR. KAILAS: By passing the Public
Undertakings Committee, the Malaviya 
committee was appointed. Naturally, the 
PUC would like to examine it.

SHRI BHAGWAT JHA AZAD: Sir. I 
rise on a point of order___

MR. SPEAKER: I am passing on to-
the next question.

SHRI K. S. CHAVDA: In spite of the 
fact* that it is Question-Hour, you allowed 
a discussion regarding this point. That is 
why 1 request you that only ten minutes 
should be given to each question. On an 
average, not more than ten minutes 
should be given to a question.

SHRI A. P. SHARMA: In thi> con-
nection I want to seek a clarification: 
whether a committee of this House can 
ask the Government not to implement the 
recommendation of another . committee ?

MR. SPEAKER: Please sit down.

Bhfan Kund and Rengali Dam Project*

*3. SHRI ARJUN SETHI:
SHRI DEVENRA SATPATHY:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a ) whether the Project reports of Bhim 
Kund and Rengali major Dam projects are 
under detailed examination in the Central 
Water and Power Commission;

(b) if so, how soon they are expected 
to get clearance; and

(c) the amount advanced to die State 
Government of Orissa to expedite the 
preliminary works on these two projects?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a ) tb  (c ). A statement is
laid on the Table of the House.
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Statement

(a) to (c). The Rengali Project Re-
port (Stage—I) was received by the 
Central Water and Power Commission 
from the Government of Orissa in July, 
1972. In October, 1972 a Supplementary 
Report was also received relating to flood 
control ?nd power generation aspects. The 
Report was examined by the Central 
Water and Power Commission and placed 
before the Technical Advisory Committee 
on 4th January, 1973. The Committee 
observed that the report did not contain 
the estimates relating to embankments*to* 
be constructed downstream of the dam as 
part of the flood control measures anJ 
these estimates are necessary before a 
view on the project couM be taken. 
Information regarding cost of embank 
nifnts was received on 23rd January, 1973 
and is now under examination.

On a suggestion in 1971 to take up 
the Bhim Kund Multipurpose Project as 
n flood control measure, the Orissa Gov-
ernment furnished in September. 1972 
replies to the comments of Central 
Water and Power Commission. Some 
additional information is still awaited.

Thc question of releasing funds for 
preliminary works will be taken up soon 
after the projects are approved.

SHRI ARJUN SfcTHI: I want to
know from the hon. Minister whether they 
have received the complete project re-

ports of these irrigation schemes.

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): All 
these 'projects £an he multipurpose in 
character: that is, they can control thc 
flood, they can be useful for irrigation, 
they can be useful for power production. 
When the State Government submitted a 
multi-purpose project which involved a 
huge amount of money what we suggest 
ed to the State Government was to con-
fine themselves to the control of the flood 
bi the first instance and to remodify the 
project for control of the flood in Orissa 
In the first instance and the views are 
Awaited from the State Government.

SHRI ARJUN SETHI: I  want to

know whether they have not received the 
project report of the Bhim Kund project 
and further, I  want to know whether they 
have taken any action to e\peaite th<* 
project for thc early execution and con-
trol of flood in these rivers, especially 
the Baitarni river.

DR. K. L. RAO: That is what I said
already. The Government of India wants 
to give priority to control of flood in that 
area. That is why we have called foi 
this information and we are awaiting the 
project fiom thc State Governin'"*

* SHRI CH1NTAMANI ,
It is something mysterious for ^  
understand the answer given. It u now 
1973 and this has been going on for so 
many years and I am really surprised how 
the project report itself has not come up 
to the Central Government for approval. 
I would like to know from the Mimstei 
whether the technical approval for 
Rengali project was c’ven or not. hoi 
Bhim Kund, how long will u like foi 
giving technical appi.'vul?

DR. K. L. RAO: 1 havv* already sub-
mitted that these projeets are capable of 
giving three types of be’ ef's On. in 
flood control, the other in power produc-
tion, the other is irrigation Arc* the 
project which we received, the Rengali 
project was costing huge amoun* of 
Rs. 116 crores. it is a big project. We 
wanted to take up the project to control 
the flood in the first instance. That will 
cost about Rs. 50 crores. Once we do 
the first stage, aCterwunis, lh? utner states 
could follow, but we w»nteJ to give firs 
priority to the flood control. That is what 
we are trying to do and we have 
received all the details in regard to this 
Rengali project a n l it wit! be put up 
before the Advisory Commit; je to pro.'ee 1 
further. The report regarding Bhim Kund 
is awaited.

SHRI PRIYA RANJAN DAS MUNSl: 
In the statement. <i has been saM like this. 
It is really very peculiar for us to no; 
that in the past it had bee.i said that a 
the Committee did not submit the rerort 
for the cost of thc embankment, so the
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Government could not take a decision. 
Here in the statement it has been said 
that the ComrmtVc has submitted the 
report on the 23rd of January. This is 
about the actual cost of the embankment. 
We are told that ints undei considcjn- 
tion. So we Want to know what minimum 
time will be required in spite of their 
submitting this leport, including thc cost 
o f the embankment, to support this 
scheme.

DR. K. L. RAO it will take about 2 
or 3 months; t i< »nidcr the process c f 
examination. 1 will be pir up before the 
next Advisory C ovn» tU’i. The Ad\is’oi^' 
Committee meets once in a month or once 
in two months and it Will be put up before 
ihe next AdvUo-v' Committee

Setting up Fertilizer Plants in Collabora-
tion with Toyo Engineering Corporation 

of Japan

+
*5. SHRI SAROJ MUKHERJEE:

• SHRI K. BALADHANDAYUT- 
HAM:

Will the Minister of PfcTROI KUM 
AND CHEMICALS be pleased to stale:

(a) whether there is a proposal to set 
up live new fertiliser plants in collabora-
tion with Toyo Engineering Corporation of 
lapan;

(b) if so, the sailent features of the 
projects and Government's decision in the 
matter; and

(c) Whether Government have consider-
ed thc possibility of building the fertiliser 
plants without any foreign collaboration?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) to (c). An offer tws 
been received from Engineers India 
Limited—a public sector undertaking 
under this Ministry—for setting up of five 
fertilizer plants in collaboration with Toyo 
Engineering Corporation based on credit 
assistance from Japan. The offer, which 
is WJttf evaluated, covers the setting up of 
five fertilizer plants—three at inland loca-
tions t a e d  on 900 TPD of ammonia and 
two a t port locations for the production of

nitrogenous and complex fertilizers based 
on 1300 TPD of ammonia. The total 
rupee cost of the five projects would be 
Rs. 491 crores and foreign exchange com-
ponent Rs. 156 crores. These projects will 
be executed as in the case of other projects 
with maximum possible utilisation of ser-
vices and supplies available within India- 
This would mean that external assistance 
will be utilised only to the extent required 
to fill up gaps in the design and engineer-
ing fields in which efforts are being con-
tinued to secure maximum self-reliance.

, SHRI SAROJ MUKHFRJEE May I 
know from the hon. Minister whether 
Engineers India Limited has made this 
offer, in spite of thc fact that theic is no 
gap in indigenous know-how in nnr toun- 
try and no other gap is there as welP May 
I know whethei in spite of this they hjvc 
proposed the setting up of fertiliser plants 
in collaboration with foreign companies, 
for instance, thc Japanese company0

SHRI D K. BOROOAH: Certainly, so 
far as fertilizers are concerned, we have 
advanced our technology, but in thi'- chm*, 
it is a somewhat specialised type of techno-
logy for which we have to h,ive foreign 
collaboration None-the-less. oui iiit-ntion 
is that there should be maximum partici-
pation by our engineers and technologists 
in this project

SHRI SAROJ MUKHERJFE: The hon. 
Minister's reply does not satisfy me, 
because in spite of the fact that wc want 
to have a self-reliant economy, we a*e 
depending upon foreign collabotaiion.

Engineers India Limited has been given 
the main job of developing petro-chemicals 
and petroleum refineries, but instead of 
doing that, they are going into fertilisers, 
distilleries and breweries and all sorts of 
other things. They are not doing the main 
thing, and they have not set up any 
refinery.

SHRI D. K. BOROOAH; Fertiliser is 
also one of their jobs-

SHRI BHAGWAT JHA AZAD: Mey I 
know whether the yen credit that has been 
sought for in this connection for the ferti-
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liser projects has been already agreed to
-or they are in the process of being nego-
tiated, and if so, may I know the amount
·sought for?

SHRI D. K. BOROOAH: We have not
agreed to anything. It is being discussed
.and it is under consideration. So, it will
be too early to say this.

SHRI BHAGWAT JHA AZ.\D: Th:.::re
is no question of our agreement; I am
asking the hon. Minister to tell us the yen
credit that has been sought for by us. How
can we agree? We are only asking £Or ·it.
I want to know whether they have agreedr

SHRI D. K. BOROOAH: They have
given a proposal which is being considered,
.and details are to be worked out.

SHRI SAMAR GUHA:ln conducting
these negotiations with Japan, in regard to
the setting up of the fertiliscr plant>, may
[ know whether the quantum of help that
Government will get from Japan in regard
to foreign exchange has been decided and
also whether a demarcation has been made
as regards the extent to which our techno-
logical know-how would be utilised and to
what extent their know-how and technology
would be utilised? May I know whe:her
this demarcation has been made clearly
and whether the whole aspect has been
gone into?

SHRI D. K. BOROOAH: That is the
point under discussion. We are suggesting
that our engineers should have as much
responsibility as they can really bear.

SHRI SAMAR GUHA: When will it be
finalised?

SHRI D. K. BOROOAH: It is difficult
to say this. But this is under active consi-
deration.

. SHRI SAMAR GUHA: Fertiliser pro-
duction is an urgent issue. How long will
this discussion continue? It is the most
urgent issue.

SHRI D. K. BOROOAH: We have to
strike a balance between producing ferti-
liser as fast as we can and also developing
OUr own technology so that we can be self-
reliant.

SHRI P. YENKATASUBBAIAH: In
setting up these fetziliser plants in coll:.•-
boration with the Toyo Engineering Cor-
portion of Japan, may I know whether the
Government of India have taken sufficient
care to see that the indigenous raw
material, namely coal which is in abun-
dance in this country is made maximum
use of, instead of depending upon the
import of raw materials?

SHRI D. K. BOROOAH: This is 1I

proposal which is not based on coal. We
have three fertilisers factories which
are based on coal and they are being set
up. But, as the hon. Member Shri
Samar Guha had pointed out. it is a
matter of great urgency, and, therefore, it
was thought that we should go ahead with
it, because otherwise there would be a tre-
mendous gap between requirement and
production.

SHRI RAJA KULKARNI: In this
Japanese collaboration, has Government
given the management of these fiye plants
to the Japanese company?

SHRI D. K. BOROOAH: No, Sir.

SHRI DASARATHA DEB: Is it a fact
that one of the terms and conditions of
the agreement reached is that the Toyo
Engineering Corporation will be free to
bring raw materials from Japan if supplies
in India are delayed and will also bring
labour from Japan if there is some labour
trouble in these factories? If so. is this
not against the working class of India?

SHRI D. K. BOROOAH: The answer is
No (with a capital N).

SHRI K. S. CHAYDA: What
total amount involved in these
fertiliser plants?

the
new

IS

live

SHRI D. K. BOROOAH: I have already
stated that Rs. 491 crores would be the
total cost. Out of that, the foreign
exchange component will be around Rs, 156
erores.

SHRI B. Y. NAIK: The hon. Minister
stated that out of these fiVe projects, t \VO
will be on the coast and three will be
inland fertiliser plants. Has this decision
about location been taken by Engineer!'
India Ltd. or by the Toyo Engineering
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Corporation or by the Government of 
India?

SHRI D. K. BOROOAH: No decision
hag been taken. Certainly the decision 
will not be taken by the Toyo Ensmeering 
Corporation but by Engineers India Ltd. 
nnd the Government of India, which is 
more or less the same thing.

«rt irs rm ra  ^
f^F w i n  % 

t  *f>T ^nf*T?T
% rr^r SRt sfT OTFTt

f w W f  TT WTfHT if 'Z iV fi
v r w r n  *sfarcr «t t  i

w arw  fare W i  i

^ ^ iw w w w wi: w r e r  i r ^ t r  
^rrft fw w f *r

s t a r  t'^TT qfV g f  $  f^TTt

^  % f^ r  ?wr$; fa%  ^  ^5TT
w t  5tt |  i !WT T fn rn r  *?t 
^TOTHT % 37^ rj flvqf>r< f w *  «R

<* I  ?

MR. SPEAKER: I am sorry; this is
not at all relevant. :

*nr?ftaf v t  m f* ? * ’ Tp<\ m
<rm r *r «t t

* 6. sfv vmsr : m  fwfa, 
« r w  tf l*  VW 8TcTT%
^  f% :

( v )  w t  vrnsftv t i f k w n  m  
s r r fW  w $ m  fa r t  fo m  «tt

I  ; «ftr

(v ) fr, <ft w ^ sr v m  t  
flmwr % wr »RRwr f  ?

fVfa, w  * k  n m tf i  <w«r *?*<*-< 

J f r iw m N ft (w tf.fcK T *  f f ^ ^ r c V  ) : 

(v) wttct% tffwrc «pt ftsft
^  *rspn«r f a r x  w k  f?nrr 
11 fipfr *f 9rf̂ rpT % $
snfrm?r *r<rwr ^  ^  *r 
f w n r  5 ffftr% rfw  * f t t t  ?ftoT i srrsr- 
^  farapr 'a f W r f im ' « r%  ^  spft 

fin rrcnsft«r I  i *r s f w r  *n  
5nfferf??T «ii«iw ^ f w r  %

sfffftrcfaer ^  swrf^r^
f ^ n  wr |  j

5T9PT %$ : TTFZT̂r,
5*T% ^  ?(t TT̂ tTFTT HT TT^T
sm rr f ^ r  $  *tfawR v r f a v r f ^ r  

«TT I #  =RTfT5ft«T *T# aft ^

^t ppt t  5®rTpnr f%
?tf%srR ?m r % ?nft w w f  

% ^ c rre r r  ^  «tr ?t  ?n ?n x  % Tr*nr ir 

2 6 ,  1950 nrrm t
w t  v rm v c T r  wr »rt ^  

f̂ r ^  t o   ̂ f^rr? 
spt sjT̂ sqrr m % ?

vft w h r d  : 5HFT
^  |  f^F ^ft w p r *  «qT * m r

men 11 yrwfwm ^  |  fV 
v r o r  % ^ r a n r  1w t t *t  
q^gn? 17 1949 ^rfwR
$T T# *PT SFOT % «F̂ TTT
y f^ r a R  5FPRT %  % srrfbvrc ^
srw ftR i f w  w  «t t —

"sr^rnr f v m  arrarr t  fV  «nar«r 

v t  ffP w w  v r  ̂  *r$arre
^ rn: wno% 2 6
1950 % «r«r̂  mftrvR
%■ w ft*r v m tim
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cTSTT *TTOT rnsfV T O  vrPTTVt

$  f a n f  ar? sfa r*
tffasTR *PT SPvfTC m r r  *frr

smfsfRr s t t o

% s r r W r  fearr t o  i ”

stt srernr % 24
1 9 5 0  v t  s f w n r  wrr a *r y^arre 
^ r%  s t f r ^  w r  *wt f a n #  3 ? tt  fp u w x  

i s t f t  ^  t  %  w  ^  y ^ rra f  
srifafcr t  m m  wm-«rr f ^ T T

t st t  § i TrsFflf siTO r % ■’T?
?fr *r£ f F r r ^ i T  *rfarfa
srf ^Rr?t ^Pffnr ^  gsrr * f t r  trf 
ftnfcr fa*rr far w  % 3?tt srt *rta: *ft*rt 
tfV t r t  *ft srw  i «ft *far?nrrc * rk  
w g m w  % «ft %o m°  fasr qft t f t  
*ft  n f  |  i t r  «rr t o *
t  sftr ^  7 R  snft ^
srrf |  i

* f t  # c  *o r m  ^  ®5ft ^  
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^afa ^ a fR  foTT %fa^T gRTTBr ^  *T3T5T 
v t  s r k  fo r r  i j t * t  ^  % f a  ^  
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«rr 55ft f a r  s w t  *rct *n?t s fo p r fo ff 
* r r #  t  ? ^STtV SfTcT 2 ^  I  f a  fa?T

i f i w t  ^ r  m  w f t  n*ft $  w r
f a t  fNfaft < F p K  lR %  ^  ?fT9T 

* N t  * T  T$t |  ? f * T
*>- fi»_#»_. r  Pi» - -N. «v. _ *\
M fW I faTO PTtPTTcT Vt»JT T ^T

<^prR  *Ft w  ^  ^
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• f t  * fa r  ^«rm  f«ir 
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ssft srCTf ftr^rr) Ttw^lf wrer 
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’ĤPRTSDr WE*TOT % P̂TTOTT f*F0 I 
sTFT t  snfe fW 5RT
^t t ^t | ? ^afHJTT^fanrf ^ f r  
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WCRt T p T 5 W ^ t ? w  ^  ^
| f ^ T r n r ^ r ° R '  tht ^?n^»  
srnn a r^r f^ r  ^  | ,  ^ j t r  ^  
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^ j f t f ^ w f ^ ,»hrrV 3ft#rapr  
tq K fw r «rr^fg«ft > t ^ i r  
^ n r  fin ut 1 ^r% 3?TC 17  f e w r  

ftr^ r §m %  ^  ^  i t w ?
fTT ,̂ 25 ^  STjqK WFH I
irfesforrc ^ n ^ ^ s n R r n r ^  f^T  
ftcTT ^  STfBTf?T % ?fr 5T? T̂?r ^  

%ftT5T 55# ^  % s f w f f  ?WT ^  
^  fawn 1 1% w n  «ftr qr 

^ r re r c « p tf^  1 ^ s n f a f s r l  wwt  
m x  m m  ^  t  ^
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fW T  ^ T S R T ^ fW

9 r r ^ r  |  t

T * $ t t  : fa fa
i m z m  q*rr t w  |  s^r *rre% *r ?

. . . . ( * w h ) .........s m  w m

m  ^  f w  i

3f h t  M sr w s t *  i? w  t t

t  fjT?T  ̂ % *ft*ft *fit T R  ?ft 
3 f T T ^ t^ ?  fa fa  «P?t T O  |

*TTR% $  ?

«ft *ftf*rorar fa? wtatf : rrrpff 
srfTtsr % t f t  «ft s t t t  m  ^
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|tT 5*rf*p7 sfcff THT sft' 3TT

rfV |  i ........... (®Bf**m)

‘ sft ito •$*<> <W*.d : WT 3*T WT 
% snarer ^  ^  *r*t ^ r  f a  foaft tff 

ST^TR t  sflT %W* tft

y ^ srT  ̂ f f a r ' ? trfe ^ t t  t  
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frRrrsrc:

f ir  ? zrfe ^ = r m  #  »h t  ^  fa *  

sTFR?t «rfsrf?r j t f r  *t  ?ft fe^Fcr 

t ?

*ft t f f i r n w  f« $  w t a t f  :

fa ffs ftsF jsn n ?  $

m im f e f K r l  i . . ( a m m ) ...........
' i r f t  % 51  w e  ^  . . . . ( w -

W l ) . . .

V®W : Jjf 3TST wr?£faifar
1 1

w m y rg *  f a r * : 

st f t  tr?  |  f a  f«5 t f a *  s t ^ t r  % tn f t  
* m  1 3 ? &  «r *  * $  faftr * ftt * p jfr 

% fa*fa?r Sr snr faftr f?mfar trfm

^ f r  «ft s f k  t i t  ^ r q n c ^ r m  §rr 
t  ?rt f a *  s t  ^  «ng3w  % 5® Jin:

SITfkpr TTR*TT

^T STTfSTfcT ^  *TH*T, *1$ *PRT
5TRT |  ^  i t f t  *msr $  ?rff m m  i *v& 

m w m ^ t  i m i  ^  »

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 

' ISHRJ H. R. GOKHALE): J understand 
that there i  ̂ a strong feeling expressed 
By some hon. Members that the transla-
tion which had been signed by Members 
of the Constituent Assembly should ic- 
ceive its due recognition. The question 
uiises in two ways; it was posed in two 
ways. One was whether this translation 
which was, by the Constituent Assembly 
as such, as a body, not accepted as autho-
rised translation but was signed by all the 
Members, can be regarded as an authorised 
text of the Constitution. The other part 
of the question is whether it can be 
regarded as authorised translation of thc 
Constitution. It is not necessary for me 
to explain the implications of its being 
accepted as authorised text; if it becomes 
thc authorised text, najurally Courts 
will have to look at it as the origi-
nal Constitution itself; just as the original 
English, the same of original Hindi. I  his 
raised many doubts and the question is 
certainly not free from difficulty, while 
the view expressed by many Members is 
that it has been signed by Members of 
the Constituent Assembly—by all the 
Members J am told—it should be regarded 
not only as authorised translation but also 
as authorised text. Since there was diffe-
rence of opinion as to the legal aspect of 
the matter, the Government referred the 
question to tbe Attorney General; it was 
a long time back. There is difference 
of opinion among Members o f  the House; 
many have met me; this was diseased in 
the Hindi Advisory Committee and we 
tpok their views also. They recommend-

e d  that it was not enough to  take the 
opinion of the Attorney General; we took 
the opinion of another distinguished 
Member of the Bar and a third one has 
also been asked add we are wafting for
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his answer. We have 00 prejudice one 
way or the other. Bat the question is 
whether we should accept that translation 
as authorised text, as authorised translation 
or not. We cannot place ourselves in 
an anomalous situation where the courts 
will say that this is not the text and we 
will not look at it. Therefore we want to 
be sure of it; there is no prejudice and 
there is no hesitation in considering that 
also.

SHRI SHYAMNANDAN) MISHRA; 
You have taken 22 years.

Erosion of Ganga in Murshidabad District 
Down-Stream Farakka Barrage 

+
*7. SHRI TRIDIB C'HAUDHURI.

DR. H. P. SHARMA:

Will the Minister of of IRRIGATION 
AND POWER be pleased to state;

u )  whether the attention of Govern-
ment has been drawn to thc stjiemcnt 
nv.ide by Shri A.B.K. Ghani Chowdhury. 
Minister of Irrigation and W'atei ways. West 
Bengal to the Press in Calcutta on 27th 
January 1973 and published in all Calcutta 
papers an 28th January 1973 to thc cffcct
that the Central Government and the
farakka Bui rage authorities woie iespon- 
sible for the prolonged neglect of the
problem of erosion of Ganga tn the
Murshidabad District down-stream Farakka 
Barrage;

• b) whether the West Bengal (Jovcrn- 
itient has sent an S.OS. to the Ccntiul 
Irrigation Ministry asking for an assistance 
of Rs. 1 crore 25 lakhs; and

tc) whether C.W.P.C. and Ganga Flood 
Commission have undertaken any investi-
gation o f the problem of erosion in this 
region on expert basis?

THE DEPUTY MINISTER IN THE 
MINISTRY Off IRR1GATON AND 
POWER (SHRI BALGOVIND VERMA) 
^  to <c)« A  statement • is laid on the 
Table o f  the House. .

Statement

*a) to (c). Government’s attention has 
been invited to the reported statement 
made by Shri Ghani Choudhury, Minis 
ter for Irrigation and Wateiways, West 
Bengal and published in thc ( alcuua 
papers on 28th January 1973. It is not 
correct to say that the Central Govern-
ment and the Farakka Barrage authorities 
are neglecting the problem of erosion 01 
Ganga in Murshidabad District down 
stream of Farakka Barrage . Ei os/on 
of Ganga has been in existence tor a num 
bei of years, even as far back as 19*19, 
long before the construction of thc I arak 
ka Ban age Project wus undertaken In
1969 J inspected ihp erosion ’at Auranga-
bad and I suggested remedial measures to 
be undertaken Subsequent to that, some 
protective woiks were cairied out. Also 
the problem has been examined in great 
detail by the experts of the Central Water 
and Power Commission. Cenertal Water 
.met Power Research Station, Poona <mil 
the River Research Institute. West B«*m\il, 
in December 1971 and suggestions made 
for the construction of spins and peime- 
able spurs

The Technical Ad\isor\ Committee of 
the tarakka Banage Project also inspected 
the site in October 1972 and siUtresicvl 
that the type of protection woiks to be 
tarried out should be finalised bv the 
f ’hief Engineer. Irrigation and WUcrwys 
West Bengal after discussion with the 
Director. Poena Research Station. The 
Chairman. Ganga Flood Control Commis-
sion also inspected the site in November
1972. Estimates for the protection works 
to be can ied out have not been prepared 
and are awaited from the State Govern 
ment.

The State Government has been lequest- 
ed to expedite the preparation of cost 
estimates. The West Bengal Government 
has made a request for Rs. one crore and 
twenty-five lakhs about three weeks back-
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SHRI TRIDIB CHAUDHURJ: The
erosion of the right bank of Ganga down* 
stieam Farakka Bai rage is a question of 
life and death for the people of a whole 
sub-division in the district of Murshidabad. 
Only yesterday a former General Manager 
of Farakka Barrage, Mi. Dcbesh Mukhcr- 
jee has expressed the opinion that this 
erosion threatens the present alignment of 
the BAK loopline, National Highway No. 
34 and also the proposed Jangipur Barrage.
1 big towns Dhhulian, Aurangabad and 
Jangipur are threatened with being comp-
letely wiped out. Because of all these 
things, very recently on the 3id Febmat y 
an experts’ meeting was held at the ins-
tance of the Chief Minister of West Bengal' 
in Farakka itself and they have opined 
that about Rs. 62 crores would be neces-
sary to stop this erosion. But w j have 
been finding for sometime past there is 
a competition in passing the buck between 
the Central Government and the State 
Government of West Bengal. The C hief 
Minister and the Irrigation Minister of 
West Bengal have been saying that they 
have asked for necessary funds from the 
Centre and thc Centre is unwilling to 
grant any money on this account. In the 
statement it is said:

“Estimates for thc protection works 
to be carried out have not been prepared 
and are awaited from the State Govern-
ment.”

May I know on what basis the West Ben-
gal Government has made a request for 
Rs. 1 25 crores for this purpose and why 
so far there has been no response from 
the Central Government with regard to 
this request? May I know whether any 
proper cost estimates have been received 
from the Wesd Bengal Government or 
not and if they have been received, why 
they have not been considered and no 
response has come from the centre?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): The 
Farakka Barrage has nothing to do with 
this erosion that is taking place in the 
right bank of the Ganga. This erosion 
has been taking place since 1949 and the 
Railway lines were shifted in I960 where-
as construction of Farakka Barrage started 
•only in 1964. I  agree this is a very den-

sely populated area and it should be our 
endeavour to protect this area as far as 
possible. 1 had been there in 1969 and I 
gave some instructions for the protection 
of this area. Some work was done then 
and the work has to be further extended. 
Erosion is the characteristic ot a river and 
many erosions have taken place. Below 
the Mokameh bridge there has been very 
severe erosion. The general policy is, 
all these erosion works are to be financed 
by the State Government. In this case 
also, I suggested to the Chief Minister, 
“Please prepare the estimates and start 
thc work If any additional assistance is 
-required, it will be considered by the Gov-
ernment of India," So far no estimate 
has been prepared. Without the estimates, 
what is the use of saying, give so much 
money? The estimate must be prepared 
first. We have sent all the technical 
assistance. They have gone, discussed 
the matter and given instructions for the 
preparation of the estimate. When the 
rstimntc is piepai?d, if the State Govern-
ment is not able to meet it from its own 
finances, then it will be sent to the Plann-
ing Commission and it is for them to 
consider what assistance can be given. 
Without any estimate, how can funds be 
sanctioned?

SHRI TRIDIB CHAUDHURI: The 
hon. Minister has misunderstood my ques-
tion. It is not the purpose of my question 
to ascribe erosion due to Farakka Barrage. 
My main purpose is to elicit information 
from the Central Government whether 
they will be prepared to bear thc financial 
burden of at least a part o f protective 
works that would be needed to stop this 
erosion and whether any decision has been 
taken in this regard. With regard to  that, 
he has said that he has not received m y  

, estimate from the West Bengal Govern-
ment. The Farakka Barrage is one of 
Central undertakings, like, the Railway, 
the National Highways, and because one 
part of the Farakka Barrage project it 
threatened with erosion, why should not 
the Farakka Barrage Project Itself and the 
Central Government also bear a  p«tt of 
the cost of protective works that would 
be required? May I  know whether any 
estimates has been prepared by the Central
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Government so far as thc Central part 
off it is concerned?

DR. K. 1 RAO; None of the part of 
ilie Farakka Barrage project is threatened. 
The State has to prepare an estimate and 
send it cm to us. If the State is not able 
to find finances from its own .soui ces, the 
Planning Commission will naturally con- 
udei and give assistance.

SHRI SAKTl KUMAR SARKAR: In 
view of the icply given by the hon. Minisr 
ter, may I know whether it is a fact that . 
this <*ort of danger Was apprehended by 
Mr R. B Chakravartty and Mr. Daves 
Mukerjee, ex Chief Engineers and was 
pointed out to Dr. K I . Rao and he 
ignored it If so, may not the West Bengal 
Government claim that the entire cost 
of stopping erosion should be borne by 
the Central Government? It is the res-
ponsibility of thc Central Government 
entirely

DR. K. L. RAO: Thc erosion is not 
due to the Farakka Barrage at all. There 
is a technical advisoiy committee headed 
*>v Mr. MiUa. They are of the opinion 
that this has nothing to do \%<th the 
Farakka Barrage.

SHRIMATI MAYA RAY: The hon. 
Minister made a trip to West Bengal in 
1969. May I invite him to make another 
trip to West Bengal to see the situation 
for himself and have a detailed discussion 
with the authorities concerned on the 
whole of the Farakka Barrage.

MR. SPEAKER: That is a suggestion 
for action.

DR. K. L. RAO: As I said in the very 
beginning, this area is a highly densely 
■populated area. It needs to be protected. 
I accept it myself.

SH «I SAMAR GUHA: Although the 
lion. Minister has said that this erosion

has no connection with the Farakka Bar-
rage project, may I  tyow whether there is 
a probability that the linking of Ganga 
with Padma may threaten the Farakka 
Barrage? He has said that West Bengal 
Government has made a request for Rs 
1 25 crores, about three weeks back Is 
it an ad hoc request or based on an esti-
mate**

DR. K L. RAO It is an ad hoc 
request.

SHRI KRISHNA CHANDRA HAL- 
DER: I would like to know from tht hon 
Minister whether the unscientific and in-
correct decision taken in 1963 by Dr 
K I . Rao himself, ignoring thc correct 
design and opinion of the high powered 
Technical Advisory Committee and expert 
engineers of the Farakka Barrage Pio/ect, 
including two former Chief Engineers 
one of them was Mr. R. B Chakravartty 
who resigned on account of differences 
with Dr. K. L. Rao— of the Farakka 
Barrage Project is responsible for the viru-
lent erosion in Murshidabad and Ma’da 
districts, and whether the Irrigation Mini-
ster is going to rectify the error and sanc-
tion Rs. 2 crores for rivetment-cum-iecti- 
fication scheme to prevent the virulent 
erosion, and if not, he should quit.

DR K. L. RAO: I have emphatically 
said that the erosion has nothing to do with 
the Farakka Barrage at all. Nothing 
was done against the advice of tbe Techni-
cal Advisory Committee. At every stage 
the Technical Advisory Committee was 
consulted and everything was done accor-
ding to the advice given by the Commit-
tee. This erosion, as I have submitted al-
ready, started in 1949 in that area. The 
construction of the barrage was in 1964. 
The erosion that has taken place has no-
thing to do with the Farakka Barrage at 
all.

MR. SPEAKER: The Question Hour 
is over.
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WRITTEN ANSWERS TO QUESTIONS
Paid-up Capital of Proposed Chlorine and 
Caustic Soda Plant in Madhja Pradesh

*4 SHRI DINESH JOARDER Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state.

(a) the total paid up capital of the pro 
posed chlorine and caustic soda plant to 
be set up in Madhya Pradesh,

(b) thc percentage of shares m th* total 
capital held by thc House of Binputs 
State Government and others, and

(c) whether Govcinmcnt have promised 
full control of the management in th ' 
plant of the House of Bangurs/

THF MINISTFR OI PFTROIFHM 
AND CHEMICAI S> (SHRI D K 
BOROOAH) (a) to (c) The authorised 
share capital of thc proposed compinv to 
be set up for implementmp the caustu 
soda prdjtct b> Madhya Piadesh Audvo 
giV Vikas Nigam would be Rs 5 cioics 
suitably divided between equity and cu 
mulative redeemable prefeience shnc 
No proposal has been received about 
participation m shaie capital b> the Ho u ' l 
of Bangurs in the proposed project
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Accident at Baramura Oil and Natural Gas 
Exploratory Centre in Tripura

*9 SHRI DASARATHA DEB. Will thc 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state.

(a) whether the attention of Government 
has been drawn to the accident that 
occurred at Baramura Oil and Natural Gas 
exploratory centre in Tripura during the 
month of December, 1972,

(b) the nature of damage caused; and

(c) whether any investigation hbs beet* 
made or is being made to find out the 
causes as well as to fix m ptasttriiify fo r 
the accident?
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K- 
BOROOAH): (a) Yes, Sir.

(b) On. the 19th December, 1972, after 
dulling at Baramura Well No. 1 had 
reached a depth of 1500 meters, the easing 
line parted from the dead-end at the 
crown block sheave, resulting in a stuck- 
up of the drilling string. The stuck-up 
was successfully removed on the 28th 
January. 1973. There was no  damage to * 
thc major equipment.

(c) An enquiry into the accident is be-
ing made by the Project authorities of the 
ONGC.

One Irrigation Project In each State as 
National Project

*10. SHRI RANABAHADUR SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether Central Government have 
decided to take one major irrigation pro-
ject in each State as a  National Project; 
and

(b) if so, the broad outlines of the deci-
sion erf Central Government regarding 
Madhya Pradesh State in this regard?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a)
and (b). No such decision has been taken.
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Re-openJng of Martin Railway In Howrah 
Division

*13. SHRI PRIYA RANJAN DAS 
MUNSI;

SHRI R. N. BARMAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) what effective measures have beea 
taken to re-open the closed Martin Rail-
ways in Howrah Division;

(b) whether any approach in this regara 
has been made by West Bengal Govern-
ment; and

(c) if so, Central Government’s reaction 
thereto?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). K has been decided to examine the 
feasibility of broad gauge lines in the area 
served by tbe erstwhile Light Railways. 
For this purpose, Engineering-ci/m-Traffic 
Surveys are in progress or are being taken 
up. The position has also been explained 
to  the State Government of West Bengal.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
of income due to cancellation d l  passen-
ger trains and dislocation of goods traffic 
as a result of the agitation in Andhra 
Pradesh, from the last week of October
1972 till 15th February 1973 is estimated 
to be about Rs. 18 crores.

(b) A number of passenger trains in-
cluding several through trains from Delhi, 
Bombay, Madras and Calcutta passing 
through Andhra Pradesh had to be can-
celled. As on 16th February 1973, 33
Mail/Express trains and 356 passenger 
trains remain partly o r fully cancelled. 
Goods train operation has also consider-
ably suffered and thousands of loaded wa-
gons have been held up resulting in con-
siderable reduction in loading.

(c) Every endeavour is being made to 
restore the rail operation to the extent 
possible. Services of the Territorial Army 
units are also being utilised for this pur-
pose.

Accidents due to non-supply of Tools in 
Locomotives in Asansol Division

Loss of income suffered by Railway during 
the Recent Agitation in Andhra Pradesh 
doe to  Stoppage of Normal Movement of 

Railways

*14. SHRI P. A. SAMINATHAN;
SHRI S. A. MURUGANAN- 

THAM:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the total loss of income suffered due 
to  the stoppage of movement of Railways 
in Andhra Pradesh during the recent agi-
tations;

(b) the extent of dislocation in Railway 
services in the State; and

(c) the steps taken to  ensure regular 
ratming o f Railway services there?

*15. SHRI ROBIN SEN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government are aware that 
in the Asansol Division of Eastern Rail-
way off and on Railway accidents occur 
due to non-supply of proper tools in the 
locomotives;

(b) if so, the reason for such lapses on 
the part of the local Railway administra-
tion; and

(c) what safety steps have been taken 
in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY O F RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) There
has been no accident attributable to non-
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supply of proper tools on locomotives in 
Asansol Division of the Eastern Railway.

(b) and (c). Do not arise.

Completion of Upper Krishna 
Project in Mysore

*16. SHRI DHARAMRAO AFZALPUR 
KAR: Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) what is the progress of work of Jthe 
Upper Krishna Project at Almatti Dam 
site in Mysore; and

(b) whether Central Government have 
asked the State Government to complete 
the work of Upper Krishna Project during 
the target period?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L .R A O ): (a) and
(b ). The Upper Krishna Project stage— 
I envisages the construction of the Nara* 
yanpur dam, an irrigation system from this 
dam and the foundation works for a 
future Alamatti dam, which site is liable 
to periodical submergence under Narayan- 
pui reservoir. The Government of Mysore 
have a  number of major projects in hand 
and are providing funds to the Upper 
Krishna Project Stage—I in the context of 
the requirements of other projects which 
are in a more advanced stage and other 
Sectors o f development. The project is 
in the initial stages of construction and 
is likely to  be completed during the Sixth 
Plan.

Stopping ot Bombay-Howrah Mail on a 
Small Wayside Station on 27-28th Decem-

ber, 1972

*17. SHRI CHANDRA SHEKHAR 
SINGH; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether on the 27-28th December,
1972, Bombay-Howrah Mail was stopped 
on a  small Railway Station for about two 
hours;

(b) whether this Mail train never stops 
on this station normally; and

(c) if so, the reasons for stopping it 
there for about two hours?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAII WAYS (SHRI 
MOHD. SHAFI QURESHI)- (a) to (c). 
Yes, Sir. 4 Dn Bombay-Howrah (via 
Allahabad) Mail reaching Howrah on 28th 
December 1972 suffered cumulative deten-
tion of one hour 21 minutes at Khardi, 
Kasara and Cabin No. 3 Block stations on 
Kalyan-Igatpuri section of the Central 
Railway due to passage difficulty arising 
out of parting of a goods train between 
Kasara and Cabin No. 2 Block. 4 Dn 
Bombay-Howrah Mail normally does not 
stop at these way-side stations except at 
Kasara where this train stops for attaching 
a banking engine.

Destruction of Private Property under 
Railway Custody during Andhra Agitation 

and Compensation by Railways

*18. SHRI R. R. SINGH DEO: Will 
the Minister of RAILWAYS be pleased 
to state the description and value of 
private property under Railway custody 
destroyed or damaged 'during the recent 
anti-Mulki and pro-Mulki agitations in 
various parts of Andhra Pradesh and the 
amount of compensation paid by the 
Railways therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): It is not
possible to arrive at the value of private 
property under railway custody destroyed 
or damaged in the Mulki Rules agitations 
at this stage. The value would be known 
only when enquiries are made in proces-
sing claims preferred. It is however, 
estimated that private property valued at 
about Rs. 3 lakhs (three lakhs) has so 
far been destroyed or damaged during 
the agitation.
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Setting up of a Fertilizer Plant at 
Paradeep Port

*19. SHRI CHINTAMANI PANI- 
GRAHI:

SHRI D. K. PANDA:

Will the Minister of .PETROLEUM 
•AND CHEMICALS be pleased to state:

(a) whether Government have finally 
decided to set up a fertilizer plant at 
Paradeep Port;

(b) if so, the broad outlines thereof; 
and

(c) when this project is going to be 
started?

THE MINISTER OF PETROLEUM 
AND * CHEMICALS (SHRI D. K. 
BOROOAH): (a) to (c). The Fertilizer 
Corporation of India Ltd. had earlier 
prepared a feasibility report for setting up 
of a fertilizer plant at Paradeep. This 
report contained various alternatives based 
on imported ammonia. In the context, 
however, of the larger programme envi-
saged for the Fifth Plan period 'and the 
uncertainties involved in ammonia im-
ports, the Corporation is drawing up a 
revised feasibility report which also in-
cludes substantial production of nitrogen.

Strike by Railway Employees on ‘Bonus’ 
Issue

*20. SHRI SAMAR GUHA:
DR. LAXMINARAIN PANDEYA: 

Will the Minister of RAILWAYS be 
pleased to stale:

(a ) whether Government are *ware 
that Railway employees are preparing for 
■a general strike on the issue of bonus for 
the Railway employees;

(b) whether Government have
«ny steps to discuss the matter with tbe 
representatives of the Railwaymen; b i4

(c) if so, the outcome of the discus-
sion?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.
The two recognised Federation had asked 
their affiliates on the Railways to con'duct 
secret ballots for a general strike on the 
demand for Bonus. It is understood 
that the ballots have been practically 
completed, although no official communi-
cation on the subject has been received 
from the two Federations.

(b) and (c). There has been and 
there continues to be an exchange of view 
points between Government and organised 
labour.

Misuse of Railway Passes m M 7P 
(Railnaw) Delhi.

1. SHRI R. V. BADE: Will the
Minister of RAILWAYS be pleased to
state:—

(a) whether any cases of fraudulant 
use of Railway passes in the M.T.P. 
(Railways), Delhi, have come to the 
notice of the Vigilance Directorate of 
Railway Board; and

(b) if so, thc results of the investiga-
tions and the action taken against the 
defaulters?

THE DEPUTY MINISTER IN THE 
MINISTRY O t  RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a ) A  
complaint alleging misuse of Railway 
passes in Metropolitan Transport Project 
(Railways), Delhi, was received in the 
Vigilance Directorate,

(b) The investigation* are underway. 

Irrigation of Land In My***

2. SHRI G. Y. KRISHNAN: W01 the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a ) the percentage of IrrigaaH land in 
Mysore to  the entire irrigated 'la n d  ht 
the country;

(b) the broad outline* of th* major 
irrigation projects relating to Mysore State
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pending with Government for inclusion in
the Fifth Five Year Plan; and

(c) the names of projects relating to
Mysore State pending because of Cau-
very Water Dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) The irrigation potential in Mysore
from major" medium and minor [rrigation
schemes by 1973-74 is expected to be
16.6 per cent of the cropped area. J The
corresponding All India figure is expected
to be 27.8 per cent.

(b) The Fifth Plan programme has not
been so far drawn up.

(c) Hemavathi, Harangi, Kabni (revis-
ed ), Cauvery reservoir and Suwarnavathi
Schemes have not been accepted so far
in view of the inter-State issues on Cau-
very Waters.

Foreign Drug and Pharmaceuticals Com-
Paules with 50 per cent Foreign Equity

3. SHRI K. SURYANARAYA-;-L ..,: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 203
dated the 14th November, 1972 regarding
foreign drug and pharmaceutical Com-
panies with 50 percent foreign equity and
state:

(a) whether the information asked for
therein has since been collected;

(b) if so, whether it will be laid on the
Table of the House; and

(c) if no, the reasons for the delay
and when it would be laid on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). The names of the foreign drugs
and pharmaceutical companies with a
foreign equity of 50 per cent and more.
who have diversified their articles (non-
drug items) during the last three years
(1969, 1970 and 1971) with a valid indus-
trial licence or not are indicated below:

SI. Name of firm Name of item Whether Action taken
No. under valid

Ind. Licence
or not

~.

I Mis. Smith & Nephew Nivea Vanishing No Under consideration ..
Cream.

2 M'~.Warner Hindustan
Ltd.

Chicklets Chewingam No No Industrial Licence
is necessary

3 Mis. Angle Thai Corpora- Woodward Baby
ticn powder .

No Under consideration ..

.j.,
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The following firms have not diversified 
their articles (non-drug items) during the 
last three years;

1. M /s. Abbott Laboratories Ltd.

2. M /s. Alkali and Chemical Corpn. of 
India Ltd.

3. M /s. Anglo French Drug Co.

4. M /s. Bayer India Ltd.

5. M /s. Boacham Ltd.

6. M /s. Burroughs Wellcome & Co. Ltd.

7. M/s. Boehringer Knall Ltd.

8. M /s. Cyanamid Ltd.

9. M /s. E. Marck Ltd.

10. M /s. German Remedies Ltd.

11. M /s. Glaxo Laboratories Ltd.

12. M /s. May & Baker Ltd.

13. M /s. Merck Sharp & Dohme I td.

14. M /s. Parke Davis Ltd.

15. M /s. Pfizer Ltd.

16. M /s Roche Products Ltd.

17. M/s. Wyeth Laboratories Ltd.

18. M /s. C. W. Carnrick (Asia)

19. M/b. Cooper Laboratories.

20. M /s. Dental Products of India Ltd.

21. M/s. Ethner Ltd.

22. M/s. Indian Schering Ltd.

23. MJs. John Wyeth Bros.

24. M /s- Nicholas of India Ltd.

25. M/s. Smith Kline & French (India)

26. M /s. Roussel Pharmaceuticals.

Information in regard to other firms with 
foreign equity of 50 per cent and more is 
being collected and will be laid on ihe 
table of the House as early as possible.

Use of Inspection Carriages by Chief 
Auditors

4. SHRI K. SURYANARAYANA: 
Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
Unstarrefl Question No. 2006, dated the 
28th November, 1972 regarding the use 
of Inspection Carriages by Chief Auditors 
on thc Railways and state:

(a) whether the scope of use of inspec-
tion carriages for “functional purposes4' 
has been laid down in any Code or order 
issued by the Railway Board;

.(b ) if so, whether a copy thereof will 
.be laid on the Table;

(c) whether the information asked for 
in part (b) of the above question has 
Mnce been collected; and

(d) if so, whother it will be laid on 
the Table?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Yes, in the Ministry of Railways 
letter No. 68-TTIV/34, dated 8th June,
1970 issued to Railway Administrations. 
A copy thereof is laid on the Table of 
the House. [Placed ini Library. See 
No. LT-4780/73.]

(c) and (d). Yes. Only one of the 
three Chief Auditors travelled once in 
train service to Lucknow (in February, 
1972) on his Metal Pass during his 
tenure.

Steps to  check remittance of Profits and
Dividends by Foreign Drag Companies

5. SHRI K. SURYANARAYANA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the 
reply given to Starred Question No. 30 on 
the 14th November, 1972 and state :

(a) The reasons for such high dispro-
portionate remittance of dividends amount-
ing to about Rs. 5 crore by M /s. Pfizers 
against the capital investment of about 
Rs. 4 crores in 1970 and the extent of 
check exercised by Government on the
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lemittance of profits and dividends by thc 
foteign drug manufacturing companies in 
India; and

(b) the steps Government propose to 
take to prevent such heavy remittances of 
money by foreign drug manufarturing com-
panies to their share-holders and head 
offices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHFM ICAIS (SHRI DALBIR SINGH):
(a) M /s Pfizer Limited has been func-
tioning m India in its present form since 
1960 Prior to i960, this company w a s  

known as M /s Dumex Private Limited. 
The amount remitted from J959 to 1971 
amounted to Rs. 482 87 Jakhs. These 
remittances have been allowed a , per the

The profits of the company after the 
Drugs (Prices Control) Order, 1970 came 
into force are as follows:—

Year ending Rs. lakhs 0 of profit
on turn-
over

30-11-1970 •
1

30-11-1971 •

324' 00 18 13

367 00 16 87

The reasons for the decrease m the 
percentage of the profitability on turnover 
is mainly due to Drugs (Prices Control) 

•Order, 1970. Despite increase m the sales 
turnover from Rs 1768 lakhs in ’970 to 
Rs. 2176 lakhs in 1971, the pa ten t 1'-,.' of 
profits has declined

The capital employed by M/s Pfi/cr 
Limited was Rs. 1118 74 lakhs, the net 
profits for the year ending 30th No\ ember,
1971 amounted to Rs 173 48 lakhs, which 
is 15.5 per cent on capital emoloved 
Furthermore, return on capital employed, 
and dividend remitted on capital emploved 
for the year 1962, 1967, anJ 1971 are as

Government’s policy m  this regard follows :

Year Capital
employed

Percentage 
Net profit on capital 

emploj’ed

Percentage of dividends 
Dividends remitred abroad cn 
remitted capital emplcncd

Rs. lakhs Rs. lakhs Rs. lakhs

1962 . 161 97 60 41*86 26

19^7 . 716 152 21 39-66 5*53

I97i . 11 19 173 I5’5 68-28 6-1

As against a capital investment of Rs. 399 
lakhs and capital employed amounting to 
Rs. 1147 lakhs in 1970, the dividend 
declared during that year was Rs. 71 76 
lakhs and the amount remitted Uuring 1970 
was Rs. 63.12 lakhs.

(b) As per Government's present policy, 
remittances of profits and dividends are 
normally allowed after the payment of 
Indian taxes thereon. However, in the 
case of 100 per cent foreign owned com-

panies, if the declaration of dividends 
involves drawal fiom reserves, the remitt-
ance facility v,ill be subject to tli^ Receive 
Bank of India being satisfied lcjjaidire the 
following:—

(i) that the reserves have be„>n diawn 
upon only for maintaining the 
dividend quantum at the average 
of the previous 5 years or at M) 
per cent of the paid-up cipttal. 
whichever is more;
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(ii) that the drawal on reserves does 
not exceed 10 per cent of the 
total of the paid up capital and 
free reserves of the company at 
the beginning of the 5 ear, and

(111) that the balance of free reserves 
left after the drawal does not fall 
below 15 per cent of the total of 
the paid up capital and reserves 
as m (11) above
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% % T* t  
spnr̂ ft sr r̂ wrrtt 

%  o t ,  tfzwr rm  firs % 
3rrq?ft i

Vistk of Swedish Disanrarnie&t Minister 
to India

10. SHRI M. S. SANJEEVI RAO: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a ) whether the Swedish Disarmament 
Minister visited India in January, 1973 
and had discussion on several irrigation 
projects; and

(b) if so, thc outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) No, Sir.

(b) Does not arise.

Mlassive Flood Control Programme

12. SHRI M. S. SAN I EE VI RAO: 
SHRI SHASHI BHUSHAN:

Will the Minister of IRRIGATION 
AND POWER be please’d to state:

(a ) whether Government propose to 
launch a  massive flood control programme 
to protect at least 50 per cent of the 
areas in each State from floods by 1981;

(b) if so, what would be the estimated 
cost of this programme and the areas 
which will be given priority; and

(c) by what time the proposal is ex-
pected to be finalised?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) to (c ). The Central Flood Control 
Board at the meeting held in November, 
1970 had recommended that the State 
Governments should prepare comprehen-
sive plans of flood control and draw out

programme of works to be implemented 
by 1981 with the objective of providing 
protection to atleast fifty per cent of the 
flood prone areas. The Sixth conference 
of Stale Ministers of Irrigation and 
Power held in June-July, 1972 had also 
recommended that the State Governments 
should prepare comprehensive plans of 
flood control as early as possible, carryout 
investigations of priority schemes to be 
taken up in the 5th Five Year Plan and 
strengthen the organisations for the im-
plementation and maintenance of works 
and that concerted action should be taken 
for^ increasing thc tempo of flood protec-
tion wortvs during the 5th Plan with a 
view to provide protection to atleast fifty 
per cent of the flood prone areas by 
1981. These recommendations have been 
forwarded to the State Governments whts 
are to prepare the comprehensive plans 
and fix up the priority of works to be 
taken up in the 5th Five Year Plan.

The details of the proposals are to be 
finalised when the comprehensive plans 
are prepared and relative priorities deter-
mined by the State Governments. The 
Central Water and Power Commission 
have roughly estimated on the basis of 
available date that the programme of 
achieving the target of reasonable protec-
tion of fifty per cent of the flood prone 
areas would cost about Rs. 540 crores in 
the period from 1971—81.

Demand by Punjab Government for 
Closure of Nangal Fertilizer Factory

13. SHRI M. S. SANJEEVI RAO: 
SHRI B. S. BHAURA:

Will the Minister o f  PETROLEUM 
AND CHEMICALS be pleased to  state:

(a) whether the Punjab Government 
have requested the Centre to  dose the 
Nangal Fertilizer plant to  meet the power 
shortage which has seriously fait the 
industry and agriculture in that State; antt

(b) if so, the reaction o f the Union 
Government to this request?
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THE DEPUTY MINISTER IN  THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) A request in this regard was received 
from the Punjab Government.

(b) After a full consideration of all 
aspects, it has been decided that the 
Nangal Plant should not be closed and 
that instead the power supply should be 
rcduced further to 60 M.W. for a period 
of two months from 10th February,
1973.

Relaxation on Ban on Import of Power 
Equipments

14. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government have decided 
to relax the three year old plan ban on 
the import of power equipment;

(b) if so, the reason therefor; and

(c) to what extent this decision will 
help solve current power crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA);
(a) and (b ). No, Sir. The requirements 
of power plant equipment are by and 
large being mainly met by the indigenous 
manufacturing plants. Individual cases of 
import are considered on merit and im-
ports are resorted to  only in such cases 
vrhcre the delivery schedule offered by 
the indigenous manufacturers do not meet 
the commissioning schedules of the pro-
jects or where the indigenous plants arc 
unable to manufacture the required type 
of plant.

(c) The decision to import some power 
plant and equipment will not materially 
help solve the current power shortage but 
■will, to some extent reduce the deficit in 
the coming years.

Flood Forecasting Organisations

15. SHRI K. LAKKAPPA:
SHRI SURENDRA MOHANTY;

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whethqr Government propose to 
have an efficient Flood Organisation ana-
logous to the existing Weather Forecasting 
Organisation;

(b) if so, when the working of the 
Flood Forecasting Organisation will start;

• and

(c) the places where the Flood Fore-
casting Offices will be set in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWHR (SHRI BALGOVIND VERMA):
(a) to (c). The Centre has already set 
up a Flood Forecasting Organisation for 
the forecasting of floods on some of the 
most flood prone basins in the country. 
The first unit was set up in 1958 and six 
more in 1969. A statement showing the 
location of the Centres and the Control 
rooms and the river on which floo'd 
forecasting arrangements have been made 
is laid on the Table of the House. 
[Placcd in Library. Sic No. LT-478J/72]

More Centres are proposed to be set 
up during the Fifth Plan, the details of 
which are now being worked out

Transportation of Goods by Railways

16. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Railway transport of goods 
has gone up during the year 1972; and

(b) if so, what are thc items which thc 
Railways have carried in larger quantity?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) t l ie  increase has been primarily in 
coal, raw materials to and finished product 
from Steel Plants, foodgrains and ferti-
lizers.

Distribution of Power to Farmers

17. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether 'the Central Government 
have asked the States to take steps to 
distribute power to farmers on a priority 
basis; and

(b) Whether the States have taken 
any steps in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY Ob  IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a ) Yes, Sir.

(b) Most of the States have given pri-
ority in the supply off power for agricul-
tural purposes to the farmers. In spite 
of the power shortage prevailing in the 
country, generally no appreciable cuts 
have been applied on thc supply of power 
to agricultural consumers.

Report of Study Group on Raflway Line
from Bimwpnni to Jakhapura en Route

lo Ponriip

18. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to 
state:

(a) when the report of the Study 
Group constituted to 90 into the aspect 
of infra-structural development, with spe-
cial reference to alternatives, of Haldia 
and Paradip Port facilities and the relative 
economics of utilisation of the Railway 
Hne from Banspani to Jakhapura en 
route to  Paradip is expected to  sub-
mitted; and

‘(b) what are the difficulties in the 
early submission of the report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QUfeESHI): (a) and
(b). In the first meeting of the Sub- 
Group, it was decided that the Ministry 
of Railway*, Ministry of Mines, Calcutta 
Port, Paradip Port, and M.M.T.C. would 
each prepare a paper of sensitive activities 
which would be discussed at the next 
meeting. The papers by the Ministry of 
Mines and M.M.T.C. arc still under pre-
paration. It is expected that as soon as 
these are ready, the Sub-Group will be 
able to formulate their views and submit 
their report.

Time-Schedule for Completion of Cuttack^ 
Paradip Rail Link

19. SHRI ARJUN SETHI: Will the-
Minister of RAILWAYS be pleased to  
state:

(a) the percentage of work completed 
till 20th February, 1973 of (he Cuttack 
Paraftip Rail Link; and

(b) whether the Rail Link is going to> 
be completed according to the schedule 
by June, 1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a ) and
(b ). The overall physical progress a* 
per the latest progress report up to  
December, 1972 is 73 per oeat. Work
on the rail-fcnk is progressing according
to Schedule and it is expected to bo
opened to goods traffic by June, 1973.

Coantructkm ot «h wr BrUft* m N*c«k  
•a* ot Cuttack Math*

20. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be phased 
state:

(a) what preliminary steps have been 
taken by Government to const ruof a road 
over-bridge at North-end of Cuttack: 
station in replacement of both the North 
and South-end level crossings in Cuttack. 
Yard, which has been included in the 
Railways Works Programme for 1972-73* 
and
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(b) if no steps have been taken the 
reasons therefor?

THE DLPU rY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
site for the overbridge has been selected 
and finalised in consultation with the 
Slate Government. The State Govern-
ment of Orissa is yet to prepare the 
drawings for the approaches. The calcula-
tions for the dasign of main portion o f '  
the bridge are also awaited from the 
State Government. The matter is under " 
further correspondence with the State 
Government.

(b) Does not arise.

Steps taken to Control Unrecognised Rail-
way Unions in Khurda Road Division. 

(South Eastern Railway)

21. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) the steps Governments have taken 
to control the unrecognised Railway 
Unions which have been the contributory 
cause for increased lawlessness in the 
Khurda Roa'd Division of the South 
Eastern Railway; and

(b) if no steps have been taken the 
reason* therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Unrecognised Unions are not al-
lowed to  have any official dealings with 
the Railway Administrations concerned. 
Cases of breach of discipline on the part 
of individual employees ar© dealt with 
suitably.

TnrrrtHnf Allowance to Trainees of Zonal
Training School at Slni (South Eastern 

Railway)

23- SHRI SAROJ MUKHERJEE: 
Will the Minister of RAILWAYS be 
Pleased to state:

(a) whether the Chief Personnel Offi- 
cer» South Eastern Railway granted

travelling Allowance the trainees of 
Zonal Training School at Sini with effect 
from 1st April, 1970 and discontinued it 
with clTect irom 1st January, 1972;

(b) if so, what are the reasons for 
granting it and subsequently discontinu-
ing it; and

(c) what are the difficulties in reintro-
ducing the particular system which was in 
vogue from 1st April, 1970 to the 1st 
January, 1972 in South Eastern Railway?

THE DEPUTY MINISTER IN THE 
’MINISTRY OF RAILWAYS (SHRT 
MOHD. SHAFI QURfcSHI): (a) Yes.

(b) In Railway Training Schools, 
where messing arrangements exist, staff 
undergoing training, are required to be 
given free messing in lieu of Daily Al-
lowance in terms of Rule 429 of the 
Indian Railway Establishment Code 
Volume I. In the Railway Training 
School at Sini, where messing arrange-
ments exist, the Railway Administration
provisionally allowed Daily Allowance in 
lieu of free messing with effect from 1st 
April, 1970 and approached the Board
to authorise this practice in relaxation
of the Code Rule referred to above. The
Railway Board did not agree and thc 
payment of Daily Allowance in lieu of 
free messing was discontinued from 1st 
January, 1972.

(c) The procedure adopted by the 
Railway Administration from 1st April,
1970 to 31st December, 1971 was not in 
conformity with the rules and therefore 
had to be discontinued.

rWi faqarpr
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fa fa  «rm>*T ^ ?Tf«?wr * ftw f if 
s r f w  M et %  w r s R  % 
vft * r to  f a q jr fw  ¥ t  f  1 z r t t r  
s t^ r  w t fr& ’TT ffrrr jtr*  ?fr »rf f  « fk  
^ r  s rf^ rr  ^ff^rr % g j r f a r o  % W
IT̂ T fa w % , v m  5EPTT 5RT tTTfTcl ^TC 

f ^ t  ^  % ^^TRT, ^  W  if f^RT- 

T i t o  |  I

wis* s t^ r  ^  m i t m  ^

^  ^  f f  Sffa

25. 5 tv r  ft«rm : 

«T« rjo  wrfirflrwflr :

WT ^  aRTT% «pt 1?7T ^
fa

(*p) ^ r  «rN ^F f % ftrar- 
ffT% *  ?itw  5(^T % f w r  n ^ 3 ff  % 

^ f t  v t  t e f t  «af?r

( s r )  w s i f t r t f  sR rfc fip *  f r tv r c
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fc* WTO 3  («ft 
5Wft $*5Tt) : (fr) ( i )  W 5 F P

4 2 ,1 8 ,1 4 4

( i i )  8 5 ,9 5 4

( i i i )

1 3 ,9 9 ,9 4 9  ^ST-

( i v )  * e * p r ^
T̂PrfT, 

»rs?rrsrffh: 
r̂q^T %

flTOFT 8,51, 142^

( v )  %

W?t, <*iFR 
SST«T

1TOT 5 ,8 1 ,5 0 0  W *

(V i) q ^ o i  1 ,9 2 ,0 0 0 w t

(* ) vOx m m  %
snftapr % ftrxT v r̂ ^  «rr,

w ^ ft  w v r f  jh :-
« r * r ,  y r ^ g pT^ f nf t o t  esf?r 

3tt% ix  tftam- & sft w t | i  %fr* 

*r<  ̂ f?m  VF^FT % «PT̂>T STVrfaRT
^spff gfarrof Sr €**far?r
fofWW iTTn̂ T ^  qft *r*fr 11

*W  fi'PTT Tf^taRT % ^  if T̂ci'̂ TrT

2 b. «ft STITT ? irm  :
«f|f T^o  IT^o grflfV :

w rfsrw rf *rtrfew?r *r^tirs«rm% 
=Ft fTTT *R»r f r  :

(=f) ? tw  m i  vr<ii)»i'rr %
% fa^TC, ^ r R S r ^ T ^ r k  *TW 5T^T %

t o t  qff^rat % srraFrtcr «f t  srfcm

* 'rftoiR wr f^ rr;

(*?) ^ T r H ft% ^ ^ < T r n r fr^ r .  

f r ^ ^ r c f t q T i T c r ^ ? ! ^ ^ ! ^  5RJt% 

%^TOrnr5TO*RT yifrn ig  jptsrr ^  
t; sfrr

(*T) Sfflf 4K*t>(< gTTT ’WpclH 
^r era? % f̂ r̂TT anipnr7

ftw r f w ? r a  if w ? * *

(«ft W ?) : («F) % (*T)

HOT S^T fn^FTT W  S%9T ^  f^TffT-
flfwrfsrer % far* 

x fto r  srnfk  s k t  
qfw sn rr  SWlfacT t  I

sr^T ^Ffcft' SIT ^

|  f r  sr m p n :  qfnft^nrr 
ssrcrra-*rc?r qsrft ^Nrt % faq; f^^rrt ^r 
t^ u r a  sfta |  sftr w r  sfor *nanT 

s t r t  jrw ifacr * T " r a m  c n i  ?nrr>- 

fsRrf¥m^mr fc soft $v sfa 
% *ft f ̂ rsrrt «rawr ̂  r̂% i

f̂ TfTC *n?Prc  ̂ sr%9T 
5m  sr̂ nfgRr q fw t^ r r fsr ^
# r  % sra1 ^t  frwt «rar tf<w *r
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vm x  «TT fafrsr ftwr I  fa f^rt 
% XFtfRIf fern *r, ^
»rr?ft ^  ffc?rrf f^rfcr T ^ r #  f t  apTtft 
'frap? TO srarr5̂  ^  5T̂ r5̂ T 
’sr̂ rr̂ * 7?*tt i

Tfoftsffir 'rc rftrft n s ift  % *rnr 
ftwrr *tct % sfte wrr^ 

t a n :  % f^rcr s rsw  f ^ r  srr r |  |

a ftfo tffc ff T i w r « P t f4ta i4 
^vntz t  fo fare ̂ rf^T % ttwtt % sfcr 
*fWtcTT ^  ^ntnTT I

s a t  sr&r ^nrtft ff *  1% ̂  > *n«r 
jrf grfa

27. «ff 5T#rr TOm :
«f> w r w i t m :

wr ^  ^  srcn̂ r ®pV srcm»r
fa

(«f ) S tTT sr^T % f a ^ s ’s f t f a ^ t  

vt ̂ fcrm % *TWr fa*r star ?rar 
CPRT

(^f) TO % *frR0T ^PT 
f a s n f t s i f c r g f ,  wft:

(*i) W T T r w r ^ T ^ ^ t  % g*m l 
% f?F*rfo *r fr o ? *  % fcrq ^sn? % 

W W f t i j r l ’f  a q -^ T T *T ft I  ?

vrarr̂ rcr 3  swrsrV («ft 
: (*)TO  ̂ mrerfcfaqfacT 

fa* ^  W #  r '■'•̂  £  ■& 
% tnSTTTT W T  13 6  *lTfWf 

i 5 5 m w » r r f e T f # ^ w r ? T « r ^ T ^

VTrTf’m n T I  1 5 - 1 - 7 3  
<Ft w m  18-00 ^

vx ^ n f s t f t  %i srRr- 
srRf *iw r t o  *rar «rr 1
1 6 - 1 - 7 3  f ©  JTrf^T ^5RV W ?

^t wtf sfft f t n n t  ^qFrssr % ^rm-
*r r*r fc?r 5rf>rf̂ T ff«rf?r ?pp% «pft 1 
2 3 - 1 - 7 3  f^rfcT f f n r r ^  tft *nft \

(<?) <T»T»PT 1 80 writs w r  1

(*r) n ? 7  f t  str^wr fir? f^»nr
3fr̂  NY % f̂ rrr faifa 7Pq V( tr0 ?ffo
qrfar ^fr ?rr-iiPiwd «r̂ r<nr 
spr^r *r?t t  1 f^ T wt, apt
5F^ft-^,*rTr  ssftlt ^f?T WTWt % sFTTflT 
•?̂ ?T f̂ rfcT wt ^T %
TTfr ^̂ f«î (i| t^ pt t  qr %

ft<ar?T jrf^  t  1 r̂f?r;?t % 
«Tpft ^  srr% t pt  r^?r |  
?rtT f f̂lr55rn‘ sfrrsrf̂ rift wrf? ^ t  ift ^nr  
r̂?r r̂raT 1 1

Kesumptkm of Trains on Martin Light 
Railway and Conversion o f Howrah-Amta 

lin e  into Broad Gauge

29. SHRI TRIDIB CHAUDHURI: Will 
the Minister of RAIl WAYS be pleased 
to state

(a) whether the Railway Board has final-
ly turned down the proposal of the West 
Bengal Government for th© resumption 
of the running of trains on Martins' Light 
Railway between Howrah and Amta and 
has proposed the conversion of the line 
into broad gauge in course of the next 
two years; and

(b) whether the) possibility of operat-
ing the Light Railway as an interim 
measure till broad gauge was completed 
has been considered^

THE DEPUTY MINISTER IN THE 
MINISTRY QF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) add (b). 
It has been decided to examine the feasi-
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-bility of having a  broad gauge line in the 
area, ratHer than acquiring the worn-out 
and dilapidated aasets of the Light Rail-
way. For this purpose, Engineering-cum- 
traffic surveys are being taken up. On 
receipt of the survey reports, the work 
can be taken up on a top priority basis.

irftr irftr fa v r f

30. wrorwr t iw  :

tfk fargfl *Rrt
qrV fqr ^  fr

(fr) # r  zftw sjfw *r % rm * 
q r t  M  siRlfiW q t< qH rqfrt f t re r f  
'ffwrat gfrorq srr̂ r t ,  tfk

(g) f r f q q > q * ] f q xw 
3w or am^fr'(

f#arrf *ftr f a s *  *anFu s  
(*ft v m q tfa?*  *W?) : (qr) *ftr

(s r)  ^  ?t r w  wsr ?pr*nr i  64  
fofaiw ffaqT |  «r%*mr t  fr q^r ^ 
$ t$ r« r * H ft »rf q fa fa w rs f t  % ytf f f t
TK 51.4  ftrfSNPT *T*m
3 i  srfema- qft fw * r f  q fa v n r  fa*r 

i

TT»r fT^PRt f f  ?rf qf tr f>?RTS f 
* t  s rrq fa q  ?r t  OTfrarn

fc rrw tt  % a rft  q r
iw te m  % f*n $m *  ffir<rr 
whhi |  fr  *wfr 
f f tr  ferfira « *  * f  qiw nr
i o o  f a f t m  ? * € q r $> jfrn^TT i **r *r 

vr ffcfcff $r tint M i <ntfr
I r a t e *  j ,

3321 LS-—3.

Railway Electrification Staff put under ‘ No 
W w i Noticed oti 96uth» Eastern Railway

32 SHRI DASAftATHA DEB; Will 
the Minister of RAILWAYS be pleased 
to state

(a) whether a number of members of 
Railway Electrification staff in South 
Eastern Railway have been put under “No 
Work Notices'* in between the years 1970 
And 1972, and

(b) how much money has been paid to 
'the staff during the “No work period”')

•

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ 
MOHD SHAH QURESHI)* (a) Due to 
injunction from Calcutta High Court 
against repatriation of the Railway Electri-
fication staff to their parent Railways, the 
surplus staff had to be continued and paid 
their wages in fuil.

(b) About Rs 5 lakhs

C.E.P. Recruited Staff to be recognised by 
Eastern Railway

33 SHRI DASARATHA DEB 
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS be 
pleased to state

(a) whether there are a number of per-
sons, recruited by Calcutta Electrification 
Project, at present working on the South 
Eastern Railway;

(b) whether Government have decided 
that all C.E P. recruited staff would be 
considered as the staff of Eastern Rail-
way*.

(c) whether Government have decided 
that the selections for promotions held in 
Railway Electrification for the CEP re-
cruited staff would be recognised by the 
Eastern Railway; and

(d) if so, what action has been taken 
to give the said staff a lien as well as 
proforma seniority position in Eastern
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THE DEPUTy MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a). Yes.

(b) Calcutta Electrification Project 
Staff working in erstwhile Railway Elec-
trification Project were treated as staff of 
Eastern Railway.

(c) No Promotions on Projects are 
purely temporary ones and are valid otaly 
so long as such staff woik on the Project.

(d) Does not arise

Early Marriages and Child Marriages in 
Madhya Pradesh, Rajasthan, Bihar and 

other States

34 SHRI RANABAHADUR SINGH; 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state*

(a) whether Government are aware that 
eaily marriages and child marriages are 
arranged in orthodox and uneducated 
families in Madhya Pradesh, Rajasthan, 
Bihar and other States;

(b) if so, what steps Government have 
taken to check them, and

(c) whether Government propose to en-
hance the marriage age of girls and boys 
to eighteen years and twenty-five years 
respectively?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) Government 
has no authentic information in tfris re-
gard.

(b) Does not arise.

(c) A proposal for raising the minimum 
age for marriage of boys and girls is be-
ing considered by the Government

3  $ SrfbfaT % s h w  VI f w f a

sftr tfarr fwrff* fr fktrrm

35. *fi : *TT

^  5?TT7r ^  m  TO fa •

(^) wr w  srS*r %
 ̂ Wr* frcfTTT ssnra fern f  %

fter *r fsrf̂ r̂ T % *rr
foqr flkftarr vi ^
% f?r<$ sr^rrf^

(® )  s f c  ?t, eft *rrerp «pt m

wr 1 7

(m) ffcHf-fhrT *5
w w p t qft for w r? * % f?rtr fribn r wx 
nr* srt w  m  T$r v m  % 

fa fr «n%«rr t s w r  f td t
s r w # « r r # % * t * i p f t « r r c r v r  

m m  ft? f s i ( W %  m r f t  *pt 

{ *T *r$f j 
5m w % %  w h *  #

f w f ^ r  m  f t w r r r  %  srw»r vk
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(b) For Madhya Pradesh’s share of 
power from Rihand Powei* Station, no pay-
ment is being made by Uttar Pradesh to 
Madhya Pradesh.

(c) Uttar Pradesh Government have not 
yet given details of the cost of Rihand 
Power to Madhya Pradesh.

Electrification of Villages

.37. SHRI AMBESH: Will the Minister 
of IRRIGATION AND POWER be plc.is- 
ed to state;

(a) the number of villages Staie-wise to 
be electrified in the country in the year 
1973 74; and

(b) the total number of villages. Stale- 
wise, electrified in the year 1972-73?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BAIGOVIND VERMA): 
(a) and (b). A Statement is attached.

St a t e m e n t

SI. Name of State/Union Number of villages Number of vill-
No. Territories. programmed to be ages electrified REMARKS

electrified during during the year
the year 1973-74. 1972-73 (from

1-4-1972 to 
3 1- 12- 1972).

* 2  3 4 5

I. Andhra Pradesh 600 229

2. Assam . . . . 148 7

% Bihar 1,500 404

4- Gujarat 500 391

5. Haryana. 578

6. Himachal Pradesh . 541 241

% .Jammu*Kasl^nir . 50 5

s j&erala. . . . . . Z2S 53

Supply of Electricity by U.P. to Madhya 
Pradesh

36. SHRI RANABAHADUR SINGH; 
Will tbe Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether U.P. Government are not 
supplying Madhya Pradesh’s share of elec-
tricity from Rihand and are utilising thc 
same for meeting the demand of con-
sumers in the U.P. State;

(b) if so, whether U.P. Government are 
paying for the extra power used by them; 
and

(c) whether the U.P. Government have 
made available to Madhya Pradesh the 
details of cost of Rihand Power to Madhya 
Pradesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) At present Uttar Pradesh is not sup-
plying Madhya Pradesh’s share of power 
from Rihand Power Station. This block 
of power is being utilised in Uttar Pradesh 
itself.
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3 4 5

1,250 486

1.000 736

22 5

35

667 841

4 12

1,100  1 ,385* *U pto3W - i 97 3.

* 1,525 168

600 328

791
27 8

3.000 2,143

4,400 1,328

17,194 10,139

17 18

I7»2U 10,*57

I * 2

9. Madhya Pradesh 

to. Maharashtra 

xx. Manipur

12 . Meghalaya

13 . Mysore .

14 . Nagaland

15 . Orissa 

x6. Punjab

17 . Rajasthan

18 . Tamil Nadu

19. Tripura

20. Uttar Pradesh

2 1 . West Bengal

Total States 

Union Territories 

Gran d  T ota k

'rfbtfif'TTSrf «7T

wro fiwrr *wr **

38. sfr *r*m  : m  f*r*T# 

far̂ jr ^  aft f t t  %
/Tsrt-WT qpCThSmVT V 

r̂nr, mxptf m wi, wr m

sr^ft tc  fajnrr *nrr «r*r, <rc3f ?t $r^v 
j r t  ^ r r f e r  wrarr ?w t  sr?*for

trfr^3r?rr srtr ftrarf ^  *r?ft 

m  *rtt |  ?

firw rf *ftr f i r q t  * * r w  *f w * * )r  

<«ft vrarifita w f): f l^ a r m r 6 r

% forcw i m v & X T t x i  ^  
* * * * 3  *r

*Nr apsr-fv^ ygfoftq %
*rwp* $r 1 (w r a *  i f w r W  1 
Sfirtfgwrr L T  4782/73)

**** w>jr ffr $ftarf qfcrft % 
f«r**j * 1  *r«mrr wrm

39. *> f  <*f( ** ,***#r fa * f  
«>* finjT «h> 4 t mr vftr 

ftr:

(*) ******* i f f *  
t f w r  arfertf t  f a u l t  m *  U  g v  

w r-tiftr * f " f t  t ;
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( V )  * f a  f t ,  #SJT

*rf £  *T3[T Tifvr ifa * r iV
«fc ■■*> 3£ «■» - ■* ■„ A. 9

aroW t *r w w  w f t  1

f a f f #  f«N |f *f*w w  *  sw«W* 

(sft v r t J f t f t a  * * t ) : ( * )  (« r).

f a  w f f a  ^  fcarr * p t t  1%  

in*ff % *nw tr ^  srrsft fsfcapr srfen ff  

*Ft, % w ir f  % y ^ nFr̂ r Ct

% *nrc*r ?w r t t ^ t  fln rsft affcsf % ?nr 

f a f f f a  W B F ff  % JPTTt|T f i r y f t i w  ^  

fazrr *ranr «tt, srrecr ’f r v r  % f ^ F ^ r ,  

1972 f f r ^ H  arfenft % fWcfV- 

ip f̂ TtT trqp farmer ?TPT q?t t  i

m  % fo rr  %

R iq f r P W  % fa t$  TTW f ^ f r  * t $ f  ^ t, 

fa %<ff a w  f a r o  % ^rfct* f ^ m r ^  

s r f  q r  ^  H fm crr <ft irr |  1 
fa * R  ^ ? r ^ c W T O s r % ? T ^ ^ f V c f ^ T  

f^tfcf qft |  fas^r 15.891 srrar 
^  ^irtrcTT qf o sy w i

^  t  * ftr  *t f a s t e r  s r o f  % m «r

cr?% 3T?ft 339 aTfajlfi If 4001 
s|te 5rr?̂ !f wrarwT m hot w r  

t o t  |  1

T f - t f  *  r-^S T T |T -ft iT m ^ t-€ > R T .T f

wt<ft

40. ^  s w q r  s r w  w  format 

^  arcn% nft f^TT f a  :

( v )  m  w m n :  % s s r * M ta t~  

® Ttrft«tA  t s ^ r f o r o r v r ' ^ t t  r f̂zrr 
t»

( * )  * fe  t ft  s s  «T*arc* *r 
w  cW  faufa faajT 5 f t ^ n  ?

%sf  *f * i» w  If 3*wrsft (*w  ^ r « r f  

£ * s f t )  : ( * )  *ftr ( s r ) .  f t a t  %
TR% WcMl ^  Stft^rft cHP are STPTR ^  

<̂ «P *pft % fat* % ?PT*r

If IfS^I’ SR%  f t  |  * ftr  ftTR" [̂7T

?nranr 1 1 ^  t o t  vm U s *zm -
^ r  W P tt

• VT ^ t ^TPT I  \ ^  **PT ^ft ^RST^r 
fa rr  m  t^ t ^ «rf<»im 
*R f t  5TT5?T % Profa
% *w p8r Jf f a m  an  ^ 3 i t  1
STRTTf^ ? T 9 ^ -‘fW -^ cft^ T tt ^  T̂TffT 

*Pt ifT % T T ^  s m ft

3ffr% % r ?t sptf sFrnar ft^ R n ftsr

I

^  ^ f  TT5IJ

41. «R W $O TH  :
«ft VfTTcT f¥T  ̂ :

w r  fwfa, *rte v * tn t
w t  JTf SlcTFt FTT ^ T [  f a  :

(^>) %?[ % fa^T Timfr *

*r *f r  gTTT f f t s n f f  ? m  urifarrflm t ®Ft 

fa:^n??F «M«jk*n ? t  T ft  t  i

s r k

( g )  w  % ^ T  « < + R  ^  
?nRP«r % ^  fa? i^  E R xrfa v t  

?ft | ;  %fh: ^  f t ,  eft ^ % «f\TRr 

T T5W T , faeTJft TTfa ^t » lf  |  ?

fk fir , f l i r t  * « p f t  v w  w r w

( v )  QTRVm: f o f a  arfanft %
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Dwft WTfir, w jjp if lr  anr-snfa

% w o - ,  f f r s r ^ T  ?rrr?^r»ft »rf«rf%cT 

*pr^ft * ? i w  #  s q -^ r r ,

tyqrsrssr oTRrarft % y ^ n x ,  fJwfafaRT 

TT^ft % »Tf |  —

STPS* JT̂ W, f^T T  %T5f, ipTTRT,

^fruniTT, ^ t t s f t  s£*r O T -^ w h c , ? m  
s ^ r ,  j i p ^ ,  ^ r ,  s s te r ,  r ^ t r ,  
t r w t r , ? rf^ r ?rrf, f ^ c r  s r V  tfF s n r  
4*tt^ i Tr^fr in^Ti ^r^rnrerr «pt 
^ p h ff % * m *  ?fpR fHrsft,
«ftar, snrq 'sfVr s fa  sra
Trs’israft i  n r  *ft  3 R T f * r f  ft i

7 6

( w )  f w  V ff % TT^r 
« fh m -« 5 W t % sre fk  1 9 7 2 - 7 3  %

s ^ iR 1 s r ^ f N ’sr spHfffij^fl * ftr *nj$facr 
^rrf^r-ift Jfrnjjft ^rcrcrr 3ft % 

faftrer TT5*Tt «fhc sr*  Trwrtfsft 
y rrv R t s r o  s rw fc r  s f w

arrsrr f a w r  w w  t  i 
t o t *  v \x  TT^T T O n r t  %

^rnr f^nrr s t h t  1 1  ?rerfa, ^  « H w t *■ 
f ^ r ,  f a r^ r  f r e s  snft % t r i t  % 

srgfar v n jff t s w w  *ft ^rftsr- 
ftTcr | ,  *T $m r ^ s r / s e t t c

^r w*t sr ^  ^rpft 1 1

% fa ir  TT «T  *T fanfar TTfSH 

*rflr f a n  ^rrcrr £ i

wz/m Tnwwtevr *tpt J  i 9 7 2 - 7 3  jfrsftasrimrfcT vm ( w t  ?rrart *r)

sjFPjfaFT

arfr^n fw r WrfcPTT

"!?t« (JTffo

3FHNffrH 
t ^ o  tr*

5r?r arrferaT

1  f a fn : 1 . 0 0 — — 1 0 0

2 »T3nT?r 0 . 24 0 10 — 0 34

3 f f w n r — 0 . 15 — , 0 15

4. f g r o n r  s ta r 0 02 — — 0 02

5 . ^ rR T -^ f t r — 0 . 05 — 0 05

6 *rrarsr?5r 0 10 0* 15 — 0 25

7 . ^ 0 0 1 0 10 0 10 0 21

8 ^R TT 0 50 0 40 — 0 90

9. W » — 1 00 — 1 00

10  TrsrerH 0 , 10 0 10 — 0 20

1 1 . f t r j f r * 0 , 0 4 0 0 2 3 _ 0 0 6 3

1 2 . m r f W t * — • 0 05 0 . 5
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Tube Hallway from G uutn to Trivanmlyur

42. SHRI P. A. SAMINATHAN.
SHRI C. T. DHANDAPANl:

Will the Minister of RAILWAYS be 
pleased to state-

(a) whether Tamil Nadu Government 
have urged thc Centre to include Rs 180 
crores 26 k.m. Tube Railway >cheme in 
the 4th Plan to link the city suburbs 
Ennore and Tiruvanmiyur;

(b) whether the plea was contained in 
a memorandum submitted to the Union 
Railway Minister; and

(c) if so, the reaction of the Union 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) and (b* 
State Government, in their Memorandum, 
have urged for allocation of Rs. 50 crorcs 
in Fifth Plan for the Tube Railway 
Scheme costing Rs. 180 crores as estimat-
ed by the State Government.

(c) Amount of money required and the 
time-table for construction will be con-
sidered after completion of techno-econo- 
mic feasibility studies of thc Mass Rapid 
Transit System in Madras

Setting up of a Fertilizer Plant on the 
Andhra Coastline

43. SHRI P. A SAMINATHAN: 

SHRI C. T. DHANDAPANl;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether a Rs. 1 10 crores fertiliser 
plant using fuel oil as foodstock is pro- 
jposed to be set up at one of the ports on 
the Andhra Coastline and if so, whe-
ther this project will be in Public Sector 
-Or in Private Sector;

(b) whether the Union Government have
,9K^oa«ed this new venture to revive an
earner .move for a similar project at
Viukhapatnam;

(c) if so, what will be the total cost 
of expenditure involved ;̂ and

(d) when the project is likely to be set 
up?

THE DEPUTY MINISTER IN THK 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH)
(a) and (b). Studies are presently undei 
way in regard to possible locations where 
additional fertilizer capacity could bt* 
created during the Fifth Five Year Plan 
These studies also cover some locations 
in Andhra Pradesh.

• (c) and (d). Do not arise.

Panicky Situation in Railway Colonies of 
Asansol Division (Eastern Railway)

44 SHRI ROBIN SEN: Will the Minis-
ter of RAILWAYS be pleased to state;

(0) whether Government’s attentioi ha> 
been drawn to thc fact that the Raiiu.^ 
Administration of Asansol Division (Eastern 
Railway) with the connivancc of the Cml 

'authorities sends Police force in the
Railway colonies to create panic among 
the common Railwaymen;

(b) the reasons for police raids m 
Chandmari Railway Colony of Asansol 
and arrest of common Railwaymen on 7th 
March, 1972;

(c) whether Government are aware that 
on thc 25th July, 1972, Central Reserve 
Police raided certain places in ihe 
Domoham Railway conoly of Asansol and 
attacked common Railwaymen and of so, 
what steps have been taken to save the 
workers from the police raids in the 
Railway colony; and

(d) whether the Railway authorities 
directed the Central Reserve Police to 
attack the Railwaymen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
Police authorities conducted searches and 
raids in Chandmari and Docnohani areas 
to arrest naxalities and other anti-social
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elements who bad taken shelter in these 
colonies. But n a  railwayman was attacked 
o r  arrested.

(d) No.

Construction of Foot-Over Bltfg* at 
Barakar (Asansol Division)

45. SHRI ROBIN SEN: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether any positive steps have 
been taken by the Railway Administration 
of Asansol Division to construct a foot- 
over-bridge at Barakar for which the raTl- 
waymen of that area have been pressing 
the Railway Administration for y ew ; and

(b) if not. the reason therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Ye<*.

(b) Does not arise.

Issue of charge-sheet and transfer/sus-
pension order to employees of Asansol 

division (Eastern Railway)

46. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to 
state.

(a ) whether Government are aware 
that at Asansol Division of Eastern Rail-
way minor penalty charge-sheets and 
transfer and suspension orders are being 
issued at random against the Railway-
men working in various Departments;

(b) if so, the reasons therefor;

(c) whether abnormal delay is being 
made by the Railway authorities at 
Asansol to conduct the D A . Enquiry; 
find

(d) if so, the reason for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 7t is 
|io t a fact that minor penalty charge* 
fleets, transfer orders add suspension

orders are b e i i s s u e d  at random ®» 
Asansol Division.

(b) Does not arise.

(c) No.

(d) Does not arise.

. Improving condition of Charadmari .
Mahuadanga Tunnel and RaQpar 

Tunnel fn Asansol

47. SHRI ROBIN SEN: Will the Min-
ister of RAILWAYS be pleased to state:

(a) whether Government are aware of 
the bad condition of the Chandmari* 
Mahuadanga Tunnel and Raiipar Tunnel 
in Asan&ol proper (Eastern Railway); and

(b) if so. what steps have been taken 
to improve the condition of the tunnels?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESMI): (a) No.
Both the bridges (popularly known as 
tunnels) are in good condition.

(b) Does oot arise.

Release of Koyna water into Krishna 
by Maharasbfra

48. SHRI DHARAMRAO: 
AFZALPURKAR:

SHRI C. K. JAFFER SHARIEF:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government of Mysore 
have requested the Government of Maha-
rashtra through Che Central Government 
to release tbe Koyna water into the 
Krishna to ease ihe drinking water diffi-
culties being faced due to  the drought 
situation prevailing in Bijapur and Gul- 
parga areas; and

(b) if so. what has been the reactiorr 
of Maharashtra Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERM A ):
(a) and (b). The Govemrttent of Maha-
rashtra has repotted that no such request
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lias been received by them from the Go-
vernment of Mysore either directly or 
through the Centre.

Claims received and Compensation paid 
. for Goods pilfered, lo&t and damaged •

49 SHRI R. R. SINGH DEO 

SHRI PRABODH CHANDRA.

Will the Minister of RAILWAYS be 
pleased to state:

(a) the amount of claims received and 
compensation paid by tbe Railways for 
goods pilfered, lost and damaged during 
the last two years, year-wise;

(b) whether the quantum of compen-
sation paid for various claims in this re-
gard has progressively increased and if 
so, the reasons therefor;

(c) whether any investigation has been 
made as to why pilfering of goods and 
damage to parcels inside the railway 
wagons have been increasing; and

(d) what action, if any. is being pro-
posed to be taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD, SHAFI QURESHI):

(a) The information is as under:—

N*'. of Amount of
claims compensation

Year received paid On lakhs
o f  Rupees

1970-71 6,93^662 1 >222.62
1971-73 7'»7tS*4 1,268.41

(b) Yes. The increase in the amount 
of compensation paid is partly due to the 
law and order situation obtaining in some 
parts of the country as also due to in-

crease in prices.

(c) The question o f increase in the in-
cidence of pilferage^ of goods and damage 
to parcels is under constant review by the 
Railways.

(d) Efforts are already being made to 
educate staff in correct documentation of 
consignments, in proper marking, label-
ling, sealing/rivetting of wagons, loading 
of consignments m commercially fit and 
watei -tight wagons, securing open wagon* 
with tarpaulins and ensuring better super 
vision on loading, transhipment and un 
loading of consignments, locking ot 
brAevans. ensuring propet handling of 
consignments, escorting of trains while on 
the run. strengthening of security arrange-
ments in yards, providing better lights in 
yards to enable apprehension of mis-
creants, preventing pilferages through 
panel-cuts by intensifying panel patching 
arrangements. To enlist the co-operation 
of State Governments and railway staff 
for combating thefts and pilferage* ot 
goods, Joint Committees have also been 
formed at States level and at basic level 
at goods sheds, parcel offices and tran-
shipment points.

Electrification of Villages in Orista

50. SHRI CHINTAMANI PANI 
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state

(a) the total number of villages elec-
trified so far in Orissa;

(b) the total number of villages pro* 
posed to be electrified at the end of 4th 
Plan in Orissa; and

(c) to what extent the achievement 
falls short of the target as at present?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) 
Cfc) to (c). At the beginning of the
Fourth Plan, 821 villages had been elec-
trified in Orissa. It was envisaged to
electrify 3,000 additional villages during 
the Fourth Plan. As intimated by the
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■Orissa Skate Electricity Board, 4,995 vil-
lage* have been elecrified in the State 
upto 31st January, f973. There is thus 
no shortfall.

.Energisation of tabewells and pumping 
sets in Orissa

51. SHRI CWNTAMANl PANI- 
GRAHI: Will thc Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether any target for energisation 
of tubewells and pumping sets in Orissa 
was fixed upto 1972-73;

(b) if so, what was the targets fixed; 
.and

(c) the achievement mnde so far in 
this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a ) to (c). The Orissa State Electricity 
Board programmed to energise 1,000 
pumpsets/tubewelh in Orissa during
1972-73. Against this. 527 Points have 
been energised in Orissa so far.

Railway line from Khurda Road to Bol- 
District via Daspalla and Phulbani 

in Oriraa

52. SHRI CHINTAMANI PANJ- 
HQRAHI: Will the Minister of RAIL-
WAYS be pleased to refer to the reply 
given to Starred Question No. 637 on the 
,22nd June. 1971 regarding the Railway 
.line from Khurda Road to Bolangir Dis-
trict via Phulbani and state whether Go-
vernment propose to include this line in 
the 5th Plan?

will be even more unrenjunerative th^n 
in the past. Also there are no major 
development* in the area to be served by 
the suggested rail limit. It is therefore, 
unlikely that this rail link would be con-
sidered for inclusion in the Fifth Plan. _

Allocation of fund for Baracliauka 
Drainage Scheme

53. SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the West Bengal Govern* 
ment have made any request to the Cen-

*tra! Government for permiting them to 
divert a part of Ihe Central Fund allo-
cated to thc State for irrigation and flood 
control projects for immediate undertak-
ing of the Barachauka Drainage Scheme; 
and

(b) if so. the reaction of the Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):

(a) No, Sir.

(b) Does not arise.

54. SHRI SAMAR GUHA:
SHRI S. M, BANERJEE.

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the present position of power crisis 
in the country, State-Wise; and

(b) the steps taken or proposed to be 
taken by Government to meet it?

THE DEPUTY MINISTER IN THE THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MINISTRY OF IRRIGATION AND 
MOHD. SHAFI QURESHI): Engineer- POWER (SHRI BALGOVIND VERMA):
tag and Traffic Surveys carried out in {a) A statement giving the requisite in-
1946-f7 had shown that the Khivda formation is attached.

Road-Bolangir rail link via Sonepur (2$8
kms.) would cost about Rs. 4.98 crores ' (b ) Discussions were held With the

jand  that it would be heavily unremunera- Chief Ministers of the States in  the We*-
$ v e . Its present day cost may be about tern, Norhera, Southern and Eas$rn
Rs. 25 crores and consequently the Hne Regions to review the power supply posi-
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tion and for taking immediate remedial 
measures for mitigating the power 
shortage

The following ateps are being taken in 
this regard

(i) Available surplus power is to be 
used full* to meet the shortage 
in the deficit States

( j i) Repairs to some of the thermal 
generating units which are out 
of scrvice are to be expedited* so 
that the units could be bi ought 
back into commission

<in) Arranging better quality of coal 
to the .hermal power stations m

the Eastern Region where units 
are getting damaged due to use 
of inferior quality of coal till 
such lime as the three st ige 
washenes are set up

(iv) Power generation prom ts under 
construction and important tran> 
mission lines are being expedited 
to yield benefits as quickly as
possible In furtherance of this 
objective the Matt.'* havt, btcn 
rcqu« stcd to stt up 1MPLF 
MENTATION CfcLI to morn 
tor the progress of projects mJ 
oMKomi the bottlenecks

SlATENtrM

POWER SUPPLY POSITION 

h 19”3

Region State

War them Rtcion

Demand Availabi- Surplus
lit* Shortage __

Z 1 4

vAU figures in million units da\

Delhi 4 5 20 0 0

Haryana 5 20 3 70 —2 2

Himachal Ptadesh o s8 0 44 —0 14

Jammu & Kashmir I IO 0 66 —0 44

Punjab 6 25 4 60 —I 6s

Rajasthan 6 6o 6 60

U P 22 90 18 40 —4 5

Nangal Fertiliser Factor} I 45 1 45

Chandigarh o 30 0 20 — r

T otal 49 38 41 25
Relief

—9 03 
1 50

Western Region
Net —7 53

Gujarat 16 2 17 0 0 s

Maharashtra 32 7 25 4 —7 3
— — —  — -  -

Madh>a Pradesh)
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t  9 2 3 4

Madhya Pradesh 8*5 9-1 1 o *6 (Supplied to Northern
Region).

Goa, Daman & Diu 0*4 0*4

T otal 57*8 51*9 —7*3

Relief ^o *8

«Net) - < • 5

Southern Region

Andhra Praiesh 10*9 7*2 — 3 .7

Kerala 6 8 6 8

Mysore 15-0 n * 7 —V3

Tamil Nadu 23*8 15*0 —8*8

T otal 56*5 40*7 - 15*8

Eastern Region

Bihar 5-90 5*50 —0*40

D.V.C. 11*50 8*40 - 3-10

Orissa 6-76 5 89 —0*87

West Bengal 12*02 11*25 —0‘77

T otal 36* 18 31*04 —5-14

North-Eastern: I -60 i*6o ••

T otal: (All-India) Utilities. 201*46 166*49 —34*97
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Cawptetkm «f Feader Csaal of Famkfca 
Hume

55. SHRI SAMAR GUHA: WiU the 
Minister of IRRIGATION AND POWER 
be pleased ot state:

(a) the progress made about main-
taining time schedule for completion of 
feeder canal of tbe Farakka Barrage; and

(b) whether the time schedule is beiag 
maintained?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) About 92 per cent of the work of 
the excavation of Feeder Canal has al 
ready been completed.

(b) Every effort is being made to 
maintain time schedule of completing the 
excavation of Feeder Canal by December,
1973.

Reduction in voting age

56. SHRI S. M. BANERJEE:

SHRI K. MALL ANN A:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state;

(a) whether Government have takes a 
final decision regarding the reducing of 
the voting age from 21 to 18 years; and

, (b) if npt, the reasons for the delay?

THE MINISTER OF S t  ATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SttRl N1TIRAJ 
SINGH CHAUDHARY): (a) and (b). 
The proposal requires careful considera-
tion from aH aspects and some more 
ihfte for Kkety tb be wfcen to arrive at a
vMMffl.

Discontent among Railway Employees .an 
.Noo-sabmlaskw of Pay Commissiaa 

..................  Report

57. SHRI S. M. BANERJEE. 
SHRI D. K. PANDA.

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is serious discontent 
among the Railway employees because of 
the non-submission of the Pay Commis-
sion Report; and

(b) if so, what steps have been taken 
by Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESH1): (a) Re-
presentations have been received from 
Railway employees for expeditious sub-
mission of Pay Commission’s Report

(b) It is expected that the Commission 
will submil its report as early as 
practicable

Introduction of RftJdiMMi Express between 
Delhi and Madras

58. SHRI S M BANERJEE Will 
the Mini >ter of RAILWAYS be pleased 
to state:

(a) whether steps have been taken to 
introduce Rajdhani Express between New 
Delhi and Madras; and

(b) if so. when the Rajdhani Express 
is expected to be introduced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOH6. SHAFI QURESHI): (a) No

(b) Does not arise
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Statement by the former Chief Election 
Commissioner regarding increase In the 

number of seats in Lok Sabha

59 SHRI S. M. BANERJEE;
SHRI SUKHDEO PRASAD 

VERMA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether his attention ha* been 
drawn to the statement issued by the for-
mer Chief Election Commissioner appear-
ing in the Indian Express dated the 20th 
January, 1973 that there was no neces 
Mty of increasing the number of beats for 
Lok Sabha on the basis of increasing 
population; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN THF 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NIT1RAJ 
SINGH CHAUDHARY) (a) and (b) 
Yes, Sir. The question regarding increase 
in the number of scats in the Lok Sabha 
is under consideration

National Power Grid

60. SHRI S: M. BANERJEE:
SHRI S. A MURUGANANTHAM:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a ) whether a final decision has been 
taken to have a National Power Grid; 
and

(a) if so, the salient features of the 
Scheme and the progress made in the 
matter so far?

THE DEPUTY MINISTER TN THE 
MINISTRY OF IRRIGATION AND 

PQWEpR (SHRI BALGOVIND VERMA): 
(Aft ,and (b). The foncept of inter■*»»* 

netting the St*t? Ppwer syttems 4o fpnn 
regional grids with the ultimate objective 
of forming a National Grid has, already

beeh' accepted and several State power 
systems have becri inter-connected to
form regional grids in the different re-
gions. Power exchanges to the extent 
possible are also taking place between 
various power systems, depending upon 
the availability and needs. The evolution
of a grid systems is a continuous process 
and more inter-State/inter regional 
lines are being constructed to provide for 
increased line capacity for the exchange 
of power between systems. The progress 
made so far is given below.

1 Northern Region The Punjab and 
Haryana Systems are inter connected by 
220 KV transmission lines under the 
Bhakra system. The Delhi power system 
is drawing power of the order of 85 MW 
from BMB system over the 220 KV
Ganguwal Rohtak Road line With the 

completion of the Hissar-Ballabgarh-Delhi 
220 KV line the Delhi system has now 
been running m parallel with the BMB 
system. Rajasthan is connected with the 
BMB system through a 220 KV S/C line 
from Hissar to Khetri and a 132 KV S/C 
line from Hissar to Rajgarh; Power 
drawal over these lines is at pre>ent 50 
MW and 20 40 MW respectively A 

220 KV lines from Muradnagar to Delhi 
was commissioned in January, 1970 and 
Uttar Pradesh was drawing upto about
35 MW of power over thi* line from thc 
Delhi system.

2 WtsKrn Region The Gujarat and 
Western Maharashtra Power system are 
inter-connected through the 220 KV line 
via Tarapur Atomic Power Station and 
this line is enabling both Maharashtra 
and Gujarat to draw power from the 
Tarapur Atomic Power Station. A 132 
KV S/C  line on D /C  towers inter-con-
necting Chandni (M .P.) and Bhusawal
(Maharashtra) was commissioned in 
1569. The second circuit wfes commis-
sioned in February, 1972. A 220 KV 
S /C  line on D /C  towers between Satpura 
OML P.) and Ambazari (Maharashtra) 
has recently been completed.

3, Southern Region. The constituent 
States in the Southern Region already 
have unified grids in the respective *y»* 
terns. A 220 KVS/C line from Bangalore
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to Smgarapet, inter-connecting the 
Mysore and Tamil Nadu power systems 
was commissioned m November. 196S 
and power of tbe order of 150 MW is 
being fed into the Tamil Nadu system 
from the Mysore system whenever possi 
hie The 220 kV link between Pamba 
(Kerala) and Madurai (Tamil Nadu) 

was commissioned m 1969 70 and Tamil 
Nadu is receiving 100 MW from 
Kerala over this line A 110 kV S/C 
line from Mangalore (Mysore) to K asn  
gode (Kerala) was ^commissioned in 
October, 1966 and since then Kerala 
State has been drawing power from • 
Mysore for meeting the load demands m 
the Kasargode Cannanore rtgion The 
220 kV S/C  line from Mumrabad to 
Hampi was completed m 1970 and power 
of the order of 70— 110 MW is being 
drawn by the Andhra Pradesh system 
over thi<> line The 220 kV S/C line from 
Chittooi (A P ) to Katpadi (Tamil 
Nadu) Ins been completed

4 Eastern Rigton The various 
power systems m the Eastern Region are 
already interconnected by H 2 KV lines 
Bihar is drawing power of the ordei of
50 MW from Damodar Valley Corpora 
lion through 132 kV S/C  line from 
Chandil (DVC) to Rajkharsawan (Bihar) 
Damodar Villey Corporation is ex 
changing power supply with west Bengal 
over the J32 kV D /C  line from Durga 
pur (West Bengal) to Durgapur (DVC) 
Bihar n  receiving power of the order of 
20 to 40 MW from Orissa over the 132 
kV S /C  line from Kendposi (Bthar) to 
loda (Orissa) and about 10 MW over 
Rourkela Goelkara 132 kV S /C  line

5 North Eastern Region Assam is 
supplying Power to Nagaland through the 
66 kV Ime contacting Goiaghat and 
Dimapur Badarpur Dharmanagar Section 
o f tbe 132 kV S /C  line from Badarpur 
ta  Agartaia (Tripura) has been completed 
and charted at 33 kV

Inter Regional Links The Rihand 
( U P )  and Bihar/DVC systems are inter 
cobnected by a 132 kV double circuit line 
frotn Riband ( U P )  to  Baum (Bthar) 
TJ» U.P system is further inter-connected 
wfch the SiSw /D V C  systems by a 132 
double circuit line from Mughalsarai to

Karamnasa Mysore m the Southern 
Region and Maharashtra m the western 
Region are inter-connected by a 220 kV 
line from Belgaum to Kolhapur Goa in 
the western Region is inter connected with 
Mysore in the Southern Region by 1 NO 
kV double circuit line between pondi dnd 
Dandeli over which Goa is drawing about 
20 MW from Mysore U P in the. Nor 
thern Region is receiving power from 
Madhya Pradesh in the Western Region 
over a 112 kV line from Morw \ (M P 1 
to Rihand ( U P )  The Northern Rt 
tion is inter connected with the Western 
Region by a 132 kV line from Ntemuch 
to Udaipur The Rajasthan system draws 
about 2S MW from Madhya Pradesh s\s 
tem over this link

It mw be mentioned thit during th 
recent power crisis in Maharashtra and 
G ujant ends consequent on thc shut 
down of Tarapur and Nasik Powei Sn 
tions the Belgaum Kolhapur 220 kV line 
and Chandni Bhusawal H2 kV line plavcd 
a very useful role m meeting the po^er 
requirements of Maharashtra to a certain 
txtent by importing power from Mvsore 
and Madhya Pradesh respectively A por 
tion of the power and energy thus recti 
ved was transmitted to Gujarat grid from 
Maharashtra b\ means of tbe K ilwa 

Tarapur Navsatt 220 KV link

In order to assist in tht construction 
of more inter State lines of larger capa 
citv the Ctntre is providing loan assistance 
to the States for construction of the inter 
State/Inter Regional transmission lines 
during the Fourth Plan outside the Stitts 
Plan under the Centrally Sponsored 
Scheme For enabling integrated open 
tion of the power systems in each region 
Regional load  Dispatching Stations are 
also being established

Supplv of Electricity by U.P to M P

61 SHRI NARENDRA SINGH 
SHRI HUKAM CHAND 
KACHWAI

Will the Minister of IRRIGATION 
AND POWER be pleased to state

(a) whether Uttar Pradesh nas started 
supplying M1V share of power from Ma
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tatila; if so the quantum being made
available;

(b) whether the quantum is in con-
formity with what was agreed upon
by the two State Governments;

(c) whether an average rate of 65
paise was agreed upon by the two State
Governments in the Central Zonal Coun-
cil for supply of M.P.'s share of power
from Matatila and if so, whether the V.P.
is charging a rate of 8.5 paise per unit;
and

(d) whether this matter has been re-
ported by the State overnrnent or State
Electricity Board to the Government of
India and if so the 'action taken by the
Government of India in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). According to the arrange-
ments agreed to by the Governments of
Uttar Pradesh and Madhya Pradesh at
the meeting of the Central Zonal Council
in 1963. the U.P. State Electricity Board
·is required to make available to the
Madhya Pradesh Electricity Board one-

'third of power based on the energy avail-
able at Matatila from year to year. No
restriction has been imposed bv U.P. on
th ; drawal of power by Madhya Pra-
desh and the latter is drawnig power to
the extent necessary.

(c) For firm power supplies alone and
if all the available secondary power is
not taken by Madhya Pradesh, the rate
is 8.5 paisejkwh, If both the firm power
and available secondary power is taken,
the rate is 6.5 paise per kwh.

(d) AIthouh U.P.is making available
'power to Madhya Pradesh from Matatila,
Madhya Pradesh is not drawing power re-
gularly. As such U.P. is charging for
the supply at the rate of 8.5 paise per
kwh while Madhya Pradesh maintain
that the rate should be 6.5 paisejkwh.

The matter was discussed again in the
'Central Zonal Council meeting held in
October 1969, when the two State Gov-
ernments agreed to withdraw their ob-
jections and to accept the Sachdev Com-
mittee's Recommendations in toto. Again

Written Answers

in 1970, the matter was discussed by the
Union Minister for Irrigation and Power
with the technical officers of both State
Governments when agretment was
reached. Thus the Central Govern-
ment has been using its good offi-
ces in solving disputes.

Rail Link Between Ghoradongri and
Hirdagarh\Satpura in Madhya Pradesh

62. SHRI NARENDRA SINGH:

SHRI HUKAM CHAND
KACHWAl:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal for
inter-linking Ghoradongri with Hirdagarh
to provide an outlet for cokinkg and semi-
coking coals in the Tansi and Pench-Kan-
han areas of Madhya Pradesh and if so,
when work on this inter-link will be
taken up;

(b) whether a request has been receiv-
ed from the Madhya Pradesh Electricity
Board for undertaking the work of Gho-
radongri-Satpura Section of the proposed
rail link between Ghoradongri and Hir-
dagarh immediately in order to help
them to get additional coal for Satpura
Thermal Station, which is not generating
to its full capacity to help the neighbour-
ing States which are having acute power
shortage; and

(c) whether Government propose to
giVe priority for the Railway link bet-
ween Ghoradongri and Satpura and issue
instructions for its completion before
the next rainy season?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Feasibi-
lity Study for a new B.G. line from Hir-
dagarh to Damua 'and Ghoradongri (72.85
kms.) has just now been completed. A
decision will be taken after the reports
are examined from all aspects.

(b) Yes.

(e) This will depend upon the results
of the examination of the feasibility
Study Report. However, on account
of the time fact-or, completion of the
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portion between Ghoradongri and Sat- 
pura before the next rainy season, 
would not be possible.

Exchange of power by M.P. with Gujarat 
and U.P.

63. SHRl NARENDRA SINGH:

SHRI HUKAM CHAND  
KACHWAI:

Will the Minister of IRRIGATION  
AND POWER be pleased to state;

(a) whether there is a proposal to in-
terconnect .Viidliya Pradesh with Guja-
rat and Uttar Pradesh for exchange of 
power; and

(b) if so, the reasons for delay in ap-
proval and implementation of the pro-
posal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND  
POWER (SHRI BALGOVIND VERM /0:
(a) and (b). The Madhya Pradesh power 
system is now inter-connected with the 
Gujarat system through the M'aharashtra 
grid. There is a proposal to construct 
a 400 KV inter-State line between Baroda 
in Gujarat and Burwaha in Madhya Pra-
desh and on its compeltion the tv/o' po-
wer systems will be directly linked. The 
power systems of Uttar Pfadesh and Ma-
dhya Pradesh are interconnected through 
a 132 kv line constructed on double 
circuit towers with one circuit strung 
from Rihand in Uttar Pradesh to Morwa 
in Madhya Pradesh. Uttar Pradesh is 
availing of power supply from Ma-
dhya Pradesh through this line. Stringing 
of second circi'it on this line is under 
progress and on completion of this work 
the line capacity for exchange of power 
between the two power systerr;s v/ill in-
crease.

Construction of Third Main Rail-
way Station in Delhi 

64. SHRI RAMKANWAR  

SHRI HARI SINGH:

Will the Minister o f RAILWAYS be 
pleased to refer to the reply given to 
Unstarred Question No. 272 on the 14th 
November, 1972 and state:

(a) whether surveys for construction of 
a 3rd railway terminus in the Capital 

3321 LS— 4.

city of Delhi has been completed; and

(b) if so, the result * thereof and if not, 
the time by which it would be com-
pleted?

THE DEPUTY MINISTER IN THE  
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) The survey for a 3rd treminal is 
expected to be completed during 1973.

Effect of Power Shortage hi Haryana
and Punjab on Industrial Production

* 65. SHRI RAMKANWAR: Will the
Minister of IRRIGATION A ND  POWER 
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report pub-
lished in the ‘Indian Express' dated the 
23rd December, 1972 under the caption 
“N o relief from power famine” stating 
that there is likely to be no relief from  
power famine in Haryana and Punjab;

(b) the extent to which shortage of 
pov.er supply has adversely affected the 
industrial production in the States ot 
Haryana and Punjab; and

(c) the steps being taken by Govern-
ment to ensure adequate power supply so 
tha\ industries in these States function to 
their target c'apacity?

THE DEPUTY MINISTER !N THE 
MINISTRY OF IRRIGATION A ND  
"OWER (SHRI BALGOVIND VERMA): 
(?.) Yes, Sir.

(b) It is not possible to assess accu-
rately the loss o f production in the field 
of industry due to the shortage of power, 
as production in this sector depends on 
a multiplicity of factors.

(c) The following Short-term and Long-
term measures have been taken to aug-
ment power supply to industries in these 
States:—

(i) The surplus power available with 
DESU is being supplied to H'ar- 
yana and surplus power from  
Bassi in Himacha! Pradesh is 
being supplied to Punjab.
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(ii) The commissioning of Power
Generating capacity at Badarpur
and Bhatinda is being expedited.

(iii) Small generating sets lying idle
with Electricity Boards are be-
ing repaired and pressed into
service.

(iv) Private industries are being
permitted to install captive po-
wer generating plants.

(v) State Electricity Boards are ins-
talling Diesel Generating Sets.

Long Term Measures

1. Additional Therm'al generating ca-
pacity of 120 MW at Faridabad, 220
MW at Paniput, 220 MW at Bha-
tinda and 200 MW at Badarpuj- is be-
ing installed during 5th Plan.

2. Additional Hydro capacity
gating to 1098 MW at Bhakra
complexes will be installed
5th Plan.

aggre-
Beas

duri.ig

3. Generation at Bhakra will in-
crease by 148 MW (continuous) on
completion o.f Beas Sutlej link.

4. Hydro capacity aggregating to 780
MW will be commissioned at Baira-Suil,
Salal and Kishtwar. These stations will
feed energy into the Northern Grid.

5. 118 MW of Hydro Capacity will
be installed at Shanan, upper Bari
Doab Canal and Western Jarnuna Ca-
nal.

Finalisation of Plans Regarding Linking
of Ganga with Cauvery

66. SHRT RAMKANWAR:
SHRI R. S. PANDEY:

'ViII the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have finalised
plans to build. several hundred kilometre
long link canal linking the river Ganga
and Cauvery;

(b) if so, the main features thereof
and if not, the present position o'f the

projects; and
(c) the reactions of the State Govern-

'Denis concerned separately in this re-
g~~I..!?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). It is proposed to carry out
investigations for a National water grid,
one of the components of which would
be a link connecting various rivers like
the Ganga, Narmada, Godavari, Krishna

u and Cauvery. The detailed features will
be known after the field investigations
which may require 5 to 10 years, are
completed. The investigations will be
done in close consultation with the Sta-
tes.

Loans for Sarda Sabayak Project and
Thermal Project

67. SHRI JAGANNATH MISHRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have decided
to c.(l·:,~;:ccloan for Sarda Sahayak pro-
ject in Lakhimpur Kheri District and
also Tr.; r'.ermal project at Cr r»; a.id

c)) .f ~." the quantum of Ica- p:·opos-
l~ :., be :d~a~=~1?

THE DEPU-;--r MINISL~~t IN THE
MINIST;'~-( OF IRRIGATION AND
POWER (SHRI BALGOVTND VERMA):
(a) and (b). It has been decided to al-
locate to the Government df Uttar Pra-
desh advance central assistance of Rs. 6
crores for the year 1972-73 for accele-
rating the work on Santa Sahayak '-pro-
ject and Rs. 3 crores for Obra Thermal
Power Extension Project Stage I through
additional market borrowings during the
year 1972-73.

Extension of Railway Line Upto Udham-
pur in Jammu ant Kashmir State

Will the Minister of RAIL WA YS be
pleased to state:

(a) whether there is any proposal to
extend the Railway line upto Udhampur
in Jammu and Kashmir State; and
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(b) if so, the time by which it would 
be dofle?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHl)* (a) and (b). 
Preliminary Engineering-r///n-T raffiic
Survey for Jammu—Udhampur rail link 
has been proposed to be carricd out du-
ring 1973-74. Further action will be 
taken after the survey completed and 
there reports thereof examined from 
alt angles.

Participation of Fore/gn Companies in 
Off-Shore FAploration

69. SHRI DINEN BHATTACHARY- 
YA;
SHRI RAJDEO SINGH*

Will the Minister of PETROLEUM 
AND CHEMICALS be clcased to state:

(a) whether Government have dccided 
to invite foreign Companies of Govern-
ments lo participate in oil prospecting 
in off-shore areas;

(b) if \o, the main features of the 
decision; and

(c) the names of the countries or Com-
panies f.om  whom offers in this regard 
have been received and term of offer?

THF DEPUTY MINISTER IN THE 
MINISTRY Ob PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). Some foreign companies have 
in recent months, expressed interests in 
participating in oil prosepecting in off-
shore areas and a few of them have 
also given outlines of their proposals 
for such collaboration. It is propo-
sed to consider collaboration with 
foreign parties on tbe basis of ‘Gen-
eral Contractor Type’ of arrangement 
in a few off-shore areas. It is not 
in the public ntcrest at this stage 
to disclose tbe names of the companies 
who have expressed interest nor to dis-
close the terms offered.

Tunnel of Beas-Sutlej lin k  Project
70, SHRI SHASHI BHUSHAN: Will 

the Minister o f IRRIGATION AND 
POWER be pleased to  state:

(a) whether a length* of 1403 feet 
Beas—-Sutlej Link Project has been 
found sub-standard and its strength 
is much lower than the required 
minimum;

(b) whether the experts have pointed 
out that unless the strength oi the 
lining is brought to the p >per level 
without reducing the diameter of the

.tunnel, it will came choking of the 
tunnel, a stoppage of power generation 
and thus cause serious financial loss 
tc\ the country; and

(c) the remedial steps taken or pro-
posed to be taken 'and the action proposed 
to be taken against the persons responsi-
ble for this lapse?

THE DEPUTY M1NISTFR IN THF 
MINISTRY OF IRRIGATION AND 
POWER (SHRT BAIGOVIND VFRMAV
(a) No, vSir.

(b) No, Sir.

(c) Does not arise.

Bursting of Dam in Chikkahole .Project 
in M}»ore

71. SHRI SHASHf BHUSHAN- 
SHRI S. M SIDDAYYA

Wili the Minister of IRRIGATION 
AND POWER be pleased to state

(a) whether the officials of the Central 
Irrigation and Power Ministry have since 
visited the Chikkahole Projecl where a 
tfam had burst resulting in thc flooding of 
seven villages and YeJandur town in My-
sore;

(b) whether they have submitted their 
report to Government and whothei Gov-
ernment have examined the same; and

(c) if so, thc conc’usions arrived at 
on the basis of this report and whether 
the responsibility has been fixed and 
action taken against ibe persons tespon- 
sible and the particulars i j  persons res-
ponsible?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERM A): 
<a) to (c). Two officers of the Central 
W ater and Power Commission had been 
deputed to visit Chikkahole Dam between 
December 22 and 24, 1972, for getting 
factual information relating to the nature 
and extent of breach and the damage 
caused. Their report in this reguid has 
been received. These officers did not exa-
mine the question ot' fixing responsibility.. 
It is understood that Mysore Government 
*have appointed an eneuir> Committee to 
look into this aspcct.

Setting up of Generation Units to Meet 
Power Shortage at Key Points

72. SHRI SHASHI BHUS11AN Will 
the Minister of RAILWAYS be pleased 
to  state:

(a) whether railways arc considering a 
proposal to set up their own generation 
un.ts at Ley points to meet row*1, short-
age; and

(b) the salient features of the proposal 
under coilsideration and when a final de-
cision in this rcspect is likely to be 
taken?

THE DFPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS <SHR1 
MOHD. SHAFI QURESHI): (a) There 
is no specific proposal under considera-
tion; the Railways arc, however, examin-
ing the question.

(b) Does not arise.

Four Rail Projects for Maharashtra as 
Relief Measure

73. SHRI SARTOO PANDEY:
SHRI S. R. DAMAN1:

Will the Minister of RATI WAYS be 
pleased to stiite:

(a) whether the Centre has given clear-
ance to 4 Rail Projects in Maharashtra as 
a relief measure; and

(b) if so, what are the broad out-
lines of the projects and what is the 
amount proposed to be spent? *

THE DEPUTY MINISTER IN TH E 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SH AII QURESHI): (a). No.

(b) Does not arise.

Generation of Power and Energy Through 
Geothermal Resources

74 SHRI RAJDEO SINGH. Will 
the Mmislei ot IRRIGATION AND 
POWFR be pleased to state.

(a) whether India is potentially rich in 
geo-theimal iusouii.es; and

(b) if so, whether Government propose 
to utilise them to geneiatc power and 
energy?

T H b DEPUIY MJNIS1 t£K IN THE 
MINISTRY OF IRRIGATION AND PO- 
WHR fSHRi BALGOViND VERMA):
(a). Geo-thcrmal energy potential has 
been indicated in certain areas.

<b) Government is actively considering 
the question of taking up detailed inves-
tigations, with the assistance of UNDP, 
to establish the quantum of geo-thermal 
enetgy available and to take up its eco-
nomic exploitation.

Arrangement* for attending patients .In 
the absence of Doctors on Indian Rail-

ways

75, SHRI RAJDFO SINGH; Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the Pharmacists have to 
prescribe medicines to patients in the 
"absoncj of doctors, Inch urge of Health 
Uns.v wlurc 1 ’imiiert staff comprising 
of one doctor, one pharmacist, one dres-
ser and one safaiwalah in posted when 
the doctor is on line; and

(b) if not, the alternative arrangement® 
made for patients including serious ones,
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if a contingency 'arised when the Doctor 
is on the line? 

TiIE D�Pl.J�': �.1I!'-�IST.!:!l TN THE 
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) No. 

(b) When the doctor is on line, the
pharmacist gives' first-aid to the serious 
patients and contacts the doctor on 
telephone to come back and attend the 
patient. If the condition of the patient 
is more serious and cannot await the re­
turn of the doctor, the pharm.1cist refers · 
the c:,se to some other '. :cor,nised Medi­

cal Institution. 

Academic Training of First-Aid for 

Pharmacists on Indian Railways 

76. SHRY RAJDEO SINGH: Will the
Minis'.cr of RATLW.'\ YS be pleased to 
state: 

(a) whether the knowledge of First-Aid
is not included in the academic training 
of Pharmacist, whereas it is a part of 
curriculam for Doctors and Nurses; and 

(b) if so the reasons therefor?

THE DEPU1Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b) 
First Aid is not a compulsory subject in 
the academic training qualifying a per­
son to become a Pharmacist. However. 
in some States P�armacists who do re­
gu'-:r Degree or Diploma courses un­
dc�go this training. 

Doct:Fs :md Nurses, who have to under­
take full treatment of the ill and injured. 
have necessarily to know first aid also. 
As such the suh.'ect is i:ic1uded in their 

(b) whcih'.!r ther;: is no building ·avail­
able to hons� th� Ra:lway Hedth Unit 
c;1te•·i:1z to the n·:':'cL· c•f the employees. 
ev(>:-:'· on:�, �t ho ,j(� 5;!�!;ioncd p.:-:rmanent-

1:-' n�ar the D-:lhi-Shahdara Railway 
station; and 

(c) if so, the steps taken to provide
adequ'ate accommodation and other 
eq11ipment for this Eealth Unit and its

�ITT k 

THE DEPUTY :MINISTER IN THE 
MINISTRY OF RAILV/AYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes. 

(b) Yes.

(c) The proposal for building for this
Health Unit within ;. vailable resources 
will be taken up for consideration in 
Works Programme for 1974-75 

7 8. s> • .fT WT �Ttfcfi f�� lf{l1'lf 
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Buili!in� for Railway He2!th Unit at 

Delhi-Shahdara 

77. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to 
state: 

(a) whether a large numher of Rail­
way employees :1nd the;r cl�pendents 
reside in Delhi-Shahdra area; 

( ?;ft ifl:<;'11 f e;.� qlfT) : ('ii") � ( 1g) . 
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Cos* off Imported Medicines vis-a-vis
those manufactured to the country

79. SHRI R. S. PANDEY: Will the
Minister of PETR01 ELM AND CHE-
MICALS be pleased to state:

<a) whUhci imported m>,diruies> arc 
cheapcr than those manufactured in the 
conntjy by foreign medicine firms;

(b) if so, the reasons for high cosi of 
medicines produced an the country; and

(c) the steps if any being taken by 
Government to ledwcc their prices in the 
country7

THE DEPUTY MINISTER IN TI1E.
MINISTRY OF PFIROIXUM  ANI)
CHEMICALS fSHRT DAI BiR SINGH)* 
<a) The prtcos ot formulation1 m the 
Indian market acnerrdly compare favour-
ably with the prices of similar formula-
tions in domestic markets of other coun-
tries

The costs of production of indigenous 
bulk drugs are generally higher as com-
pared to these prevai!:ng abroad. As a 
result the prices of bulk drugs are ;n 
several cases higher.

(b) The rates for the higher cost off 
production of bulk drugs are as follows:

(i) The prices of many essential raw* 
materials obtained indigenously 
and utilised for production of 
finished drugs are higher and 
therefore compare unfavourably* 
with the prices of similar raw 
materials obtaining in the 
foreign countries;

<ii) The scale of operations off indi-
genous plants is generally smal-
ler in India us compared to the 
scale of operations in other ad-
vanced countries and results in 
higher overheads and process 
losses;

<iii) Some of the advanced foreign 
countries have already achieved 
a considerable lead in the field 
of Research and Development 
and technology and, therefore,

are ahead of this country in this 
regard;

( i v )  The above* advantage leads to 
establishment of mauufactimns 
units in these countiios in Inc 
first instance. By tin time such 
units aie established in ?n<?i‘a 
the foreign countries in 
cases ha\e already Tcah.eJ and 
written off the value of plant 
and evjiupmcnt and aie th u o  
’foie m a position to complete 
ellceti\j>  with Indian and offer 
much lower rates for their pro-
ducts .

'c) The question of reduction in the 
cost of production of bulk drugs is cons-
tantly reviewed through the Develop-
ment Council for Drugs and Phaimaceuu- 
cals. Economics m production are also 
obtained through research and develop-
ment and the Government have been 
stressing the need for more Research and 
Development effort in this field.

Underground Railways for Calcutta 
Delhi and Bombay

80. SHRI R. S. PANDEY: Will the 
Minister of RAILWAYS be pleased to 
state:

(‘a) whether Government have started 
the construction of underground railway 
in Calcutta;

(b) if so, the present position of the 
project; and

(c) what is the progress made so 
far regarding the construction of under-
ground railway system in Delhi and Bom-
bay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFIQURESHI): (a) and (b). 
Tlw construction of the tube railway in 
Calcutta between Dum-Dum and Tolly- 
ganj about 16.5 Kms. was sanctioned on 
1-6-72 at an estimated cost of Rs. 140.3 
crores and the Calcutta M.T.P. Organisa-
tion have also taken necessary action to 
go ahead with its co&structwnt, The



III Wriuen Answers FEBRUARY- 20, 1973 Written Answers II2 

founJc1tion stone of this project was laid 
by the Prime Minist�r on 29th De-:ecmlJer, 
1972 symbolising the commencement of 
actu.li construction. 

,.c) Techno-Economic Feasibility Stu­
di,,�s of Mass Rapid Transit System in 
Delhi are expected to be completed 
in 1973. For Bombay the arrival of 
cons..iltants is awaited before concluding 
th;: T echno-Economic Feasibility Studies 
there. 

Senice corn!Hions 

in Dciui Electric 
of Engin!lers wol'ii.:ng 

Siqip.iy Umier1�1;;;ng 

81. SHRI R. S. PANDEY: Will the
.Minister of IRRIGATION AND POWER 
be pleased to s_tate: 

I 

(a) whether there is growing unrest
and discontentment among the Engineers 
wor!-:ing in the Delhi Electric Supply 
lJndcrtaking due to unfavoiirable service 
conJitions; 

( b) if so, what are their 'demands m
this regard; and 

( c) the steps taken by Governmen.t to
remove their griev.c:nces and to provide 
better amenities in the service? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERM.A.): 
(a) to ( c). The engineers of Delhi
Electric Supply Undertaking bad put
forward dema;ids relating to revision of
pay scales, introduction of time scales
of pay, grant of special pay, conveyance
allowance, project allowance, etc. A
Committee was set up in January, 1971,
to examine their grievances. The Com­
mittee has now submitted its final Report ·
which has be;;:n remitted to Delhi Elec­
tric Supply Undertaking for consideration.

Shortage of Petrol and A.Hied Products 

82. SHRI R. S. PANDEY: Will the
Minister of PETROLEUM AND CHE­
MICALS be pleased to state: 

country and, if so, an assessmcot in this 
regard; and 

(b) the steps rai;:en by government to
ensure adequate availability of petrol to 
meet demands of transport and industry 
ill the coc:ntry? 

Ti'iE DEPUTY NliNISTER IN THE 
MINISTRY Op ?ETROLEUM AND 
CHH·JIC ALS (SHRI DALBIR SINGH): 
(a) ,:.,ti ( b). There rs no grc,w ,ng ,llor­
tat:e :if oii products in the coui::try. The
ov.;r,::i p::i,;t:on is th:it _·,he ,:vailability of
Oil r:-oducts ou:: of indigenous i;roJudion
supplemented by imports is adequate to
mcet the total requirements of the coun­
try. However, there have been some
sporadic shortages of a localised nature in
so•ne parts of the country owing to dis­
turbances, labour problems accidents,.
pow::r s�iortages etc. T.hese are being
overcome in the best possible manner.

Implementation of lift Irrigation Scheme 

of Raji1sthan Canal Project 

83. DR. H. P. SHARMA: Will the
Mi:1ister OF IRRIGATION AND 
POWER be pleased to state how far the 
lift irrigation scheme at Lunkaransar 
(Bikanaer), which forms parts of the 
Rajastb:�n C2nal project, has been imple­
mented and by what time it is likely to 
be ceimpleted? 

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):

86 per cent of the earth work and 38 
per cent of the lining of the Lunkaransar 
lift irrigation scheme have been complet­
ed by end 1972. 

The work on this scheme would be 
substantially completed during 1973-7 4. 

High Power Committee for Telescopic­

and Freight Stnicture now in opera.tioa 

on Railways 

84. DR. H. P. SHARMA: Will the
Minister of RA TLW A YS be pleased to 
state: 

(a) whether there is a growing shortage (a) whether Government propose to set
of petrol and its alliea products in the up a high power committee to go into 

.�·;- .. ·Jl,'-:,;_-s 
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the efficiacy of the telescopic and other 
freight structures now in operation on 
the Railways; and

(b) if so, the precise constitution and 
terms of reference of the proposed com-
mittee?

THE DEPUTY MINISTER IN T11E 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAF1 Q U RI'SH l:) (a) No.

(b) Docs not arise in view of the 
answer to part (a) of the question

Cost Estimates of Tbein Dam

85 DR. H. P. SHARMA:

SHRI C. T. DHANDAPANI:

Will the Minister of IRRIGATION 
AND POWER be pleaded to state:

(a) whether the cost estimate of the 
*'Thein Dam” is likely to exceed conside-
rably even the revised estimated cost of 
the project as worked out in 1964;

(b) if so, the latest estimate of the 
cost of this project and how far it is 
likel) to exceed the original and the re-
vised estimate;

(c) how far the delay in execution of 
the pioj.’ct is responsible for the increase 
in cost and the leasons for the delay; and

(d 'I the latest progress in execution of 
the project, the states to be benefited by 
it and bv what time it is likely to be 
completed?

THF DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and < h \ The cost of Thein Dam 
Project as per 1968 estimates, is Rs. 92 
crores. is yet to be brought upto-date.

(e) The delay in clearance of the 
project has been on account of its com-
plex intor-State aspects.

fd) At a meeting held recently, the 
Chief Ministers of the concerned States 
agree’d th.it Centre should take up this 
project for execution. The project which 
will benefit most of the States in the

region is likely to take about 6 years for its 
execution.

Issue of Licences to Tatas and Birlas for
sitting of Power Generating Plants

86. KUMARl KAMLA KLMARI: 
Wtll the Minister of IRRIGATION AND 
POWiSR be pleased to state:

(a) whether Tatas and BirUs have 
been given licences to establish new 
power generating plants and the expan-
sion of their existing plants; and

(b) if so, the names and the locations 
of the proposed plants and their capacities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Tatas have not so far been 
given any licence to establish new power 
genc.it ng plant or to expand their exist-
ing plant". The Tata Power Supply Coni- 
p«u> Ins submitted a proposal to the 
Government of Maharashtra for the 
augmentation of the 1  rombay Thermal 
Power SL.tion b> installing a 500 MW 
unit and this proposal is under theii con- 
s.dcr.ition.

As rega-Jv, giving a licence to Birlas, a 
prop >s i! of M /s Gwalior Rayons. Nagda 
for ?*v: installation of one lb.5 MW turbo 
generating set (essentially for the replace-
ment of the existing sets) has been clear 
ed by the Government of India. M /s. 
Renusagar Power Co. has also been pci 
mitted to set up generating capacity ot
110 MW for the use of Hindalco. How-
ever, they have also submitted a proposal 
for the installation of a 250 MW generat-
ing set, which will enable them to release 
55 MW of power which are being pre-
sently supplie'd bv the Uttar Pradesh 
Svtfe Electricity Board. This proposal is 
under the consideration of the Govern-
ment.
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Mail Train service on Dehrt-on-Soue-
Barawadih, Gomoh Line and Garhwa

Road-Chopan Line

87. KUMARI
Will the Minis •cr
p!ea,cd (0 slate:

KAMLA KUMARI:
of RAIl.W AYS be

(a) whether any survey !,; ;,1 be con-
d:L··, j :;llortly to start Mail train services
on D.:itri-GIl·SO:l.;-;3<tr:Iwa,!ih Gcrnch line
and Garhwa Roud-Chop.m line; and

(b) if not, the reasons therefor?

T! tE DEPUTY 1\-1!NISTER IN THE
M1NfSTRY OF RAILWAYS (SHR-l
}.!OHD_ SHAFt QURESHI): (a) No.

(b) Most of the passenger traffic on
Dehri-on-Sone- Barwadih-Gornoh and
Garhwa Road-Chopan sections is short
distance in character which is adequately
met by the cxisung passenger trains.
Apart from traffic justification, the intro-
duction of a Mail train on these sections
is not feasible for want of line capacity,
terminal facilities and also due to lower
track speeds.

---------- ---------
2447

621
2072

125

11880

918

Nane of the station

Delhi _
New Delhi.

(b) The capacity and the daily average
number of seats for third class in the
Mail/Express trains running towards
Bihar, V.P. and West Bengal is as under:

Erorn Delhi.
From New Delhi

4994 seat .
1872 seats.

(c) No.

Abolition of Second Class from Mail
Express Trains

89. KUMARI KAMLA KUMARI:
. Will the Minister of RAILWAYS be

pleased to state:

(a) wh ether Second Class has not been
. ""'olished even now as proposed; and

Increase in III Class seats in Mail Express
Trains Starting from Delhi and New Delhi
Stations Towards Bihar, West Bengal and

U.P.

I
lI8. KUMAR!

Wil. the ~'in:' ter
ple~is:,1 to sr.ite :

KA\,ILA KUMARI:
of RAILWAYS be

(a) the ::tv~r,.g,-, number of tickets sold
for III CI't:·;s i'aS,'-'!lgers from Delhi and
New Delhi Rail "'":'j. St:,:iUllS daily for tr a-
vclling towards Bihar, We-t Bengal and
Utr.rr Pradesh;

~o ) t he capacity and average number
of scat-, of II! Class in Mail Express
uains leaving Delhi/New Delhi for Bihar ,
\Vt::t iic,ga! :-'n(: iJ.P.; and

(C) whether II scats are propos-
cd to he increased in th: near future in
the V.:\il Express trains?

THE n,:PUTY MINISTER !N THE
MINISTRY OF RAILWAYS (SHRI
\IOHD. SHAFI QURESHl): (a) The
daily average number of third class tickets
by Mail. Express and Passenger trains
sold at Delhi and New Delhi for Bihar,
West Bengal and U.P. is given below,

-------.-----.-. _._.__ ._._----
Bihar West Bengal V_Po

-----_._---- -----

(b) if so. the reasons for not abolish-
ing Second Class coaches in Mail Express
Trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SiiRI
MOHD. SHAFf QURESHi): (a) and
(b). With the decision for abolition or
Second Class, it has also become neces-
sary to convert the existing second class
coaches into third class coaches. This
conversion is to be done when the second
class coaches in service arc sent to
workshops for periodical overhaul accord-
ing to the due date of individual coaches.
This conversion is likely to be completed
by the end of March, 1974 and till then
second class coaches would continue to
Tun on some services.

,
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.. Silt at Bhakra Nanga.1 Dam

90. SHRI PRABODH CHANDRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the collection of silt at
Bhakra Nangal Dam is much greater than
(hat was anticipated;

(b) if so, the steps Government pro-
pose to take to stop this?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWE~ (SdRI BI-\LG')\,l\iD VERMA):

(a) The observations carried out for the.
first five years of the reservoir in.l.,'. :,'J
rate of silung to be little higher than that
anticipated in the Project Report. Obser-
vations pertaining to the subsequent years,
however, reveal that the rate of sitting has
declined.

(b) S-oil conservation measures to reduce
silting· have been undertaken in the catch-
ment area by Himachal Pradesh Govern-
ment.

Increasing Productioa of Fertilisers

91. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

•..•..

(a) whether the country will have to
import fertilisers amounting to crores of
rupees during the Fifth Plan because of
the under-utilisation of the capacity of
fertilizer plants and the long time taken
by Government to sanction the establish-
ment of the fertilizer plant by Tatas; and

(b) if so, what steps Government pro-
pose to take to increase the production of
fertiliser within the cou-vry and save the
scarce foreign exchange?

(.

THE DEPUTY MNIS'fER IN THE
MINISTRY OF PETROLEUM A~D
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Against the anticipated level
of consumption of 5.2 million tonn.es

--

per annum of nitrogen by 1978-79
the present installed capacity is only 1.464
million tonnes. With the commi ;;ionin,,;
of the projects under impiementation and
the other schemes which have been appro-
ved, the total installed capacity is expec-
ted to go up to about 4.125 million tcnnes
per annum. ~teps are ceing taken to
maxi mise utilisation of existing capacity
by various. dcbottlenecking and optimisa-
tion schemes. Studies are also being car-
ried out to establish additional f crtilizer
projects in the country so as to increase
fertilizer production and thereby rninimise
dependence on imports.

f
As regards the Tata's project, an appli-

cation has been received for converting the
Letter of in lent into an Industrial Licence,
but the party has to take certain ':,:icntial
steps before such conversion can take
place. The party is being provided with
the assistance needed in this connection.

R.P.F. Role in Checking Pilferage and
Thefts from Railways

92. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be plea-
sed to state:

(a) the total strength of Railway Pro-
tection Force during 1971-72;

(b) whether with the increase in the
strength of Railway Protection Force. over
the previous year, the theft and pilferage
of Railway property has also increased;
and

(c) if so, what steps Government have
taken or propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFf QURESHI): (a) The
total strength of Railway Protection
Force during 1971-72 was 56,891.

(b ) Yes, to some extent.

(c) (1) The Minister of Railways had
written to the Chief Ministers of all States
to seek their cooperation for prevention of
thefts and pilferages.

(2) Joint Committees consisting of
officials of the State Government

i
-~
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and the Railways and representa-
tives of trade unions were set up 

to coordinate measures for preven-
tion of ihefts/piUerages

(3) A Drive was also launched from 
26th Jan.iury IW2 to check 
theft. <utJ pilferages on Railways

(4) Wagons loade 1 with high iated 
commodities v h t c  run in block 
load1* duly escorted by Armed 
RPF personnel.

(5) Several crimmals/rcuoivcrs of sto-
len p;opertj weie detained under 
Special At is,

(6) Coopeiation of Railway labour
Unions wis sought in nje\<.nt>on 
and detection of thefts

(7) The Railway Protection **0100 is 
being re-organised to make it 
more effective

Representation against by passfag Pathan- 
kot by trains for Jammu

93 SHRI PRABODH CHANDRA: 
Will the Minister of RAILWAYS be 
pleased to state*

(a) whether he has received any tepre- 
sentation from the residents of Pathankot 
and Kangra that the people of these areas 
will be facing great hardship if the trains 
like Sealdah and Sriuagar Express do not 
touch Pathankot;

(b) whether this will also result in the 
ruin of the economy of Pathankot city 
which is mostly inhabiated by the refu-
gees; and

(c) if so, whether Government propose
lo arrange all important trains in such a 
way that they at least touch Pathankot on 
their way Jammu and back?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) Yes

(b) and fc) There are 3 Mail, Exptess 
trains going upto Jammu Tawi, 2 of which 
viz., 59/60* Srinagar Expresses and 33/34

Kashmir Mails already run via. Pathankot 
5l,52i>t,aldah Expresses however, run to and 
from l>nm u Tawi via Chakki Bank with-
out touching Path .nkot. Passengers from 
Punjab and Himachal Pradesh can make 
ii'e cf  this service also from Chakki Bank 
situated at a distance of only 3 65 KMs. 
from Pathankot.

9 4  *TT f 7*
9fTi% t i t  ??tTT fV :

<TTT T O T R  m  5*Tt?r ||S  
^ T ^ r , 19 7 3 % f f ^ f ^ T M R  ( f & S )  

*r “^ r  *r 2 8 7  ftnV' s fr fo  
% ?F=Rrr w t  w « r K  w r  f e t m  
m r  % , «rV

(m )  zrfc ?r, m  w r ? m  t i t  
W  u f a f w  % sfcr ^  jpspg- i f

3RTT I  ?

(«rr
vrtf' : (*>) t i t  f t  1

(< j) t i t  f a f l t  f t r f ^ r
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Noncooperation with Audit Office by 
staff of D.V.C.

95 SHRI R. P. DAS: Will tbe Minister 
of IRRIGATION AND POWER be pleased
to state:

(a) whether General Manager of Damo-
dar Valley Corporation has in an official 
circular instructed his staff not to co-op- 
rates with Audit office, if  anybody from 
that office comes for auditing; and
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(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):

(a) No, Sir.

(b) Does not arise.

Report of C.B.I. on Damodar Valley 
Corporation

96. SHRI R. P. DAS; Will the Minis-
te r  of IRRIGATION AND POWER be 
pleased to state:

(a) whether the enquiry report of 
•Central Bureau of Investigatoin against the 
corruption of Damodar Valley Corporation 
Management has been submitted; and

(b) if so, the main findings therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and (b). No enquiry has yet been 
made by Central Bureau of Investigation 
in  this regard.

Ca;;iceUation of Railway Services during 
agitation in Andhra Pradesh

98. SHRI SUKHDEO PRASAD 
MA: Will the Minister of RAILWAYS 
be pleased to state the number of Railway 
services cancelled during the separate 
Andhra agitation till the imposition of the 
President Rule in the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): The daily
average number of passenger carrying 
trains cancelled/curtailed during the period 
31st October, 1972 to 17th January, 1973 
on concerned Railways is indicated 
below:—

Railway.

Southern.
South Central. 
South Eastern.

Daily average num-
ber of trains can- 

celled|currailed.

15
76
1

Construction vvork on Anandpur Hyde!
Project in Punjab

97. SHRI SUKHDEO PRASAD VER-
MA; Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether construction work on An- 
andur Hydel Project in Punjab is held up; 
and

(b) if so, the reasons for the same and 
the action taken by the Centre in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and (b ). The clearance of the An-
andpur Sahib Hydel Project by the Cent-
ral Goverimient is held up as the inter-
state aspects of the Project have not been 
so far resolved. Efforts are being made 
by the Central Government to bring about 
an amicable settlement in the matter.

During this period, on an average, 
14,000 wagons per day remained immobi-
lised on account of cancellation of goods

Setting up of a Committee for Selection of 
Sites for Thermal Power Stations

99. SHiU SUKHDEO PRASAD: 
VERMA:

SHRI RAM BHAGAT PASWAN:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government propose to set 
up a Committee for the selection of sites 
for I'arge thermal power stations in diffe-
rent regions; and

(b) if so, the main features thereof and 
the time by which the Committee is 
likely to submit its report? '
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and (b). A Committee for the selec-
tion of sites for large thermal power sta-
tions at coal pitheads of approximately 
2000 MW capacity in different regions was 
set up by the Ministry of Irrigation 'and 
Power on 2nd January, 1973 under the 
Chairmanship of the Member (Thsrmal) 
Central Water and Power Commission. 
The Committee wiil, in particular, inspect 
sites in the following regions and submit a 
report within four months:—

1. One site in Maharashtra.

2. Two sites in Madhya Pradesh.

3. One site in Andhra Pradesh.

4. Two sites in the Eastern Region.

Assessment of over-crowding in Trains.

100. SHRI SUKHDEO PRASAD VER-
MA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have recently 
conducted a survey of occupancy of seats 
in trains to assess the extent (if over-
crowding in Passenger trains; and

(b) if so, what positive measures Gov-
ernment h'ave taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b). 
The assessment of the o. er-crowding in 
trains is a continuous process and this is 
undertaken by the Railways on the basis 
of a census of occupation of trains twice 
a year. On the basis of the results of 
these studies undertaken by the Railways, 
efforts are made to introduce additional 
trains, to augment the loads of existing 
trains and to extend the runs of trains 
keeping in view the availability of rolling 
stocky section'al and terminal capacity etc. 
In the time-tables which came in force from 
1st May, 1972 and 1st November, 1972, 
109 trains involving 6919 daily train-kilo- 
metres, were introduced/extended.

Demand for Rail Projects for Gujarat as 
. Scarcity Relief Measure ,

101. SHRI K. S. CHAVDA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government have received 
a request from Government olf Gujarat to 
sanction (i) Kansa-Bhildri (ii) Hari-Ra- 
dhanpur and (i>i) Tarapur-Bhavnagar Rail-
way projects as scarcity-relief measure in 
the State of Guj'arat; and

’ (b) if so, Government’s reaction there-
to and the steps taken regarding these 
projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The question of carrying out a sur-
vey for Bhavnagar-Tarapore is under con-
sideration in consultation with the Guja-
rat Government.

Estimates of Irrigation Potential in the 
Country

102. SHRI K. S. CHAVDA:
SHRI SATYENDRA NARAYAN 

SINHA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the latest estimate of irrigation po-
tential in the country;

(b) the percentage of that potential be-
ing tapped; and

(c) the percentage of irrigation poten-
tial tapped 'and being utilised? r~ -

THE DEPUTY MINISTER IN  THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA): 
(a) to (c). The ultimate irrigation poten-
tial from major an>d m.edium projects is 
now assessed by the States to be about 
56.5 million hectares and about 50 mil-
lion hectares from minor irrigation pro-
jects. On the completion o f all the pro-
jects already in h'and, about 51.3 million 
hectares of the potential would have been:
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developed. The utilisation of irrigation 
potential is in the range of about 90 per 
cent in the year after the potential has 
been provided.

Delivery of Mobile Platform for Drilling 
from Japan

103. SHRI K S. CHAVDA:
SHRI BH AIJIRHAI PARMAR:

Will the Minister of PETROLEUM 
AND CHEMICALS 
be pleased to state:

(a) whether the oil drilling platfoim 
oidercd from Mitsubishi Company of 
Japan has not been delivered despite the 
commitment of thc Company to delivei it 
by September. 1972;

(b) if so. the reasons therefor; and

(c; whether Government are intending 
to ta le  tepal action to recover penally 
from the company as per the ugteemenl?

THE DEPUTY MINISTER IN THE 
MINISTRY Ot* PETROLEUM AND 
CHEMICALS (SHRI DAI BIR SINGH):
(a) No, Sir.

(b) Mitsubishi hi'd been conducting ‘a 
series of sea triah on the platform in 
Japan in order to fully detornvnc its fit- 
new in terms of the contract. These 
claiming trials arc still continuing

(c) the ONG Commission will be claim-
ing liquidated damages from Mitsubishi 
as per thc terms of the contract.

Demand* by Persons Displaced by Tehri 
Dam in Uttar Pradesh

104. SHRI SATYENDRA NARAYAN: 
SINHA: ‘Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the persons who will be 
displaced by the Tehri Dani in Uttar Pra-
desh have made certain demands;

(b) if so, what arc the demands and bow 
they will affect the pace of construction 
of the dfem; and

(c) the steps, ?f any, taRen to meet the 
grievances of the affected people0

THF DEPUTY MIN IS IER IN THE 
MINISTRY OF IRRIGATION AND 

POWER (SHRI BAI GOVIND VERMA):
(a) and (b). Some of the major demands 
made by the persons afl>cted by the cons-
truction ot the ic h n  Dam are as fol-
lows:—

(i) Alternative land tor each person 
at standard economical holding.

# (li) Compensation upto Rs. 70 000 
acre for those* who do nor want land 
in exchange.

(in) Displacement giant upto Rs. 10/KK) 
pei family

(iv) All persons affected b> the construc-
tion of ihe Tehri D.im should be declared 
“displaced” persons a.’d jpiven all the faci-
lities th'at aif* admissible under the Consti- 
tunon to such displaced pe^ons

(v) I r.nd loi the s’lO'ild no* be 
acquiied till arrangements for the resettle 
ment of displaced persons have been sa-
tisfactorily made

(vi) The affected families should bo re-
settled in Rishikesh, Hardw(ir and Dehra- 
dun which towns should be included in 
thc Tehri-GarhwMl District

The work on the dsim has ;n slowed 
down as the affected person-, have object-
ed to work being cairied out even on 
Government land

(c) A high level Committee has been 
set up under the Chairmanship of the 
Chief Secretary to  the Government of 
Uttar Pradesh to go into all aspects of 
thc question and to rake decisions.

Shifting of a part o* pbnt of Sindrt Fcrti- 
ifceer Factory to Durgapvr

105. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of PETROLE-
UM AND CHE MICA1S be pLused to 
slate:

(a) whether there is 0 scheme to shift 
granulation or any other plant of the Sin- 
dri Fertiliser Factory to Durgapur;
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(b) if so, the psasons therefor; and

(c) whether Government oif Bihar have
•protested 'against the move?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(a) No, Sir.

(b) Does not arise.

(c) Some time back, a letter in this re-
gard was received from Bihar the Govern-
ment; however, as mentioned above, there 
is no proposal to shift any plant outside 
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Nationalisatian of Foreign Oil Companies

107. SHRI BHOGENDRA JHA:
SHRI R. K. SINHA:

Will the Minister of PETROLEUM AND 
CHEMICALS

be r'eas5d to state:

(a) v.'hether'Government have decided
to end their endless negotiations with the 
three foreign oil Companies and nationalise 
them forthwith;

(b) if not, the reasons therefor; and

(c) what specific points are necessitating
prolonged negotiations with the foreign oil 
Companies and what are the points of di-
vergence or agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
(a) to (c). The whole matter is under con-
sideration o'f Government. It is not in
public interest 'at this stage to indicate the
points of agreement or divergence etc.

Completion of K ahi Canal in Nepalese 
Territory

108. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to Unstarred Question Nos. 4023 
and 4940 on the 12th December, 1972 
and 19th December, 1972 respectively re-
garding the completion of Western Kosi 
Canal in the Nepalese Territory and 
state:

(a) whether survey and investigation in
the Indian Territory for the Western Kosi 
Canal has since been finalised and whether 
lands have been acquired and excavation 
has began;

(b) if so, the main features thereo¥;
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(c) thc total allotment for Western Kosi 
Cunal for the annual plan for 1973-74 
and for the entire Fifth Plan; and

(d) the steps being taken for ensuring 
completion of this project by the end of 
Fifth Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA): (a) 
and (b). The surveys and investigations re-
quired for the construction of the Western 
Kosi Canal in the Indian territory are in 
progress. The acquisition of land and ex-
cavation of Canal will start after these 
have been completed and the alignment of 
the Canal finalised.

(c) The Government of Bihar have stat-
ed that the provision for the Western Kosi 
Canal in the State Plan for 1973-74 is 
Rs. 150 fakhs. In addition the Govern-
ment of India have agreed to provide 
Rs. 200 lakhs as special assistance outside 
the State Plan ceiling to Bihar Government 
to meet the cost of construction of the 
portion of thc Western Kosi Canal lying 
in Nepal. A provision of Rs. 2500 lakhs 
has been proposed by thc State in the Fifth 
Plan. The Fifth Pfan has not yel been fin- 
alised.

(d). Suitable steps are being taken to
ensure the completion of the Western Kosi 
Canal as scheduled. }

Extension of Kamala River Embank-
ments

109. SHRI BHOGENDRA JHA: Will 
thc Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to  Unstarred Question No. 4025 on 
the 12th December, 1972 regarding the 
extension of Kamaia River Embankments 
and state:

(a) whether extension of Kamala 
embankments beyond Jainagar upto 
Mirchia in Nepal will be sides protecting 
M  sq. Kilometres in India and 180 sq. 
Kilometres in Nepal from floods help 
conservation of more water for irrigation 
Of the Indian territory by tbe Western 
and Eastern Kamala Canals and help pro-

tection of the Kumala embankments and 
northern banks ot the Eastern and Western 
Kamaia Canals;

(b) th j estimated cost of this extension 
jn Nepalese territory; and

(c) whether it is being included in the 
Fifth Plan for implementation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWFR (SHRI BALGOVIND VERMA): 
‘(a) The scheme lor extension of Kamala 
embankment upto Mirchia in Nepal is 
for protecting an area of about 64 sq. km 
in Indian and 180 sq. km in Nepal. It 
will also give protection to the banks of 
the Kamala eastern and western canals 
and help in preventing breaches and 
possible out-flanking of Jainnagar weir. It 
is not intended for conservation of more 
water for irrigation in India.

(b) The scheme was originally estimat-
ed to cost about Rs. 75 lakhs. Thc 
revised scheme taking into account further 
investigations which have been carried out 
Is yet be finalised by the State Govern-
ment of Bihar.

(c) The proposals for the 5th Plan 
have not yet been received from the State 
Government of Bihar.

Recognition of North Eastern Railway 
Mazdoor Union

110. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether North Eastern Railway 
Mazdoor Union has been recognised by 
the Railway Management since long;

(b) whether at present there is only one 
North Fastern Railway Mazdoor Union 
duly registered and the allegedly ficticious 
registration of a faction at Patna has been 
carcelled since long;

(c) whether decision has been taken to 
continue recognition of the Union through 
th : office-bearers duly registered; and

(d) if so, the gist of the decision ?

m t  l s —5
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,.
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHIH
MOHD. SHAFI QURESHI): (a) Yes.

(b) to (d}: A rift developed within
the North Eastern Railway Mazdoor
Union in August, 1965. Since then two
groups of that Union have been function-
ing under the same name. For some
time, the Administration did not deal with
either of these groups.

Towards the middle of 1970, one group
was granted negotiating facilities. That
group has got itself registered under the
same name with the Registrar of Trade
Unions, Bihar, Patna. This registration
was cancelled by the Registrar of Trade
Unions, Bihar, on 14th July, 1972, but
the operation of that order has been stayed
by the District Judge, Patna.

The list of office bearers of the other
group was registered by the Registrar of
Trade Unions, U.P., Kanpur, on 19th
August, 1971. and that group has been
claiming negotiating facilities on this
basis. The other group has, however.
contested this registration before the
Allahabad High Court. In view of the
fact that the dispute is already before the
Allahabad High Court and the cases con-
nected therewith are expected to come up
for hearing very shortly, it has been
decided that ths status quo should con-
tinue for the present.

Incidentally, the Registrar of Trade
Unions, Kanpur, cancelled the registration
of the North Eastern Railway Mazdoor
Union on 31st July, 1972, but an interim
stay order against this cancellation has
been obtained by the group whose list of
office bearers was registered by the Regis-
trar on 19th August, 1971.

Railway Line from Dharmanagar to Agar-
tala

111. SHRT BTREN DUTTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Consultative Committee
and the North Eastern Council have

suggested that the construction of Railway
line from Dharmanagar to Agartala be
started; and

(b) if so, what IS the reaction of Gov-
ernment thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Hydel Irrigation Scheme for Damboroo
Hydel Project in Tripura

112. SHRI BIREN DUTTA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether a Hydel Irrigation Scheme
for the Darnboroo Hydel Project has
been drawn by the Government of Tri-
pura;

(b) if so, the main features thereof;
and

(c) the total amount required for the
completion of this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) Yes Sir.

(b) The project provides for the con-
struction of an 100 ft. high dam across
the Gumti river at a site located just
upstream of the 20 ft. high Dumbra falls
to impound the yield from the catchment
of 211 'Sq. miles intercepted by it. This
.storagc dam would afford an effective
storage of 0.17 Maft. The regulated
waters from the reservoir would be con-
veycd through a 7800 ft. long power
channel skirting the Dumbra falls, to a
power station with an installation of two
generating unis of 5000 kw each (with a
provision of one more unit of the same
capacity) operating at a gross head of
130 it. The firm power potential of the
Project has been estimated at 860Q kWat
60 per cent L.F.

(c) The project is estimated to cost
Rs. 633.31 lakhs.



J'_ 

133 : Written Answers PHALGUNA 1, 1894 (SAKA) Written Answers 134 

Option by Train Clerks of Ratlam Divi­

sion before confirmation (Western 

Railway) 

113. DR. LAXMINARAIN PANDEYA:
Will the Minister of RA1LWA YS be 
pleased to state: 

(a) whether senior Trains Clerks of
Ratlam Division of Western Railway were 
not asked options during the period from 
l 96'.:---1 967 before they were confirmed as 
such in accordance with Annexure 'A' of 
Para 703 Chart Hf Page 39 dealing with 
'Channel of Promotion' of We-stern Rail­
way Establishment Mannual and if so, the 
reasons thereof and when will they now 
be asked options: 

(b) whether orders of the Chief
Operating Superintendent, Western Rail· 
way, Bombay conta:ned in Para 4 of 
D.S.G (Estt.)-We�·-"rn Railway Ratlam
circular No. ET /834/2 dated 26th April,
1972 addressed to Station Masters, Ratlam,
Ujjain and Indore have not yet been im­
lemented and if so, the reasons therefor;

( c) the reasons why des rite cle'lr orders
contained in D.S.O. (E) RatJ_,m Jbovc 
letter No. ET /834 /2 dated 26th April, 
J 972, juniors are being given c'1ances to 
go to Guards' Branch ignoring ihe first 
right of the Senior Trains Clerks; and 

(d) the reasons why Seni,·:· Trains
Clerks confirmed as per confirn�ation list 
published vide Divisional Super:ntenclent 
Western Railway, Ratlam letter No. ET/ 
249/11 dated 3rd January, 1967 were not 
asked for their consent for being con­
firmed- as Senior Trains Clerks ? 

THE DEPUTY MINIS'SR IN THE 
MINISTRY OF RA!LWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Trains 
Clerks are required to exercise option for 
further promotion in their own cadre or 
to posts of Guards Grade 'C'. Options 
.are not called for before confirmation as 
Senior Trains Clerks 

(b) On representat;ons that Senior
Trains Clerks who had been confirmed in 
iscale Rs. 150-240 should be considered for 
promotion as GuJrds Grade 'C'. the cir­
cular dated 26th April, 1972 was issued 

to ascertain the willingness of such s!aff 
and to gauge the magnitude of the pro­
blem. 

(c) As per normal rule·,, Senior Trains
Clerks confirmed in scale Rs. 150-240 
a;·e not eligible for promotion as Guards 
'C'. Therefore, only Guard optee Trains 
Clerks are eligible for promotion as 
Gaards Grade 'C'. 

( d) Consent i-.; not necessary for con­
firmation in normal avenue of promo­

- tions. 
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licence to the House of Bangurs to set 
«p •  Chlorine and Caustic Soda Plant 

in Mfcdbya Pradesh

115. SHRI MOHAMMAD ISMAIL: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have given a 
licence to the house of Bangurs to set up a 
Chlorine and Caustic Soda Plant in 
Madhya Pradesh;

(b) if so, when the application for set-
ting up this plant was received and licen-
ce granted; •

(c) how many applications for licences 
♦o set up Chlorine and Caustic Soda Plant 
were received; and

(d) the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DAI BIR SINGH)-

(a) No, Sir.

(b) and (c) Do not arise.

Absorption of Railway electrification staff 
In Metropolitan transport projects for 

Bombay, Delhi and Madras

116. SHRI MOHAMMAD ISMAIL: 
Will the Minister of RAILWAYS be 
pleased to  state:

(a) whether three Metropolitan Trans-
port Projects in Bombay, Delhi and Madras 
are accepting the Railway Electrification 
staff in their existing pay and grade:

, (b) whether on the Railways, the pro- 
ject-to-project transfer of staff in existing 
pay grade is conventionally permitted;

Estimates Committee in 
tfteir 70th Report had recommenced that 
the Railway Electrification staff should be

_ J n existing P»y and grade in 
other projects including the Mefcopoli- 
U a  G o s p o r t  Projects; and

(d) whether the Metropolitan Trans-
port Projects, Calcutta is not accepting 
the Railway Electrification staff in its then 
existing pay and grade, if so, what are 
the specific reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The re-
quirements of non-gazetted staff in these 
Projects are mostly met from the contig-
uous Railways Staff of the former Rail-
way Electrification Project who have been 
sccrcened for ‘absorption on Eastern, 
South Eastern and N. F. Railways 
as well as Chittranjan ^Locomotive 
Works are eligible foi posting on the 
Metropolitan Transport Project, Cal-
cutta In respect of pay and 
grade, their position wilt depend on the 
giade for which they have been found 
suitable after screening and not their ear-
lier pay on the Railway Electrification 
Project.

(b) Staff with lien on the open line 
Railways can be transfened from one pro-
ject to another Thc pay and grade on the 
Project will have reference to their per-
manent status on the Railway.

(c) The suggestion of the Estimates 
Committee was that the Ministry o f Rail-
ways should consider (the feasibility of 
absorbing the employees in equivalent 
grades or posts in other projects under 
the Railways.

(d) In the case of staff locally recruited 
by the Railway Electrification Project and 
promoted there, it will not be correct to 
protect their pay and grade when they are 
absorbed elsewhere as this will adversely 
affect existing staff. Such staff are scree-
ned for absorption on open line Railways 
and their status and pay on posting in the 
Metropolitan Transport project, Calcutta 
will depend on the grade for which they 
are screened. It will be open to the Met- 
roplitan Transport Project Calcutta to 
take such persons in grades just above 
that for which they have been screened 
6n the open line Railway having regard 
to the position of other open line staff al-
ready absorbed on the Project
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Change in policy la Fertilizer sector

117. SHRI G. Y. KRISHNAN: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to  state:

(a) whether Government have decided 
upon policy changes in fertilizer sector lo 
make Up for the lag in the current plan 
and meet the substantially enlarged requ-
irements of the Fifth Plan; 'and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND . 
SINGH): (a) and (b). Government is 
CHEMICALS (SHRI DALBIR 
fully aware of the need to bring about a 
rapid expansion of fertilizer production 
consi tent with the growing needs of agri-
culture during the Fifth Plan. Several 
steps have already been and are being 
taken to ensure optimum production in the 
operating plants and also to expedite tbe 
commissioning of the several projects 
which are under implementation. Addi-
tionally, a Task Force has been set up 
with among others, rpresentatives of the 
industry to look into the various pro-
blems of the fertilizer industry on an 
integrated basis and suggest measures de-
signed to bring about a rapfd build up of 
fertilizer capacity.

Formation of a new Power Zone

118. SHRI G. Y. KRISHNAN- Wi.l the 
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a )  whether Government have have tak-
en decision regarding the possibility of 
forming a new power zone; and

<b) if so, the names of the States in- 
eluded in the Zone?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER-
MA): (a) There is no proposal at present 
under consideration for forming a  new 
power zone.

(b ) Does not arise.

Setting up of Production Unit for Manu-
facture of Wheels Axles, Rollers, Bear-

ing and Tractor *Gears in Kerala

119. SHRI A. K. GOPALAN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government have received 
any request from the State Government of 
Kerala to allot one of the three major 
production units for manufacture of 
wheels axles, roller, bearing ‘and tractor 
gears to Kerala; and

(b) if so, whether Government propose 
to allot one of the major wheel axle plants 
to Kerala as requested by the State Gov-
ernment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURLSHI): (a) Yes.

(b) The Railway Ministry is consider-
ing the setting up of two Production 
Units only—one for the manufacture of 
Wheels and Axles and the other for Trac-
tion Gears. The idea of setting up a 
Roller Bearing Plant has been given up.

The Project Reports for the two Units 
have not yet been finalised. However, 
baved on the preliminary studies made it 
has been decided to set up this Project in 
Mysore State. With regard to the Trac-
tion Gear plant, a& the major production 
of this Unit is to go towards meeting the 
needs of the diesel locomotives manufac-
tured at Varanasi, this particular Unit 
will be set up as an adjunct to the Diesel 
Locomotive Works already established 
and functioning at Varanasi,

Setting up Thermal Sfatioos

120. SHRI A. K. GOPALAN: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether Government propose to 
establish Thermal Stations in the country:
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(b ) if so, how many and in wh.'ch 
States; and

(c) the criteria in selecting the locations 
of these stations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERM A):

(a ) Government have formulated pro-
posals for power development in the Fifth 
Plan which includc thc installation 11-8 
million kW of thermal capacity at several 
large thermal power stations in various 
regions of the country. In addition, one 
or two large thermal stations each of a 
capacity of 1-2 million kW located near 
coal fields arc proposed for commission-
ing early in the Sixth Plan.

(b ) The number of stations and the 
States in which they arc proposed to be 
located, according to the tentative Fifth 
Plan proposals, is given in thc attached 
statement.

(c) Some of thc considerations taken 
into account for selecting the locations of 
the powei stations are:—

(a) Nearness to large deposits of 
suitable grades of coal and the 
mode of transport

(b ) Nearness to source of water for 
meeting the requirements of 
cooling watcr and boiler feed 
make up and the type of cooling 
to be adopted.

(c) System net-work with reference 
to existing and proposed trans-
mission lines and exchange of 
power.

(’d) Availability of large areas of low 
lying land for ash disposal.

(e) Soundless of the site geologically 
with good soil conditions, free-
dom from flooding etc,

St a t e m e n t

Statement showing number o f Statiom and 
States in which thermal Stations are propose J 
to be established.

SI. Name of State Number of Genera t*
No. Stations ing

capacity
(MW)

i. Andhra Pradesh 2 820

.2 . Assam 3 70

3. Bihar 6 1690

4. Gujarat 3 920

5. Haryana • 2 330

6. Madhya Pradesh 4 1460

7. Maharashtra 4 1440

8. Orissa X 220

9. Punjab 1 330

10 . Rajasthan 1 330

i t .  Tamil Nadu 4 750

12 . Uttar Pradesh • 4 i 860

13 . West Bengal 5 7 200

14 . Delhi 1 400

T o ru , • 41 11,820
—  . , — ----------------------------- _________ _______ ____ _ „

Investigation of Power Prapctx In Kerala

121. SHRI A. K. GOPALAN; Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether investigations on the two 
proposed Power Projects viz. Silent Valley 
and Edamalayar in Kerala have been 
completed;

(b) if so, the estimated cost and the 
capacity thereof; and

(o) the time by which these projects are 
expected to be commissioned?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POVVfcR (SHRI BALGOVIND VERMA)
(a) Yes, Sir.

(b) The required information is given 
below :

Name of Scheme Estimated Installed 
Cost. capacity 

(Rs. in (MW)
crorcs).

Silent Valley • • 24-88 120

Edamalayar • • 15*96 90
(Power Portion only)

(c) These two projects are expected to 
be commissioned, in 1979-80.

Allotment of Railway Quarters of Calicut 
Colony to Occupants

122 SHRI A. K. GOPALAN: Will the 
Min. .u r of RAILWAYS be pleased to 
state:

(a) whether some quarters are lying 
vacant in tbe Calicut Colony for a long 
time, if so, how many quarters are lying 
vacant and the reasons therefor:

(b) whether these quarters were recent-
ly occupied by some Railway staff who 
requested for allotment thereof; and

(c) if so, the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a ) and
(b ). 22 old type quarters under occupat-
ion of the Railway Police have been vac- 
cated by them ten months ago. Nineteen 
of these vacant quarters have been occup-
ied unauthorisedly by 19 Class IV railway 
employees.

(c) These staff have been asked to 
vacate the quarters unauthorisedly 
occupied by them.

Report of Fact Finding Committee on 
Cauvery Water Dispute

123. SHRI A. K. GOPALAN;
SHRI K. MALLANNA:

Will tbe Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the Fact Finding Commit-
tee on Cauvcry water dispute has sub-
mitted its report;

(b) if so, the main findings thereof; and

(c) if not, when ihc Committee is likely 
• tu  submit its report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VLRMA)
(a) to (c). The Fact Finding Committee 
on C'auvcry waters had been set up to 
collect all the connected data pertaining 
to Cauvery waters, its utilisation etc., so 
that making use of the data, further dis-
cussion amongst the Chief Ministers of 
Tamil Nadu, Mysore and KeiaJa could be 
held to arrive at an agreed allocation of 
waters for the three States.

The Committee has since submitted its 
report which contain the nccessary data 
on the existing utilisation, utilisation pro-
posed from projects under construction 
and the utilisation envisaged from future 
projects contemplated by the three States. 
Further discussions among the three Chief 
Ministers arc likely to be herd in the near 
future.

Electrification of Ernaculam-Trivandruin 
Line (Southern Railway

124. SHRI M. K. KRISHNAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) Whether he has promised to Kerala 
Chief Minister recently to examine the 
question of early electrification of the 
Ernalculam-Trivandrum line of the 
Southern Railway;
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(b ) if so, whether any decision has 
been taken on this question; and

(c) if not, when the decision is likely 
to  be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) It has been found that electrifica-
tion o f this section is not financially 
justified.

(c) Does not arise.

Rail Link with Guruvayoor (Kerala)

125. SHRI M. K. KRI&HNAN Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether Government propose to 
provide Rail link with Guruvayoor, the 
Pilgrim Centre of Kerala;

(b) if so, whether investigation has 
been taken up; and

(c) if not, when it will start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a ) No.

(b) and (c). Do not arise.

Supply of Uniforms to Female Sweepers 
of Railway Hospitals

126. SHRI M. K. KR1SHNAN: Will
the Minister of RAILWAYS be pleased to 
state:

(a ) whether the female sweepers of 
Railway Hospitals are not given uniforms 
while their male counterparts are supplied 
with uniforms:

(b) if so, the reasons therefor; and

(c) whether Government propose to 
take urgent action to  supply uniforms t ) 
female sweepers also?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and

(b). Uniforms to female safatwalax are 
being suppled on all Zonal Railways 
except on OlavaJofcot and Madras Divi-
sions where the staff are not eligible for 
the supply of uniforms in terms of the 
Southern Railway’s Dress Regulations.

(c) The matter is receiving attention.

a *  w t i
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•Supply of Irrigation Water by DV.C In 
Hooghly District in West Bengal

130 SHRI INDRAJI1 C.UPTA Will 
%  Minister of IRRIGATION AND 
POWER be pleased to state

(a) whether the prospect of Boro paddy 
cultivation in the whole of Hooghly 
District m West Bengal has become very 
Weak due to D V C \  future to supply 
water to the farmers, and

(b) if so, whether any step have been 
takeft to  ensure supply of irrigation water 
'P  %  farmers in Hooghly District?
3121 LS__6

THE DEPUTY MINISTER IN I HI 
MINISTRY OY IRRIGATION A N D  
POWER (SHRI BALGOV1ND V I R M A )
(a) and (b) Damodar Valley Corporation 
is not committed to supply water for B010 
cultivation as such Ihe Damodat \  illey 
Corporations project design envistuts 
alloc ition of only 70 000 acft of water for 
rabi lrrifcition in West Bengal As against 
this after considering the availability nd 
various uses 2 60 000 acft of water from 
Damodar Valley Corporation reset\on ̂  
has been allowed foj rabi irrigation in 
West Bengal during the je i r  Fuithtr 
distribution of water in various Districts 
is done bv thc State Government

Decision on Fquity Participation with 
Foreign Oil Companies

H I SHRI INDRAJ1 1  GUPTA 
SHRT BISHWANAIH 

JH U N JH U N ^A l A

Will thc Minister of PFTROI LL VI 
AND CHFMICALS be pleased to stitc

( 1) whether the oftcr m ide by foui^n
oil companies foj equity pai ticipation has 
been considered bj Government and

(b) if so what decision his been Wken 
theicon

IHE DEPUTY MlNISTbR IN THE 
MINISTRY Oh PFTROI TUM AND 
CHEMICALS (SHRI DAI BIR SINGH)
(a) md (V) The imtter is still under con 
sidci it ion

Generation of tk d n c ilv  from 1 hernial 
Springs and Gevsers

132 SHRI DHVINDER SINGH 
GARCHA Will the Minister of IRRIGA 
TION AND POWER be pleased to state

(a) whether Government propose to 
generate electricity on a large scaltiiom  
naturally active thermal springs* ind 
geysers located m various parts of the 
country,
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(b ) if so, how much power ts expected
to be generated in thi5 way, and

(c) whether Government have the
requisite technological know-how tor the 
purpose?

THE DfcPl IY MINISTER IN THL
MINISTRY Ol IRRIGATION AND 
POWF-R (SHRI BAIGOVIND VLRMA)
(a) Yes S11 On the basis of the Report 
of a Committee of Technical Fxperts and 
tht rcconnus ante tarried out by U N  
Fxper(s ih piomiting areas lor the deve 
lopmcnt ol hot spnnt,s to generate powei 
havt been identified .md detailed investiga 
tions ut proposed to be taken up carlv

<b) At this stage it is dilhcult to inch 
cntu tht quantum of powei that will be 
possibL to generate from geothcimal areas 
as tht pioject is m the pieliminaiy shapts 
of n\L*ti4. ition

(c) U N  issistince has been sounht foi 
exploi »toi> work

Supply of Power to Agriculture and 
Industry

n *  SHRI DIVJNDFR SINGH 
GARCHA Will the Minister of IRRIGA 
TION & POWER be pleased to state

(a) whether restrictive powers supply 
almost all over the country has affected 
adversely both agriculture and industry,

(h) if so, whether the underutilisation 
of the capacity of most of the thermal 
power station is the major cause of 
disruption m power supply, and

(c) what steps are being taken to 
regularise the power supply at least to the 
small farmcrs7

THE DEPUTY MINISTER IN THE 
MINIS rR Y  OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA)
(a ) While the shortage of power has had 
an advetse affect on industry, by and 
ltirge, the demands of agnculture have 
been met

tt>) Exccpt for a few stations in the 
Southern and Eastern Regions, the

performance of thermal power stations 
in the country has generally been satis-
factory,

(c) Priority is being given to Powei 
supply for agricultural purposes and there 
have geneially been no Power cuts in this 
sector

Rehabilitation of People Effected by 
Thein Dam

H4 SHRJ DFV1NDLR SINGH 
GARCHA Will the Minister of IRRIGA 
HON AND POWFR be pleased to state

( 1 ) whcthei a decision has been taken 
to immediately take up the constiuctton of 
I hem D im  on the R avitoful'v  utilise the 
w a td s 'o f  the river illotated to Indui 
under the Indus W^ter Treaty of I960,

(b) whethci the question of lehabiht 1 
tion of people to be evacuated from tlv 
aiea has been considcieil «nd

(c) il so, the total cost involved and 
the powei to be generated bv the Dam0

THE DFPUTY MINISTER IN IH b 
MINISTRY Ob IRRIGATION AND 
POWER (SHRI BALGOVIND VLRMA)
(a) In a meeting held iet.ently thcChiei 
Ministers of the concerned States agreed 
that the Centre should take up Them 
Dam Pioject for execution

(b) Yes, Sn

(c) The project cost as pei 1968 esti-
mates is Rs 92 ciores The installed 
capacity of the power plant would be 420 
MW

Supply of Coal to DJE.SIJ. by National
Coal Development Corporation and 

Bharat Coking Coal Ltd.

135 SHRI DEVINDER SINGH 
GARCHA Will the Minister of IRRIGA-
TION AND POWER be pleased to state.

(a) whether the Delhi Electnc Supply 
Undertaking has brought it to the notice 
of Government that a crore of rupees are 
paid more to the Government concerns*
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supplying coal than to the private suppliers 
of coal to D.JE.S.U.;

(b) whether the coal supplies by these 
coal supplying agencies, like National 
Coal Development Corporation and the 
Bharat Coking Coal Ltd. was of lower- 
grade and substandard, whereas the pay-
ment made by D.E.S.U. was for higher 
grade coal; and

(c) if so, whether proper arrangements 
are being made to see that the recently* 
recommissioned generaing units which 
closed down due to the use of lower-gadc 
co.il, do not go out of order again?

THF DEPUTY M INIS!LR IN THE 
MINIM RY OF IRRIGATION AND 
POWI'R (SHRI BAIGOV1ND 
VERMA): (a) No.

(b) and (c). Consequent upon the 
pin ate coal supplieis having either slop-
ped supplying coal 01 defcired the sup-
plies Delhi Electric Supply Undertaking 
arranged coal supply fiom the National 
Coal Development Corporation and the 
Bharat Coking Coal Ltd. for meeting its 
requiiements. The coal available from 
National Coal Development Corporation 
and Bharat Coking Coal Ltd beine of a 
different grade (Grade HH and Grade 
IHA respectively), the prices are nM 
strictly comparable and the pi ice adjust-
ments offered by these undertakings aie 
also different. The terms and conditions 
for supply of coal from Bharat Coking 
Co'al l td  have been finalised and those 
for National Coal Development Corpora-
tion are vet to be finalised. According to 
thet*e terms and conditions, when the sup-
plies, are below the .specifications, the 
penalties as agreed to arc being imposed 
DESU, therefore, do not pay a pricc for 
higher grade coal

The coal supplies from National Coal 
Development Corporation and the BCC 
I 4d are being received regularly. No 
generating unit was dosed down on 
account of coal supplies from NCDC and 
the BCC Ltd.

Steps Proposed to  Eliminate Ticketless 
Travelling n r i Blackmarketing of Tickets 

136. SHRI SAT PAL KAPUR: Will the 
Minister of RAILWAYS be pleased to

stale the concrete step* taken or proposed 
to be taken to eliminate ticketless travel-
ling blackmarketing of Railway tickcts 
interstate smuggling through Railways and 
other crimes on Railways7

THE DFPUTY MINISTER IN H IF 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURLSHI): Measures 
taken to eliminate ticketless travelling, 
blackmarketing of Railway tickets, rntci 
state smuggling through railways and 
other crimes on Railways are as under- —

Apart from the effective piopaeanda 
’against siuh social evils, the following 
«>tcps are taken

( 1) Penalties for ticketless travel 
were enhanced with effect from 
10th June, 1969

OU In addition to regular and sur-
prise checks, massive checks by 
mobilising large forces of tic kjt 
checking staff. Railway Protection 
Force, and Government Railway 
Police accompanied by Railw. v 
Magistrates are conducted on 
valneiable sections. Joint drives 
with the co-operation of the Sta*e 
Governments aie carried out

(hi) A system of punishments fm 
erring employees and rewards for 
those rendering examplary sei- 
vicc is followed to ensure effec-
tive staff participation

2. BLACKMARKETING IN RAILWAY
TICKETS

(i) Berths arc booked against individual 
names of passengers and no alteration in 
the names is permitted.

(ii) To prevent blocking of reserved 
accommodation, not more than 4 berths 
to a party and 6 berths to a family are 
permitted to a person waiting in the queue

(lii) Accommodation falling vacant is 
allotted to the waitlisted passengers strict-
ly in order of priority.

(iv) Notice Boards are exhibited pro-
minently indicating position of availability 
of reserved accommodation in each train
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(v) Special Squ&ds are posted near the 
booking windows to maintain vigil on 
persons indulging in racketeering m 
reserved accommodation and to  appre-
hend them.

(vi) Reservation Offices and trains are 
subjected to frequent checks during peak 
periods of rush.

(vii) Checks are carried out by making 
references direct to the persons in whose 
names reservations are made to ascertain 
the genuineness. Checks are also made 
on trains to apprehend persons guilty o,t 
travelling on transferred reservations.

(viii) Public co-operation is sought 
through Notice Boards at Stations warn-
ing the public not to buy journey and 
reservation tickets from unauthorised 
sources.

(ix) Train services are strengthened 
and Special Trains arranged to the extent 
possible during peak periods of rush.

(x) Wherever persons are found to 
indulge in malpractices, thorough enquiries 
are made and proper action including 
prosecution wherever possible, is taken.

(xi) A Committee of Members of 
Parliament has been appointed to go into 
tbe entire question of malpractices in the 
sale of tickets, reservation etc, and sug-
gest remedial measures.

3. INTER-STATE SMUGGLING
THROUGH RAILWAYS

Maintenance of law & order as also 
crime control on Railways is the responsi-
bility of State Governments as in the rest 
of territory. The Railways, on their part, 
bring such instances, whenever they come 
to light, to the notice of the State Govern-
ments for appropriate action.

4. CRIMES ON RAILWAYS

The following preventive measures have 
been taken to  ensure safety of passengers 
and their property :

(i) To the extent possible important 
passenger trains axe escorted by 
unarmed/armed personnel of the 
Government Railway Polic*.

(ii) Surprise checks/supervision of 
escort duties have been futtber 
intensified.

(iii) Deterrent punishments are inflict-
ed on train escorts who are 
found negligent in their duties.

(iv) Concerned at thc growing 
incidence of crimes in trains and 
railway premises, the Minister of 
Railways has addressed the Chief 
Ministers of U .P, Bihar and 
West Bengal requesting them to 
provide armed guards on impor-
tant passenger trains particularly 
in badly affected areas, so that 
greater security could be pioviJ- 
ed to the travelling public- Tlv 
Railway Board has also request-
ed thc Ministry of Home A f L ' i r s  
to suggest to the State Govern-
ments the feasibility of streng-
thening thc Government Railway 
Police by providing reinforu - 
ments from the State Armed 
Police Reserves to combat crime 
in areas where it is endemic.

Misappropriation of Railway Goods in 
Transit through forged receipts

(37. SHRI SAT PAL KAPUR- Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there have be>*n cases ii 
which Railways were ch?<iied < f goods hi 
transit on forged Railways receipts during 
the last three years;

(b) if so, all account thereof; and

(c) the number of cheats arrested so 
fo r in this connection and whether any 
staff members erf the Railways has also 
been found involved in such incidents and 
if so, the particulars thereof and the ac-
tion taken or proposed to be taken against 
such Railway Employees?

T H E  DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS <SHRI 
MOHD, SHAFI QURESHI): (a) Ye*-
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(b) 94 cases of this nature have token 
place on Railways during thc last three
years.

(c) 124 outsidcis and 27 railway emplo-
yees have so far been arrested in this 
connection. Out of the 27 railway emp-
loyees, 19 are facing trial in Courts, 5 
are being dealt with departnacntally and 
cases against 3 are under investigation. 
The following steps are being taken to 
prevent such incidents:

(1) Delivery is granted only after the 
bon'afidcs are established satisfac- " 
torily.

(2) All issruable Cash Value Books in-
cluding Railway receipts are kept 
under the personal custody of the 
responsible Officials or the Sta-
tion Master nominated to r the 
purpose with a view to guard 
against their falling into unautho-
rised hands.

(3) Parties claiming delivery are sub-
jected to identification to ensure 
correct delivery.

(4) The Anti-fraud Squad o f  the CBI
is enquiring into the cases tho-
roughly to fix thc agencies res-
ponsible for this racket.

(5) Before effecting delivery of the
consignment, the forwarding sta-

tion is contacted by wire and after 
verifying the correct particulars 
thereof only the delivery is effec-
ted.

Cases of Theft at Delhi Main and New 
Delhi Railway Stations

138. SHRI SAT PAL KAPUR: Will the 
Minister oif RAILWAYS be pleased to 
state:

(a ) the number of cuses of theft re-
ported to the Police Posts at Delhi Main 
and New Delhi Railway Stations in which 
the belongings of (he passengers were 
reported to liave been stolen from the Rail-
way compartments before the trains start-
ed their journey during the ytfar 1972 and 
Whether any person has so far been arres-
ted in this connection and any goods re-

covered and handed back to the passengers 
concerned; and

(b) if so, the particulars thereof and if 
not, the reasons why thc thieves could 
not be apprehended?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): /a)
and (b) During 1972, mnety-two and 
thirty-three cases were reported to the 
Police a t Delhi main and New Delhi rail-
way stations respectively. 14 persons were 
arrested and stolen property worth Rs. 3738 
was recovered. Recovered property will be 
handed over to thc owners alfter finalisa- 
tion of the cases in courts.

Setting up o f Fertiliser Factories during
1973 in Punjab and Rest of the Country

139. SHRI SAT PAL KAPUR: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the number of fertilizer factories 
proposed to be set up in the country dur-
ing 1973;

ib) whether any of these fertilizer fac-
tories is proposed to be set up in Punjab;

(c) if so, the broad features thereof and 
whether thc Punjab Government have sent 
any proposal in this regard; and

(d) if so. the reaction of thc Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALB1R SINGH):
(a) to (d). Presently. 18 projects are in 
Various stages of implementation. In addi-
tion, four large sized projects are ex-
pected to be taken up for construction 
du^'ng, 1973. These include a scheme for 
the expansion of the Nangal plant with a 
capacity of 900 tonnes per day of ammo-
nia anti using fuel oil/heavy fractions as 
thc feedstock. This project would be 
financed from the $58 million credit give 
en by the I.D.A. The Government of 
Punjab have also expressed interest in the 
setting up of a projcct at Bhatinda in 
association with the Central Government. 
This matter is under consideration.
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Installation of Additional Diesel Sets .for 
Generating Power in Punjab

140. SHRI SAT PAL KAPUR: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the number of additional diesel sets 
for generating power installed in Punjab 
during the last three months;

(b) the additional number of diesel sels 
for generating power likely to be set up 
in Punjab during 1973-74; and

(c) how much electricity is likely to be 
made available from these sets and 10 
what extent these sets will help Punjab 
in meeting the power shortage there?

THE DEPUTY MINISTER TN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA): u )  
Nine diesel generating sets aggregating to 
8.58 MW were installed in Punjab dur-
ing the last three months over and above 
25 sets (27.22 MW) installed earlier.

(b) Seven diesel sets aggregating to 16.72
MW are under erection/commissioning
for the present.

(c) After setting up all these sets the
additional power available them will
be 52.52 MW which will help Punjab in 
meeting the power shortage for agricultu-
ral purposes.

Implementation of Recommendations .of 
Irrigation Commission by Central Water 

and Power Commission

141. SHRI E. V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) Whether the Central Water and 
Power Commission has carried out studies 
and made any detailed plan to  implement 
the recommendation of the Irrigation Com-

mission to give priority to the irrigation 
works in the drought affected areas; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THff. 
MINISTRY OF IRRIGATION AND PO 
WER (SHRI BALGOVIND VERMA): (al 
and (b). Irrigation projects are investigat-
ed and formulated by State Governments, 
to whom the recommendations of the Irri-
gation Commission have been commended. 
While examining new projects proposed by 
.State Governments *for implementation 
during the Fifth Plan, the Central Water 
and Power Commission will give piiority 
to projects which will serve drought affec-
ted areas.

Financial Assistance to State Electricity 
Boards by Rural Electrification Corpora* 
tion for Backward Areas under Conces-

sional Terms

142. SHRI F. V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the total amount of money provided 
to each .State Electricity Board by the 
Rural Electrification Corporation during 
the year 1972-73 for the purpose of Rural 
Electrification in backward areas under 
concessional terms; and

(b) the amount which is proposed to be 
allocated by the said Corporation to 
Electricity Boards during the financial 
year 1973-74.

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA): <a> 
A Statement is attached.

(b) Loans 'are sanctioned by the Rural 
Electrification Corporation on the basis 
of technical feasibility and economic via-
bility of the schemes sponsored by the 
State Electricity Boards. Funds are not 
earmarked for allotment to different States 
or fo r different categories of schemes. 
However, considering the schemes for sanc-
tion, priority is given tp these relating to 
backward areas.



S tatement.

Loan assistance sanctioned by the Kut«d 
Electrificdt ion Corporation during thc \ toi 

Name of the State 1972-73 (From 1 -4-1972 to 3I-I-1973;
Electricity Board ------------------------— -------------------- -

For Backward areas/ For fclecuilicntx n 
under Developed hill of Harijan Bastis

areas
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(Rs. m lakhs')

T Andhra Pradesh • • 299-500 I(v 8}4

2 Assam . ■ 100*993 ••

3 Bihar
•

600*020 II-94S

4 Gujaiat 6 2 '2ZO *•

<? Haryana • ••

<•> I Iimachal Pradch ♦ 242-015 ••

7 Jammu and Kashmir • 149-284 '•

* M i*1 hva Pradesh IS2*480 i i *131

9 Miharashtra . 8*182

10 107*220

1 1 Orissa • 379*OCO ••

12 Punjab . • 7 1*4^ 10*255

*3 Rajasthan 241-oS4 ••

14 Tamil Nadu •• 10-025

15 Uttar Pradesh • * 568-502 1^.853

16 West Bengal • 3RS-47S

.17 Kerala. • •• 1*727

G ra n d  T o ta i . • 3862*596 97*590

Serial
Number
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Irrigation Project set up on Narmada, 
Krishna and Godavari Rivers

143. SHRI E. V. VIKHE PAT1L: Will 
the Minister of IRRIGATION AND PO-
WER be pleased to refer to the reply given 
to Unstarrcd Question No. 5037 on the 
19th December, 1972 regarding Irrigation 
Projects set up on Narmada, Krishna and 
GodaWiri rivers and state:

(a) the names of thc major and medium 
projects in the Narmada, Krishna and Go-
davari basins which are under construction 
by the State Governments and also the 
names of other projects which ’are pro-
posed to be constructed by the respective 
Governments in these basins;

(b) whether there is any dispute among 
the concerned States about the construc-
tion of these projects; and

(c) if so, how the Central Government 
propose to resolve them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO- 
V E ll (SHRI BALGOVIND VERMA) (;>.) 
The uptodate list of names of major and 
medium projects linger construction in 
the Narmada, Krishna and Godavari basins 
are given in Statement laid on the Table 
of the House [Placed in Library See 
No. LT—487/172.]

Thc names of new projects proposed by 
the Governments in these basis are 
given in Statement laid on the Table of 
thc House. [Placed in Library Sec No. 
LT—4783/1723.]

(b) New Projects involve inter-State as-
pects such as the allocation tff waters to 
each State, etc. on which there hkd been 
no agreement between the States and the 
matters had to be remitted for adjudication 
by Tribunals.

(c) It is expected that the award of the 
Krishna Water Disputes Tribunal may be 
available in another year or so. The differ-
ences in regard to  projects in the Narmada 
basin are to be resolved in the near future 
bv the States, outside the Tribunal.

Regarding Godavari, it is difficult to 
state When the Tribunal's award would be 
available, as the arguments on the dispute 
have not yet been taken up by the Tribunal 
which is dealing with the Krishna dispute 
at present.

.Generating Capacity of Power Projects

144. SHRT E. V. VIKHE PATIL: Wilt 
thc Minister of IRRIGATION AND PO- 
^ER  be pleased to state:

(a) the total generating capacity of thc 
commissioned power project in the coun-
try and thctr present output;

(b) whether the output is less than the 
optimum capacity; and

(c) if so, the reason.s for the shortfall?

TH h DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO 
WF.R (SHRI BALGOVIND VERMA):
(a) The total installed generating capacity 
in the country at present is 17.5 million KW 
and the yearly output is of the order of 
65000 Million Kwh.

(b) There has been a reduced output 
from Hydro Stations. The performance 
of thermal stations except for a  few in 
the Southern and Eastern Regions has 
generally been good and the output per 
KW installed has been higher than last 
year.

(c) The shortfall in Hydro generation 
has been on account of a shortage of water 
in Hydel reservations due to a deficit 
monsoon which affects more than two- 
thirds of the country.

The shortfall from Thermal Stations in 
the Southern region has been due to lack 
of adequate fuel supplies and cooling 
water. In the Eastern Region, the short-
fall in Thermal Generation has been main-
ly due to the supply of inferior grade 
fuel and the difficulty of obtaining spares. 
There has been a shortfall in production 
from 'Atomic Ptfwer Hants due to  the need) 
for the replacement of fuel dements.



Setting np of Thermal Power Station .at 
Kota (Rajasthan)

145 SHRI LALJI BHAI. Will the Mi 
mster of IRRIGATION AND POWER 
be pleased to state:

(a) whether Planning Commission has 
agreed to the setting up a 400 MV Ther-
mal Power Station at Kota (Rajasthan) 
during the Fifth Five Year Plan; and

(b) if so. the progress made so far in 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BAT GOVIND VERMA) (a) 
The Projcct Report for setting up a Ther-
mal Power Station at Kota in Rajasthan 
has not so far been received by the Plan 
ning Commission.

(b) The feasibility report for setting up 
the power station is at present under pre-
paration, and is expected to be received Tor 
lechnical examination by the middle of 
April, 1973.
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Collection of demurrage .m d  Wharfage 
charges from Public Sector Undertakings

152. SHRI N. K. SANGHI: Will the 
Minister of RAILWAYS be pleased to
state:

if so, whether this has been taken up with 
the respective Ministries controlling the 
undertakings and the result thereof, and

(c) whether there has been any appitLi-
able improvement since the enhancement 
of demurrage last year?

(a) the quantum of demurrage and 
wharfage charges collected by the Railways 
from the public sector undertakings during 
the last three ye'ars and thoir percentage • 
to thc total charges, year-wise;

(b) whether these undertakings are res-
ponsible for long detention of wagons and

THE DEPUTY MINISTER IN IH E 
MINISTRY Of- RAII WAYS (SHRI 
MOHD SHAFI QURESHI)' (a) 
The amount of demuirage charges jealis 
ed from public Sector Undertakines and 

jtheir percentage to the total demuirage 
charges during the last thiee yeais is as 
under*—

Year

T969-70

1970-71

1971-72

Demuri age chargcs collected from 
public sector undertakings

Rs. 169-50 lakhs.

Rs. 220-46 lakhs. 

Rs. 271-68 lakhs.

percentage to thc total Dtmur- 
rage chaiges collected dunrg 

the year

Information is being collate! 
from the Zonal Railways and 
will be placed on the tabic of 
the Sabha.

k h  m
Approx. 39

Approx. 43

The amount of whaifage charges jeali- 
sed from public sector undertakings is 
being collected fiom the zonal railways 
and will be laid on the tabic of the Sabha.

(b) Detention to wagons has been show-
ing an upward trend in the Steel Plants. 
This has 1>een taken up from time to time 
with the Ministry c?f Steel. A time study 
has also been recently conducted by a 
“Committee of R'ailway Officers in consul-
tation with the Officers of the Steel Plants 
to assess the extent of avoidable detentions 
and to take appropriate steps to  reduce 
these detentions.

(c) It is too early to assess the effect 
of the genera] increase in the rates of 
'demurrage and wharfage charges enforced 
frpm 1-12*1972. There has been no in-
crease in demurrage rate for Steel Plants 
*0 far, and a proposal to do so is under 
<ansideratfon.

Scheme for providing jobs to Famine stri- 
ken people on Rajasthan Canal

M3 SHRI N K SANGHI- 
SHRI B1SHWANATH 

JHUNWALA:
JHUN-

Will the Minister of IRRIGATON AND 
POWER be pleased to state*

(a) who’her in view of thc prevailing 
serious drought conditions in Rajasthan, 
Government have envisaged any scheme 10 
provide jobs on the Rajasthan Canal to 
the famine stricken people to crcate per-
manent assets?

(b) if so, thc particulars of the scheme, 
the employment potential thereof and fin-
ancial assistance by the centre for this 
purpose; and

(c) whether during the 1968-69 famine 
Government undertook similar measures for 
creation of permanent assets in the State 
and if so, the expenditure incurred on
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such measures and the details of such per-
manent assets created during the period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO- 
WFR (SHRI BALGOVIND VERMA): (a) 
and (b). According to Project Autho-
rities about 20,000 labour have sought em-
ployment of their own ancf another 5,000 
have come through Government Relief 
Agencies.

The Project could employ about 1 lakh 
additional labour provided some ancillary 
facititics such as adequate suppply of r.ttioit 
drinking water, SirKis (hutments) are provi-
ded by thc Relcif Department of the State 
Government,

The concerned Department of the State 
h'ave already announced the employment 
opportunities on the project in the ad-
joining drought affected Districts and are 
prcpaicd to provide requisite facilities.

Additional requirement of funds, for the 
Project, if necessaiy, would bo considered 
by the Planning Commission.

(c) Dining l% 8-69? famine labour emp-
loyed on the Project was of an cider of 
only 2,000 for a period of <> months while 
during 1969-70 about 30,000, famine la- 
bom was employed for a period of about
9 months and c\penditurc incurred was 
Rs. 1.^2 crores.

Issue of Notices to Parties before Auction 
of uncollected Goods

154. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether it is obligatory on the 
part of the Railways to issue notices to 
the concerned parties before uncollected 
good) are auctioned; and

(b) how many such notices were serv-
ed during the last three years and the 
number of consignments taken delivery of 
after receipt of such noticcs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRT 
MOHD. SHAFI QURESHI): (a)
Yes, when the name and address of

the owner or the person entitled to the un-
claimed goods is known to the railway ad-
ministration concerned.

(b) No such statistics are maintained by 
the railways.

Help of Voluntary o r g a a i s i t e  for Check- 
kiK Ticketless Travel

155. SHRI N. K. SANGHI:
SHRI C. JANARDHANAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether during the first six 
months of 1972-73, there has been in-
crease in the number of Railway pas-
sengers found travelling without tickets 
01 v,ith improper tickets as compared 
to 197172 and if so, whether Gov-
ernment have analysed the causes for 
such increase;

(b) the number of voluntary agencies 
and organisation permitted by Government 
for checking ticketless travel and what 
facilities are given to them;

(c) whether the Chairman of the 
Voluntary Help committtee for check-
ing Ticketless travel was himself ap-
prehended and fined at Nagda Station 
on the Western Railway on 11th Janu-
ary, 1973 for allowing his two daugh-
ters to  travel without tickets; anil

(d) what precautions are taken to  pre-
vent such misuse of facilities given?

THE DEPUTY MINISTER IN  TH E 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes,
The increase in detection o f ticketless 
travellers was due to recent intensificat-
ion of drive against ticketless travel and 
the participation of State Government# of 
Haryana, Gujarat* Punjab and Rajasthan 
in the joint operations in recent months.

(b ) The voluntary agencies and or-
ganisations permitted to associate them-
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selves in the ticket checking activities of 
the Railways are —

(j) Social Voluntary organisations 
of repute like Bharat Sevak 
Samaj,

(n ) Transport Users’ Associations,

(m ) PassenpeiV Associations, and

( iv) Boy Scouts, Students and Vil 
lage elders

Volunteers of Social Service Orgamsa 
tions and Transport Users’ Associations 
are paid a daily allowance of Rs 5/- 
per day lo covcr then out of pocket ex-
penses They are also given free III 
class pas»es between the stations serv-
ing then placc of residence and the sta 
tion n e ir the proposed site of check

Boys Scouts Students and Village el- 
deis are not paid any remuneration

(c) The two daughters of the Chair-
man Voluntiry Help Committee (since 
dissolved) for whom reservation was 
made eailier weie found tiavellmg in III 
chss without tickets and railway dues 
for their travel weie realised The 
chairman however was travelling in 
first clas-> on a proper pass issued m his 
favour covering the journey

(d) Surprise checks are frequently 
conducted

lo s s  of lhes of Rail Ha vs ees during
Andhra Agitation

156 SHRI N K SANGH1 Will 
the Minister of RAILWAYS be pleaded 
to state.

(a ) whether there ha* been loss of 
lives of Railway employees m AndhTa 
Pradesh as a lesult of the Mulki Rule 
agitation, and

(b) If  so the nature of c o m p e ti-
tion f«\en to tht dependents of such em-
ployees >

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Yes 
One Switchman of South Central Rail 
way lost his life

(b) An ex gratia payment has alrea 
dy been made to the widow of the decea 
sed amounting to Rs 7400/ Various 
Organisations on the South Central 
Railway have paid Rupees 1150/ to 
the widow A sum of Rs 100 per 
annum has been sanctioned from staff 
Benefit Fund towards educational assis-
tance for schooling the second dau 
phter of the deceased In addition the
widow of the deceased was appointed as 
Water Woman m the scale of Rs 70—
85 at Guntur and hei monthly emolu 
mints will be Rs 180/

Compcnsition under Workmens Com 
pens ttion Act foi Rupees 9 000 is ils > 
under nrocess

Rail wavs to pa> more for coal sunplicri
b\ p m  ate and public sector mines

J 58 SHRI RAM BHAGAT PAS- 
W \N  Will the Minister of RAILWAYS 
be pleased to state

( \) whether Railways have agreed 
to paj more for coal supplied by pn 
vate and public sector mines

(b) if so the leasons for the mcrcisc 
and

(c) the total consumption of coal 
durine 1972 7'*9

THF DFPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURLSHI) (a) Yes

(b) The increase m the puces is allow 
ed to enable the collieries to meet the 
higher cost of production

(c) The coat consumption on Rail 
ways during 1972 -73 is estimated at 14 5 
million tonnes
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KcfppcpttHstiou of Growing Population in 
Ufk Sabiw

159. SHRI K. MALLANNA;
SHRI M. V. KRISHNAPPA:

Will thc Minister oIf LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) thc average electorate of a Lok 
Sabha Member in the year 1971 as com-
pared to that in 1962 and 1957; and

(b) how Government propose to bring 
into effect thc representation of grow-
ing population?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) The av-
erage electorate in a parliamentary 
constituency (excluding those in the 
States of Jammu and Kashmir and Na-
galand the Union territories) in the year 
1957, 1962 and 1971 was 397,590, 443 
720 and 542,141 respectively.

(b) The matter is under !he considera-
tion of Government However, an elected 
Member represents the people of his 
constituency regardless of any increase or 
decrease in population.

Electrification of villages In U.P.

160. SHRI R. K. SINHA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a ) the total number of villages in 
the  country which are yet to be electri-
fied and the number of such villages in 
U ttar Pradesh;

(t>) the tptal number of village* like* 
ly to  be electrified during 1973-74 ia 
U ttar Pradesh; a&4

<«) the progrftoomg chalked out to 
*kQtrify t ip  vilfcgw «p4 H arijw  
'•basrtis in Uttar Pradesh?

17$

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER-
M A): (a) Out of, 5,66,878 villages in 
the country, 1,31,418 villages had been 
electrified as on 31-12-72, leaving
4,35,460 villages which remain to be 
electrified. Out of 1,12,624 villages in 
U.P. 25,898 villages were electrified by 
the end of December, 1972, leaving 
86,726 villages which are still to be el-
ectrified.

(b) It is programmed to clectrify addi-
tional 3,000 village in Uttar Pradesh 
during 1973-74; and

(c) Electrification of all the villages 
and Harijan Bastis in Uttar Pradesh 
depends upon the Outlays provided in the 
Fifth and subsequent plans.

t  ost Estimates of Reas-Sutlej Link and 
Ponf; Dam

161 SHRI R. K. SINHA- Will the 
Minister of IRRIGATION AND 
POWER be pleased to state;

fa) whethei the cost estimates of the 
Beas-Sutlej link and Pong Dam the 
two units foi the Bcus Pioject, have 
further gone up;

(b) thc reasons therefor and the addi-
tional amount proposed to be allocated 
for the year 1973-74; and

(c) the efforts being made to ensure 
early completion of the said piojects 
so that the cost estimates do not increase 
every year?

THE DEPUTY M1NISIER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) Yes. Sir.

(h) The estimated cost of the Project 
h$s gone up mainly da? to the following 
reasons:—

(i) A steep rise in thc amount of
l<ind compensation to be paid to the 

landowners in Hamachal Pradesh.
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(ii) A  substantial increase in the
wages and the cost of materials and 
machinery.

The additional amount proposed to be 
allocated for the year 1973-74 is as 
voder:—

Beas-Sutlej Link Project—Unit-I

a s  Its. 9  crores.

Pong Dam Unit—II Rs. 11.5 crores

(c) All efforts are being made to 
complete the work on the Project as 
early as possible.

Heavy Remittances being made by 
Foreign 0 0  Companies

162. SHRI R. K. SINHA; Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to  state:

(a ) whether Government are awaie
that foreign Oil Companies in India 
have been, in recent years, making subs-
tantial remittances on account of dividends 
by drawing heavily on their reserves;

(b) whether Government have held
any discussion with the foreign oil
Companies in this regard and if so, 
the outcome thereof; and

(c) the concrete steps taken or pro-
posed to be taken to check the increa-
sing trend of remittances by these 
Companies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). The foreign oil companies 
have in recent years been making 
substantial remittances on account of 
divendends by drawing heavily on their 
reserves, which were built up on past 
profits. With a view to checking this 
trend, the Government took a deci-
sion in April, 1972 whereunder remit-
tance facilities in respect of dividends 
declared by 100 per cent foreign-owned

companies wholly or in part out of reser-
ves, will be conditional on the Reserve 
Bank being satisfied (i) that the reserves; 
have been drawn upon by only for main-
taining the dividend quantum at thc average 
of the previous 5 years or at 10 per cent of 
the paid-up capital, whichever is more,
(ii) that the drawal on reserves docs not 
excecd 10 per cent of the total of the 
paid-up capital and free reserves of the 
company at the beginning of the year and
(iii) that the balance of free reserves left 
after the drawal does not fall below 15 
per cent of the total of the paid up 
capital and reserves as in (ii) above

Delay in commissioning Durgapur Ferti-
lizer p.(ant

163. SHRI R. K. SINHA: Will the 
Minister of PPETROLEUM AND CHE- 
MICAIS be pleased to state:

(ap whother the Durgapur fertilizer 
Plant has been commissioned;

(b) if not, the reasons for delay m 
its commissioning;

(c) whether the commissioning of this 
plant has been delayed mainly owing 
to defects in equipment and civil 
works and loss of equipments in 
transit; and

(d) whether any action has been 
taken against the persons responsible 
for thtse defects and delay and if so, 
the details thereof and if not the reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH)
(a). No, Sir.

(b) and (c). The commissioning of 
the project has been dehayed as a result 
mainly of mechanical failures in dome of 
the imported equipment and other pro-
blems during the start up of trial opera-
tions. Some instruments were also lost din-
ing transit and had to be replaced. The 
delay in commissioning is not howevei due 
to any defects in the civil woiks.

3321 LS—7
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(d) Appropriate t remedical measures THE DEPUTY MINISTER IN T H E  
are being taken to get over these MINISTRY OF IRRIGATION AND
difficulties and expedite the commis- POWER (SHRI BALGOVIND VERMA):
sioning of the project. Among other (a) There is one Central Sector power pro-
things, the Suppliers are also required to ject, namely Kalpakkam Atomic Powe#
remedy or replace the defective machinery Station, which is currently under construe*
and equipments concerned. lion in the State of Tamil Nadu.

Issue of Supplements to India Code 
Volumes

165. SHRI R. P. ULAGANAMBI: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased t o '  
state:

(a) the steps Government have taken 
to  bring India Code Volumes up-to-date 
by issuing supplements thereto at icgulai 
intervals; and

(b) whether any specific periodicity has 
been decided upon within which supple- 
jments to  the Code would be brought out 
and made available to the public.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI N1T1RAJ 
SINGH CHAUDHARY): (a) and (b). The 
feasibility of printing the Replacement 
Series to India Code Volumes at regular 
intervals is being examined in consulta-
tion with the authorities responsible for 
the printing of Government publications. 
No final decision has so far been taken 
in the matter.

(b) The entire expenditure, estimated at 
Rs. 147.73 crores is being borne by th* 
Centre.

Report of Committee of State Power 
Ministers

167. SHRI R. P. UIAGANAMBI- Will 
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether the Committee iIk* State 
Power Ministers headed bv Shri N. D. 
Tewari has submitted its repoit jo Govern-
ment;

(b) if so, the main findings and recom> 
mendations made by the committee; and

(c) whether a copy thereof wouhi be 
laid on the Table?

THE DFPHTY MINISTER IN TH E 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BAIC.OVIND VERMA)'

(a) No, Sir.

(b) and (c). Do not arise.

Construction of Power Plants in Tamil 
Nadu

166. SHRI R. P. ULAGANAMBI: Will 
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a ) the number of plants being con-
structed in the State of Tamil Nadu with 
the help of Central Government at pre-
sent; and

(b) the total assistance given by the 
Central Government to each of the pro-
jects?

$71* f . f t  n rrftflr t o f  *

168 . «fr Vo r j- .f t  ;

9ft frfcJTC ir’Mfrft :

w r  t o  tfsft 3RTi% *fr frqr 
far :

M  to t  f r r *  s f lr  fipft ^  vrnr- 

t o #  % cw ftaft *rr*r
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Broad Gauge Railway Line from Sttamarhi 
to Narkatiagani on North Eastern Railway

169. SHRI HARI KISHORE SINGH: 
Will the Minister of RAILWAYS be 
pleased to slate:

(a) whether there is any proposal un-
der the consideration of Government to 
introduce broad gauge Railway line on Sita- 
marhi-Narkatiaganj line of the North East-
ern Railway; and

(b) if so, when this is proposed to be 
completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and (b). 
Survey reports for conversion of the Sd- 
mastipur-Raxaul metre gauge section into 
brtifed gauge along the two alternative 
routes, namely via Darbhanga and Siia- 
marhi or via Muzaffarpur, are at present 
under examination. A decision will be tak-
en after this examination is completed 
The section between R'axaul and Narkatia- 
ganj is not being considered for conver-
sion.

Land for construction of Bagmati Power 
Project in Bibar

170. SHRI HARI KISHORE SINGH 
Will the Minister of IRRIGATION AND 
POWER be pleased to state:

(a ) whether land has been acquired 
for the construction of Bagmati River 
Project in Bihar; and

(b ) if so, the total acerage of land 
acquired and the amount of compensa-
tion paid in this regard?

THE DEPUTY MINISTER IN THK 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a ) and (b). The Government of Bihar 
have stated that 12.56 acres of land have 
Men acquired so far for which compen-
sation amounting to Rs. 1,40,750 has been 
paid. In addition, about 150 acres of 
land have been acquired amicably before 
finalisation of land acquisition proceedings.

Acquisition Of the remaining land requi-
red for the construction of Bagmati projcct 
is under process. A special land Acqui-
sition Officer has been posted under Bihar 
Irrigation Department for speedy disposal 
of land acquisition cases pertaining to 
Bagmati project.

Rail Projects as Drought Relief Measure 
for Mysore

171. SHRI D. B. CHANDRA GOWDA. 
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Prime Minister has san-
ctioned three Railway lines t •> Maharas-
htra to provide drought relief in the 
state; and

(b) if so, whether Government propose 
to consider the case of Mysore on the 
same lines to provide relief to the drought- 
affected areas in Mysore State and if not, 
the reasons therefore?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) No

(b) Docs not arise.

Loss to Power Development Programmes 
due to Financial Resources

172. SHRI D B. CHANDRA GOW-
DA: Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Power Development Pro-
grammes have suffered because of the non-
availability of sufficient financial resources;

(b) the amount required for such pro-
grammes and the amount granted for this 
purpose; and

(c) whether Government are in position 
to  'increase the ’allocation, if so to what 
extent?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA) 
^a) Some power projects could have been 
accelerated if sufficient tunds were avail 
able

(b) and (0  An Amount of Rs 6S 17 
crores was asked for  during 1972 73 and 
1973-74 for certain projects against which 
an amount of Rs 16 15 crores has been 
released during 1972-73 As funds be 
come available, it may be possible to al 
lot moie money

Assistance for Compensation of Upper Kri-
shna, Malaprabha and Ghataprabba Pro-

jects In Mysore

173 SHRI D B CHANDRA GOWDA 
SHRI C K JAFFLR SHARIFF

Will the Minister of IRRIGATION AND 
POWER be pleased to state

(a) whether Mysore Government h i \t  
sought financial assistance for the compk 
tion of Upper Krishna Malaprabha and 
Ghataprabha projects from the Central 
Government and

(b) if so, the amount that has been gan 
ted so far, projectwise, and whether the 
State Government have requested the Cen 
tral Government to increase the financial 
assistance in view of the drought situation 
in die State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA)
(a) Yes, Sir

(b) An additional Central assistance of 
Rs 2 72 crores tor Malprabha and Ghata- 
prabha projects has been allocated by the 
Planning Commission during the year 
1972-73 It is expected that the State 
wUJ add Rs, 128 crores from their new 
assessed resources making available an 
extra itflnqtufon of Rs 2 crores each Tor 
th* two projects in the currei** **ar?
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EXPANSION OF HALDIA REFINERY 
AND SETTING UP PETRO CHEMI-

CALS COMPLEX

177. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER 
be pleased to Mate:

(a ) whether Government of Wert Ben-
gal have asked the Union Government to 
plan the expansion of the capacity of the

proposed Haldia Refinery to 7 million 
tonnes at the very outset and has further 
asked the Union Government to set up 
a Peno-chemicals complex at Haldto; and

(b) if so, the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROIEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

<b) The matter is under considera-
tion

Utilisation of Generating Capacity by 
D.V.C.

178 DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWfcR 
be pleased to state

(a) whether the Damodar Valley Cor-
poration is not utilising even half the 
generating capacity of its power plants;

(b) if so, the reasons therelor,

(O whclhci as a result of this low gene- 
lation of power by D.V.C., there is po-
wer shoitage in West Bengal and Dhan- 
bad region in Bihar; and

(<i) if so, the steps taken by Govern-
ment to step up power generation by Damo-
dar Valley Corporation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BAIGOV1ND VERMA)
(a) The derated installed capacity of the 
Damodar Valley Corporation System is 
1001MW comprising 897 MW thermal and 
104 MW hydel. The capability of the 
System is 645 MW against which the pre-
sent generation is the order of 560 MW.

(b) Thermal generation to full 
capacity being achieved due to the sup-
ply of an inferior quality of coal and 
middlings and non-availability of original 
spares from the manufacturers. Due to 
the lean monsoon last year practically no 
backing from hydel stations is available. 
Two 75 MW units one at Bokaro and the 
other at Durgapur Power Stations have 
been taken out for major repairs.
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(c) Due to a peak demand of 650 MW 
against a generation of 560 MW the 
X )V C  had to impose a uniform lestric 
tion  of 20 percent on all consumers in 
West Bengal and Bihar with effect from 
•tht 1st January, 1973

(d) to r  ensuring that power house 
•get the correct quality of fuel Mardim* 
Committee on Coal has been set up This 
Committee will locate the most suitable 
coal for each boiler in operation and Vvill 
take steps to arrange for the supply ol 
the same to the power stations concerned 
The Government of India had irnnt.ed fot 
spare parts and expertise for the repair of 
the 75 MW units at the Durgapur and 
Bokaro Power Stations which had devc 
loped some trouble

Two units of 120 MW t u h  ue b u n t 
installed at Chandrapura Power Station, 
one is scheduled for commiss onin*. i n u  1>
1974 and the othci a yeai later

Strike by Fngineers in llttar Pradesh

179 SHRI C JANARDHANAN W t 
the Mmistei of IRRIGATION AND PC) 
WER be pleased to state

(a )  whether Uttar Pradesh Government 
asked for help during the stuke of Lngi 
neers m Uttar Pradesh dmmj, I m um  
1*73.

(b ) if so, the nature of nelp asked for 
and

(c) the help given >

THE DLPUTY MINISTER IN THE 
MINISTRY OF IRRIOATION AND PO 
WER (SHRI BALGOVIND VERMA)
(a) and (b) The Government of Uttir 
Pradesh sought the assistance of the Dc 
fence authorities for deploying Fnginter 
officers and skilled technicians They had 
also asked for the services of F n p n ttn  
from the Centre

(c) I he Defence authorities provHeJ 
assistince to the U P  Stite Llcctruity 

•Boaid by the deployment of Engineer 
olliu-rs and skilled technicians who weie 
posted at vauous power stations of the 
Stite foi running the clectrical install 1 
tions during the stnke period

Increase in Dacoities in 1 rams

1M) SHRI MUkH T1AR SINGH 
MAI IK

SHRI BIRhNDLR SINGH RAO

Will the Minister of RAILWAYS be 
pkased to slate

(a) whethu daeoities m tiains hive in- 
cuased,

(b) it so the numbu of dacoities m 
turns during list thiee years yeai wise 

«n«J /one wist

(c) the extent of loss of life and pro-

pel md

(d) the steps nk n bv (iO\anment to 
prevent such incidents.

JHfc DFP11V NflNISItR IN T H r 
MINISTRY Ol RAII WAYS (SHRI 
MOHD S H \H  Q l Rl SHI) (a) Then, 
has been a slight decreisi in 1972
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(b)

Railway
No of dacoiUes

1970 1971 197*

Central 6 6 3

Eastern 7 19 >9

Northern 6 10 7

North-Eastern 35 21 16

Northeast-F ronuer y r, 11
Southern 1

South-Eastern 6 IT 7

South Central **

Western 2 7

Tf 01A1 5< 76 7*
-

(c)

Ixm  of 1 1ft Li&» U P u p a l}  {>»

Railway 1970 1971 1972 1970 1971 197*

Central 4797 9134 954

Eastern 1 1 I398I 242513 117781

Northern 1 1 IU 57 1767a *8*78

North-Eastern 36674 48689 533**

Northeast-Frontier 2000 31054 108166

Southern . . . 2000

South-Ea -rn 19620 63X262 97880

Sauth-Ccttfral . • *• •• * .

Western 2 319 *972 X3$2! I
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(d) Thc following preventive measures 
are being adopted to combat such inci-
dents on the Railways:

(1 ) To the extent possible important 
Passenger trains are escorted by un- 
armedjarmed personnel of the Govern-
ment Railway Police.

(2) Surprise checks'supervision of 
escort duties has been further intensifi-
ed.

(3) Deterrent punishments "are inflic-
ted on train escorts who are found ne-
gligent in their duties

(4) Concerned at the growing inci-
dence of such crimes m trams and rail-
way premises, the Minister of Railways 
has addressed the Chief Ministers of 
U P ., Bihar and West Bengal request-
ing them to provide armed guards on 
important passenger trains, particularly 
in badly affected areas, so that greater 
security could be provided to the tra-
velling public. The Railway Board has 
also requested the Ministry of Home 
Affairs to suggest to the State Govern-
ment, the feasibility of strengthening the 
Government Railway Police by provid-
ing re-enforcements from th : State
Armed Police Reserves to combat such 
crime in highly endemic areas.

Restoration of Gohana-Panii* Railway 
Line in Haryana

181. SHRI MUKHTIAR SINGH MA-
LIK:

SHRI BIRENDER SINGH RAO

Wffl the Minister of RAll WAYS 
be pleased to state:

<«) whether Government have reconsi-
dered the question of restoration of Go- 
hana-Panipal Rail line in the State of Ha- 

and

(b) if so, (be time by which this line 
win be restored?

THE DEPUTY MINISTER I N  I M P  
MINISTRY OF RAILWAYS ( S H K I  
MOHD. SHAFI QURESHI)* (a) ami <b) 
Based on the offer tecently made b\ the 
State Government of Haryana to tontroi 
the road traffic so as to make the line 
financially viable, the Northern Railwav 
Administration have just submitted a pie- 
hminary "appreciation report for th= res-
toration of Gohana-Pampat line and the 
same is now under examination

Petroleum Refining Capacity

J82 SHRI MUKHTIAR SINGH 
MAI IK
SHRI B1 RENDER SINGH RAO

Will the Minister of PE1ROIFUM 
AND CHEMICALS be pleased to state-

(a) the total petroleum refining capaci-
ty in the public and private refineries in 
the country ‘at piesent;

(b) the time by which the Haldia Refi-
nery will be completed and Cochin Re-
finery will be expanded; and

(O the extent of shortfall m the 4th 
Five Year Plan target and the steps sug-
gested to make good the shortfall^

THE DEPUTY MINISTER IN THL 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) 
fa) The designed refining capacity of the 
five public sector refineries is 11.6  million 
tonnes; the licensed capacity of the four 
private refineries is 5.075 million tonnes 
During the ye'ar 1972, the public sector 
refineries refined 11.84 million tonnes of 
crude and the private refineries 7.83 mil-
lion tonnes.

(b) (i) The fuel sector of the Haldia 
Refinery is expected to be completed by 
the end of 1973 and its tube sector by 
March, 1974

(ii) The expansion of the Cochin Re-
finery is expected to be cosqpletod by the 
end of April, 1973.
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(c) The total refining capacity envisag-
ed at the end of Fourth Five Year Plan 
was 25.55 million tonnes. The extent of 
shortfall at the end of the Fourth Plan 
is expected to be 1.55 million tonnes. This 
shortfall will be made up when the modi-
fications to  the Baraum Refinery and buil-
ding of the Bongaigaon icfinery are com-
pleted in 1974 and 1975 respectively.

l.und Under Major and Medium Irriga-
tion

183. SHRI M. KA1HAMUTHU Will
the Minister of IRRIGATION AND
POWER be pleased to state-

(a) whflat is the acreage under majot and 
medium irrigation; and

(b) what is per aeio cost of uliga-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OE IRRIGATION AND 
POWER (SHRI BATOOVIND VLRMA)
(a) and (b). The inigation potential liom 
major and medium nngation projects m 
the countiy was about 19.5 million bet 
taies by March 1972.

The cfcpital cost of piovidmg lrngation 
from major and medium projects now a 
days is about Rs 1900 to 2*»00 per hec-
tares.

Demand for Lowering of Voting Age

184. SHRI M. KATHAMUTHU Will 
the Minister of TAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state*

(a) whether the demand for lowering 
the voting age to eighteen years has been 
considered by the Election Commission; 
and

(b) if so, what arc the Commission's 
views thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS <£HRT NITIRAJ 
SINGH CHAUDHARY): fa) and (b).

The Election Commission has left the 
matter to be decided by the Government.

Representation to Government by Unre-
. cognised Unions on Staff Grievance*

18S SHRI B. N. REDDY: Will the 
Minister of RAH WAYS be pleased to 
state

(a) whether the unrecognised Unions 
on Railways can make representations to 
the au’honiies on the grievances of the 
staff, and

(b) if so, uhal is the policy being pur-
sued in this matter.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI)- (a) and (b) 
Repiesentations made by unrecognised 
unions arc given due consideration but, 
accoiding to the extant policy, are ncithei 
ictencd by hand nor replied to.

Strength of Staff of Personnel Branch on
Southern Railway and Smith Central 

Railway

1X6 SHRI B. N. RLDDY: Will the Mi- 
mstei of RAI1 WAYS be pleased to state:

(a) whether since the time of foim’ation 
of Sooth Central Railway Zone, the dif-
ferent yardsticks for staff of Personnel 
Bianih m existence in Southern Railway 
and South Central Railways have been 
virtually frozen;

(b) if so, the reasons therefor;

(c) whether this has resulted in the 
strength in Personnel Branch rentoining 
the same in spite of phenomenal increase 
in woik-load; and

(d) whether any steps have been taken 
to remedy the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
yardstick in vogue have not been revised.
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(b) and (c). While in certain areas there 
tnay have been some increase in workload, 
there has also been deduction in work 
with the introduction of mechanisation 
and simplification of methods and proce-
dures.

(d) Whenever on any Division workload 
is considered to be such as to necessitate 
increase,, thc RUilway Administration and 
the Railway Boand consider the ease and 
issue sanction for additional staff.

Creation of Personnel Cadre (South Cen-
tral Railway

187. SHRI B. N REDDY Will the 
Minister of RAII WAYS be pleased to 
state:

(a) whether there is any special cadre 
for Personnel Branch Officers in the Rail-
ways;

(b) whether thc Officers rendered sur-
plus in other Branches are being posted in 
the Personnel Branch which requires spe-
cialised knowledge of welfare and labour- 
pioblems;

(c) whether such postings have taken 
place in Vijayawada Division of the South 
Central Railway; and

(si) whether any assurance was given 
by the Railway Minister to create a Per-
sonnel Cadre and if so, whether it has 
been implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS fSHRI
MOHD. SHAFI QURESHI). (a) to <d).
At present there is no separate Service for 
Personnel Department on the Railways 
Class I Posts in the Personnel Department 
on the Railways, including the South
Central Railway, are being filled by draft-
ing officers belonging to other establish-
ed Services. Class II posts in the Person-
nel Department on the* Railways, includ-
ing the Souih Central Railway, are being 
filled on the bwsis of selection from
among senior Class III staff

While replying to the Debate m thc 
t o k  Sabha on the Railway Budget for the

year 1972-73, on 20th March. 1972, the 
Minister of Railway^ accepted a suggestion 
from an Hon'ble Member regarding the 
need to consider formation of 'a separate 
Servicc for the Personnel Department on 
the Railways Necessary steps to urns' 1 

tute the Service have already been imtiat 
ed.
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Withdrawal of two Boxes from the Office 
of Railway Service Commission at 

Khaoaul (Danapur)

190 SHRI RAM AVATAR SHAS PR I 
Will ihe Minister of RAILWAYS be 
pleased to stale

(a) whether Branch Offices ot the Rail 
way Service Commission of Calcutta and 
Allahabad at Khagaul (Danapur) lued to 
keep two Boxes for receiving applications 
in response to advertisement and conduct 
mass examinations at places nearest to 
candidates’ residences,

(b) whether lecently these two boxes 
have been withdrawn and the candidates 
have been asked to sit in mass examina-
tion at far off places causing much incon-
venience 'and high expenditure; and

(c) if so, whether Government propose 
to order reverting to old practice and thus 
give relief to the unemployed youths and 
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) <a) and (b) 
The boxes meant for receiving ap-
plications from candidates have not been 
withdrawn As regards conduct o f exami-
nations, the examination centres are loca-
ted at convenient places to  the extent 
practicable

(c) Does not ante

•**»!*« into <he P— W—r> M m * 
M u d  at New M M  fta ttM

191, SHRI GIRIDHAR OOMANGO: 
Will the Minister of RAILWAYS be plea-
sed to suae:

(a) whether an attempt was made by 
som e m is c re a n t* o n  th e n t h  J a tm a r y , 1 9 7 *
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to break into the President's saloon pir- 
jlced at the New Delhi Railway Station,

(b) if so, whether they have been at res-
ted and

(c) the outcome of the enquiry held 
in the matter?

THE DEPUTY MINIS! LR IN THF 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Yes

(b) None so far

(c) The case is under Polite mvestiga. 
tion

Funds for Implementation of Power Deve-
lopment Scheme* In Bihar for Fifth Plan

192 SHRI GIRIDHAR GOMANGO 
SHRI RAM SFKHAR PRASAD 

SINGH

Will the Minister of IRRIGATION 
AND POWER be pleased Jo slate

(a) whether Bihar State Government 
have informed the Central Government 
that theie is a show progress of power 
development schemes for rural electrified 
tion and energisation of tube wells and 
pump sets in South B*har due to the short-
age of funds, and

(b) whether they have asked for allot 
mcnt of more funds to the State in the 
Fifth Five Year Plan so that these schemes 
could be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
“POWER (SHRI BALGOVIND VLRMA)
(a) The approved Fourth Plan provision 
for rurat electrification for Bihai is Rs 
36 crores and during the first three years 
of the Plan, the expenditure incuiied by 
the State Government is Rs 11 <n eroies 
In addition, the Bihai Fleetrioty Board 
has been financing rural ele trific ttion pro 
gramme from other source > onisnl’ Sute 
Plan vir„ Rural Plectnttcation Corpoia 
tion and Agricultural Finance Corporation 
r h e  Government of Bihar had also 
submitted a Crash programme foi ener^is 
ation of additional 17,000 pumpsets duung
1972-71 The Department of Agriculture

has sanctioned additional funds to the 
state Government for implementation of 
this programme under the F-mtxgenc> A*, 
ncultural Production Programme

The Ruial Electrification Corporation 
has so far sanctioned 27 rural electrifica 
tion schemes of Bihar involving a loan 
assistance of Rs 1571 54 lakhs

(b) The fifth Five \e a r  Plan is still 
under formulation and is yet to be Imali 
sed

Lncrgisation of Tube Wells and Pump 
Sets in Orissa

191 SHRI GIRIDHAR GOMANGO 
Will the Minister ot IRRIGAION AND 
POWER be pleased to state

(a) whether Onssa Government have 
put forward certain schemes m regard to 
the electrification and energisation of tube 
wells and pump sets m the rural areas of 
the Stale,

(b) if so the mam features thereof, 
and

(e) the assistance Government propose 
to give to the State in this regard >

THfc DFPUTY MNISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BAIGOVND VFRMA)
(a) to (c) Additive hnances are provided 
by the Central Government through t'ie 
Rurd Electrification Corporation for rural 
electrification schemes of State Eicctriu’y 
Bonds So far the Corporation has san 
etioned 24 schemes of Orissa envisaging 
loin assistance of Rs 1122 947 lakhs for 
electrification of 2 091 villages, energisi 
lion of 22 601 pumpsets/tubewells and 
power suppl\ to 1,592 small scale and agro 
industries Of these 24 schemes, 12 relate 
to backward areas and 4 schemes relate 
to Special transmission lines
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Report of the Boreas of Industrial Costs 
and Prices on some Bulk Drugs

194. SHRI K. SURYANARAYANA. 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the 
reply given to Unstarred Question No. 372 
on the 14th November, 1972 and state;

(a) whether the Report of the Bureau 
of Industrial Costs and Prices on some 
Bulk Drug Prices has since been consi-
dered by Government;

(b ) if so, its broad recommendation*' 
and the particulars of durgs dealt with bv 
it; and

(c) Governments reaction thereto?
THE DEPUTY MINISTER IN I HI

MINISTRY OF PETROLEUM A M i
CHEMICALS (SHRI DALB1R SINGH)
(a) and (c). The report is still undei 
consideration of Government.

Amount remitted by Foreign Comiu.ius
dealing in the Manufacture of Driii:

195. SHRI K. SURYANARAYANA 
Will the Minister of PETROLEUM A \! )  
CHEMICALS be pleased to state the 
amounts remitted as profits and dividends 
abroad by the following foreign Companies 
dealing in the manufacture of drugs and 
cosmetics during the three years ending 
1971-72; (i) Merok Sharp & D«>hme I td .
(ii) Glaxo; (iii) Pfizer; (iv) Hoechst and
(v) other companies having a foreign 
equity Capital of 40 per cent and moie

THE DEPUTY MINISTER IN ’IHF 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINC.H) 
The information is being collected and will 
be laid on the Table of the House.

Manufacturing of 'CRT Wagon In Public 
and Private Sectors

196. SHRI D. P. JADEJA:
SHRI CEKARIA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a new type of wagon called 
C.R.T., is being manufactured in India;

(b) the name of the public and pri 
vate sectors in which such wagons are 
manufactured; and

(c) the number of wagons proposed to 
be manufactured for broad gauge and 
metre gauge?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. QURESHI): (a) Yes ‘CRT’ is an 
improved design of four wheeled covered 
Broad Gauge Wagon.

(b) Names of Railway Workshops and 
Wagon Builders in the Private Sector on> 
whom orders for manufacture of ‘CRT’ 
wagons have been placed are as under*—

(i) K A11 WAY WORKSHOPS.
Golden Rock Workshops ('Southern 

Railway) Tiruchrpppalli.
( 11) PRIVATE SECTOR.

(a) M/s. Braifhwaite, Calcutta
(b) M/s. Bridge and Roof, Cal-

cutta.
(c) M/s Britania Fngg. Compa-

ny Mokameh.
(d) M/s. Cimmco., Bharatpur.

(e) M/s. Hindustan General In -
dustries Limited, Nangloi, 
Delhi

(f) M/s. Indian Standard Wagon 
C ompany Limited, Howrah.

U ) M/s. Modern Industries, Sahi- 
babad, Ghaziabad.

(h) M/s. Texmaco, Calcutta, 
Madras.

(1) M/s. Southern Structural, 
Madras.

<0 Number of ‘CRT’ wagons program-
med for manufacture in the 1972-73 wagon 
building programme is J3,*36 Nos. Since 
CRT is a broad gauge wagon, this ques-
tion does not apply as far as metre gauge 
is concerned.

Amount for Raft way Welfare Plans durin*
1971-72 and 1972-73

197. SHRI D. P. JADEJA; Wilt the 
Minister of RAILWAYS be pleased to  
state:

(0) the amount sanctioned for Railway 
Welfare plans during 1971-72 and 1972-73, 
Zone-wise; and

(b) the amount spent during that period 
Zone-wise?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): fa) and
(b ). Information is being collected and 
will be placed on the Tabic of the 
Sabha.

Demaad for Increase in Crude Price b> 
Foreign (Ml Company

199. SHRI DINEN BHATTACHARY- 
YA:
SHRI K. LAKKAPPA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the foreign oil companies 
have again asked for an increase in the 
price of crude they import.

(b ) if so, what is the increase now de-
manded; and

(c) whether Government have taken 
any decision in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROl I-UM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) $0,233 per barrel by Burmah-shcll 
and Caltex and S 0.178 by Esso.

(c) The matter is under examination 
and in the meantime Government are re-
leasing foreign exchange for import of 
crude on an ad hoc basis.

Sem inar on Petroleum - Refining 
(January . 1973)

200. SHRI SHASHI RHUSHAN:
SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state.

fn) whether a UN. Seminar on Petro-
leum Refining has been held in Dei hi 
recently; and

(b) the number of countries from where 
delegates participated in thc subjects 
discussed and the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
(a) Ytw, Sir.

(b) A statement explaining the position 
is enclosed.

Statement

Participants from 27 developing count-
ries attended the Inter-regional Seminar 
on Petroleum Refining in Developing 
countries held in New Delhi from 22nd 
January to 31st January, 1973. The Se-
minar was organised by the United Na-
tions on an invitation extended by the 
Government of India. Tin addition to the 

. 27 participants from developing count/i.s, 
35 experts from oil-surplus and oil-ddkit, 
both developed and developing countncs 
also contributed papers on the agenda 
topics of the Seminar.

2. Among the important subjects dis-
cussed in the Seminar were demand and 
supply of petroleum, investment require-
ments in financing the petroleum refineries 
delivered cost of crude oil, long range 
planning for refining "and distribution, tech-
nical, economic and environmental aspects 
of petroleum refining, role of- the public 
sector, inter-country cooperation in the 
field of petroleum and refinery agree-
ments.

3. The main suggestions which emerged 
from the Seminar were the setting up of 
an Information Bureau for collection, com-
pilation and dissemination of information 
on all aspects of the oil industry to serve 
the developing countries; developing suit-
able mechanisms to encourage regional and 
sub-regional cooperation among develop-
ing countries to ensure crude oil supplies; 
bilateral and multi-lateral cooperation bet-
ween producing and consuming countties 
leading towards mutually acceptable terms 
for steady supplies of oil at reasonable 
prices; upstream integration etc. It was 
also suggested that thc UN may provide 
assistance to developing countries for tech-
nical assistance and training of personnel 
advising them the role of and possibili-
ties of using, international financial insti-
tutions to finance oil. natural gas and re-
lated sectors, drafting of agreements, legal 
matters, project evaluation etc.
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12 hrs.

Rk. MOTIONS FdR ADJOURNMENT 
{Procedure)

MR. SPEAKER: Now we take up call 
attention___

$  ^  n & m  «prsrw  v m i  

i  i % sFtfrp* *f$r v m rW y  
srerra *rwr ®TFff-

srcart i
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% .
“The speaker, if he gives consent un-

der rub 56 and holds that the matter 
proposed to be discussed is in order, 
shall, after the questions and before the 
list of business is entered upon ”

MR. SPEAKER: This has been the pro-
cedure followed (Interruptions)

SHRI INDRAJIT GUPTA (Alipure): 
On previous occasions also the matter had 
come up. We had asked you—and as far 
as 1 can recall, you had agreed to recon-
sider—whether the Directions of Spea-
ker could override the Rules of Procedure. 
Please consider again and look into it. 
The matter is going mi from Session to 
Session and Adjournment Motions are 
bemg pushed back. (Interruptions)

MR. SPEAKER: This is the procedure 
that has been followed for years. {Inter-
ruptions)

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): The Andhra Pradesh. {Inter-
ruptions') Police repression and CRP ter-
ror, arson and looting and killing people 
and a reign of terror has been let loose .. 
(Interruptions)

SHRI PILOO MODY (Godhra): 
"Hits is Indian barbarity on Indians.

SHRI S. M. BANERJEE (Kanpw): 
We have tabled an adjournment motion. 
We want to know what happened to that.

MR. SPEAKER: Unless all of you sit 
down, 1 would not be Able to . . (In-
terruptions)

PROF. MADHU DANDAVATE 
(Rajapur): I want to make a submission.

MR SPEAKER: Regarding the proce-
dure?

PROF. MADHU DANDAVATE: Yes.
I want to raise one important point. 
In the past whenever Member in this 
House submitted adjournment motions, 
you always said that matters which are 
of a continuing nature cannot be a matter 
for adjournment motion but if there is 
any matter of recent occurrence, m that 
case, that can be taken up. 1 have submi-
tted an adjournment motion on the situa-
tion in Andhra in which 1 have made a 
specific reference to what happened in 
Andhra yesterday— tbe Andhra Bandh 
day—and news has appeared to'day.

MR. SPEAKER. Kindly sit down. 
You are not speaking on the procedure.

PROF. MADHU DANDAVATE: whe-
ther under the rules you have yourself laid 
down, I would be permitted to move the 
adjournment motion

MR. SPEAKER: May I tell the hon.
Members that so far as this call attention 
is concerned, this was alio a subject matter 
of an adjournment motion but this has 
been admitted as a call attention motion.

So fat as adjournment motions ate con-
cerned, I have made it very dear that 
ample opportunities will be available for 
discussion. Normally, during the Budget 
discussion, we do not allow adjounment 
motions. We haw been following ft in
the past-----(Interruptions). 1 am sorry I
cannot allow i t

PROF. MADHU DANDAVATE: The 
situation is so atmorfttal (bat the Print* 
Minfstet says 1  am pfepartd to rftiign it 
that can help the situation*.
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MR. SPEAKER: I am sorry I  cannot 
allow. . . .  {Interruptions)

PR O F. M A D H U  D A N DA VA TE: Even 
if you take it up after call attention, we 
have no objection.

SHRI IN D R  A JIT  GUPTA: W hat is 
your ruling regarding the point I  raised?

MR. SPEAKER: I will put it up be­
fore the Rules Committee.

SHRI IN D R A JIT  GUPTA: Otherwise, 
it will happen everyday.

SHRI D IN E N  B HA TTA CHA RY YA  
(S e ra m p o re ): I  have given A djournm ent 
M otion on the same issue. Y ou_have ad­
mitted Ciilling A ttention only. We will 
have no opportunity to censure o r con­
demn the G overnment.

MR. Sil’EAKER: Y ou will have ample 
opportunities while discussing the Presi­
dent’s Address and while considering the 
various Demands for Grants.

?TFT t T |^ ,  ^3T?r

'TT
NS ^

f!T^5TV

SHRI SH Y A M N A N D A N  M ISHRA 
(B egusari): The lim.ited problem  just now 
is whether the Calling A ttention M otion

3321 LS— 8

should precede the A djournm ent Motion 
and your pleasure i s . . . .

f^JTT ?ft t  W ^
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#  ■STR-.T Si i

SH RI S. M. BANERJEE: U nder the 
rules, A djournm ent M otion should be ad­
m itted today.

SH RI A. K. G O PA LA N  (P alg h at):  
Sir, is there no difference between an A d­
journm ent M otion and a  Speech in Parlia­
m ent? A djournm ent M otion has got an­
other purpose. Speeches have got another 
purpose. In a speech you can say 
so m any things but an adjournm ent motion 
is quite d iiierent from  a speech and spealc- 
ing on any issue. Is there no difference. 
Sir? I just w ant to  know  that, because, 
if so, there is no question of an adjourn­
ment m otion at all; you have to say, you 
speak w hatever you want, whenever op­
portunities com e. .

MR. SPEAKER; I have examined that. 
I  am sorry. I am not allowing it.

SH RI SH Y A M N A N D A N  MISHRA: 
The C hair has to note the unanim ­
ous dem and of the opposition that the ad­
journm ent m otion should be taken up be­
fore the Calling A ttention M otion.

M R. SPEAKER: I had consulted all of 
you in regard to the Calling Attention 
arid then put it in the order paper.

Now, calling Attention.
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SHRI JYOTIRMOY BOSU: What is
your decision about our Adjournment
Motion on the Andhra issue?

MR. SPEAKER: I am
It is a continuing matter.
ample opportunity ....

not allowing it.
You will have

SHRf JYOTIRMOY BOSU: Why, Sir?

MR. SPEAKER: You wil] have ample
opportunity during the disclIssion on the
President's Address. The President Ins
made a reference to it in his Address and
you will have the fullest sccue for dis-
cussion. I (;;111 sorry, i ::;';:1 not ()iJowing
it now.

PROF. MSDHU DANDAVATE: vou
are on record as having said that a con-
tinuing matter cannot be raised. When
Mr. Banerjee got up in this House and
raised the question about the rising prices,
you said, it cannot be a matter, but when
he raised the issue of vanaspathi prices
on the previous day, you admitted the
Adjournment Motion. I had referred in
my Adjournment Motion to what happen-
ed in Andhra yesterday. There was this
Andhra Bandh yesterday, on the 19th.
Reports have appeared in the Press today.
Therefore, it is a recent incident. There-
fore, under the rule, it must be admitted.

SHRI JYOTIRMOY BOSU: We want
to know the rule by which you arc
enabled to discard the motion which we
have given, an adjournment motion, on
the Andhra issue. You must tell us
specifical!y.

MR. SPEAKER: My ruling is that this
is not a new matter. This hask.~'1
referred to in the President's Address.
and hen. Members are going to have many
opportunities to discuss it.

SHRf SEZHIYAN (Kumbakonam):
Is it your ruling that during the time of
the budget discussion and during the time
of the discussion on the Motion of Thanks

on the President's Address, no adjourn-
ment motion would be allowed to be
discussed? I want to know whether you
are going to give a ruling like that,

SHRI SHYAMNANDAN MISHRA:
How can you give a ruling like that?

SHRI ATAL BIHARI VAJPAYEE:
How can you give a ruling like that?

MR. SPEAKER: In the past, we have
been following this practice. Full oppor-
juuities are available to hon. Members.
During the budget discussion, they have
opportunities; tbey have also opportunities
available during the time of the discussion
on the President's Address. If ther~ are
matters which cannot be discussed on the
budget and on the Motion of Thanks on
the President's Address, we can consider
it. But in this case, the President has
made a reference to it. This was the
practice followed in the past.

SHRI JYOTIR!\,IOY BOSU: I regret
that you have not said anything on what
Shri A. K. Gopalan has said.

:»fl ~ f"fl'[11:T CfTi;frlf1' : ~~::rlff

*<r, Cf1:fT.qq liWO[~ ~ ~

~ f~t; "<if; <:N? ~~ ~ <f.r{
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MR. SPEAKER: I cannot admit it like
that. (Lntcrruptionsv I am not listen-
ing (0 anybody.

SHRI S. »; SHAMEvl (Srinagar ) :
I have read Shakhder and Kaul's book OD

parliamentary procedure. and in regard 10

adjournment motions, nowhere docs the
budget session come in .... tLnterruptions)
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MR. SPEAKER: I have said already 
that a number of opportunities are avail­
able to hon. Members. 

PROF. MADHU DANDAVATE: 
"Kindly tell us whether the matter is not 
so serious as to warrant an adjournment 
motion .... . . 

MR. SPEAKER: I have said that I am 
·not accepting it. (Interruptions).

SHRI S. M. BANERJEE: Kindly pro·
ceed with your call attention mot:on
(Interruptions).

SHRI JYOTIRMOY BOSU: Kindly 
call a meeting of the Business Advisory 
Committee this afternoon. There are 
several matters to be discussed there. We 
have tabled several adjournment motions. 
The Government needs to be censured. 

MR. SPEAKER: There are a number 
<Of occasions coming for that. 

�1 9,:fc� r�:n::r cfr;srr'lr : �!ff 
�, AA � Ccfi� >,ff% m� �

f�r �T � ff c.fiT aT mer � cfi"T� f.=i·rrre:r �
f� I
MR. SPEAKER: When opportunities

are coming, there is no need to give con­
:sent to it. 
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SHRI DINEN BHATTACHARYYA: 
What is your ruling regarding the adjourn­
ment motion which I had given notice of 
relating to this very matter raised in the 
call attention notice? Why are· you not 
admitting it? 

MR. SPEAKER: Order, order. If the 
intention is to bring t� matter to the 
notice of Government, the call attention 
motion is all right. But if you want to 
censure the Government, there are oppor­
tunities coming. You can do so at that 
time. (Interruptions.) We have been 
following it in the past. 

SHRI PILOO MODY: You have been 
following it; we have not been. 

SHRI FRANK ANTHONY (Nomina-
ted-Anglo-Indians): On a point of 
order. 

SHRI S. M. BANERJEE: Kindly hear 
my point of order first. 

SHRI FRANK ANTHONY: If I may 
formulate, with great respect, a point of 
order, I am not in any way criticisi11g 
your decision. The discretion is yours. 
But may I suggest that it is a discretion 
which has to be exercised at least in a 
quasi-judicial, if not entirely judicial, 
manner? What I am concerned with is 
the implication of your decision. As I 
see it, it falls into two parts. First, there 
was a suggestion that if there is a call 
attention notice, then it almost ipso facto

supersedes the adjournment motion. That 
would denude ... 

MR. S•PEAKER: No, no. 

SHRI FRANK ANTHONY: That is 
how I have understand it. The other 
aspect was this. Merely because you can 
have an opportunity of discussing a subject. 
either during the discussion of the Presi­
dent's Address or during the budget 'discus­
sions, irrespective of the gravity of the 
situation, it is barred. A State may 
declare war on the Centre. You will say 
'You can discuss it during the other occa­
sions coming. That means in affect that 
you are denuding of all content and 
rendering completely nugatory the provi­
sion for an adjournment motion, merely 
because there are bound to be other occa­
sions for discussing it. That is the serious 
implication of it. 

SHRI R. S. PANDEY (Raj Nand-
gaon) :  On a point or order. The 
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fShri R. S. Pandey]
question is different. Your direction is 
very clear. You said that since the matter 
has been referred to by the President in 
his Address, w© have got ample oppor-
tunity to discuss it. Now the heavens are 
not going to fall if we wait till that discus* 
sion comes up (Interruptions).

MR. SPEAKER: Please sit down. If
there is a matter to be brought to the 
notice of the House, then calling attention 
motion is all right. But if you want to 
censure Government, it can come in other 
ways. There are a number of ways. 
These matters which are referred to 
matters over which you can have a full 
discussion in the House, they are 
for which opportunities are available 
discussion,, matters to which the President 
made a specific reference in his Address.
I  do not think there can be any justifica-
tion for asking for more opportunities. 
These can be discussed when the discus-
sion on the President’s Address is taken 
up.

SHRI PiLOO MODY: I have with me 
here a list of .139 atrocities committed l>y 
the CRP and the police in Andhra in 
which they havc slaughtered, murdered, 
looted, and so on- Each one of them has 
been documented and substantiated, and 
yet you say that this matter is not grave 
enough for us to discuss now because the 
President has made some speach some-
where. Because the family planning 
demands are coming up next week, and 
because there is going to be a budget that 
is going to be discussed, this matter cannot 
be allowed. Is that your decision?

MR. SPEAKER: I do not see any 
reason for having two discussoins on ens 
matter, once now and again on the Pre-
sident's Address. I  am sorry. (Inter-
ruptions).

SHRI PILOO MODY; Family planning 
and Andhra should go together? What 
are you suggesting? When we are discus-

sing  family planning, we should discuss 
Andhra! Ts that what you are suggesting?

SHRI SEZHIYAN: rose— (Interrupt
iiafis). .

MR. SPEAKER: You had this discus-
sion for a numbef o f times in the Houser 
The matter is continuing. It is not very
rccent.

SHRI PILOO MODY: The CRP is
carrying on atrocities in Andhra Pradesh 
at the moment.

SIIRI SEZHIYAN: In the Rules o f P ro  
ceJure, rule 58 lays down the situations 
under which adjournment motions can be 
moved. In rule 58, nowhere has it been 
mentioned that if there is ample oppor-
tunity for a subject, it cannot be raised 
here through an adjournment motion. On 
the other band, if you take sub-rule (v)
It r,r,!y :;r.ys thr.t “the motion shall not 
revive discussion on a matter which has 
been discussed in the same session.” Of 
course, it cannot be allowed in the same 
session. But this is a different session, 
l.aicr on, when we give notice of an 
adjournment. motion, will you say, “this 
qiu-stioi; I ms already been discussed and 
therefore, it cannot be allowed”? This is 
a new session. (Interruptions).

MR. SPEAKER: This is n  continuing 
matti-v a’.'out which the President has men-
tioned. It iw not very recent. It is con-
tinuing. 7f (he matter is ‘a continuing one, 
it is not a subject-matter for an adjourn-
ment motion. Over a continuing matter,, 
you cannot raise an adjournment motion.

SHRI SEZHIYAN: It is not a question 
of providing an opportunity.

SHRI PILOO MODY: The matter >  
that Mrs. Gandhi does not want a discus* 
sion.

MR. SPEAKER; No, no.

SHRT SEZHIYAN: It is not a question 
of having ample opprotunities. Ample 
opportunities can be found in rctany ways, 
such as under rule 193, No-Day-Yet- 
Named Motions, etc. Under them, oppor-
tunities can be found, But this is about 
the adjournment motion, whiqh is against 
the Government.

MR. SPEAKER: At the time of voting 
of the demands for graiits, Voting of thft 
budget demands, it can be
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SHR1 SHYAMNANDAN MISHRA: 
Sir, I have been trying to rise on a point 
of order for quite some time. My point 
of order is this: it may be that at this 
point of time we have got our judgment, 
the parliamentary judgment; that tomorrow 
the situation can take such a serious turn 
that there can be an upheaval which can-
not be controlled by the Central Govern-
ment or by any authority whatsoever. Is 
there no time element in this?

MR. SPEAKER: So far as the time 
element is concerned. I have given my 
ruling.

SHRI SHYAMNANDAN MISHRA: 
Can there be no parliamentary concern 
about the human bloodshed? I ask you- 
You want ijs  lo discuss all this after three 
o r four days. This is our judgment here 
and now, that so much human blood is 
being spilt so much national property 
is being destroyed, there is so much dis-
organisation, that it must be considered 
now. How much more people 
would like to die and state to be soaked 
in blood like this? This is an impor-
tant question for us to consider. We 
cannot see why this matter should be 
treated like this. We are Member of 
Parliament and we have got certain 
duties to perform. (Interruptions). 
Can the Chair take upon itself the respon-
sibility for the spilling of so much human 
blood or the destruction of national pro-
perty in the present situation? My point 
of order is this.

MR. SPEAKER: There is no question 
of myself being responsible, or anybody 
else.

SHRI SHYAMNANDAN MISHRA: 
Thi« is fibtag to be the situation; this is 
our judgment.

MR. SPEAKER: I do not know who is 
responsible for such things.

SHRI SAMAR GUHA (Contai): Sir, 
this p o ta to ?  order arises out of your 

You have made an observa-
tion, which impinges ujswi tjhe rights; and 
privileges o f  the Members of this House. 
In your ofewrvatkm, you have said that it

is not the practice, or it is not the desire 
or the intention, that we should not have 
adjournment motions, but the reason that 
you have given for not allowing tha 
adjournment motion there will be 
large scope for censuring the Government, 
if censuring the Government is the spo.:i!':c 
objoct of the adjournment motion. Hie 
specific object of the adjournment motion 
is, as you know as the Speaker.. . .

MR. SPEAKER: I would not iuve
cU-nied i t . . . .

SHRI SAMAR GUHA: I am yet to
finish.

MR. SPEAKER: If you had given a 
specific no-confidence motion, I would not 
have denied it. (Interruptions).

SHRI SAMAR GUHA: The matter
should be urgent. The matter should not 
be of a continuous nature. In the budget 
session, we will be discussing all subjects 
—subjects which are of a general nature 
and subjects which will be of a continu-
ing nature.

MR. SPEAKER: This is a continuing 
matter.

SHRI SAMAR GUHA: If we accept 
this ruling, if we accept this as your ruling, 
it will curtail our rights and privileges; 
not only the rights and privileges, but it 
will deprive us from raising serious issues 
that may suddenly crop up in the country. 
Take for instance, the wages of workers, 
the Haryana teachers' strike-----

MR. SPEAKER; How can the Haryana 
teachers’ question come in here?

SHRI SAMAR GUHA: I want to make 
a final observation... (Interruptions).

MR. SPEAKER: If it is law and ord;r 
situation, you can have it discussed at the 
time of the President’s Address.

SHRI SAMAR GUHA: If that is your 
ruling, all of as are of the opinion that it 
is in contravention of the prescribed rules 
of conduct of this House.

MR. SPEAKER: I  have already #iven 
my ruling.
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SHRI PILOO MODY: You adjourn the 
Lok Sabha and go" to Andhra and find out 
for yourself what is happening.. .  (Inter-
ruptions).

MR. SPEAKER: What is going on, I 
fail to understand.

PROF. MADHU DANDAVATH: Is it 
your ruling that henceforward whatevei 
the Budget discussion h  there, no ad-
journment motion would1 be admitted? It 
is m  contravention of the rules

MR. SPEAKER- The ruling is if the 
matter is continuous, and opportunity for 
discussion is available during the Budget, 
you will have many opportunities avail-
able—I do not admit i t . . . (Intcriuptimis)

SHRI A. K GOPALAN: That means 
there i& no scope for any adjoui nmenl 
motion, and against this decision we walk 
out.

(Shri A K. Gopalctn d id  some other 
hon. Members then left the House )
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SHRI INDRAJIT GUPTA: Have you 
given a general ruling that during the 
budget session, no adjournment motion 
will be admitted? Why do you not clanfy 
the point?

MR. SPEAKER: If the matter is con-
tinuous and opportunity for discussion will 
be available, it will not be admitted...
<Interruptions). I am very clear about 
my ruling. If an opportunity for discus- 
lion will be available at the same time, an 
opportunity for censure wit! be available, j 
there is no question of adjournment 1 
*votion.

SHRI PILOO MODYi We fife walking 
out in protest against the Speaker’s ruling.

SHRI INDRAJIT GUPTA: That means 
during the budget discussions* no adjourn-
ment motion will be admitted?

MR. SPEAKER: If it is a continuous 
matter ioi which an opportunity is avail- 
a'D.i, ovei which a cctuuie opportunity 
wiM bf* available, there is no need for any 
adiournment motion.

SHRI SHYAMNANDAN MISHRA: 
Tins is the most dangeious rultflf; from 
the Chan and we shall have to take a 
stand against the ruling of the Chair . 
ilrtnrr upturns)

SHRI INDRAJIT GUPTA* W ith due 
respcct to you, I must say that you are 
not clarifying even now the actual implica-
tions of the ruling which you have given, 
and thereby you arc creating an unneces-
sary difficulty for the opposition. You are 
withtn vour rights to judge a particular 
issue which is being sought to be pressed 
for an adjournment motion, whether it is 
a continuing matter or not. whether it is 
a matter on which other opportunities are 
available to censurc the Government o r 
not, etc Nobody is questioning that righ t 
But are you issuing a blanket ruling that 
during budget session no adjournment 
motion will be admitted simply because it 
is a budget session?

MR. SPEAKER; My ruling is, a matter 
over which ample opportunities will be 
available tot discussion and for censuring 
the Government, will not be allowed. In  
my opinion, there will be opportunities 
available during the discussion on the 
President’s Address and on the Demand* 
for Grants.

SHRI INDRAJIT GUPTA: This applies 
to all matters?

MR. SPEAKER: All. That is why 
during such time, this innovation o f calling 
attention was brought in. But if the 
matter is not continuous and if them  will 
be no opportunity for discussing it during 
the budget session, in such cased there can 
be an adjournment motion. But in mtt 
tfewe matters, opportunities are tWKifelft.
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The President has made a refercnr, to
Andhra in his Address and you wili have
ample opportunity.
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MR. SPEAKER: There is no question I
of bringing it to the Rules Committee •.
My ruling is that in respect of matters for:
which opportunities will be available dur-
ing the budget session, there can be nOl'
adjournment motion. Bur an exception
can be made only in respect of matters;
which cannot he discussed during the
budgc!. ....:::·ion. On ~11! the-e mattcr , that
were r.riscd today, the opportunities are
availab'e to discuss these matters during I
the budget session. I am only fOllOWing)
the precedent set up by the distinguished
predecessors of mine. I am not intro-'
ducing any new practice. The practice
that was followed by my distinguished I
predecessors is being followed by me. I

r .

SHRI P. G. MAVALANKAR (Ahmed-
abad): May I submit one thing? When
the Opposition wants critise a certain spe-
cific occurance which is of an urgent
and definite nature, should not the House
have an opportunity of discussing it dur-
i.ig the budget session? An adjourn-
ment motion is a very potent wea-
pon in the hands of Opposition to
censure the Government. If We lire to be
deprived of this weapon throughout the
budget session, what are we to do'! I
would request you to kindly refer this
matter to the Rules Committee. I earnest-
ly appeal to you TO see that the 'Ising of
this weapon by the Opposition in the form
of an adjournment motion is not got rid
of by this ruling. ..,

MR. SPEAKER: There is no question
of referring it to the Rules Committee.

SHRI P. G. MAVALANKAR: You lire
denying \II this right ... (Inferruption.~).

1.1894 SAKA) Delay in Pay Com- 22~
mission's Report (CA)

MR. SPEAKER: No question of de nv-

SHRI BHOGENDRA JHA: If you -ire
making a general ruling, you kiudlv post-
pone it and refer the matter to the Rules
Committee.

MR. SPEAKER: No question of general
ruling, "1he Calling Attention Nlllice-
Shri S· M. Banerjee.

~HRI S. ~1. BANEl~JEE: Nf:ly I in all
humility submit 011(; thing? Fr rrunatcly,
the Calling Attention i" in my n.unc. But
the question is when we give notice of ;1Il

adjournment motion on the price ..rise
which may be a continuing matter, no
member, even of the ruling party, wiII
challenge our statement that the line bet-
ween hunger and anger is becoming
thinner and thinner. This time, even
wl.cn the President was addressing the
Members of both Houses of Parliament,
there was no jubilation-it was a dignified
condolence meeting-they could not thump
the tables; they could not applaud the
President. It is under those conditions that
We gave notice of an adjournment motion.
Otherwise, we could have tabled a different
motion.

MR. SPEAKER: Now, he may come to
the Calling Attention Notice.

12.42 hrs.

CALLING ATTENTION TO ~IATTER
OF URGENT PUBLIC IMPORTANCE
DELAY IN SUBMISSION OF PAY COMMIS-

S:ON'S REPORT

SHRI S. M. BANERJEE (Kanpur):
I call the attention of the Minister of
Finance to the following matter of urgent
public importance and I request that he
may make a statement thereon:

''The inordinate 'delay in submission
cf Pay Commission", Rcnort
causing discontent among Central
Government employees and
Defence personnel."

THE MTNTC;;TER OF FTNANCE
(SHRI YEST-IWANTRAO CHAVAN):
Members will recall that, in st-tement
made in the House on 22ml De-
cember, 1972. we had informed the
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(Shri Yeswantrao Chavan.)
House that the Pay Commission :,'ld
occasion to review the progress made
by them in regard to the finalisation
of their report and that some more
time was needed by th-em for this
purpose. " he Government have been
in touch with the Commission there-
after and, according to the available
indicatio.ts, the Report of the Com-
mission is expected to be received be-
fore 31st March, 1973.

SHRI S. M. BM-iERJEE: Sir, I
am rather 'disappointed to read the state-
ment rf the hon. Minister of Finance,
Shri Y. n. Chavan. l happened to
meet him along with the delegation
of Central Government employees on
13th of this rnonth and he gave the
sarnt rCilly. I do not know whether
the Chairman of the Pay Commission
who is sitting on the report for the last
2-3 years has given him any firm
date. It will be expected that the Pay
Commission will submit its report at
least before the Budget session so
that a provision could be made ill

the budget for payment of increased
salary and allowances recommended
by the Pay Commission. We now
find that the Pay Commission is ex-
pected to submit its report before
31st March, 1973. That means, they may
submit their report on 1st March or even
on the 31st March. Then what will hap-
pen to those employees who have retired
in 1971 and 1972. And what is the
Government's decision to pay ad hoc re-
lief to the Central Government employees
in view of the fact that prices of all es-
sential commodities have gone up beyond
expectations? T would rake this opportunity
to condemn this Government for its
failure on that account. Even today Gov-
ernment is voting and faultering to take
a clear-cut decison about take-over of the
wholesale trade in foodgrains. The pri-
ces of al\ commodities have -gone up and
no action has been taken by the Govern-
ment except giving certian assurances
either in this House or outside.

The First Pay Commission submitted
its report in one year. The Second Pay
Commission submitted its report in two
years. 'The Third Pay Commission is
not going to submit its report even in three

Pay Commission's
Report (CA)

years. Whatever I am saying is factually
correct.

It is not only the 28 lakhs of Central
Government employees who are covered
by the Pay Commission. There are also
the Army, Navy and Air Force person-
nei. All of them are greatly agitated
over this issue. Because they are Army
personnel, they do not open their mouth.

The Pay Commission's report, I am
to'd, is not yet ready. I have said
in this House and I am repeating
without imputting motives that until the
Government provides all alternative job
or gives an assurance about that, the
Chairman of the P<::y Commission is not
going to submit the report. 1 say this in
all humility .• without imputing motives. I
understand what unemployment means
because I was myself unemployed once.

There is also a lurking fear in the
minds of the government employees that
the Pay Commission is going to reduce
the retirement age limit from 58 to 55.
All these apprehensions are there. Sup-
"••..•se the Pay Commission submits its
report in the month of March, as scheduled
let us say, 31st March 1973. The Gov-
ernment will have to consider the report.
If the report is unanimous and if there is
no minute of dissent given by any
member, it may be comparatively easy.
Then the report will have to be discussed
with the staff side of the JCM for imple-
mentation. It will take time. Even if
the report is unanimous Government
might -tawe three to four' months in-
plementing the report. What will happen
in between? If you see the figures, al-
ready prices have gone up by 18 per
cent, nobody can deny that. That report
may be submitted by the Pay Commission
in the month of March. But what we
want is that Government should imme-
diately sit with the employees and dis-
CllSS. The hon. Minister has very kindly
agreed to sit with the employees' represen-
tatives on the 31st March. But what I
say is that Government should imme-
diately sit with the representatives, of the
employees' organisations, with the staff
side" and decide about ad JJoc relief.
Somebody may demand Rs. 80, somebody
may demand Rs, 100. Whatever may be
the case, in order to instal confidence in
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the employees, the representatives of the
Confederaton of Central Government
employees, All India Defence Fererations
should be invited immediately and Mr.
Chavan should sit with them and take a
firm decision about ad hoc relief.

J "111 against any interim relief because
again it will be referred to the Pay Com-
mission 'and it may delay it. And what
will be the interim relief? The first inte-
rim relief was Rs. 15, the second was
Rs. I () ana the third was Rs. 7 and it may
be Rs, 5 or Rs. 2 this time. So, we
'are not enamoured of interim relief.

The Government employees are Ivery
much agitated. Even yesterday, Mr. Vaj-
payee courted arrest and I congratul'ate
him although I smelt politics in it ....
(Interruptions). Do you want to Central
Government employees to start agitation
throughout the country? .....

SHRI ATAL BIHAR! VAJPAYEE
(Gwalior): And that will not be politics?

SHRI S. M. BANERJEE: Politics is
there. When the prices are going up and
this Government is unable to hold the
price-line, it is politics and the employees
have got every right to indulge in policies
and know the reason why. In what dir-
ection is this Government moving?

So, I want that immediately a meeting
should be held with the representatives
of the organised section of the Central
Government employees and ad hoc re-
lief should be declared here and now.
Let us not wait 'for the Pay Commission's
report to come. So my questions are:

Firstly, whether the Government will
ask the Pay Commission once 'again to
submit the report before the Budget is
submitted on the 28th of this month so
that provision can be made, and if
they are unable to submit their report,
then let the Government s.~ with the re-

presentatives of thl'j employees and
something should be decided bilaterally
as to what should be the quantum of ad
hoc relief which will take care of the
erosion in their incomes and also meet
the rise in prices of essential commodi-
tics

Secondly, I want to have it clear as-
surance from the hon Minister that the
recommendations will be implemented
retrospectively from the date the Pay
Commission started functioning, ~'O co-
vcr the cases of those personnel who
hnve retired in 1971 'and 1972 because
these benefits must go to them also.

Thirdly, I want a clear assurance
that the Government has no desire or
proposal to reduce the age of retirement
from 58 to 55 because it wiJI be marr-
ing the incentives of those who are

working.

I would like the Minister to answer all
these points:

SHRI YESHWANTRAO CHAVAN:
The hon: Member has expressed his con-
cern 'about the difficulties of the Govern-
ment servants. I would like to tell him
that we are also equally concerned about
the hardships and difficulties of the Gov-
ernment employees.

As 'Ear as the delay in the report of the
Pay Commission is concerned, I can only
assure him that we did make our efforts
and the Pay Commission itself 'all efforts
to complete the work in time, but, as you
know, the terms of reference of the Pay
Commission this time were wider than
the terms of reference of the previous
Pay Commission and, therefore, naturally,
they have to examine a larger amount of
material and data which was more com-
plicated also. Therefore, they took some
time and they could not submit the report
before the end of December as we wanted
them to do.

It will be much convenient also for us
to have the report before the Budget but
we have to take into consideration their
difficulties also. Now the indication they
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have g m n  is that they have also set the 
dine limit for the submission of the re 
port by 3 ls>t Maich

It will not be unfair to the Chairman 
of the Pay Commission that probably h t 
would not submit the repoit Uil a job wis 
found for him This is very unfair lo talk 
about a very difctmpuishcd retired Judge 
He is doing his b e  Unfortunately he 
was not well 1 t in  tell vou he was not
well ior more than six weeks lie  has
had to undtrqo operation and
therefore to tin t extent, he wis i iti\er 
m acm t I did not vam to mm* on this 
persoid  thmo- but as some rcfereites
were *n idc I mention this The report 
I am Miic will be submitt-d before the 
31st of M uch There is no question of 
giving w\ intei un relief now 

SHRI S M BANFRJfcE A d hot 
SHRI YESHWANTRAO CHAVAN 

Intertini is also equally an ad he c thine 
SHRI S M BANERJFF To be adjust

ed

SHRI YESHWANTRAO CHAVAN 
There is no question of ad ho< because 
the report itself is expected within a few 
weeks As a matter off fact after this 
Commission was appointed we have giv 
en three interim reliefs 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) Of wtoat value’

SHRI YESHWANTRAO CHAVAN 
Of whatever value, it is a fact that we 

• have given these three mtenm reliefs to 
neutralise the rise m  the index

SHRI JYOTIRMOY BOSU To what 
extern?

SHRI YESHWANTRAO CHAVAN 
Therefore, there is no question of giving 
any ad hot relief as such

SHRI S M BANERJEE I raised two 
pomt$ which he has not dealt with One 
was I asked, whether the Commission 
will be asked Or whether the Government 
w f li  consider that this report will be ap* 
g M  retrospectively, to cover the cases 
Of fttftte who jftave retrod fa 1971-72 My 
<9t e  p m t  wm tifotfther the age limit 
wfll not be ttfhm from 5$ to 55

2 27  Delay tn
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SHRI YES WAN I RAO CHAVAN* 
These are matters which Can be consider- 
id only after we receive the Pay Com-
mission s report These are matter which 
the Pay Commission is going into and 
I  cmnot ceitamly anticipate the recom-
mendations md express my opinion there- 
on

SHRI S M BANERJEE Pay Coro- 
mis ion has no hand m it For retnement 
age Government can issue duettive say 
mp it shoiui! not be teducid Trou do 
not know v h a  is happening Kindly meet 
th Government employees fhc are on 
thw verge of letnunuit The pci son is 
at, d ^4 He is foing to be retired to 
monow I would tcquist th u  some sort 
of

MR SPrAKLR Dont enter into ar-
guments

SHRI S M B A N L R Jtr If Govem- 
ment his no idea to do it, let him say 
so that Government h*s no idea Or* 
should I take it th it they are going to 
reduce the age*

AN HON MEMBER Silence

MR SPEAKLR Shri Atal Bihart Vaj- 
piyee

v s m  f^Rr v t f t  ^  i * r t  
i t  flsrsr hjP tt w  yrerv j 

i ( a w w )  «nrr ^ r o r r
n #  i  %

^  |  W  fT
1 1  f*ra

t d x  s fs n r  * n p r  I  « ftr 
*»£ s%?r fa*rr |  f a  3 1 nrr#

1 m m  f w
5ft ^  5r 2 2

f S r w c  % w fo  t o w  «frr fifsrr

t  t *frr 22  f t w :  ^  t h

The Commission recently had oocmm  
to review the jfoogrws tmde, With, a  view 
to as**in* the further time which t a p
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SHRI Y ESHWANTR AO CHAVAN: 
As far as the last part of the question is 
concerned, I have already said that it is 
not the intention of Government to give 
any ad hoc relief, as the hon. Minister 
puts i t . . . .

SHRI S M. BANERJEE: Supposing
the Prime Minister asks him, he will do 
so?

SHRI YESHWANTRAO CHAVAN. 
Now, I am answering the question When 
I said that we have thiec interim reliefs, 
it was not a mere obligation to anybody, 
but price rise was taking place and there 
was ‘a commitment that if there was a 
rise of 10 points on the average price in-
dex, certainly that had to be taken into 
consideration, and on that basis, the re-
lief was given.

The hon. Member has made certain 
aspersions, if I  may say so, which are 
very typical, shall I say, of Shri Atal 
Bibari Vajpayee or of the Jan Sangh. 
He irtfade a certain allegation as if there 
was some sort of dialogue going on 
directly or indirectly between the Pay 
Commission and the Government. It is 
completely unfair, and I repudiate that 
sort of suggestion,

SHRI ATAL BIHARI VAJPAYEE 
Does he mean to say that there is no 
exchange of views?

SHRI YESHWANTRAO CHAVAN- 
As Government, there is no exchange of 
views at all. Naturally, people who are
fesked to go before the Commission to
give their views and tbeir evidence cer-
tainly Jo  so. There is no question of
any exchange of views or discussion or 
influencing the decisions of the Pay Com-
mission

SHRI R. S. PANDEY (Ra)nandgaon): 
As understood by Sbcri Atal Sjbatj Vaj-
payee. 

IYOTTOIOY HOSU: We be* 
He«e 4$ that be says.

SHRI K. LAKKAPPA (Tumkur): I do 
not subscribe to the views expressed by 
my hon. friend Shri Atal Bibari Vajpayee 
regarding the failure of the policy of my 
Government. But I would like to say that 
it is a fact that there is a growing ten-
dency on the pait of the employees who 
have been hard-hit as a result of the price 
rise during the last two and a half ytfars, 
but most of the contribution for this price 
use is due to the ganging up of the teac- 
tionary forces in this country whiUt hove 
created a situation where they want to 
scuttle tbd pmgressive politics at the Gov- 

r ernmcnt, an.l at the same time, they play 
with the high busincss-houses who are 
holding the responsibility of hoarding 
foodgrains and essential commodities 1 
am very hippy that our Government are 
taking steps to control and aho take 
over foodgrains and other essential com-
modities. I hope and trust that Govern-
ment will make 'a  speedy attempt m this 
respect and thus hold the price line

I would also lequest Government to 
look into the inordinate delay in announc-
ing the recommendations of the Pay 
Commission. I would like to submit that 
something is going on and the officers 
are also causing certain delay in an-
nouncing this Pay Commission Report. 
This would create dissatisfaction among 
the employees and then the reactionary 
forces will again gang up to take ad-
vantage of the situation to mislead the
employees. Therefore, I would like to 
ask whether Government is going tb fix 
a firm date and take such steps 'as are 
necessary to relieve this tension among 
the employees.

I am very glad the hon. Minister has
said that the proof of the terms of refer-
ence of the Pay Commission is very wiflle. 
In this context, I would like to ask whe-
ther the Commission is going to  mini-
mise the disparity—between the pay scales 
of the government employees and thaw 
dt the employees of public undertakings.

SHRI YfiSWANTRAO CHAVAN: 
As for the date, I  have Already indicated 
the last date. A* to  wtwt exactly are the 
recommendatioaa Pay O m frs iM k  *1*
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going to make about employees and their
relationship with the pay scales of the
employees of the public undertakings, I
do not know.

SHRI JYOTIRMOY BOSU: Do
divulge it.

SHRI YESHWANTRAO CHA VAN:
There is no question of not divulging; I
do not know.

As far as his other
concerned, certainly they
sidering.

suggestions are
are worth con-

SHRl JYOTIRMOY BOSU: This Gov-
ernment and our colleague, Shri Chavan,
certainly deserve congratulations on giving
an 82-word statement on an issue which
involves 50 lakh employees.

The Third Pay Commission was cons-
tituted on 23rd April. 1970. Since then
it has been moving at a tortoise speed. It
is going to be three years now, with 'a
superannuated Chairman. He said he is
not in fit health. But he is indispensable
for them.

At that time, the then Minister, Shri
Sethi, clearly stated that this is a live issue
and it must be handled and finalised at
the earliest opportunity-if Shri Chavan
will read through these debates, he could
find out for himself

In the meantime, through the skilful
manoeuvring of this Government and
their pro-monopoly character, the coun-
try's economy has gone upside down. It
is now evident that a man who works for
a living either in an office or a factory
is getting less remuneration compared to
what he got before 1947 in terms of the
rupee's purchasing power.

After the report is submitted, if they
do by 31st March, Government will take
about a year. I would like to ask why
no interim report was submitted. In the
Committee on Unemployment, we were
trying to do the same thing more or less.
We have given an interim report at the
earliest opportunity. I would ask the hon.

SHRI S. M. BANERJEE: They
given.

have

not
SHRI JYOTIRMOY BOSU: Not that

way.

Government took one year to consider
the report of the Second Pay Commis-
sion. The Madhya Pradesh Government
have not implemented or considered the
report of the Pay Commission of their

• State, although one year has passed. To-
day we see in Kerala that the NGOs and
teachers are fighting hard for the constitu-
tion of a Pay Commission. But 6,000 of
them have been suspended and arrested.

Government must also show considera-
tion for those who have gone on retire-
ment after the constitution of the Pay
Commis ion, that is, 23rd April 1970
when the Third Pay Commission came
into existence.

When the Third Pay Commission Was
constituted, the cost of living index was
220 points. At the time of granting the
third interim relief Was 238.58, that is.
on 12th September, 1972.

In the third interim report, they say:

"We stated in our Second Report
(para 12.2) that should the prices con-
tinue to rise despite the various mea-
sures which the Government might

.take-

'They are not taking any measure at.
1111-

"a review might be called for when
the Index average reached 238, this
has now happened; the monthly index
for July, 1972 (which became available
to us in early September) having gone
up to 249 the Index average reached
238.58 .... " etc.

Then, it did not take into consideration,
'at that point of time, the comparative
wage sructure and the wage awards of
the people employed in doing similar jobs
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(Shri Jyotirmoy Bobu) 
in the public sector as well as in the pri-
vate sector The Government talks 
frequently about the highly-paid manage-
rial cadie people to be attracted to be 
public sector for Government employ-
ment There, the job analysis and sa-
lary compaiison is done with great atten-
tion But when they come to the low 
paid employees, you certainly bctomc the 
step mother

Since th.» 12th September, 1972 the 
ris*. is much fistci and the minimum it 
self per month has been five points, und 
this is due to the Governments pio mo-
nopoly character Iheie has been no real 
attempt to check the prices 

The Reserve Bank bulletin clearly 
shows that for October 1972—collected 
up to 30th Sepiember, I piesume—-the 
price *nde\ was 254 points Today to my 
mmd it will be around 275 Mr Gajen 
dragadkar had cleaily stated that vihen 
the rise is 10 points the employees will 
be entitled to a revision of their remune-
ration The N ationJ Council of the 
K  M, on the 28th July 1972 demand-
ed a minimum need based rise of Rs 85 
Its Chairman the Cabinet Secretary of 
this Government, had assured that this 
will be implemented, but so for nothing 
has been done The employees’ real waws 
are completely upset thiough the wrong 
policies and the pio-monopolv chaiacter 
followed by this Government

Here is a useful editorial written by 
the  Indian Express which

“ Under the Second Pay Commis-
sion’s formula every 12-month average 
change of 10 points m the cost of 
living index calls for one-slab revision 
of DA for the employees

T V  DA formula has been upheld by 
the Third Pay Commission as an in 
tenm arrangement pending the finali* 
sation of its report”

It also says that me “ Report of the 
Second Pay Commission had assumed 
tltot the price saa&uon would remain 
broadly stable only fluctuating within 
a  comparatively modest range” You see 
inert* wrong they were m rending this 
Governmenf and its character

To show how the real wage is going 
down, there is a useful report Of the Na-
tional Labour Commission which says in 
its Table showing the movement of mo-
ney and real earnings of Class IV emp-
loyees of Government Railways, 1949-50 
to 1967 68, that the Index of Real Earn-
ings per employee—Base 1949— 100— 
from 127 m 1955 56, started declining, 
it vas 115 m 1960-61 next year, it was 
i n  Then it camc to 107 and m 1967 68, 
it was 101 How wondeiful the Samaj 
wadis are piactismg, the e boo\s n 
re> eal

FEBRUARY 20, 1973 Pay Commission’* 236
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, The Stile C»o\einmcnt employees de- 
suvu jiteniion The e is no doubt about 
that We thoushr th it in the Govern 
ment of India theie is one goxeinmcnt 
which reallj administers the counts) rhe 
Second Pay Commission has i f u ih  sa t  
ed that Considering that different State 
Governments may attach diften.ru dilutees 
of Importance to the vanous so wl ob-
jectives dispauties should be regarded as 
a factor calling to r restraint, but not one 
that would lustify the denial to the Ccn 
tral Government employees of the mini 
mum improvement in rcmuneiation, 
which may otherwise appear to be fair 
and reasonable ’ This is uhat thev have 
said

Then thcie are temporary and casual 
woikeis about whom we arc equally in-
terested and we want Mr O m a n  to 
make a statement on that What h  the 
funniest thin,; is that behind your back, 
that is, the back, of this Parliament, they 
have changed the terms of reference to 
this Commission They ha\e included the 
IAS and the ICS and the other Central 
Government empknees* remuneration 
question which was not in the original 
terms of refeiente because this beloved 
steel-frame, who could be made to do all 
sorts of repression to cow down the Apo-
litical opponents, is veiy, very necessary. 
The All India Confederation of Central 
Government Officers Associations’ resolu-
tion clearly says that the Confederation 
is surprised that instead o f going into 
the first causes for the reluctance of bril-
liant youngnien to eotcr mto a service* of 
ma^glAftl social value and ne&ligfb]? fa. 
teNectual content, Government has »er» 

mitttfd itself to  be victimised by  thespe-
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SHRI JOYTIRMOY BOSU: Not thecious reasoning of the ICS/IAS dominat-
ed Home Ministry. If you want, 1 can 
.give it to Mr. Chlavan; it will help him. 
1 am asking Mr. Chavan: Are you with-
holding the interim award because if you 
do  it the final report will look to be in-
significant. We apprehended the class 
composition of the Commission. It has a 
number of status-quo people, which is at 
the root of this delay and tortoise speed. 
We have 'an ex-judge Chairman. I do not 
want' to talk about him. Mr. Banerjee has 
said somehing because he thought it fit;
I only say that they are anxious to buy 
judges by promising jobs; th‘at has been 
said before. The Indian Civil Service Sec- 
ictary is British-tailored rn'.tn; he is per-
sonally known to me; I have nothing 
against him. But we know the close 
character. You are expecting something to 
happen which can never happen. They 
cannot find a good economist, a good so-
ciologist and a good trade union leader 
to man the committee, Instead they im-
ported people of their own choice___
( Interruptions) I am not talking about 
Das Gupta; I am talking about {be 
Chairman and the Secretary and 
others. The entire committee should 
have been manned by economists, socio-
logists. You find bureaucrats, retired 
0IG s and judges, because they are your 
great patron-saints and protect you under 
all circumstances. There is no ettiici, 
there is no principle; in 1966 against all 
fair principles you have arbitrarily in-
creased the remuneration of secretary, 
class by Rs. 500. Why did you do that?
Is fhat the samajwad you are trying to 
practise? I -ask Mr. Chavan: you have 
given an assurance that the report will 
come here on 31-3-1973, Would you 
tindiy tell us; what is the basis on which 
you have given this assurance and from 
what date you want to give effect to then 
recommendation?

.SHRI * YESHWANTRAO CHAVAN.
I do not think I need add to what I have 
already said. He has merely raised some 
row*; arguments in. favour o¥ his thesis 
'vith wfoich I have no quarrel; I need not 

'.afcout "'*he class cha 
of. the Pay 

.r.*&d' 'the' class' character ' of 
us here___

Speaker you cannot cast aepersions on 
the Speaker. How do yeu say everyone 
here?

SHRI YESHWANTRAO CHAVAN: 
. . . .  Excluding the Speaker. The point is 
this. It is an undeniable fact that prices 
are rising and it is having its impact od 
the life of the common man. When we 
talk about the prices, we cannot merely 
talk about a particular class of people; 
that also betrays class composition. We 
have to take into account the impact of 
prices on the entire population, employed 
anfl organised people as well as unemp-
loyed and unorganised people . . . .  (/«* 
terruptions.) Basing on the rising prices 
as reflected in the average consumer pri-
ces index 12 monthly average, for the 
Government employees we have given 
three interim reliefs to which I made a 
reference. Accordin'’ to my information 
and advice—the average consumer price 
index in Decern bet- a: the present mo-
ment it will be difficult to work out beca-
use the dnte is not available—had reach-
ed ‘about 245.

SHRI JYOTIRMOY BOSU: I do not 
say that you are misleading the House 
deliberately. On a point of order—this 
is the Reserve Bank bulletin; the Reserve 
Bank is not controlled by the CPM: il
sa.V!> that the consumer price index for 
industrial workers is 254.

SHRI YESHWANTRAO CHAVAN:
1 know that. It is 255 in December. I am 
talking about the 12 monthly average. 1 
am referring to one set of statistics and 
you are referring to the other set of sta-
tistics.

SHRI JYOTIRMOY BOSU: You are 
referring to a convenient set of statistics.

SHRI YESHWANTRAO CHAVAN: 
i  am referring U> the set of statistics 
which wc have accepted as the basis for 
consideration of relief anj that is the 12 
monthly . average. (IiUurtiption), Don’t 
attribute motives. We are as sincere as 
anybody else about the welfare of the 
Government employees. We will have to 
wait for the report which, I am sure- will 
come by the end of March.
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SHRI SA MAR GUHA (Contai): The 
brevity of the st:i,tement of the hon. Mini­
ster that has been made has been well 
acclaimed, characteristical!y of the Cong­
ress Party, on the grount th'lt brevity is 
the best of a wit. But I want to remind 
the Government that the issue of Pay 
Commission is not an issue of 'wit; it is 
biascally the issue of bread. It has been 
said that according to "available indict­
ions" the report is expected to be rcc.civ­
ed by the 31st March. Almost similar 
words were used by Mr. Ganesh, his ju­
nior, when he sai<l that the according to 
available indicatiom the report may be 
"ma'de avaibhle" hy t�,c encl of last V'.',•r. 
On March 15. 1972. Le ,:,;J i:1 ;i.� ;:ar-
liament th:1t the rcp,,rt \Yiq b.:; 2v�1il-
able •'in the shortest 11os,ible time, 
as the work of the commt3sion was in the 
last l,:p .. " On 30th D('ccmbcr. 1972. ac­
cording to the Indian F:.,"f•ress report. Mr. 
Ganesh said that the commissic·n vill s'.1"­

mit its report by the middle of Jannry, 
1973. That is why we have some doubts 
not on;y about th'.? reasons of brevity of 
the statement but ,ilso about the .words. 
"avaibhk indic<ltions·· hcc:,i,se these me 
very tkxible. Therefore. ccrL:inly the 
the Government crnrloyces a:d public at 
large can have do11iits whettlcr really by 

the :; l st March the report. will be 
available to Governmcrn. 

The Pay Commission's report is not 
merely inordinately delayed, but with all 
sense of responsibility, I would say, the re­
p0rt is not only delayed inordinatelv. but 
intrpiingly delayed. Why do I say so? 
The Second Pay Commission took two 
years. The decision to appoint the third 
Pay Commission was announced on 21st 
Augu,t 1969. But actually it was appointed 
nine months after, i.c on 23rd April 
1970. So according to your information. 
it will almost take 3 years for the third 
Pay Commission to submit its report. 

Then. there is a:1othcr poi11t. The re­
port will be prcpar:d and submitted to the 
Government. What will to the time r(q­
uirecl by the Government to consider the 
report of the Pay Commission? 

AN HON. MEMBER: Nine months. 

SHRI SAMAR GUHA: Whether nine 
months or even a year, I do not know. 
The Government will take to consider the 
recommendations made by the Pay Commi­
ssion in their report. I do not know 
how much time they will take. 

Why is this report being delayed so 
much? It is intriguing to many. Two re­
asons have been given by the Government. 
Neither the Government nor the Pay Com­
mission has come out with adequate ex­
planation for the inordinate debv in rre­
pJring or finalising the report of the Pay 
Commission. What are the two reasons 
,.:i'- en? t';r�tly, it is the sudden illne·; of 
the Chairman of the Pay Commi0 !0:1 a:1d, 
secondly. it is that the term of rcfer.:'.nce 
to the Thir'd Pay Commission is wider than 
what it w:,s in the case o� the 
Second Pay Commission. Now, I do not 
w:!nt to be unfair to the Cha_;rman of the 
C::immission. The P.:y Commis,:on is not 
:cr,•.t!tr:tt�d of one n1:ln on]y. Ihe!·e �1re 
eminent economists and other members 
also in it. The Chairman is a retired ju­
Jge. There are other eminent prsons ,vho 
are capable of dealing with facts, data and 
sldtisti7s that were submitted in the from 
mcmoramfa by various associations. They 
could consider them and di:;cuss them 
among themselves. In the case of fir.al 
decision only they need consult th,! Ch:iir­
man. Therefore. the sudden illncs, of the 
Chairman cannot be accounted for such 
an inordinate delay. 

About the wider term of rcfrrenc:: to 
the Third Pay Commission, may be De­
fence personnel were not include•J in the 
term of reference to the Second Pay Com­
mission and may be that the need-before 
minimum wage issue was not there before 
the Second Pay Commission. But even 
the Government itself expressed dissatis­
faction when the Second Pay Commiss;on 
Re�ort wQs oc1t that they shoul:1 not have 
t.1\cn SD m11ch time. Even if th,�y h:we
a wider term of reference, is not a year
or so sufticident to take into co:1·,ideration
all the aspects of it? How can you ju :ti­
fy this inordinate delay in finalising the
report? That is why J use the word ··in•ri-



gurag”—it appears to many as really in-
triguing.

I would also like to draw the attention 
of the House to another fact that all the 
staff unions, all the Government employe-
es associations and all the important per- 
sons submitted their memoranda to the 
Comission by 31st August, 1971. A11 the 
evidence was completed in August, last 
when the Pay Commission was to consult 
the Chief Ministers and the Government 
Secretaries. They also had reached a pen-
ultimate stage of making certain recommen-
dations. In August last, when they con-
sulted the Chief Ministers and also the 
Government Secretaries it meant that the 
Pay Commission has almost rcachcd a pen-
ultimate stage of finalising the lcport If 
that is so, what is the reason that after 
August last, it has taken another 8-9 
months, and yet the report has not been 
finalised. That is the reason why I say. 
it is intriguing.

t would like to draw the attention of the 
hon. Minister to the fact that out of 28 
lakhs of Central Government employees,
51.4 per cent of them belong to these cat-
egories whose basic pay is less than Rs. 100 
and, if D.A. is included, the monthly sal-
ary is less than Rs. 200. The amount* to 
16 lakhs of Central Government employees.
It means that 16 lakh families are in a 
state of suspense for the last three year., 
not only in a  state of suspense but also 
in a state of tension. The hon. Minister 
said that the Government ha* given three 
interim reliefs- What is the quantum of 
interim relief? It n  Rs. 15. Rs 10 and Rs 
7 added together it is Rs 32. I want to 
know from the hon Minister whether he 
goes to the market to purchave things. I 
would like to know from him what is the 
price rise, during the last three years, of 
ordinary foodgrains, essential commodities, 
faftvo alone other things. U this meagre 
amount of Rs. 32 for the lowest-paid 
«mp}Oyeeg adequate enough to neutralise 
this pdce*ri»c? How many kilos of wheat 
how many kilns of rice* how many kilos 
® f # l  can,lie purchased with Rs 32? There 
aW’W.JWsI* of Central Government ern- 

t f o m  monthly safety is than
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This is also the category of employees, 
those who are running our railways, those 
who are running our Posts and Telegraphs, 
there are also the defence personnel in this 
category of whom we are proud; they 
sacrifice their lives and are responsible for 
defending the security of this country. All 
these 16 lakhs of Central Government em-
ployees are suffering on account of this pre- 
verification, on account of this indecision, 
on account of the inordinate delay in the 
finalisation of the report.

There was in Delhi the rally organised 
by the railway employees during the last 
December—it was unique; such a rally was 
never held before; about 1,50,000 emplo-
yees came from all over the country. 96 
per cent of the railway employees have 
given their verdict in favour of strike in 
Uemand of Bonus aciordtngs to new scheme 
Theie are agitations everywhere—agitation 
in the railways, agitation in thc P & T 
What does it mean9 It means danger to 
our communications, danger to our rail-
way system; it means also increasing in-
efficiently

Thc Interim Report of the Pay Commis-
sion said that for determining the minimum 
consumption need, the National Nutritio-
nal Advisory Committee had prepared a 
note and the Medical Council also pre-
pared another note These notes were 
submittd to the Government and thc Minis-
try of Health took a long time to decide 
whether the index that was given by them 
as minimum consumption need was correct 
or not. I want to know whether one of 
the reasons for the delay is due to delay 
that was made by thc Ministry of Health. 
In considering these reports.

In the Fifth Plan Approach Paper, it 
has been categorically stated that unless 
Government determine its policy in advance 
regarding price, wage and income, setting 
up of targets for rate of growth for secto-
ral production will be futile. I want to 
know from the Government whether it is 
a fact that the Government’s delay in the 
determination of its policy regarding price, 
wage and income is another reason for the 
delay in the submission of the report by 
the Pay Commission.

1894 (SAKA) Pay Commission's 242
Report (CA)
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[Shri Samar Guha]
Mr. Khadilkar told tfee Rajya Sabha on 

t?th November, 1972 that there was a pos-
sibility that the Pay Commission might 
also consider the new scheme of bonus for 
railway, communication and defence em-
ployees . . .

SHRI S. M. BANERJEE: ITjat u  nut 
(here

SHRI SAMAR GUHA; Mi. Khaddkar 
said this in the Rajya Sabha, I want to 
know whether that is another reason for 
the delay.

Lastly I want to know from* the 
Government whether the demand that 
has been made by the Central Govern-
ment employees for ad h>K relief to the 
extent of Rs 85 will be conceded Final* 
ly, l want to know whether the Govern-
ment will, within a month after receiving 
the report of the Pay Commission, fina-
lise their decisions thereon.

SHRI YESWANTRAO CHAVAN: The 
hon. Member has raised the same ques-
tions. T do not think 1 should again ie- 
peat the same answers.

He made a mention about the inordi-
nate delay in the submission of the report. 
I must also complain about the inordi-
nate delay that has been made by him in 
making us sit in the House. (Interrup-
tions) please have a little sense of hu-
mour.

It has certainly been delayed; I do not 
deny that But 1 have explained the re-
asons for the delay The terms of iefe- 
rence were a little wider, and the other rea-
sons, I had not mentioned; I would cer-
tainly like to mention them mow . Really 
speaking, the discussions and consultations 
about the terms of reference with the em-
ployees' associations took time. Then the 
question appointing or selecting labour 
representatives also took time and ulti-
mately they were not selected.

As there was no agreement about it, 
that also took some time. It is no me 
patting the bteme entirely on the Pay Com 
mission. The problem is complex. Cer-
tainly, we know the difficulties are thfcre.

So. so C&r 31  this is concerned, 1  hope 
ttiis wfll convince the hon members that 
the delay is there that it is not because of

any other reasons, but became cf the com-
plexity of the nature and the initial delay 
in fixing tip the procedure.

The question is: whether it 1$ delayed 
because the policy on wages and incomes 
and other things is delayed by the Gov-
ernment. I do not think it has, anything 
to  do With the report of the Pay Com-
mission as such.

The th ird  point raised is*: whether we 
are going to delay further Governments '  
decision on receipt of the recommenda-
tions of the Pay Commission. I would 
certainly like to assure the ‘House that we 
would like to expedite the decisions and 
take them within a reasonable time. This 
is all I can say. He mentioned that last 
time it took 9 months, It was not 9 
months because most important recom- 
endations were decided within 3 months.

SHRI SAMAR GUHA: In appointing 
the commission it took 9 months.

SHRI YESHWANTRAO CHAVAN: 
That possibly may be true. But I can 
only say that we will not take under long 
time in taking the decision.

13.36 hrs

PAPERS I A ID  ON THE TABLE

Approach 10 Fifth Pun, 1974— 79

THE MINISTER OF COMMUNICA-
TIONS (SHRI R  N. BAHUGUNA): 
On behalf of Shri D. P. Dhar, 1 beg to 
lay on the Table a copy of “Approach 10 
the Fifth Plan 1974—79 (Hindi and Eng-
lish versions), fPfocHt In library. See 
No. LT-41<j7/73,]

C oal Mins? (Taking o v e r  o r  Manacur- 
MEHT) Ordinance, 1973

THE MINISTER O F PARLIAMENT-
ARY AFFAIRS (SHRI %. RAGHU 
RAMAIAH): I  beg to  on the TftMe 
a copy of the €o*t Minns (T fting  Over 
Of Management) Ordinance, 1973 (No.
1 of m l)  (Hindi mid 
promulgated fee President on * e  3<*h 
January, 1973, uswte provfcioas of aitide 
m m <«) of the Constitution. 
in Library, Set Ho. LT-4I68/T3;| *
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Anmjai R eport on  working o f  Sea-
men's Provident Fund Scheme. 1966

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
I beg to lay on the Table a copy of the 
Annua] Report (Hindi anti English ver-
sions) for the year 1971-72* on the 
working of the Seamen’s Provident Fund 
Scheme, 1966. [Placed in Library See 
No. LT-4169/73.]

N otification undlr Requisitioning and 
A cquisition op Immoveable Property 

A ct, 1952

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): 1 beg to lay on the Table
a copy of Notification No S.O. 4144 pub-
lished in Gazette of India dated the 16th 
December, 1972 under sub-section (2) 
of section 17 of the Requisitioning and 
Acquisition of Immovable Property Act, 
1952. [Placed in Library. See No. LT- 
4170/73.]

Proclamation in mlation  io  the S u t i 
of Andhra Pradish

THE MINUTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): I beg to lay on thc
Table:

(i) A copy of the Proclamation 
(Hindi and English versions) dated 
the 18th January, 1973 issued by the 
President under clause (1) of article 
356 of the Constitution in relation to 
the State of Andhra Pradesh published 
in Notification No. G.S.R. 13(E) in 
Gazette o f India dated the 18th Janu-
ary, 1973. under article 356(3) of the 
Constitution.

til) A copy of the Order (Hindi and 
J&agfoti versions) dated the f8th Janu-
ary, 1973, made by the President in 
jntntyMKMsi of sub-clause (i) of clause 
(C) of the above Proclamation, pub-
lished fa Notification No. O.S.R. 14(E) 
in Gqnw e 43!  India dated the 18th Janu- 

1^73.

tiff) A  copy of tfce Report dated the 
11& fWtivty, tW9, Of the Governor

of Andhra Pradesh to the Piesident 
(Hindi and English versions). [Placed 
m Ubrary, See No. LT-4171/73.

Noiification under Essential Commo­
dities Act, 1955

THE MINISTER OF STATE IN TH* 
MINISTRY OF AGRICULTURE (PROF 
SHER SINGH): I beg to lay on the
Table a copy each of the following Noti-
fications (Hindi and English versions) 
under sub-section (6) of section 3 of thc 

, Essential Commodities Act, 1955:

(1) Thc Solvent-Extracted Oil, Dc- 
oiled Meal and Edible Flour (Control) 
Amendment Order, 1972, published 
m Notification No. G.S.R. 432(E) in 
Gazette of India dated the 9th Octo-
ber. 1972. [Placed m Library. See 
No. LT-4172/73.]

(2) The Lavy Sugar Supply (Con-
trol) Second Amendment Order. 1972, 
published in Notification No. G.S.R.

486 (E), in the Gazette of India dated thj 
13th December, 1972. [Placed in Library. 
See No. LT-4173/73.]

Paplrs undlk Companies Act, 1956

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI D. R. 
CHAVAN): On behalf of Shri Heiabrata 
Barua, 1 beg to lay on the Table

(1) A copy of the Shipping Corpo-
ration of India and Jayanti Shipping 
Company Amalgamation Order, 1973 
(Hindi and Fnglish versions) publish-
ed m Notification No, S 0 . 2(E) in 
Gazette of India dated the 1st Janu-
ary, 1973 under sub-section (5) of sec-
tion 396 of the Companies Act, 1956. 
[Plmed in Library See No. l.T-4174/
73.]

(2) A copy of Notificatidri No, G.S.R 
3(E) published in Gazette of India 
dated the 6th January. 1973 making 
certain further alterations in Schedule 
X to the Companies Act, 1956 tinder
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**I%at the tiJne ■ appaiateti for th e . 
presentation of the Reportof the Joint

lab^ection (3) of Section M l o f  the  
said Act. [Piacedin Library. See No. 
LT-417S/73]

Railway Protection F orce (2nd 
A m endment) R u les, 1572

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): I  beg to 
lay on the Tabic a copy of the Railway 
Protection Force (Second Amendment) 
Rules, 1972 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 1555 in Gazette of India dated 
the 9th December, 1972 under sub-sectiorv
(3) of section 21 of the Railway Pro-
tection Force Act, 1957. [Placed in 
Library. Stv No. LT-4176/73.]

Public Notices re. Import Policy for 
N ewsprint and A rt Paper, 1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR S1NHA): I beg to  lay on the
Table:

(1) A copy of Public Notice No. 22- 
lTC (PN )/73, dated the 12th February, 
1973 (Hindi and English versions) 
regarding Import Policy for Newsprint,

for the year 1972*73. [Placed in 
Library. See No LT-4177/73.]

(2) A copy of Public Notice No. 
23rrC (PN )/73f dated the 12th Febru-
ary, 1973 (Hindi and English versions) 
regarding Import Policy for Art Paper 
for the year 1972-73. [Placed in Libr-
ary. See No. LT-4I78/73.]

1 3 J *  h rs . .

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I  hive ti» report 
the following message received from the '■ 
Secretary of R ^yaSablia:-- 

% am directed to infoim the hdk 
Sabha that the Rajya Sabha, at its 
sitting held on Monday, the 19th 

'’>:ffebniary, 1973, adopted the following 
in w r d  to the pwsentation «f ■ 

of
iv

Committee of the Houses on the Ardop- 
tk>a ^ O i i W r e h «  1972, be further 
extended upta theH rst day WE *he last 
week of the Eighty-sixth (winter) 
Session of the Ra}ya Sabha.” ’

ASSENT TO BILLS

SECRETARY: Sir, I lay on the tab le  
the Indhm Tariff (Amendment) Bill, 1972 
passed by the Houses of Parliament dur-
ing the last session and assented to since 
a report was last made to the House on 
the 15th December, 1972.

I also lay on the Table copies duly 
authenticated by the Secretary of Rajyfc 
Sabha, of the following thirteen Bills pas-
sed by the Houses of Parliament and as-
sented to since a report was last made 
to the House on the 15th December, 
1972:—

(1) The Limestone arfd Dolomite 
Mines Labour Welfare Fund 
Bill, 1972.

(2) The Food Corporations (Amend-
ment) Bill, 1972.

(3) The Payment of Bonus (Amend-
ment) Bill, 1972.

(4) The Carriage by Air Bill, 1972.

(5) The Coal Mines Labour Welfare 
Fund (Amendment) BUI, 1972.

(6) The Indian Railways (Amend*
. .. m e n t)# iit  i ^ l

(7) The Sick Textile Undcrtakings 
(Taking Over of Management)

' Bill, 1972.

(8) The Industrial Finance Corpora-
tion (Amendment) Bill, 1972.

". (9) t h e  Industrial Development Bank ■"■.
•/. < * '; 1 W  -

(U ) The State Finaacial Corporatiow
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(12) The Richardson and Cruddas
Limited (Acquisition and Trans-
fer of Uttdertakmg) Bill, 1972.

(13) The Mulki Rules Bill, 1972.

ESTIMATES COMMITTEE 
Tw entv*f ifiii and T wentv*sutii R oom s  

SHRI K. N. T1WARY (Beltiah); 1 
beg to present the following Reports of 
the Estimates Committee:—

(1) Twenty-fifth Report on the Mini-
stry of Agriculture (Department 
of Agriculture) regarding action 
taken by Government on the re-
commendations contained in their 
Fifth Report on Tractors and
Other Agricultural Machinery 
and Implements.

(2) Twenly-juxth Report regarding
tion taken by Government on the 
recommendations contained in 
their Fifteenth Report on the
Ministry of Agriculture (Depart-
ment of Food)—Dircctoi alp of 
Sugar and Vanaspati.

PUBLIC ACCOUNTS COMMITTEE 
Srm-sfccoND Rlport 

SHRI SEZHIYAN (Kumbakonam): 1
beg to present the Sixty-second Report of 
the Public Accounts Committee regards 
ing action taken by Government on the 
recommendations contained in their 
Fourth Report on Indian Council of Ag-
ricultural Research.

STATEMENT RE DROUGHT SITUA-
TION

MR. SPEAKER: Mr. Fakhruddin Ali 
Ahmed -

SWUM £ . M. BANERJEE (Kanpur): 
About the drought situation we have giv-
en a  call attention motion. He has got 
every light to make a statement about 
the drought situation in the country which 
is very horrible. I would only request 
you to allow a special discussion on thc 
fafelfe of his statement.

SUM* JYOTIRMOY BOSU (Diamond 
Harbour): Adjournment motions have been

1, 1894 (S A K A ) Drought Situation 
(SU)

given on the famine conditions and the 
aftereffect of drought which involve mil-
lions of people and Hie Government has 
been completely ineffective. This w>rt of 
statements will take up nowwhere.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I  beg
to lay on the Table a statement on thc 
drought situation in the country.

v r a ft  q f  I  f a i r  v t  v r  
itsf *rr«r f w  srvat i

Statement

The Hon’ble Members will recall that 
we had occasion to discuss thc drought 
situation in the country during the previ-
ous Session when I have an account of 
the extent of the drought and thc relief 
measures taken to deal with the situation. 
Since then thc significant developments 
that have taken place vis*a-vis the drou-
ght situation are—

(i) Continuation of unfavourable 
weather conditions and dry spell in the 
States of Maharashtra, Gujarat, Rajas-
than and parts of Mysore and Andhra 
Pradesh, and consequent augmentation 
of relief works in these States;

(ii) Some improvement in the pro-
duction of Kharif crops due to rains 
and generally favourable weather con-
ditions in the months of August, Sep-
tember and October in the States of 
Madhya Pradesh, Orissa, West Bengal, 
Bihar and Uttar Pradesh;

(iii) Beneficial rains during Novem* 
ber|Dcccmber|Januaty for the sowing 
and growing of wheat and other rabi 
crops in the rabi growing areas of 
Haryana, Punjab, U.P., and Bihar and 
for the winter paddy cropjlate sown 
kharifjraW crops in the States of Orissa 
and Tamil Nadu.

On account of these favourable wesather 
conditions which have prevailed during 
these 3 months over major parts of the 
country, excepting Gujarat, Rajasthan, Ma-
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harashtra and north interior of Mysore 
and substantial increases in areas under 
wheat and extension off are* under high 
yielding varieties in the States of U.P., 
Bihar fend Punjab and as a resuit of the 
implementation of the Emergency as well 
as the normal plan programmes, prospects 
of forthcoming rabi crops have improved 
considerably and production of wheat in 
these States is expected to be larger than 
last year.

2. With a view to relieving the distress 
caused by the drought, necessary relief 
measures have been continued and aug-
mented according to requirements. All-out* 
efforts are being made for providing em-
ployment to the affected population on re-
lief workers, providing gratuitous relief 
and making arrangements for the supply 
of drinking water, fodder and for pre-
venting the out-break of epidemics 
in the affected areas. The number 
of relief works and the persons 
employed thereon which stood at 
69.594 and 35.38 lakhs respectively in No-
vember, 1972 has ina eased to 90,000 and 
48 lakhs respectively as on 15th February, 
1973. This year the number of relief 
works 'and the persons employed thereon, 
has been the highest ever during the last 
decade. In organising relief works, empha-
sis has been laid on taking works which 
are by and large productive, such as soil 
conservation, construction of percolation 
tanks and wells, canal exavation, lift minor 
and medium irrigation shemes, and toads. 
Besides, full advantage has been tr'rzi o f 
the approved Plan and non-Plan jetKines 
for creating employment opportunities in 
the affected areas.

3. Prompt action to provide gratuitous 
relief to the old, the iafrrm and those who 
are unabte to work for some reason or the 
other has been taken. Besides, the ftwe- 
feeding and milk distribution programmes 
are being tmdertakMi it a watmber df cen-
tres to take care at the children, expeetoat 
and nursing mothers. The total number of 
beneficiaries under tfasse programmes fe 17 
tefcfctf at present

ance, Central Teams have, * by now, visit-
ed all the drought affected States except 
Madhya Pradesh and Manipur, Central 
Teams for these states have been con-
stituted and would be visiting them short-
ly.

5. The total ceiling of expenditure for
1972-73 fixed by Government on the re-
commendations of the Central Teams for 
the States visited so far aggregates to 
about Rs. 192.84 crores, against which 
assistance of Rs. 100.05 crores has also 
been released according to the require-
ments of the State Governments concern-
ed.

6 The Emergency Agricultural Produc-
tion Programme launched during the year 
is being vigorously implemented The 
schemes undertaken by the State Govern-
ments under this programme envisage (a) 
energisation of 1,44,000 tubewells/pump 
sets, (b) construction of nearly 1800 deep 
tubewells and over 77.000 shallow tube- 
wells, (c) completion of more than 4,000 
lift irrigation projects, besides other types 
of minor irrigation works capable of yiel-
ding immediate benefits. These are ex-
pected to bring sizeable areas under irri-
gation during the rabi and summer seasons 
this year Special allocations of financial 
assistance of over Rs. 152 crores have 
been made to State Governments to en-
able them to take up these schemes. An 
amount off Rs. 92.9 crores has already 
Ssen released to the State Governments 
for special minor irrigation schemes. 
Besides, another amount of Rs. 92 ctores 
has also been made available as ijiort* 
term loan for agricultural inputs.

7 In the States o f Maharashtra, Guja-
rat, Rajasthan, Mysote and Andhra Pra-
desh where difficulties about fodder sup-
ply appeared ip a big way, special mea-
sures have been taken to meet the situa-
tion, such a**—

(ft) free *a& concessional supply of 
»0QflNpT+

(b) opening of cattle relief camps and 
migmtkm of cattle:

4. In accordance with the pWwribed yiMfe 
codure for gfrlnt Central financial assist*

kubsitte/laaua
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(d) pressing Don-conventional sources
stch as molasses, susjarcane tops 
m o  u i j  for foddji

(e) arrangements for purchase of fod 
der from the neighbouring Suites

(f) throwing open of the forests for 
grazing by cattle

Special ceilings of expenditure tor ar-
ranging fodder supply and tfattle relief 
have been adopted on the recommenda 
tions of the Central Teams for these 
States A total, ceiling of Rs 1611 cro
10  has been fined so far

8 Similarly special steps for overcom 
tng the difficulties in drinking water in 
cilitieft which have posed a serious prob-
lem in the States of Maharashtra Guja-
rat, Rajasthan, Mysore and Andhra Pra 
Jesh have been taken The measures 
taken include—

(a) supply of the suitable for thc 
plateau areas required for boring wells 
for drmktng water,

(b) loansjgrants for digging wells

(c) arrangement of water tankers for 
transportation of water

Speciat ceilings of expenditure for 
drinking water supply have aKo been ad 
opted on the recommendations made by 
the Central lebm s A total ceiling of 
Rs n  95 crores has been adopted so fat

9 All foodgratns available with thc 
Government agencies are being channels 
ed through the fair price shops and ne 
cess&ry movement programme has been 
undertaken to meet the reasonable re 
quirements of foodgrams of the drought- 
affected and tike deficit areas

10. The Government is deeply consci 
ous of the hardship caused to the people 
>n drought and scarcity areas and the rise 
m price, the Government of India is 
constantly m touch with the State Govern 
meats and 00 effort* ure being spared to 
alleviate 'the hardship by taking all pos 
slWe measores The Government

tanifiM that with the co 
operation of concerned, it will be pos-

sible to tide over the situation effectively 

1 U 0  hr*
UN 1 OUCHABll ITY (l)H  ENGLS) AM 
ENDMENT AND MISCELI ANEOUS 

PROVISIONS BILL 
EXTrNSION OF T1MI FOR PRFStN IATION or 

R ipoar o f  Jo int  Co m m ih f i .
SHRI SHAMBHU NATH (Saidpur) 1 

beg to move
‘That this House do further extend 

upto the first day of second week of 
the next session the time for thc pre-
sentation of thc Report of the Joint 

Cpmmittee on the Bill to amend the 
Untouchabilitv (Offences) Act, 19^ and 
further to amend the Representation off 
the People Act 19S1 ”
MR SPEAKER The question is 

“That this House do further extend 
upto the first day of second week of 
the next session the time for the pre 
sentation of the Report of the Joint 
Committee on the Bill to amend thc 
Untouchabihty (Offences) Act, 19^5 and 
further to amend the Representation of 
the People Act, 1951 *

The motion adopted 
MR SPEVKER Now what about the 

Railway Budget?
AN HON MBMBFR After lunch, 

Sir
SHRI JYOTIRMOY BOSU (Diamond 

Harbour) I have given notice under 
Rule 177 about the trouble that is creat 
ed out of the outcome of an obnoxious 
editorial written by the Calcutta Paper, 
Hindustan Standard 

MR SPEAKER Railway Budget will 
come up at quarter to three I think it 
will be ail right 

SHRI JYOTIRMOY BOSU I have 
given written notice

hwwt : t r n  i v  f ?  f  ] m

I

*rr*T5TT 1 1 ,

m i s f i t  1
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SHRI 1YOTXRMOY BOSU:
Sir

MR. SPEAKER. Mr Miahra, what 
time will suit you?

THE MINISTER OF RAILWAYS 
(SHRI L N MISHRA)’ Any time will 
suit me,

AN HON MEMBER. 3 P M

MR SPEAKER Then, what about the
15 minutes gap?

f

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARI IAMENTAR Y 
AFFAIRS AND IN THE MINISTRY 
OF WORKS AND HOUSING (SHRI 
OM MEHTA) He is ready for 2-45p m

MR SPEAKER All right The House 
stands adjourned lor launch to meet at 
2-45 PM .

13.42 his*

The Lok Sabha adjourned for Lunch till 
forty-five minutes peat Fourteen of the 
Clock.

The Lok Sabha reassembled after Lunch 
at Forty-fixe Minutes Past Fourteen of 
the Clock.

{MR. SPEAKER IN  1HL CHAIR)

RAILWAY BUDGET, 1973-74

MR SPEAKER: The hon Minister of 
Railways.

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): MR. Speaker. 
Sir, within « few days of my taking 
over the portfolio of Railways, I  deem 
it jo- be my privilege ftp  hein? called 
upon 1o  preaeitf the Railway Budget for 
the year 1973-74.

3. Hie Mtirft year MaeUe* with 
the Silver Jubilee of our Independence 
and vividly reminds us of the positive

ACCOUNTS FOR 1971-72

3 The year 1971-72 was a year not 
only of stress and stram but afro one of 
achievement for the Railways Notwith-
standing the problems arising out of the 
influx of 10 million refugees from across 
the border and the damages caused by 
the unprecedented floods and cyclones in 
the Pastern India, the Railways proved 
fully equal to the demands placed on 
them by the Defence Services before, 
during and after the emergency The 
finance' of the Railways too showed a 
marked recovery The Budget Estimat-
es for 1971-72 had predicted a shortfall of 
Rs 6 87 crores With the improved 
railway working together with the relief 
affoided by the Railway Convention 
Committee, 1971, it wan foreseen at the 
stagt of the Revised Lstimates that the 
Railways would show a net surplus of 
Rs 9 08 crores instead of a dcficit of 
Rs 6 87 tiores Actually, the per-
formance of the Railways turned out 
even better and the year's final account 
closed with a surplus of Rs 17 84 crores 
The Railways had also taken in their 
stride the increased expenditure on ac-
count of additional interim relief, increase 
in running allowances and expenditure on 
repairs necessitated by flood damage 
which were not, and could not be, pro-
vided in Budget The Depreciation 
Reserve Fund and Pension Fund during the 
year received Rs 105 crores and Rs
11 50 crores respectively from the Rev-
enues The indebtedness of the Rail-
ways to General Revenues under Dev-
elopment Fund and Revenue Reserve 
Fund which was estimated to go up to  
Rs 126 0 crores at the end of 1971-72 
actually came down to R* 106.22 crores.

REVISED ESTIMATES, 1972-73

4 The Railway Budget for 1972-73 t tb  
viwged a suiplua of Rs, 3X53 enwoi. 
The Oroes Traffic Receipts were tstimat- 
ed a* Rs. 1143.10 crores. It * m  **• 
suraed in the Budget that the ‘Pwaengei* 
eantfngi would go <tp t y  3 p e t <«* over 
the previous year, *<jood«*
were bawd oa th« wdtipttian of «*
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Very early in the year, it became ap 
parent that the additional goods traffic 
hoped for was not likely to be achieved 
During the first quarter of the year the 
proportionate additional goods traffic 
did not materialise Hus was chiefly due 
to large wale power shedding by Damo- 
dar Valley Corporation and Bihar State 
Electricity Board, particularly, in April 
and May 1972 Frequent power trip 
pings affected railway operations not only 
directly but also indirectly through their 
effect on the working of washeries, col * 
lienes, cement plants and other major 
industrial units

The traffic started picking up from July 
1972 onwards 1  he additional revenue 
earning tiaffie which was only 80,000 
tonnes by the end of July rose to 7 2 
lakh tonnes by the end of August and 
to 2 IS million tonnes by the end of Sep 
tember and to 3 58 million tonnes by the 
end of October The pattern of growth 
was however, not uniform The steel 
plant traffic foodgrams and fertilisers 
had forged ahead of targctted tonnage 
On the other hand coal for users other 
than steel plants cement iron ore for 
export and petroleum lagged behind 
There was a two/three weeks* strike m 
cement plants, student agitations in Pun 
jab, Haryana and Assam md the pro— 
and anti-Mulki Rules agitation in Andhra 
Pradesh starting from November 1972 
arid we were faced with go slow tactics in 
Mttghataarai No wonder that the re 
venue-earning traffic dropped sharply In 
this month. Railways carried 0 07 million 
tonnes less than m November 1971 The 
position again improved m December 
and to the end of December, an additio 
nal 472 million tonnes was realised 
fell We were still 2 67 million tonnes 
below the anticipated proportionate tar 
get In  January, the engineers of the 
U.P, State Electricity Board struck work 
whfch seriously disrupted the movement 
o f traffic on the main electrified route 
Cm the Northern Railway The con-
ditions m  Andhra Pradesh took a turn 
%  fit* worse with violent Mulki anH 
separation^ agitations. For quite a few

T iking all these factors into account 
I am afraid that additional revenue 
earning tnfhc during the year may not 
exceed 5 64 million tonnes at best is 
against 9 5 million tonnes* assumed m the 
Budget Ktimates Despite the shottfdl 
in the originating traffic the situxtion is 
txpected to be somewhit retrieved by in 
creases in the Icid upsurge of economic 
activity in other piits of the count!v md 
the favourable change in the ovenll 
traffic mix

In the result the Revised tstmutes of 
Goods turnings have been placed it 

Rs 732 13 uores i t  Rs 15 89 crores 
more than the Budget The Railways 
would obviously hive done much better 
if thest disturb mces had not taken place

5 rh e  earnings under Passengei traf 
fie despite the disruptions tiuscd by agi 
tations stnkes bindhs and particularly 
by the anti \lulki Rules agitation have 
so fai shown encouraging results On the 
bisis of trends the Passenger earninfcs 
arc now estimated to be Rs 14 12 cror 
es more than the original estimates The 
clinings under Sundries may also be 
higher by Rs 2 14 crores while those 
under Other Coaching —parcels/lugg ige 
etc may show i slight decrease of Rs
15 lakhs

6 Our over all earnings have gone up 
by Rs 31 crores but our Working frx 
penses have been rising even faster

7 Our revised figures for Working F \ 
penses are Rs 47 54 crores more than 
the original Budget Estimate The 'Staff* 
costs have been steeply rising over the 
years Since September 1970 staft costs 
have gone up by more than Rs 95 crores 
a year due to sanction of three interim 
reliefs as a result of the recommendations 
of the Third Pay Commission, enhance 
ment in the rates of daily and travelling 
allowances and implementation of various 
Tribunal awards including that of the 
Miabhov Tribunal Payment of the lat-
est instalment of interim relief to staff, 
sanctioned with effect from 1st August 
1972* would account for over Rs 14 
crores in a full year The effect in the
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current year will be of the order of Rs.
9,04 crores.

The successive increases in the price of 
'steer and “fuel’ have also raised the ex-
penditure of the Railways considerably. 
An additional amount of Rs. 23 85 cror-
es has been provided m the ReviaeU fcs- 
limates under 'Repairs and Maintenance' 
of Railway assets. Of this amount, Rs. 
3,59 crores is for repair to  damages 
earned by floods/cyclones m the eastern 
and western regions. The increased ex-
penditure on maintenance of locomotives’ 
'coaches', ‘wagons’, ‘electrical’ and ‘sig-
nal and telecommunication’ services would 
account for the balance of Rs 19 20 
crores, The increase in the price of 
'coal*, ‘diesel’ and electricity’ during the 
year has raised the fuel bill by about Rs 
4.06 crores.

8. H ie appropriations to the ‘Deprecia-
tion Reserve Fund’ of Rs 110 crores 
and to Tension Fund’ of Rs 16 crores 
have been atlowed to stand as in the 
original Budget Estimates. The ‘Divi-
dend* to General Revenues is expected to 
go up by Rs 3 48 crores because of in-
creased capital expenditure during the 
year.

9. It will thus be observed that al-
though the Railways would be earning an 
additional revenue of 31 croies, the rise 
in expenditure of Rs. 47 54 crores coup-
led with the increase in ‘Dividend’ pay-
able to General Revenues by Rs. 3.5 
crores woultt bring down the net surplus 
of the Railway? from 32,53 crores to 
Rs. i t  40 crores.

10. The indebtedness of the Railways 
to the General Revenues which was an-
ticipated to come down to Rs. 98 54 
crores by the end of 1972-73 will now 
stand at Rs. 110 68 crores.

&U&GET BSTfMATES, 1973-74

11. It is Hoped that normal peaceful 
conditions would prevail fn the southern 
and eastern regions and die economy of 
tip  country will grow at a  faster pace

the new ftnapciat year. In the 
M a r t  Estimates 1*7*44, the Gross Tra»

file Receipts at the existing levels of lares 
and freights have been placed a t Rs. 1220 
croes oi Rs. 46 crores more than die Re 
vised Estimates. The increase in ‘Pas-
senger’ earnings is expected to be about
4 per cent over the current year’s perfor-
mance For the ‘Goods’ traffic,,, which 
contributes about two-thirds of our earn-
ings, an additional originating revenue* 
earning tonnage of 10 million tonnes has 
been assumed, yielding about Rs. 35 
crores of additional revenue. The earn-
ings under ‘Other Coaching’ and ‘Sundri-
es’ have been kept more or less at the 
same level as m the Revised Estimates of 
the current year.

On the expenditure side, an increase of 
Rs 61 57 crores over the revised budget 
is envisaged, the estimate of working ex-
penses being Rs 918 25 crores against 
thc revised estimate of Rs. 856.68 crorcs 
As explained in the Explanntocy Memoran-
dum. the extra expenditure is chiefly at-
tributable to (a) esclation in staff costs 
(34 81 crores), (b) increased cost of 
tepairs and maintenance of way and 
works, rolling stock, and electrica* and 
signal and telecommunication services 
(13 54 crores), ( t )  increased expendi-
ture on fuel related to additional traffic 
(4 52 crores), and increase in cost of 
coal including cess (from January 7 3 ) 
(3 88 crores), and (d) miscellaneous fac-
tors (6.66 croies).

12 The staff pay bill has gone up on 
account of annual increments (5.70 
crores), interim relief sanctioned with 
effect from 1-8-1972 on the recommenda-
tions of the Third Pay Commission (5.00 
crores for the period April to July), im-
plementation of decisions of Miabhoy 
Tribunal (6.73 crores), grant of liberalis-
ed scales of clothing and uniform to  rail-
way employees (1.24 crores), appointment 
of additional staff in essential categories, 
contribution to provident land, altowan* 
ces etc. to staff (16.14 crores).

Our cost on repairs and maintenance 
has increased largely due to higher cos* 
of materials and atom. Aa fete* 

drive has been initiated m * y m  
for ensuring better «nd

oC covered wftguu aod
! 1 '
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locomotives to improve their availability 
fpr movement cif lafger vplumc of traffic.

13. th e  appropriation to ’Depreciation 
Reserve Fund' has beeii raised fiom Rs. 
110 to 115 crores in pursuance of the re-
commendation of the Railway Conven-
tion Committee, 1971, The appropria-
tion t o , 'Pension Fund1 has been kept at 
Sts. 16 crores. The ‘Dividend’ to Gene-
ral Revenues would be Rs. 172-6J crores 
as against Rs. 163.18 crores provided for 
during the current year. On this reckon-
ing, earnings are likely to fall short of ex-
penditure, and the estimated deficit comes 
to Rs. 19.34 crores.

Net Financial Position

14. The above deficit does not take in-
to account Rs. 20 crores which will be 
spent in 1973-74 on 'development fund 
works.’ The Railways have also to pay to 
the Ministry of Finance interest amounting 
to R«. 5.35 crores on the outstanding loans 
under ’Development Fund’ and ‘Revenue 
Reserve Fund'. In addition, a loan in-
stalment of Rs. 8.31 crores is also due 
repayment. All these liabilities amount to 
Rs. 33.66 crores.

BUDGET PROPOSALS

15. If the current liabilities are added 
to the deficit, the gap will be as much as 
Rs. 53*00 crores. The country is passing 
through a difficult economic situation and 
I am aaxious that w© should do everything 
possible to lighten the load of the com- 
m o n m an , At the same time, if I leave 
this gap uncovered, it means so much more 
strain on the General Finances, which will 
ultimately affect the general public. With 
ccoiBkterable reluctance, therefore, 1 am 
proposing a  modest revision of freights 
and feres and I trust it will not have any 
aisaiftauit .dfcet on the cost of living.

Members arc aware that 
tfoee are a number of commodities car-
ried by file Railways it wry low rates, 
thfr M ta fe  from which do not pay for 

^  transporation. The costs 
of ftaiM oji, jW the other hand arc conti-.

in Vie# of increases in 
m 'w m  k m h :'4ai8 In flie prices of mat-

sanctioned by Government since Septem-
ber 1970 and Labour, arbitration awards 
atone have enhanced the annual salary bill 
of the Railways by over Rs. 95 crores, 
i.e., by as much as 22.5 per cent and staff 
costs from 60 per cent of the Railways 
working expenses.

17. The cos. of coal, diesel cil. elecri- 
city, steel and other stores purchased by 
the Railways are also going up continuou-
sly. Such inevitable increases in costs of 
operation make it well-nigh impossible to 
keep the freight rates and passenger fares 
unchanged. However, the adjustments in 
•freight rates and fares which I propose 
to make will be on a very modest scale.

Revision of classification of certain low- 
rated commodities

18. I propose to raise by one step the 
freight classification of commodities now 
charged at class levels 57.5 and below. 
Commodities now charged at class 30 for 
wagon loads will henceforth be charged 
at class 32.5, those charged at present at 
class 32.5 will be placed in class 35, and 
so on, up to the commodities grouped 
under class 57.5 which wifi be charged at 
class 60. As for example, the proposed 
re-classification would mean an increase in 
the Railway freight of about 8 per cent in 
respect of commodities now charged at 
class 30, the increases gradually tapering 
down to about 4 per cent only for com-
modities charged at class 57.5. Even with 
this increase, there will be a number of 
commodities, the freight earnings from 
which will not meet fully the costs of 
operation.

19. The classification for ‘Smalls’, i.e. 
consignments less than wagon loads, will 
be correspondingly fixed.

Freight on Salt, Kerosene oil, Food grains 
(including Pulses) exempted from the 

proposed increase

20. Although rate increases have to be 
balanced between conflicting considerations 
of enhanced revenue and its Impact on 
consumers, I am convinced that the Inci-
dence of such increases must »M : contri-
bute to the existing infla tion^ trends in
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goods or articles which figure predominant-
ly in the budget of the common man. 
While * total insulation of the articles of 
mass consumption from the incidence of 
freight increases would be somewhat diffi-
cult, it has been decided to exempt certain 
limited group of essential commodities 
namely foodgrains including pulses, salt 
and keto&ene o»l. Salt, apart from its 
association with our struggle for freedom, 
still constitutes an important item in the 
daily budget of the common people. There 
will not be any change in the freight rates 
for foodgrains and pulses, though by. 
transporting these necessities of life, the 
Indian Railways are currently incurring a 
loss of nearly Rs. 26 crores per annum.

21. The proposed revision in the classi-
fication of goods will bring an additional 
revenue of Rs. 14.65 crores luting the year
1973-74.

Fr tight on Coal

22. The freight rate$ for coal were last 
revised in 1971 and since then there has 
been a sizeable increase in the costs of 
operation. The existing freight rates are 
insufficient to cover the cost of transport 
of coal beyond 1100 kms. and the gap 
between the freight earnings and the cost 
of transport increases with the distance. 
The loss suffered by the Railways on the 
transport of this essential commodity is 
as much as Rs. 12 crores a year. H ie coal 
industry is being reorganised to subserve 
our broader national interests and keeping 
in view the need to further encourage rural 
reconstruction programmes, it has been 
decided to treat coal on a special footing.
I, therefore, propose to limit the increase 
in freight rates on coal to 3 per cent only 
as against the proposed increase of $ per 
cent on other commodities. The yield 
from this increase will be Rs. 3.50 crores 
per annum.

Upper 0 m  Passenger Fares

2& The Fauna. ,Minister wilt be
•Muatfibf annmmctaa in 'hit Pawia** the

1 withdrawal of fee railway passenger fare

263 Aailiuay Budget,
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tax with effect from 1st April, 1$73. Ho 
this extent, die passengers will benefit. At 
the samp time, the House is aware that 
Railways are losing about R&. 63 crores a 
year on passenger and coaching services— 
Rs. 50 crores on non-suburban services and 
Rs. 13 crores on suburban services. The 
non-suburban upper class passengers who 
form 1-3 per cent of the travelling public 
contribute 13 per cent of the total 
passenger earnings. It is only right and 
proper that the affluent sections of the 
society patronising these classes should be 
made to pay more. I  accordingly propose 
to increase the upper class baste fares 
excluding the tax by 10 per cent in respect 
of single journey tickets. My intention is 
that within a period of two years, the air- 
conditioned class fares in all the trains 
should be brought to the level of air fajes. 
To begin with, 1 propose to raise the ACC 
fares for Rajdhani Expresses to Bombay 
and Calcutta equal to or more than the air 
fares. There will also be a proportionate 
increase tn the existing first and second 
class monthly season tickets, the details of 
which are given in the Memorandum. The 
yield from these increases in 1973-74 will 
be Rs. 4.45 crores.

Third Class Passenger Fares

24. I  would have very much liked to 
exempt third class passengers from any 
increase. The rising costs operation do 
not, however, permit me to do so and i 
am, therefore, proposing some very modest 
increases to  the basic fares ixclmive o f  tax. 
First, there will be no increase in third 
class fares for the first 15 kms. For the 
next slab 16 to 36 kms., the increase will 
be only 5 paise for third class ordinary 
and for the next slab 37 to 50 kina. 10 
paise and 10 on. For Jonrneys between
16 and 50 kms* a  single Journey ticket will 
cost only 5 paise more than at present. 
For longer distances, say 200 kms,, the 
increase over the existing fores including 
tax will he only 15 paise, Even for ft 
distance o f 1000 kms., a single third eUrts 
ordinary ticket wiU cost only ?0 paise. mote 
than at present. For no distance, the new 
to m  wltt he more than >25 pake 
existing fares. I  may m p M M  f ta t  the



proposed new fares are generally less than 
the existing bus fates.

Third Class Mail and Express

25. Coming to mail and express trains,
the increase over the basic fares exclusive 
of tax will be 10 paise for the first slab of
16 to 25 kms., 20 paise for the next slab 
of 26 to 50 kms., 30 paise for the next slab 
of 51 to 100 kms. and so on. For a 
journey of 200 kms. by mail or express 
train, a single journey third class ticket 
will cost 15 paise more than at present.
Even for a journey of 400 kms., the
increase will be only 25 paise.

26. It will be seen from the table I am
reading out that the increases in fares for 
some representative pairs of stations will 
be only marginal :
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Existing Proposed Increase 
fare fare
including tax

Rs. Rs.

Dclh’—Lucknow i 6.v5 17 .15  ^o pa sc 
New Delhi—Bhopal 23.05 23-65 60 paise 
Delh>—Putan - . . 23.80 30.50 70 pa se 
New Delhi—Nagpur 32.30 33-05 75 pa sc 
Delhi—Bombay . . 38.80 39.65 paise 
Delhi—Calcutta . . 39.90 40.80 90 paise 
Delhi—Madras . . 54 55 55.45 9o pa'sc

Third Class Season Tickets (Suburban and 
Non-Suburban)

27. ta  respect of season tickets for both 
suburban and non-suburban third class. 1 
do not propose to make any increase in 
monthly season tickets costing up to Rs. 
5/*. Monthly season tickets costing more 
than Rs. 5/- will, however, be increased 
by SO paise.

2&. The above increases will give us Rs.
2 U S  ttttres of which Rs. 12 crores arc 
abefeSy being collected in the form of 
P4tset$er fare tax. The extra collection 
from third class passengers will, therefore. 
h  Its. &25 crows.

Supplementary Charge for Travel hy 
certain Selected Super.Fast Express Trams

29. There arc eight super fast express 
trains like the Frontier Mail, Kalka— 
Delhi—Howrah Mail, Grand Tiunk 
Express, Taj Express, which are much 
faster and more convenient than other mail 
and express trains running on the same 
route. The difference in the running times 
of these super fast trains and othei 
expresses running on the route in some 
cases is more than 12 hours. 1, therefore, 
propose to levy a special supplemental y 
charge at a flat rate for travel by these 

t trains As all the scats in these trains will 
be reserved, there will be no ovcrci owding 
and this measure will bring much needed 
relief to the long distance travelling public 
Thc flat rates will be : Rs. I 50 for 111 
class, Rs 3/- for II class/A.C chair car, 
Rs. 5/- for I class and Rs. 10/- for A C C .

Fares for Ra}dhani Expresses

30 There will be also revision in the 
fares for travel by the two Rajdhani 
Expresses, both for A.C.C. and A.C. chair 
cars.

Net effect

31. Thc net effect of the proposals in 
respect of passenger faies will be an yield 
of Rs 26.20 crores.

32. A Memorandum is heint? circulated 
to the Hon’ble Members giving details 
about the proposals, both in respect of 
freight rates and passenger fares.

Financial Effect of the proposals

33. AH these proposals will be effective 
from 1st April 1973 and the total addition-
al revenue from them will be Rs, 44.35 
crores. After taking this amount into 
account, the budgeted surplus in 1973-74 
is estimated at Rs. 25 01 crores. This 
surplus will be set off against liabilities 
aggregating Rs 33.66 crores for financing 
the developmental works, repayment of 
loan instalment and interest charges on 
outstanding loans etc. This will leave a 
gap of Rs. 8 65 crores which I  expect the 
Railways to make good by improving their 
earnings and better operational efficiency.
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PLAN EXPENDITURE

Revised Estimates, 1972*73

34. During the current year, our Revised 
Estimates, excluding Metropolitan Trans-
port Projects, show an expenditure of Rs. 
1W.56 crores under ‘Capital’, Rs. 114.48 
crores under ‘Depreciation keseive Fund’, 
Rs. 20 crores under ‘Development Fund’, 
and Rs. 7 crores ‘Open Line Works 
Revenue’. In all, Rs. 336.04 crores against 
the Budget Estimates of Rs. 301 50 croros. 
The increase in expenditure is largolv 
attributable to ‘manufacture* and 'procure' 
ment’ of Rolling Stock, purchase of stores' 
and 'structural engineering works'.

Buds’et Estimate1!, 1973-74

35. Our Annual Plan for 1973-74 
envisaged total expendituie ol Rs 
crores, Rs. 195 crores under ‘Capital*. Rs 
137.54 crores under ‘Depreciation Reseivc 
Fund’ and the balance under ‘Development 
Fund’ and ‘Open Line Works Revenue’ In 
view of constraint on ways and means and 
need for economy, this programme has 
been pi uncd down to Rs 329.54 crores. 
inter alia by showing ‘probab'e saving-, of 
Rs, 20.58 crores- In addition. Railways 
intend to spend Rs. 8 crores on Metropoli-
tan Transport Projects durum 1973-74.

36. The physical and financial proprcst
of the Plan works has b«*cn quite satisfac-
tory. In the first four v**ars of the Plan 
quinquennium. 78 per cent of the planned 
outlay has been spent. About 724 route 
kilometies have been doubled so far and 
the doubling in respect of another 800 
kilometres is likely to be completed by the 
end of the Plan. Conversion of 326 route 
kilometres (Pune-Miraj-Kolhapur) from 
metre gauge to broad gaugo tu s already 
been completed. New eonveision schemes 
notably Viramgam-Okha-Porbander, 
Ernakulam-Trivandrum Guniak:,I- Ban-
galore, Barabanki-Gorakhpur-Samasti- 
pur totalling to about 1600 kilome-
tres have been sanctioned, Works 
are in progress in respect of all these 
convertion schemes as per schedule. 
New lines connecting Qbra-Singrauli, 
ifindumulkot-Siri Gangatwgjir, MaHva-New 
Kandto, Jommu-Kathua, and Singrauli- 
Katni, have been opened for traffic. Others,

including the Cutta£k-Parade«p line and 
the Trivandrum-Kanyftkumafi-Tirunelvdi 
line are making good progress Similarly, 
the various electrification schemes are pro-
ceeding almost according to Plan.

37. Likewise, the manufacture of rolling 
stock such as locomotives, coaches and 
wagons has also been stepped up anu wc 
expect to achieve the targets except for a 
small shortfall in the production of diesc) 
and electric locomotives.

TASKS AHEAD

38. As the House is aware, the Fifth
Plan is in the process of formulation. 
Different inter-ministerial working goups* 
have been meeting and discussing the
various sectoral plans and production 
targets which have a beating on the pro-
bable level of freight t riffle that the Rail-
ways would be called upon to handle dur-
ing the Fifth Five Year Plan. The pre-
liminary studies by various Ministries indi-
cate that the railways may be called upon 
to carry an increase in freight traffic of
110 to 120 million tonnes in five years or 
an average growth of 22 to 24 million 
tonnes per year. This increase of nearly
50 per cent in the quantum of originating 
goods traffic in a period of five years
poses stupendous problems for the Rail-
ways. The enormity of the task can be 
better appreciated against the average year-
ly growth of 5 million tonnes in the First 
Plan, 8 million tonnes in the Second Plan 
and 4 million tonnes sine* 1960*61 to 
date.

39. The projected increase in traffic in
the Fifth Plan would be largely in the
basic commodities like coat, raw materials 
for steel plants, foodgrains. fertilisers, 
cement, iron ore for export, petroleum 
products and steel. On present indications, 
movement of coal alone would be about 
125 million tonnes as against 65 million 
tonnes at present—an increase of unprece-
dented magnitude for any railway systam 
in the world. Likewise, passenger traffic— 
particularly medium distance and. long 
distancer—is expected to grow substantially.

40. To cope with such gigantic tasks 
ahead, we will have to augment In a very 
big way our fleet of locomotives, Wagons



and coaches; construct new lines and in-
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crease the capacity of the existing lines, 
set up new repair and production units, 
provide additional passenger terminal and 
yard capacities a t metropolitan centres and 
ether cities. The concept of rail transport 
strategy will have to be radically revised 
and adjusted to deal with thc movement 
of masses of persons and massive quanti-
ties of bulky goods. We will probably 
have to think of longer and heavier trains, 
more powerful locomotives, more seats in 
the passenger coaches, increased dieselisa- 
tion and electrification of the services, 
better utilisation of our track and rolling- 
stock, though even now they are secoud 
only to japan, increase in the pay-load of 
wagons. In short, we may havc to reorient 
our thinking and outlook completely and 
take effective steps towards maximum 
utilisation of our existing assets, and crea-
tion of additional capacities within a 
limited lime scale.

41. T ie  construction of new lines is one 
such item where an entirely new approach 
may have to be thought out. The rising 
costs of construction require high density 
of traffic to justify a new line financially. 
For a new line to become an economic 
proposition, it has to be assured at least 
3 million tonnes of originating traffic. This 
may be possible in highly industrialised 
areas. But there may be areas where such 
quantum of traffic may nor be offering; yet 
a hew line or a conversion of a line may 
be necessary for the development of the 
region. With a view to make it financial-
ly possible for the Railways to construct 
new lines in such conditions, it will be 
necessary to develop a new approach and 
explore measures to reduce their Capital 
liability and to improve the rate of their 
earning*:. Some formulate which cou'.d 
be adopted towards this end are as 
follows

<0 Exemption, full or partial, from 
payment of dividend liability to 

: the General Revenues-during the
period of construction and for a 
specific number of years after 
completion and opening to traffic;

o f ' State :Govern- 
or local authorities, in 

the'cost of construction

by giving the land and labour 
content of construction fret* of 
cost;

(Hi) Suitable adjustment upwards of 
fares and freight structure appli-
cable to the newly constructed 
line which in common parlance is 
called ‘inflation of chargeahlc 
mileage';

(iv) Levy of fares and freight on a 
discontinuous basis so as to be 
a set-off against telescopic struc-
ture of standard fares and 
freight.

The classical concept of traditional eco-
nomic viability needs to be re-adapted ir, 
the light of the historical experience ga-
thered from the economic development of 
different societies. The principle that trans- 
portation infra structure must evolve along 
the pattern determined by pre-existin.u 
economic viability needs to be modified 
to the extent that very often the creation 
of the infra-structure facilities themselves 
lead to add itiona l demand and increased 
commercial prospects. Tn selected ares 
the calculus of short-term economic re-
turns must yield place to thc long-tern 
benefits Ihrough a policy of dei’berai.* 
developmental expenditure.

Based on this, I intend to discuss with 
my colleagues, the Minister ot Finance 
and the Minister of Planning, how \'\: 
can initiate new railway projects or open 
new tines up to 60 kilomet-es where <h<: 
development of the area would bo great-
ly facil’tated. without viewing this ex-
penditure too closely in terms of the pros-
pects of immediate returns on invest-
ment.

Important New Wo ’k.\

42. 1 have referred earher to son .; 
important gauge conversion works in 
progress in Ernakulam -Trivandrum , 0 < -  
takal-Bangaiore, Okha-Viratngam  and 
Barabanki-Sam astipur sections. In addi­
tion, there are certain im portant works of 
new lines and conversions presently unJf-r 
exam ination and active consideration
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the Government. Some of these works 
are:—

(i) Wani-Chanaka Line.
(ii) Manmad to Purli Vaijnath-

Conversion from Metre Gauge 
to Broad Gauge.

(til) Miraj to I atur—Conversion fro.n 
Narrow Gauge to Broad Gauge

(iv) Mangaloie-Apta Line

(v) Delhi-Ahmedabad - Conversion 
from VFetrc Gauge, to Bro.^ 
Gauge

(vi) Barauni-Katihai -New Bong«ug»on
and G mhati—Conversion ft on’
Metre Gauge, to Broad Gaugr

(vii) Gunlu'-Mecherla—Conversion to 
Broad Gauge, and Nadikude- 
Bibinagar—New Brotad Gauge 
line.

There are some more proposals for 
new lines, gauge conversions and restore 
tions which are in various stages ot 
consideration. Subject to ivailability of 
resources, it is hoped to take up some of 
these hems in due coursc.

No funds to undertake these woiki 
have been provided in the budget for the 
year 1973-74. I seek your permission to 
undertake these works by re-appropiia- 
tion of funds within the relevant grants, 
as soon as they 41 e approved by Govern-
ment.

I  shall come to thc House again fm 
grant off requisite funds, las may be n<* 
cessary in the year to execute these pro-
jects.

New Surveys

43. Apart from tine surveys proposed 
for improving the traffic caoacity on thc 
existing routes and for giving relief to (he 
‘hard pressed terminals a t the major citics, 
surveys are also in progress or are being 
taken up for some new railway lines 
Which, when constructed, w.xild promote 
the dert'elopment of some backward area'

m the country, particular mention must 
he made in this context of the «uroy< 
for new lines from Delhi Raftaura to lag* 
dalpur in Madhya Pradesh* Htakapura to 
Banspani in Orissa, Nangal to Talwara in 
Himachal Pradesh, Hasanpur to Sakri 
and Jhanjharpur to Laukahataazar in 
Bihar and Agartala to Sabrum in Tripura 
etc Now that Koai River has been tam-
ed to a large extent, some restoration 
surveys have also been taken up in its 
basin to relay the lines from Saraigarh to 
Pratapganj which had previously been 
abandoned due to the ravages of floods 
and to extend it to Forbesganj to as to 
set up the much needed transport infra-
structure for the development of this 
potentially rich area and thereby give a 
fillip to the production of sugarcane, to-
bacco, jute and other cash crops

TRANSPORT OF GOODS 

I now come to the Transport of Goods.

44 Particular attention has been paid 
during the Y ear to the clearance of food- 
grains and fertilisers to the drought strik- 
en areas. During the first ten mouths of 
the year, Railways moved 51.95 lakh 
tonnes df foodgrainj, on behalf of Foot! 
Corporation of India from Punjab and 
Haryana against 29 98 lakh tonnes mov-
ed last year. The stocks of fertilisers 
both at the ports and at the factories have 
been cleared currently. A special drive 
w as instituted from September to dear all 
the cement oiered for transport and this 
has been achieved except at two or three 
factories which are also receiving special 
attention All the iron ore offered for 
export has been cleared in full. Rail-
ways have also helped the Steel Plants to 
keep up the stocks of i*aw materials at 
a satisfactory level and removed then 
finished products as offered, Petroleum 
products have been cleared in full and 
tank wagons are sometimes idling for 
want of POL traffic.

45. In the transportation of coal, which 
acoounts for SO per eeat o f the totttl ori-
ginating tonnage, determined efforts have



been made to step up loading. While 
the movement of coal from outlying fields 
waft very satisfactory, that from Bengal- 
Bihar coalfields was not so good. During 
the firtJt ten months of the year, dai'y 
average loading c* coal from Bengal and 
Bihar fields was 5683 wagons against the 
average oi* 5647 wagons during 1971-72 
and 5542 wagons during the year 1970- 
71. A special care has been taken to 
meet ttoe increased requirements of coai 
for power houses.
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Wharfage & Demurrage Rates

46. I t is & common experience that 
some sections of the trade detain wagons 
heavily at terminals and do not take de-
livery of goods from railway premises 
within the time allowed, possibly with a 
view to* creating artificial scarcity in the 
market and thus inflating the prices. This 
practice, besides raising prices of essen-
tial commodities also adversely affects 
mobility cfr' wagons and free flow of tra-
ffic. My predecessor has also reported to 
the House, that in order to check this 
malpractice the rates of demurrage and 
wharfage have been substantially increas-
ed from 1st December, 1972. With the 
same objective in view, the Railway Act 
has also been amended in the last ses-
sion of Parliament to bring down the 
period of Railways' liability as a bailee 
from 30 days to seven days.

Amendment of Indian Railways Act, 
1890.

47. As the House is aware we have 
taken m hand a comprehensive review of 
the Indian Railways Act which was pas-
sed as long ago as 1890 land has but for 
ocgftaaooftl amendments, remained subs-
tantially what ^  was 80 years ago. The 
objective is to bring this old statute into 
feCOord wfcth present day conditions and 
male# It a  more flexible instrument of re- 
gulatk*.

During the cwrent session, I  propose to 
*fe«ent * Bill for amendment of some 

a lotfea trfher sections of the Act,

among them being the sections dealing 
with payment of compensation in cases of 
accidents to  passenger carrying trains, and 
offences like unjustified ‘alarm chain pul-
ling, trespass, destruction of railway pro-
perty and equipment and wilful wrecking 
of trains.

Speeding up of Goods and Passenger
Trains

48. There has been a progressive in-
crease in the average speed of goods 
trains on the broad gauge system of Indi-
an Railways over the years. This has 
been primarily due to introduction of 
more and more of electric-diesel traction 
which is faster Apart from this change 
of traction, the Railways are also taking 
other steps for increasing the speed of 
trains like the higher standards of track 
maintenance, introduction of more sophis-
ticated systems of signalling, better sys-
tems of communications and more refine-
ments for braking and rolling characte-
ristics of wagons, On major trunk routes, 
multiple aspect signalling is fast replac-
ing the conventional two aspect signal 
ling. Similarly, with more of roller bear-
ing stock and new devices like quick ap-
plication and quick release vales, the 
brake power of trains has increased and 
this in turn has led to greater safety of 
trains by enabling drivers to operate with 
greater safety a$d confidence.

Difficulties due to Electric Power Cut

49. Due to acute power shortage in the 
country} the Railways have been repeat-
edly experiencing frequent load sheddings 
and interruptions which have serious re-
percussions on the movement of trains 
and on the working of the railway instal-
lations. The running of electric trains, 
particularly, on the Eastern and South 
Eastern Railways, has been seriously dis-
located due to frequent power cuts and 
power failure from the Damodar Valley 
Corporation and the State Electricity 
Boards.

An idea of the dislocations due to po-
wer cuts on one of the sections of the 
South Eastern Railway—Chandil—Puru-
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ba Complex-—can alone be had fra il the 
fact that against 88 cases of power cut* 
which occurred from May to September
1971, there were as many as 1155 during 
the corresponding period of 1972 on this 
section

These power cuts and power sheddmgs 
have not only affected the running of the 
electric trains but also seriously affected 
the repair and overhauling of the loco 
motives and wagons m workshops, yard 
working for failure of lights and the fail-
ure of electrically operated points retar 
ders and signals Even steam services 
have been affected as a result of electric 
pumps not working and consequent short 
HUpphes of water m the overhead water 
tanks

In view of the acute shortage of elec 
tnc  power, the Railways may have to 
consider setting up their own generating 
stations to feed the grid systems of the 
States I shall be examining this question 
in consultation with Planning Commis-
sion, the Ministry of Irrigation and Power 
and the concerned State Governments

Thefts of 0 \erhiad Electric Wires

50 Recurring thefts of overhead cop-
per wires in the electrified sections by 
miscreants also caused frequent interrup-
tions of train services The Railways 
have now on hand a comprehensive pro 
gramme of replacing copper wires by in-
digenously manufactured aluminium 
wires Railways have already replaced 
copper overhead telecommunication wires 
by ACS over 2600 kilometres along the 
railway track Such replacement works 
are in progress over another 5000 kilo-
metres Another 3570 kilometres off tele-
communication overhead wires had been 
replaced by underground cables in elec-
trified sections

Wagons Increased Demand and Produc-
tion

51 There has been an upsurge of de-
mand for nailway wagons In some sec-
tors, the supply off Wangons is short of 
4ffB8nd I  am fteu^d o f the problem

To some extent, certain circumstances in-
hibit the optimum utilisation ©£ our roi-
ling stock, such as slow release of wa 
gons by inefficient industrial units or bj 
uncooperative traders Availability of 
wagons will certainly improve if the im- 
mobthsed wagons are put back into the 
stieim of traffic At the same time we 
have taken into account the increasing 
demand for rail transport This situation 
will be accentuated with expanding eco-
nomy We have, therefore, initiated steps 
to augment our fleet of vfegoas and ot 
our holdings m locomotives Wc have rc 
ccntly ordered 15 000 additional wagon* 
over tnd above the 26,000 already on 
order the additional wagons being acamst 
our F ifth Plan requirements Wagon 
manufacture in the railway workshops at 
Amritfcar Golden Rock and Samastipu 
is also bemg stepped up to about 4 00{ 
wagons per annum The Railways art 
also making massive efforts to increase 
the reliability of wagons by keeping them 
m good repair Panel patching and re 
pair facilities in sick lines depots anJ 
workshops have lately been intensified 
As a result of these measures, about 750 
wagons are daily being made available 
for loading valuable and damageable 
commodities We have also arranged with 
the Indian Statistical Institute for a 
thorough systems analysis and stud> of 
important streams of coal movement to 
see whether optimum use is made of our 
roUinp stock and various facilities
•rr
Production Units

52 The Railways have three Produc-
tion Units manufacturing coaches, dieset 
and electric locomotives Railway work 
shops also produce 2,800 wagons which 
will be stepped up to 4,000 wagons a 
year from 1973 74 The performance of 
the Integral Coach Factoiy, ^adras, has 
been quite Satisfactory The number o f  
fully furnished coaches manufactured at 
Integral Coach Factory is estimated to 8& 
up from 635 in 1971-72 to 11$ dyrta* 
1972-73 And to 750 during 1973-74 
The production off the diesel locomotive* 
m Diesel Locomotive Works, Varanasi, 
is running behwd schedule <foe*na*pty 
<0 labour trouhJ? %  production o f  
electric locpraotiv^s m (jfauytip frn  Loco*
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motive Works has also fallen behind sche-
dule because of certain technical difficul-
ties that have been experienced in respect 
of electric traction motors. These pro-
blems are being resolved in consultation 
with our French collaborates. However, 
the production target at Chittaranjan Lo-
comotive Works which is expected to 
reach 109 electric locomotives and diesel 
shunters wilt be stepped up to 128 num-
bers during 1973-74. Similarly, the 
manufacture of diesel and electric loco-
motives at Varanasi is expected to go up 
tiom 110 during the current year to 140 
in the next year.

Sir. to save the time of the House, I 
shall skip over some paragraphs from 
my speech. The budget speech will, how-
ever, remain as part of the proceedings 
of the Hotise, and copies thereof are 
being circulate! to hon. Members along 
with thc budget document.

SHRt P. K. DEO (Kalahandi): This
is a novel procedure.

PROF. MADHU DANDAVATE (Ra- 
japur): Is he skipping over revenue of 
expenditure?

SHRI P. K. DEO; This had never hap-
pened in the past.

SH kl SAZHIYAN (Koumbakonam): 
Whatever is uttered in the House will 
be recorded verbatim___

SHRI L. N. MISHRA: This will be 
part of the proceedings.

SHRI SEZHIYAN: Whatever is being 
spoken here is being recorded verbatim. 
So, he cannot skip over anything. He 
may lay it on the Tabic of the House, but 
he cannot skip over some paragraphs and 
&ay that they could be put in later.

MR. SPEAKER: Even if he skips
over certfeta portions, they are all consi-
dered as laid on the Table of the House. 
He can lay it on the Table all right, and

will go into the record also.

SHStt L  *  MISHRA: Further, on 
lh* e i p a t  aide, 1he Integral Coach Fac-

tory have achieved a major break-
through in recent months by securing or- 
dets abroad in the face of stiff interna-
tional competition. At present, the 
factory have orders f&r exporting coaches 
to Zambia.

L xjo tt of Railways Coaches and Equip-
ment

53. There is an immense potential for 
the export of our railway equipment in-
cluding coaches, locomotives, wagons 'and 
signalling equipment to the developing 
countries of Asia, Africa and South Ame-
rica. Our wagons are also in great de-
mand in U S.S R. and other countries of 
Eastern Europe. I am forming a special 
Export Cell in the R’ailway Board to see 
that the Railways do their utmost in this 
field.

Consultancy Service

5-J. Over the years Indian Railways 
have developed consideiablc know-how 
and expertise in the constitution of rail-
way lines over difficult terrain—moun- 
taineous—with long tunnels and high vi- 
ducts, building of long sp'an bridges with 
deep and heavy foundations in giant ri-
vers like Ganga and Brahamaputra. In-
dian Railways have also developed an 
integrated organisation for research, de-
sign and standardisation as a substantial 
base to advance the indigenous industrial 
manufacture of all railway equipment 
rolling stock and track. Thin institution 
acting as consultants and advisers to vari-
ous Zonal Railways has been the main 
reservoir of talent and expertise for
taking up consultancy services, particu-
larly to a number of countries in Asia 
and Africa. As there is considerable de-
mand abroad for such consultancy servi-
ces, Government arc thinking of organis-
ing a separate unit for consultancy in 
the Railways so that the services can be 
rendered economically attractive. Apart 
from offering consultancy in all fields of 
disciplines including management and
computerisation, project valuation after
detailed field surveys etc., the organisa-
tion will also undertake ‘turn-key’ execu-
tion of various railway projects.
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Operational Research

55. I would like to mention that with a 
view to increase the efficiency off opera-
tion on the Railways and to  effect econo-
mics, wherever feasible, in the various 
fields of transportation, recently an Ope-
rational Research Cell has been set up 
In the Railway Board. The Cell will un-
dertake important efficiency studies emp- 
ploy$tg imscxfern management techniques 
like Linear Programming, Regression 
Analysis and will also be assistance in Cor-
porate Planning. Cost Study cells haye 
also been set up.

56. As the House is aware, a country-
wide campaign was launched in January
1972 against thefts and pilferages of rail-
way property. There has been an improve-
ment in the position on Centra], North-
ern, Southern, South Central, and West-
ern Railways where the compensation 
•claims paid on this account have decreas-
ed during 1971-72. However, the position 
South Eastern, Northeast Frontier and 
North Eastern Railways. The members of 
the Railway Protection Force had on 
many occasion displayed a high sense of 
duty in apprehending dangerous and vio-
lent criminals and miscreants at the risk 
of their personal safety. 29 Railway Pro-
tection Force personnel were killed and 
106 injured in encounters with these cri-
minals during 1971. Five Railway Pro-
tection Force personnel were killed and 
73 injured during the period from Janu-
ary to October 1972. During the same 
period, Railway Protection Force had to 
resort to  open fire on 143 occasions kil-
ling 60 criminals and injuring 22 of 
them.

The Railway Protection Force is being 
reorganised to make it more effective. The 
question conferring additional legal 
powers on the Railway Protection Force 
is being processed with the Ministries of 
Home Attain and taw .

57, Latterly, the incidence o f dacoities 
and murders in running trains has shown
•  disturbingly increasing trend. 4 * against

96 murders and 90 dacoities in 1970, 
there were 165 murders and 115 dacoi- 
ties in 1971 and 101 murders and 118 
dacoities in 1972. Tp check these crimes, 
important passenger trains are being es-
corted by armed police personnel where-
ver possible. Surprise checks and super-
vision of escort duties are also being in-
tensified. The attention of the Chief Mi-
nisters of the States mainly concerned has 
already been drawn to this problem. I 
am also proposing to hold a meeting 
with them and their Home Ministers and 
Inspectors General of Police.

Strikes Agitation and Bandhs

58. Railway operations during 1972-73 
were seriously affected by various acts 
of public interference in different parts of 
the country over the issues totally un-
related to railway working. In the months 
of May and June this year on Eastern 
Railway alone there were 14 instances 
of obstruction to train running. During 
October, troubles began with the agita-
tion in Punjab over the issue cif conces-
sion tickets to students in the cinema 
houses, in Assam over the language issue 
and medium of instruction in the Univer-
sity. The agitation in Punjab lasted over 
a month and led to immobilisation of 
about 3,000 wagons during that period, 
and in Assam the agitation resulted in 
hampering operations and immobilisation 
of further large numbers of wagons. 
These acts reduce the wagon availability 
not only on the Railways Where agita-
tions and demonstrations occur but also 
on the adjacent Railways which cannot 
load for those areas.

Andhra Agitation

59. The damage caused to (he Rail-
ways and to the economy by these agita-
tions puts into insignificance when we 
consider the prolonged agitation in An-
dhra Pradesh during the last three 
months, la  the beginning the anti* 
Mulki Rute« agitation took fee shape of 
detaining passenger trains and minor in* 
«*ents but soon the agitation took a 
violent turn and a  large mnabet ***
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tfons and cabioes were set on fire and sta-
tion records and equipment destroyed 
One railwayman was burnt to death and 
42 railway suffered grievous injuries 
Injuries were also suffered by train 
crews and passengers when the trains 
were derailed due to removal of fish-
plates and other acts of sabotage. There 
have been 101 cases of sabotage and 147 
cases e ft arson till the middle of this 
month The movement of passengers and 
goods between North and South and frast 
and South has been disrupted for several 
days as a result of the attacks on Rail 
ways and large scale intimidation of 
railwaymen and their families in Andhra 
Pradesh To mention only one incident, 
five senior railway officers were abducted 
when they were coming office and were 
let off only after several hours of deten 
tion One Deputy Chief Controller was 
released only aftei a week.

2g i Katkeay Budget, PHALGUNA 1 ,
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Till the middle of this month as many 
as mail/express trams and ^ 8  passen 
ger trains have been wholly or partially 
cancelled on the Southern, South Central 
and South Eastern Railways Nearly 
20;000 wagons were immobilised on the 
South Central and the contiguous Rail 
ways On a rough estimate tht Rail 
ways were not able to carry 1 5 million 
tonnes of originating traffic in the last 
months resulting m a loss of approximate 
ly Rs 12 crores to the Railwaj Revenues 
On account of prolonged cancellation of 
passenger carrying trains a loss of about 
Rs 6 crores has been incurred on passen-
ger earnings On account of direct da-
mage, railway property worth over a 
crore of rupees fras been damaged durtag 
the period o f  agitation Tht overall loss 
to the Raftway economy so far can, 
therefore, be assessed at approximately 
Rs 20 crores

Vital supplier like foodgrams could not 
be moved even tp the deficit areas in 
Andhra Pradesh Movement of coal to 
power stations and other essential indus-
tries in  South India had come to a stop 
for several 4*y».

Whatever be our differences, we should 
not disrupt the nation's vital supply lines 
like this and cripple the economy—not 
the least of Andhra

I can only hope that the people at 
Andhra who have great historical tradi 
tions, will respond to the fervent appeal 
made by our President yesterday m his 
address to the Parliament and the re-
peated appeals made by our Prime Mims 
ter for restoring normalcy to the State

I have dwelt on these details so that 
the Honble Members mav appreciate the 
vfery difficult conditions under which the 
railway staff have to work Twice during 
thc year Territorial Armv had to be cal 
led to assist in tht maintenance of tht, 
country s lifeline for the transport of 
foodgrams and other essentia! commodi 
ties once on the Southern Railway duung 
the middle (K fhe year and now on the 
South Central Railway

Juketlen Tra\tl

60 Railways sufftr heavy losses on ac-
count of ticketlcss travel An assessment of 
this problem was made in the year 1968 
69 which indicated that roughly about 20— 
25 crores of rupees were lost annuall) to 
the Railways on this account, as 10 per 
cent of the passengers were travelling 
witht ut tickets To curb this social evil, 
an ordinance was issued m June 1969 en 
hancrafe thc penalties for ticketless travel 
to thc minimum of Rs 10 This measure 
has succeeded in that the number of 
passengers detected travelling without 
tickets went down and the windows Jes 
went up in 1970 71 The position was 
more or less maintained m 1971-72 An 
other assessment to determine the exten* 
of ticketless travel is proposed to be 
made during next year On the result of 
fresh assessment efforts would be mtensi 
fied to check this menace particularly, m 
..reas where this evil is widespread Mean-
while evcr> possible effort continues to 
be made to catch tickctless travellers by 
deploying largei number of Travelling 
Ticket Examiners checking with the as-
sistance of the Railway Police and the 
Railway Protection Force Recognising
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that the railways by themselves will mot 
be *able to effectively deal with these pro- 
blems, close co-operation of the State 
Governments has been sought in launch-
ing a  big drive. Raids on the tioketless 
travellers jointly with the assistance ot 
the State Governments have been carried 
out in the States of Haryana, Gujat'at, 
Punjab and Rajabthan. I propose to con-
duct these dnves in every State, and I 
expect that the State Governments will 
come forward with unreserved assistance 
I  shall also be increasing the number of 
Magistrates utilised for ticket checking 
drives in consultation ,with the Sttftt 
Governments to make tickct checkin, 
more intensive and effective.

■Conce&sion to studenta
61. 1 propose to arrange special ameni-

ties for the young particularly, the stu 
dent community Cheaper travel wouli 
encourage them to see this va*t counti> 
and create greater awareness, among them 
o f the different facts of our growth dur-
ing 25 years of our Independence It 
would infuse greater sense of nations 
unity among the young and draw them 
more closely in our programme of econo-
mic development.

To promote the cause of education, 
the Railways subside travelling of the 
student community. The Railways grant 
concessions in fares to students. The 
element of concession in third class is as 
high as 5 per cent Hie concessions in 
first dass and second class, which were 
withdrawn in December 1971, were res-
tored m October 1972, to the extent of 
25 per cent in second class and 15 per 
cent in first class. These concessions 
are available to the students for travelling 
between their homes and educational in-
stitutions as well as for their educational 
tours in the country. Their monetary 
value Is approximately Rs. 1.6 crores per 
annum. It is a social welfare burden 
of no small value Which the Railways as 
a public utility organisation bear year 
after year and will continue to bear in a 
much higher degree.

Catering
.,v 62. Our experience with catering in 
the conventional method in dtaituc cars

indicate* now, that service cannot be 
efficient ‘and clean and therefor© a new 
method has been adopted on the Bombay- 
Delhi route. Food is cooked in static kit-
chens and is picked up and then stored 
in hot cases on trains. It is served to pas-
sengers at suitable times on run. This 
type of service has also been introduced 
on the Madras-Delhi Grand Trunk Ex-
presses It has been proposed to extend 
it to the Delhi-Howrah line also. The 
advantages of this method are that 
the pantiy cars can be kept clean, 
washing on moving trains is elimi-
nated, ihe bearers and the cooks can le- 
main in clean uniforms on the m n ana 
wastage of food is elimiatcd 
The Dining Cat used to be an idle-run- 
ner. Part of the Pantry bogie will now 
carry passengers, increasing accommoda-
tion on trains for passengers and levenues 
for Railways

Wc uie also considering the ^alc ot low 
piKed pavkctl meals toi pabsengc’s, who 
piefcr something less elaborate than the 
meals now being served on the trams 
These will contain purnes/parathas with 
vegetables, and Binyani for those who 
prefer non-vegetarian food.

Overcrowding
63. Overcrowding on trains is a facet *>i 

railway working which often catches public 
eye. I propose to tackle this problem bv 
introducing additional train* whenever fe-
asible and also dieselising some mail/exp» 
eress trains. By dieselising, we can add 4 
or 5 coaches to these trains and they will 
be mostly in third class. During Jhe cur-
rent yetor tip to 30th November 1972,4840 
train kilometres daily have been added by 
the introduction o f 25 new trains and 
extension of the run of existing 75 trains 
Notable among the new trains introduce*' 
are the New Delhi-Bombay Central bi-
weekly Rajdbani Express wMh effect from 
17th May 1972; a pair of Express trains 
between Cattcut and Cochin Harbour from 
14th July 1972; a pair of bi-weekty Janta

SExpress between Bombay V.T. and Bin* 
1st May 1972; and 'fife bi-weeKiv

0  Janata Expresses hetywn M’s* 
Pplhi a$d Mangaldre/Eirltiakulam ftort* 
ffie M b  January 1973, J h #  1̂  0* ***1 
tts*ftttdnrM Jfaniifa Bxnm* has been sx< 
tended to/from Virudfc&ii&ir.



The Railways are also trying out new 
types of coaches for First Class travel 
for medium distances. These chair 
cars can accommodate 48/60 pas-
sengers per coach as against the con-
ventional first class, which can accommo-
date only 22/24 passengers. Hence one 
first class chair car can replace two first 

.class coaches and the saving thus effected 
could be utilised to add more third class 
coache$ to the express trains. The Rail-
ways have also programmed the manufac-
ture of air-conditioned two Her sleeper 
coaches which can accomodate 48 per 
sons against the present 14/18 persons in . 
the A.C.C. coach. These coaches will re-
place gradually the present first class and
A.C.C. coaches running on long distance 
trains. With such inscrcascd capacity, the 
number of upper class coaches in inter-
city expresses could be reduced and the 
accommodation thus released made avail-
able to third class passengers.

A plan to augment the fleet of coaches 
has also been initiated. It is expected that 
during the current year and the next, 1117 
fcroad gauge and 247 metre gauge pas-
senger carrying coaches would be manu-
factured and put into service for meeting 
the additional traffic requirements. In ad-
dition to these coaches, during the same 
period 1972-74 288 broad gauge and 24 
metre gauge electric multiple coaches are 
expected to be put into service for 
meeting the requirements of suburban 
traffic. Daring the current year tip to 
3i0th November 1972, as many as 62 new 
suburban trains were introduced and the 
rttfis o f 34 others were extended.

The suburban services are at present 
naming at an annual loss of over Rs. 13 
crores. Unless financial relief for sub-
urban servises fe forthcoming T do not 
know to what extent tho Indian Railways 
resources will be able to keep pace with 
the  metropolitan developments and the 
commuter, traffic these are generating. 
Discussion on this is continuing with the 
MantiJng Commission and the matter is ai- 
so tro d e r the consideration of the Railway 

'■ Crimmirttee.

Afc;?M>uat o f  approximately Rs.
passenger

.^;.8tst/^rtority,:'phaaed pro-
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vision of basic amenities for passengers 
like waiting halls, bencches,lights, driking 
water, latrines and shady trees at all rail-
way stations was planned. We have now 
reached the. end of this plan. The Rail-
ways have embarked upon a new scheme 
of providig comfortable, fast, long-distance 
travel for third class passengers. An effort 
in this direction has been made in the 1 lin-
ing of ‘Jayanti-Janata’ train from Delhi to 
Mangalore/Ernakulam, a distance of 3020 
Kilometeres. This is the first train with 
completely reserved accommodation, a.din-
ing car for service of food, a well-equipped 
library on wheels with a book-stall, Pas-
sengers can for a small sum of Rs. 2/-, 
obtain bed line for use on the run. The 
rake of this train was seen by the Members 
of the Railways Convention Committee 
and Members of the Consultative 
Committee at Delhi and was appre-
ciated. It wilt be our endeavour to intro-
duce long distance trains on this model 
on other important routes.

Cleanlints of Station permises and coaches
The Railways have been paying special 

attention for the proper maintenance and 
cleanliness of coaches and station premises 
Particular care is taken to ensure that there 
is an adequate supply of water and that 
toilets and wash basins are kept clean and 
disinfected. Electric ligfrts, fans and other 
amenity fittings are kept in good order 
by maintenance and sanitary staff both at 
the starting and intermediate stations. 
Surprise inspections are carried out by the 
senior officers to see that the staff carry out 
their duties properly and that there are 
no complaints from the passengers.

However, I must confess that much re-
mains to be done in the diection of clean-
liness of station premises and coaches, and 
I promise to give special attention to this 
aspect of the matter- 
Light Railways

65. As the House is awinre, the-opening 
of Howarh-Amta, Howrah-Sheakhala and 
Shahdara-Saharanpur Light Railways, 
which have been lying closed for over two 
years, has been accepted in principle, The 
question when and how these lines should 
be run is to be decided jointly by the Mioi- 
stry of Railways aild the Staic ^ ^ rn m e h ts  
concerned. ■ .
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IS fen.

The assets of these Light Railways are in 
a completely worn-out and diiappidated 
condition and have very little residual lives 
left. Besides in the case of Shahdra-Sahar- 
anpur Light Railways, the party who had 
purchased the assets of the Company has 
already removed a considerable portion of 
the track. If these Railways are to be re-
vived and their operation continued, the 
assets will have to be sooner than later, 
replaced at a heavy cost. There may be 
difficulty in procuring adequate spares and 
narrow gauge rolling stock for replacement 
In view of this position and keeping in 
view the future needs of traffic, the Mini- 
titty of Railways are considering the feasi-
bility of broad gauge lines in the area 
served by Howrah-Amta and Howrah- 
Sheakhala Light Railways. For this pur-
pose, Engineering-ctfw-Traffic surveys are 
in progress or are being taken up. On 
receipt of the Survey Report?., the worfc 
can be taken up. On a top priority basis 

and the assurance made in the Parliament 
implemented. The State Government of 
West Bengal have also been requested to 
make arrangements to provide the neces-
sary land free from all encumbei ances and 
encrochments.

Regarding Shahdra Sharanpur Light 
Railway, the feasibility and financial im-
plications of having a broad gauge line, 
are being examined. On completion of 
this examination and in the light of dis-
cussions which 1 intend to bold with tbe 
Chief Minister, U.P., decision would be 
taken how best to run the railway and 
whether to revive it in its former gauge 
or in a wider gauge.

Metropoliton Transport Projects
66. As the House is already aware, the 

Railways are conducting techno-economic 
feasibility studies in the metropolitan cities 
of Calcutta, Bombay, Delhi and Madras. 
For this purpose a sum of Rs. 20 crores 
was separately provided in the Fourth 
Flan Mid-term Appraisal. Of the four 
metropolitan projects, the Calcutta Proejct 
is in the advanced stage. It is cxpected to 
£o*t Rs. 140 crores and will take seven 

to complete, Our Prime Minister 
W  the foundation stone of this metropoH- 

‘ t iia lfa e o f 16.5 kilometers from Dum Dum 
Tollygunge on 29th December, 1971 it

Calcutta.
The House would be glad to know that 

metropolitan traffic studies have also been 
initiated by the respective State Govern-
ments at the instance of the Planning 
Commission at five more metropolitan 
cities 1 of Ahmedabad, Bangalore, Hyde-
rabad, Secunderabad, Kanpur and Puna.
I trust that these studies would be pro-
gressed expeditiously.
Implementation of Miabhoy Railway Tri-
bunal Report

67. The Railway Labour Tribunal under 
the scheme of the permanent Negotiating 
Machinery was appointed in 1969 with Shri 
N, M. Miabhoy, retired Chief Justice of 
Gujarat High Court as its Chairman. The 
Tribunal presented its Report of decisions 
to Government on 8th August, 1972. Tbe 
Report has been under active consideration 
of the Government. The issues involved 
related to pay scales, special pay, night duty 
allowance., upgradation of certain catego-
ries of staff, revision of hours of employ-
ment regulation and wattes of casual labour. 
The full implementation of the Report will 
cobt for a full year Rs 12.5 crores on 
Revenue expenditure an'd Rs. 7 crores un-
der Capital. The effect during 1973-74 
will be of the order of Rs. 12 crores.

Expected Additional Liabilities
68. The final Report of the Pay Commis-

sion has yet to be received and its impact 
on the railway finances could neither be 
assesed nor taken into account in the De-
mands placed before the House. To the 
extent the emoluments of railweymen are 
increased by the Pay Commissions recom-
mendations,. the Railways will have to find 
additional resources. I may have to ap-
proach the House again for the grant of 
requisite funds, as may be necessary In the 
year, to implement recommendntvon of the 
Pay Commission.

Licensed Porters
69. There are over 38,000 licensed por-

ters in thc Indian Railways carrying the 
luggage of passengers, A study group went 
into the conditions of work of this labour 
fore© in 1969 and made servers! 
mendations towards improving their con-
ditions o f work. A large numbct of fhMe 
recommendations ha* bee** accepted and 
implemented* I am now th»



question of providing suitable facilities to 
porters for resting, at those stations where 
these facilities do so t exist.

Labour relations during the year
70. General] y, relations with Railways la-

bour remained cordial during the year 
Regular meeting with recognised ledera- 
tions were held both under the Permanent 
Negotiating Machinery and thc Joint Con-
sultative Machinery and all disputes 
were settled in these forums. Quite 
apart from the resolution of disputes 
through such meetings, the general atmos-
phere in the labour field through the year 
was such that, by and large, stoppages of 
work even by small groups which were 
frequent in earlier years became less com-
mon.

With a view to extending thc scope of 
labour participation in Railway manage-
ment, the Corporate Enterprise Group of 
Management and Labour, consisting of 
the Railway Board and the leaders of the 
two Railway Labour Federations has 
been set up. It is expected that 
this Group would facilitate free 
flow and exchange of ideas between mana-
gement and labour, enabling more efficient 
and purposeful running of the cnleiprisc 
of the Indian Railways. A preliminary 
meeting of the Group was held in Nov-
ember, 1972,

Railway Convention Committee
71. The interim report presented bv the 

Railway Convention Commute©, 1971. de-
alt with payment of dividend to General 
Revenues for the two years 1971-72 and 
1972-73. The extent of concessions and 
exemptions given by the Committee amoun-
ted to Rs. 22.06 crores in 1971-72 and 
Rs. 12.19 crores in 1972-73.

In December, 1972, the Railway Conven-
tion Committee presented their first report 
on accounting matters. The recommenda-
tions of the First Report of the Committee 
which have a bearing on the Railway 
Budget for 1973-74 were approved by this 
House in December, 1972, The quantum 
of concessions and exemptions allowed by 
the Committee and approved by the 
Hott* for the two earlier years have 
b m  extended to 1973-74 and would
live * rettcf of Rs. 21.95 crores.

289 Railway Budget, PHALGUNA 1 ,
1073-74

The Committte have also dealt with cer-
tain general railway accounting matters and 
have asked for furthtr studies to be made 
and have indicated the lines on which 
these are to be undertaken. Action is I**- 
,ng initiated in conformity with these re-
commendations. I thank the Chairman 
and Members of thc Railway Convention 
Committee for the arduous efforts pul in 
by them and for their useful suggestions 
on various aspects of Railway working. 
Zonal Consultative Committees

72. It is my intention to involve more 
clpsely Members of Parliament and Mem-
bers of the Slate Legislatures with the 
evolution of our railway policy, particu-
larly m respect of seeking specific solu-
tion to various zonal problems. The 
Zonal meetings would be conducted with 
even greater purpose and as a measure of 
our seriousness in the utility of such 
meetings, myself propose to attend the 
next zonal meeting for each zone to be 
held hereinafter.

73. It gives me great pleasure to ac-
knowledge that the railwaymen have kept 
up their proud tradition of dedication to 
duty and high sense of responsibility 
during the current year. Last yeas, their 
performance under the stress and strain 
caused by the unprecedented influx of re-
fugees from across the border. Followed 
by exacting and arduous demands of thc 
Indo-Pak. conflict, was appreciated both 
outside and inside the House. This year, 
once again, they have rendered praise-
worthy service to the nation when, under 
trying conditions created by violent bunds 
and agitations, they continued to main-
tain, regardless of personal risk, the 
transport lifeline of the country. I am 
sure the railwaymen will live up to tbe>r 
high tradition of faithful service in the 
coming year and ever afterwards.

74. Before I conclude, I must say a 
word. Railways are our national property. 
They are the valuable heritage Of our 
country and an integral part of our 
economic and social life. It is only in 
the fitness of things that this essential 
public utility, which in consonance with 
our democratic system, belongs to the 
people, is run on behalf of the people 
and must be protected and expended by 
the representatives of the people.
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): One question. What aboiit
the award on the salaries of the Railway 
-employees . (Interruptions)
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15.49 hrs.

SEAWARD ARTILLERY PRACTICE 
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): Sir, I  move*:

"That the Bill further to amend the 
Seaward Artillery Practice Act, 1949, 
as passed by Rajya Sabha, be taken 
into consideration.*’

This is a simple Bill. For the efficient 
functioning o f  our Navy, it is necessary 
th a t there should be frequent practice of 
artillery and coastal firing. The present 
Act authorises the State Government to 
issue the necessary notifications in this 
Tegard. It is also provided in the present 
Act that dear notice o f two months is 
ticcessary if special practice takes place. 
15.50 b n .

[SHfti SEzhiyak in the chair.']
For simplification and efficient function-

ing of the Navy it is necessary that the

Act is amended to empower the Central 
Government to issue the necessary notifi-
cation instead of the State Governments 
It is also provided that if the Central 
Government finds it necessary to empower 
the State Governments in this reaped to 
issue the notification, they can also do so. 
Secondly, this period of two months is 
proposed to be reduced to two weeks only 
All these are necessary, as I have already 
Said,, for the efficient functioning of our 
Navy.

With these words, I move.

MR CHAIRMAN* Motion moved

lh a i  the Bill further to amend the 
Seaward Artilleiy Practice Act, 1949, 
as passed bj Rujya Sabha, be taken 
into consideiation.”

{■SHRI M ADHURY\A HALDAR 
tMathiiupui) Mr Chairman, Sir, the 
ameiKlint; Bill that is under consideration 
of the House seeks to reduce the period 
of notice from two months to two weeks 
The reduction m the period of notice as 
is stipulated, is indeed not a  very serious 
matter but the thing that really matters is 
that instead of domg artillery practices on 
the shore, it would have been better if 
some alternative arrangement could be 
made so that the people of the coastal 
areas or those who use the coastal sea 
are not affected adversely by it. In  the 
whole of the coastal area nay the whole 
of the country is seething under the feel-
ing of frustration. This feeljuog is being 
provoked and fomented (interruption—  
it is in your mind)—no it is being en-
gineered by the Congressmen. Sir, if we 
look at the different States, then it 
would be clear how this Government is 
trying to suppress the people through the 
CRP and the military forces. The voice 
of people’s anguish and frustration is 
sought to be throttled by the use of force

Sir, the coastal people, in fact the entire 
masses of the State of West Bengal know 
how atrociously the military to d  CRP 
forces had behaved with them and they
are scared of them. Through this
present Bill that i« through the

^ o y e d  ^ b  the recommendation of fee President, 
f  The origin*} speech was 'delivered b  Bengali
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Artillery practices the Government will 
further threaten them through a show 
of their might with a view to instilling in 
them a sense of fear so that they are 
never able to raise their head or voice 
their protests against this Government.

On the coastaJ area, it is a common 
knowledge, that the poor fishermen go to 
the coastal sea to catch fish which is 
theii only means of livelihood. Thi& 
they do all through the year. They 
have no other means to fall back upon 
to keep the wolf away. If the artillery 
practice continues for some time then 
these poor fiishermen will denied their 
means of livelihood and they will starve. 
Tbe Bill says that “compensation” will be 
paid for losses but it has not been speci-
fied as to whom it will be paid nor does 
it sa\ how much would the quantum of 
this compensation The Bill only says 
that the compensation will be at the 
minimum rale. It is known to every 
one that the compensation that the Gov-
ernment pays for anything is always a 
meagre amount and 1 do not know how 
much more meagre it would be when paid 
at minimum rate The lack of clarity 
makes the situation all the more worse. 
The poor fishermen as the result of the 
practice will lose their job foi quite some 
days The fish will not go to the market 
and this in turn will make some more 
people jobless and at a time when the 
prices of commodities are soaring high, 
the price of fish will be kicked up fur-
ther owing to 1he fall in supply. But 
the Bill does not clearly say as to whom 
the compensation will be given. Will it 
toe given to the owners of the land which 
may suffer as a result of the practice, to 
the poor fishermen who will lose their 
fobs or the buyers who will be forced to 
buy fish at a higher price? I am sore Sir, 
like all 6ther promises of this Govern-
ment this provision for “compensation'’ 
will be a big hoax on the people will rea-
lty suffer and the poor fishermen will 
Ufcver he compensated. The word will 
remain a dead letter on the Statute book. 
I am therefore Sir, opposed to this Bill 
and I feel, as I  have stated earlier that 
it would be better i t  we can have these 
artillery practices in the far off sea in-
stead of at the shore. With these words, 
Sir, I  conclude.

f W  m  (*tfTT) • w n
^r?«nr srs* |  1 w r f r  

t i

MR CHAIRMAN: The bell is being
rung now there is quorum. Shri S M. 
Banerjee

SHRI S M. BANERJEE (Kanpur)' 
Mr. Chairman, Sir, the hon. Deputy 
Minister explained that this Bill is neces-
sary because artillery practice is a must 
for army men. But I fulJy agree with 
my hon. friend who spoke before me 
that sometimes any land taken by the 
army in tbe name of artillery practice is 
completely misused I am talking of the 
seaward artillery practice.

In many cantonments, e.g. Babina Can-
tonment in L P and other cantonments, 
where lands have been taken bv the Gov-
ernment m the name of artillerj practice, 
thc compensation paid to the peasants is 
far from satisfactory. There is clause
9 which says •

“(c) thc minimum rates at which 
compensation shall be payable unier 
sub-section (3) of section 6, and gen-
erally regarding the making of claims 
for compensation, tbe procedure to be 
followed by the authorities granting 
the compensation, the expeditious set-
tlement of claims and the filing of 
appeals from original awards of com-
pensation;

(b) the principles to be followed in 
assessing the amount of compensation to 
be awarded under this Act:”

Every matter is not referred to the arbi-
trator. I know in Cbaundpur, Balasore 
and other places where land has been 
taken for practice purposes, the compen 
sation has not been paid to fishermen 
whose only livelihood was dependent on 
those lands. 1 wish to know from the 
hon. Deputy Minister who comes from 
the same State where Chaundpur and Ba-
lasore are situated as to what has been 
done in those cases.
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T M .  where there is constant practice 
of this sort, there is also a 'danger of los-
ing lives of some persons. It is only 
paper that it is announced three o r four 
times before the practice takes place that 
the persons who are residing in the neigh-
bourhood should not move out in that dir-
ection. What happens? I would like 
to know from the hon. Deputy Minister 
whether it is not a fact that m many 
places, some persons have died, some 
children have died, only because they were 
not properly informed. No compensa-
tion was paid on the ground that a  pro-
per notification was issued and an an- * 
nouncement was made and that it was 
fault o f the people, not of the army.
I  want our army to practice regularly, 
but, Sir, these are the few problems which 
arise out of that, and I wouFd request the 
non. Minister to throw some light on 
these.

16 hrs.

Moreover, especially in the cantonment 
area, patches of land where anything can 
be cultivated are taken away in the name 
of this. Also, business has been star-
ted by some people. Big money hands 
are  involved in this. They try to have 
this gathered and the metal is sold in 
the market. Small boys and girls 
are paid just 25 or 50 or 80 Paise per 
day and throughout the day they go on 
collecting that metal. As a  result of 
that, there are cases when these small 
children had fallen victims to  firing. X 
give these instances which are borne by 
facts. Such cases have happened in many 
cantonments, specialty in Babina and Jul- 
lundur...........

AN HON. MEMBER: Not Kanpur?

SHRI S. M. BANERJEE: I try to
save those people; otherwise such instan-
ces wouTd have happened there also.

These matters will have to be taken in* 
to  consideration before jfetssing this Bill. 
What are the safety measures for the 
people? Only a notice wilt not save 
the people. After < all. notice is not 
properly given tfcrewifrow the city. Speci-
ally Jfcwe small boy* who m
edgaged by money hands fo r collecting

the metal fall victims to  firing. As 1 
said, these children collect the metal and 
give to the looney hands who make a  
fortune out of it.

I would like the hon. Minister to tell 
us what is going to be tite future practice 
and how people are going to he warned 
and saved, and also what would be the 
compensation, whether it will be the then 
market rate. Whatever may be the Con-
stitutional Amendment, m the case of in-
surance, the compensation was raised from 
Rs. 22 crores to 38 crores. In thc case 
of big people, it is always raised; whether 
it is the market value or whether it is 
fixed amount of compensation, whatever 
may be the case even after the Constitu-
tional Amendment, those bip people never 
stand to lose. What about the small 
peasants’* Will they be paid compensa-
tion on the basis of thc real value of the 
1and*> Also the paddy part should l?e 
taken into consideration.

With these words, I conclude, 1 re-
quest the hon. Minister to reply to the 
points that I have raised.

SHRI MOHANRAJ KALHNGARA- 
YAR (Pollachi): While speaking on the 
Seaward Artillery Practice (Amendment) 
Bill, 1972 I would like to point out that 
this Act was amended in the year 1949; 
it is nearly 23 years since this Act was 
passed. I would like to know from the 
Minister why, for 213 years, there was no 
talk about this amendment, why now 
they have brought forward this B ill The 
Minister should tell os whether, all these 
years, the artillery practices were going 
on smoothly or whether the Ministry 
had received any complaints that some in-
cidents had taken place. In  the State-
ment of Objects and Reasons, in the 
third line it is mentiooed, ‘No such noti-
fication can he issued by a State Gov-
ernment until the expiry of two months 
from the date of the first notification*. 
We have been having two or three emer-
gencies rod practices were going on ia  
some of the coastal parts o f M a  and 
then* is no need of Amending the Act
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course, when the emergency is there fre-
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quent practices should be conducted and 
are being conducted by the Navy. So, 
the two months* period may be too long. 
For this they can just amend the rules 
saying 14 days is sufficient for notification 
by the State Government. So, for this 
there is no necessity of amending the 
Act.

The hon. Member who spoke previous 
to  me mentioned about the compensation 
if there were any accidents. 1 would
like the Minister to be specific about die 
amount which would be paid if there were 
any accidents.

Finally, I would like to know before 1 
conclude, if theie were any occasions when 
such accidents have taken place during 
this period and what is fhe main purpose 
in bringing this amendment.

w a  ( a r c )  :
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SHRI p. K. DEO (K alahandi): I take 
this opportunity to congratulate the hon. 
Deputy Minister, the sole representative 
from my State, who has now adorned the 
Council of Ministers and has taken upon 
his shoulders this important portfolio 
Sir, even though die Bill is so simple, it 
envisages two important changes, that ist 
the power off the State Government is 
being taken over by the Central Govern* 
ment and secondly, the period of notice 
prior to notification is being reduced from
2 months to 15 days.

Sir, this is a question which vitally in*
terest the people of the coast and I do
not think how far it is proper for the
Centrtl Government to carry the message 
o f their intention, of this naval practice 
to  the people of the coastal ansa without 
the aim of the State Government They 
now eliminate the State Government, even 
0 t0ttf&r the  $tafe Ooweroment Iftaft agree* 
to fbfe unending Bill. How far they will

be able to carry this message to the peo-
ple there without the aid cK the State 
Government is a  very big question. For 
any artillery practice, life hazard is there, 
especially with our increased maritime 
and fishing activities mostly in the Cast 
Coast.

I would also like to know how far the 
Minister considers it sufficient that even 
15 days piior notice would be enough 
for the fishermen and for the other ships 
to shift to safer areas. I think it is a 
retrograde step and I request that the 

. Minister should hVtve a second thought 
over it

Regaiding thc question of compensa-
tion also, 1 would like to reiterate the 
demand made by the pievious speakers 
Compensation has become a dirty word 
in our Constitution, but even then, as it 
affects the small people and their live 
lihood, I would submit alternative liveli-
hood ftas to be piovided to them for that 
peuod, so that the fishermen etc. will not 
be kept out of job because df these exer- 
ciscs.

Since the Deputy Minister comes from 
my State, I take this opportunity to bring 
to his notice a sinister move made by the 
Centre to transfer some of the testing 
projects that are proposed to be had at 
Chandbali on the Balasore coast. There 
is la proof and experimental centre at 
Balasore on the Orissa coast, and that 
was considered to be the best site, and it 
has been functioning there since 1896 
Since 1967 there has been enough enlarge-
ment of its activity, and the number of 
the civilian personnel employed there has 
increased from 300 to nearly 700. Shri 
P. C. Sethi was the Minister for Defence 
Production before, and now Shri Vidya 
Charan Shukla Is irt charge of it. to  
the meantime, they had a  project some-
where near Itarsi for testing the artillery 
at la cost of nearly Rs. 12 crores. Since 
theij, I  find that a systematic attempt has 
been made by the Centre to shift that 
centre or some of the t ilin g  projects 
which have already been sanctioned for 
the Chandipor testing centre to !t4*U> ant 
as a result, the Committee of the De-
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fence Ministry on personnel have recom-
menced that there is surplus staff of nearly 
106 people and they should be retrench-
ed, Ah the problem of unemployment 
has been a burning one, to retrench near-
ly a hundred civilian people from Gbandi- 
pur in Balasore district which has been 
worst affected by drought and by cyclone 
this year would be giving la death-blow to 
the local people. The hon. Minister may 
easily give the answer that as it is the 
report dt an official team and he is only 
a layman and they are the experts, there-
fore. he cannot go over their heads, but 
such a plea is not going to satisfy us, 
because the official team never visited 
Balasore, but sitting somewhere in Cal-
cutta or Delhi they submitted their re-
port. That report has also been accept-
ed by Dr. Nagchfaudhuri who is supposed 
to be an expert on the subject. Even 
then, if there were any attempt by the 
Centre or the Defence Ministry to shift 
some of the testing projects which are 
scheduled to be had at Chandbali of 
Balasore district, then it would be a direct 
challenge to the youth of Orissa and they 
cannot swallow this bitter pill

When there was a change of Govern-
ment in Orissa, we thought that Orissa’s 
interests would be safeguarded, and more 
Central undertakings would be establish-
ed there. But we find that even what 
was established in the British days is 
now going to be removed elsewhere.

I would like to point out thai since 
June, J972, the following testing projects 
have been shifted, namely the Bomb 8 
MB-Morfar-RE, primary charges and se-
condary charges and primary cartridges 
and tail units. Bomb 120 mm. B-Mortar- 
Primfcry charges and secondary charges 
and primary cartridges and tail units, and 
propellant for Round 105 ADDST nor-
mal charges for radius 25.

Similarly, there is a long list of these 
tenting projects which should have been 
fired at the Balasore coast into the sea 
but which are being transferred elsewhere.
I t  has been proved that in the Itarsi test-
ing centre, some of this apparatus did not

work satisfactorily. As a matter of fact, 
some of the fuses to d  tail units have 
been returned from Itarsj to Balasore. 
Under the circumstances, 1 respectfully 
submit to the Minister that he should 
safeguard the interests of Orissa and give 
a categorical answer that there will be 
no shifting of any of these testing pro-
jects from Balasore, secondly, that there 
would be no retrenchment of the civilian 
personnel who arc being employed there 
and thirdly, that instead of shifting anv 
of the testing projects fiom B'Uiore, the 
testing projects there will be doubled, as 
it is considered one oft the most suitable 
projects an<j has been established and 
h&$ been functioning most satisfactorily 
since 1896.

With these woids, I request the hon 
Minuter to give a satisfactory reply to 
these queries.

SHRI B. V. NAIK (Kanara)- Mr 
Chairman, very recently, about a fort-
night back, on the coast of M>sori» out- 
sjde the district of North l&unara in an 
island called Nctrani, one of the unbuist 
shells belonging to the Indian Navy was 
spotted by some 14 people. All these 
14 people weie killed, virtually smashed 
to smithereens. I wonder whether the 
Ministry of Defence or its naval wing is 
awaie of this incident.

This was &n explosive that was found 
at a distance Of approximately IS miles. 
This was the site of the naval exercises 
during 1972. I would like to konw whe-
ther there is a search being carried out by 
the naval personnel particularly after the 
exercises ‘are over and thereafter the en-
tire area of the exercises combed clean, 
because as far as press—and other factu-
al—reports go, these simple fishermen 
who went there to oftcr homage to 
some durgj as well as. temple did not 
know what the shining object was.

I would request the hon. Minister to 
investigate this specific case in which 14 
innocent lives were destroyed for reasons 
which I  would not as yet call as their 
carelessness, but something has been mis-
sing by way of after-care, after the ex-
ercises have been carried ont.
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tn  this context, the local authorities, 

■whether it is the local district magistrate 
o r other authorities, have a better and 
m ore intimate knowledge. Now that the 
Indian sea coast is becoming more and 
more populated by mechanised vessels (or 
•fishing purposes, 1 think a tremendous 
amount care will ftave to be exercised 
by our naval personnel before they get 
into this kind of exercise. The mere fact 
o f the Central Government being autho-
rised to issue the notification for carry-
ing out the exercise should not blind 
them to the fact that the local authorities 
also know very much about the coast-
line the fishing habits of the people and 
the conditions prevailing in the coastline.

Therefore, whfle welcoming this Bill, 
I  urge upon the Centre and the hon. Mi-
nister to investigate this case in which 14 
innocent lives were lost in Netrani 
island on the Mysore coast and see that 

43w naval personnel undertaking such ex-
ercises take due care in taking the best 
advice possible from the concerned local 
authorities.

TH E DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I  am beholden to hon. 
members for their enlightened observation 
on this Bill. The amendments are more 
o r less enabling ones. There is nothing 
alreming ‘about them. They are not go-
ing to  give more powers. The powers 
are there already with the Government 
and no more powers are being conferred 
by these amendments.

Wherever there is a navy, in which-
ever country it is, these exercises are there. 
This is nothing new in our country. So 

there  is no question of terrorising the peo-
ple where these exercises are found to be 
necessary.

Regarding the compensation, many hon. 
Members have observed that due compen- 
afctkra is no t being paid to  the people. No 
«uch instance has been brought to the no-
tice of the Government where due com-
pensation is not paid. In  fact, the amount 
o f  condensation as fixed by the State G ov. 
crnment* according to some procedure is 
gftid by the Central Government The

Central Government does not fix the am -
ount of compensation. I t is the State Gov-
ernments which fix the amount of com-
pensation, and the Central Government 
pays after the amount o f compensation is 
fixed by the concerned State Govern-
ment.

Only in two cases <have the Central 
Government paid compensation. One in 
Tamil Nadu where Rs. 1,100 and odd 
was paid and in another case, an amount 
off Rs. 13,000 and odd was paid. No 
other case has been brought to the notice 
of the Central Government for the pay-
ment of compensation.

This amendment also does not give to y  
further power to the Central Government 
which it already does not have nor does 
it take away the power of the State Gov-
ernments concerned for fixing the pro-
cedure for the payment of compensation.

Regarding the other points which have 
been brought to our notice in this debate, 
in particular, Mr. P. K Deo has spoken 
about the proof and experimental station 
at Balasore, this Bill does not deal with 
the proof and experimental establishment 
at Chandipur in Balasore district. It is 
more or less the cofestal batteries which 
arc involved. So, the proof and experi-
mental establishment does not come into 
the picture so far as this Bill is con-
cerned.

Regarding the apprehension expressed 
by an bon Member about the inconveni-
ence caused to  the fishermen, I may say 
that there are adequate steps taken in 
this measure for giving proper notice to 
the fishermen concerned. 15 days' is given 
in the place of two months’ notice only 
in the interests of efficiency, and 15 days 
notice certainly is not a small period to 
give proper and adequate warning to  the 
fishermen concerned or to the people who 
inhabit a particular coastal jaarea. Be-
sides, this practice concerns more o r less 
the surface of the sea and not much land.
So, there i« no question « l  putting the peo- 
pie to great inconvenience a« far as this 
amendment goes.

Regarding the cantonment artas, I  am 
'afraid this Bttl does not concern the can-
tonments and so I  cannot enlighten the
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end about the cantonments.

The hon. Member Mr, Nalk raised a 
point regarding the lives ; lost by fisher-
men in the bursting of naval shells. This 
does not concern this Bill, but this the 
Government would investigate into and see 
that steps are taken to compensate the 
people.

SHRI D. N. TIWARI (Gopalganj): Does 
not the Ministry have any information?

SHRI J. B. PATNAIK: No information 
is there with m e now. We are discuss-
ing this Bill, and this has nothing to 
do with this Bill.

Mr. Mohan Raj spoke about the neces-
sity cK this amendment. As I have ob-
served this has become necessary in view 
of the fact that our Navy must function 
more efficiently and therefore the Cen-
tral Government Should be empowered 
to give proper notification, and not the 
State Government. The period should be 
reduced from two months to 15 days. 
According to  the Defence of India rules, 
no notification is necessary. Now the 
Defence of India Rules is being substi-
tuted. This amendment is brought for-
ward so that proper democratic function-
ing is there. With these observations I 
move that this Bill be taken into consi-
deration.

MR. CHAIRMAN; The question is:

"That the Bill farther to amend the 
Seawall Artillery Practice Act, 1949, as 
passed by Rajya Sabha, be taken into 
consideration.”

Page 1, line 4,—

for *‘1972’* substitute “1973’* (2)
{Shri y. b . Patnaik)

MR. CHAIRMAN: The question is:

‘‘That clause 1, as amended, stand! 
part of the Bill.”

'  The motion was adopted

Clause I, as amended, was added in the 
B ill

Enacting Formula

Amendment made:

Page 1, line 1,— 
for “Twenty-third” substitute “Twenty- 

fourth” (1)

(Shri /. B. Patnaik)

MR. CHAIRMAN: The question is:

'T h at the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was adopted

The Enacting Formula, oar amended, was 
added to the Bill,

The Title was added to the BUI.

SHRI J. B. PATNAIK: I  move:

“That the Bill, as amended, be pass- 
■ ed.” '

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, ,pws^o 
ed/*' ■

The motion was adopted

l i ie r t  SM tm ’
t te  quis- SHRI JYOTIRMOY BOStf i(SPiaiH»̂

Harixmr): t  have been ohce:;|« a tiri^ ^  
in the coastal battery practices and I 

part of have now to speak enbehalfof the peo- 
. jpte who suffer as a result <>f When , 

® t a k e : i; i ^ ; ' ^ / ' ^ m e n :
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their jab, which is their only source of 
livelihood. I’ov. do the Government pro-
pose to compensate those who ‘are forced 
to refiam from their only source of live-
lihood as a icsult of this practice? These 
are working people. I am not talk-
ing about the Indian CaibUc whose fish-
ing vessels may be doing fishing, nor of 
th© fishing vessels of the Imperial Tobac-
co. I am talking about the « mall fisher-
men, small boatmen who are prevented 
fiom pur<>uing their daily vocation It 
huitt tbeir fundamental rights; you are 
preventing a man from pursuing his legi-
timate sourcc of livelihood How do you 
propose to compensate them? These poor 
people cannot afford to go to courts and 
bring a writ pe'ition against the Govern-
ment. Thc Government should suo motu 
com? forwatd and say that if as a result 
o f coast battery practice the boatmen and 
fishermen are prevented from doing their 
job they would be ’adequately compensat-
ed for that period of time.

SHRI J. B, PATNAIK: For this, ade-
quate provision is made in the Act The 
District Magistrate appoints a Revenue 
Officer to go to that particular place and 
investigate into the cases of persons affec-
ted, whether they are fishermen or culti-
vators and a compensation is fixed. If 
the affected person is not satisfied with the 
rate off compensation so fixed, he can ap-
peal to the District Magistrate and the 
District Magistrate can revise it.

SHRI JYOTIRMOY BOSU: There is
provision for paying compensation for loss 
o r damage to property or crop I am 
talking about the toss of profession, loss 
o f the source of livelihood of boatmen 
and fishermen. This Govcrnmeni talks 
about samajwad, socialism and thc work-
ing class. How do Government expect 
these people to feed themselves when they 
are prevented from pursuing their voca-
tion?

SHRI J. B. PATNAIK: Under the A d  
o f 1949, compensation is payable for any 
'damage to  person o r  property or inter-
ference with the rights o r privileges aris-
ing from tbe artillery practice. So, that

point is covered. The rules of compen-
sation are framed by the concerned State 
authorities The Centre has nothing to 
do with it.

f  m  W7* fe T T

srffTTFT ^nrrf^nrr ^  f ,  r*r *rr *rpf)r

f w |  1

SHRI 1 B PATNAIK It Uiffc^s from 
Slate to State.

M1K1 JYOTIRMOY BOSU. I know 
that not m a single case a fisherman or 
hoitman has been compensated by the 
district authorities The Central Govern-
ment acqunes the right to fire their coast 
guns and prevent people from pursuing 
their vocation But they pass on thc buck 
to the Stale Government when it comes 
to pa} mg compensation. How ridiculous 
it sounds! Wh\ is it that Government 
is so hesitant to give an assurance on the 
flooi of the House that those who will be 
affectcd by this artillery practice as far as 
pui suing their vocation is concerned will 
also be adequately compensated?

SHRI J. B. PATNAIK: As I tfaid, 
compensation takes care of every aspect 
of the question including the lights and 
privileges The local authority has to de-
cide how much compensation is to be 
paid. Once it is recommended to the 
Central Government, the Central Govern-
ment pa>s the compensation In all the 
cases that h’ave been brought to the notice 
of the Central Government, compensation 
has been paid. (Interruptions) .

MR. CHAIRMAN: The question is; 

"That tbe Bill, as amended, be pass* 
ed”. 

The motion wan adopted
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DIP10MATIC AMD CONSUI AR OFFI-
CERS (OATHS AND Ff ES) (EXffcN 
SION TO JAMMU AND KASHMIR) 

BILL

THE MIN1STFR OF SI ATE IN THE 
M1NISIRY OF EXTERNAL A H  AIRS 
(SHRI SURENDR* PAI SINGH) Sir

I beg to move

’‘That the Bill to provide tor the ex-
tension of the Diplomatic and Consular 
Officers (Oaths and Fees) Act, 1948, to  
ihc State of Jammu and Kashmir, as 
passed by R a jja  Sabha be taken into 
vtonstdeiation ”

Ih t  Diplomatic and Consular Officers 
(Oaths and Fees) (Extension to Jammu 
and Kashmir) Bill 1972 seeks to extend 
the Diplomatic and Consular Officers 
(Oaths and Fees) Act 1948 to the State 
o f Jammu and Kashmir 7 his Act of 1948 
empowers out Diplomatic and Consular 
Officers in any foreign countr\ or at any 
other plact withm their jurisdiction, to 
administer any oath and take any affidavit 
and also do any no anal act which any 
notary may do withm the States com pil-
ing the Union of India

Originally the scope o f the 1948 Act 
Was limited to the former provinces of 
India It was first amended bv Adaptation 
Order, 1950, whereby the uord ‘provinces’ 
was substituted by thfc words ‘Pait 'A ' or 
Part *C* States’* la te r, us operation was 
extended lo the former Part ‘B’ States ex-
cept the State of Jammu and Kashmir by 
the Adaptation of Law (No 3), Order 
3956

The subject matter of the Bill is relat- 
able mainly to entries 2, 12 and 13 of the 
Concurrent List of the Seventh Schedule 
to  the Constitution and incidentally to 
entry 11 of the Union l is t  of the Seventh 
Schedule to the Constitution, which have 
t* eo  applied %  August, 1972 with suitable 
amendments to  the State o f Jammu and 
fcwlwttir by an order of tile President

Article 370 of (be Constitution

The mam object of this Bill is, therefore, 
to make legally valid the documents exe-
cuted before our consular officers when 
produced in evidence in a couit of law in 
he State of Jammu and Kashmir m the 

stmc nanner as m other States as ^cll as
10 n c the Rules made under the 1948 
Act itnp’icible to thit Stue is they apply 
to my other Snte m he Umoi of India

Set tion 8 of the 1948 Act tonfeis on 
the Central Government powers to make 
Rules to carry out the purposes of the 
Act md spells out certain specific matters 
with reference to which Rule? may be 
so made This scction does not contain 
any provision regarding laying of the 
Rules before Parliament I also, 
theiefore, take this oportumty to propose 
inclusion of clause 3 in the Bill, incorpo-
rating the standard provision laying of 
Rules before Parliament in Section 8 of 
the 1948 Act

With these words, I commend this Bill 
for the consideration of the House

MR CHAIRMAN Motion moved

“T hat the Bill to provide for the ex-
tension of the Diplomatic and Consular 
Officers (Oaths and Fees) Act, 1948, to 
the State of Jammu and Kashmir, as 
passed by Rajya Sabha, be taken into 
consideration ”

SHRI SOTS1NATH CHAT1ERJEE 
(Burdwan) Mr Chairman, Sir, this is 
a simple Bill which ha\ been bi ought to 
extend the provisions of 1948 Act to the 
Siate of Jammu and Kashmir and to pro-
vide for laving of i u Ics  before Parliament,

T t ike this occasion to remind the hon. 
Mimstei that the time has come when 
there should be a review of the working 
of the Act which was enacted as early 
as m 1948 I would like to know from 
the hon Minister as to on how many occa-
sions, to the notice or knowledge of the 
Government, the recourse has been taken 
to the provisions of this BUI. It has re-
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[Shri Somnath Chatterjee]

inained almost a dead-letier because of 
the simple reason that Indians in foreign 
countries try to  avoid a particular place 
where there is an Embassy or a  Consulate. 
Unless they are forced to go to these 
Embassies or Consulates, they avoid going 
to these places because of the most un-
sympathetic attitude that is adopted in 
these places specially towards Indians. 
There have been numerous complaints spe-
cially from student community that 
they do not get any assistance whatsoever 
from any of our Embassies and the Con-
sulates. This is a very .unfortunate state 
of affairs and it really requires that the 
Government should pay its attention to 
this important aspect

Another aspect is—I do not know whe-
ther the hpn. Minister has any knowledge 
of it—that so far as affidavits, or docu-
ments are concerned, so far as affirmations 
before a Diplomatic or a Consular officer 
in a foreign country o r any notarial act is 
concerned, how far these affidavits or do-
cuments in courts of this country h'ave 
been given effect to. It i$ not done be-
cause of the simple reason that under the 
Civil Procedure Code, there are provisions 
as to how affidavits haye to be affirmed 
and produced before courts of law. With-
out changing those provisions in the Civil 
Procedure Code which is a  much earlier 
enacttnent dealing with provisions regard-
ing filling of affidavits or affirming of affi-
davits, this law is being enacted which is 
not realty taken recourse to because the 
catfrts in this country are not prone to 
accept such affidavits and, on the other 
hands, the courts are reluctant to accept 
such affidavits.

I M S  fe n .

[Shri K. N. Tiwary in  the Chair.] 

There have been case laws aJao on this. 
Therefore, I would request the bon. Ml* 
nfctef to ascertain the petition, how fcr A 
provision like this has become an  effect!* 
jHWision. Why should the time of Parlia-
ment he wasted, unnecessarily, bx tctfag 
to  enlarge operation of an Act which fett 
do practical utility?

The other aspect which I would request 
the hon. Minister to take note of and to 
make suitable provisions at the appropriate 
time is based on the question of recipro-
city. So far as affidavits are concerned* 
those which have been, let us flay* affirm-
ed before a competent authority, even a 
judicial authority, in foreign countries are 
not accepted by our court of law in judi-
cial proceedings. There may be many 
cases where an Indian in a foreign coun-
try may have to file affidavits before courts 
in India. He gets an affidavit prepared, 
has it affirmed and sends it to India. Sup-
pose he is at a particular place which is 
far feway from our Embassy or Consular 
Office. Why shoul'd, for such routine mat* 
ters, he be made to travel all the way 
to the Indian Embassy or Consular Office? 
Why can we not make a provision in 
these days of reciprocity and greater in-
ternational intercourse, to Accept affidavits 
or other documents which are affirmed 
before competent authorities in foreign 
countries whom we can accept? Why 
should restricted facilities be given to  
the Indians abroad that they should get 
the affidavits affirmed only from our 
Diplomatic or Consular Officers? If 
the intention is realty to make it con-
venient for our citizens abroad so that 
they can participate in legal proceedings 
without much harassment, such a  provi-
sion as I have just suggested may he 
incorporated. This is my submission 
for the hon. Minister to oonsider.

So far as Clause 2 of this Bill is con-
cerned, it provides for the applicability 
of the provisions of the principal Act and 
the rule* made ttervunder to the State of 
Jammu and Kashmir. I  would have 
been happier if a specific provision had 
been made to give retrospective operation 
to far as Jammu & IM p O r fe concerned. 
Ifeere may he cases where in a court of 
tew in the State of J a m m  tod Kashmir 
an affidavit may have to he used or tome 
other 4ocw»mwrt m y  haw  to be m d  In a  
court o f law o r before some authority 
w&ich may have been affirmed and veri, 
tod prior 10 this Act coming 
The Act is not clear oft tfc& p«fa*ao4 H
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miU give rise to unnecessary question of 
.construction, whether this can be given 
retrospective effect o f not. 1 would like 
(0 know from tbe bon. Minister whether 
qr»f»orrtrr>g to him or bis Ministry, m  
Affidavit which has been affirmed before 
the coming into force of this Act will 
be acceptable to a court o f law.

1 now come to Clause 3 of the Bill— 
regarding rules made under this Act. 
The hon. Minister has himself said 
that in the present enactment of 1948 
there is no provision for bringing these 
rules before Parliament and that, in 
keeping with the present trend of legis-
lative form, a provision is now being 
m'ade for laying the rules to be framed 
tinder this Act before Parliament. So 
far. so good. But I would like to request 
the hon. Minister, since the present, pro-
posed provision m Clause 3 does not 
make it very clear, to lay on the Table 
all the rules which might have been 
framed under this Act so far—there can-
not be very many rules—so that Parlia-
ment can exercise its power, if need be, 
in keeping with the intention that is now 
"being incorporated under the proposed 
sub-section (3) of Section. 8 of the Act. 
These are my suggestions to the hon. 
Minister for his consideration and I would 
request him to give thought to this 
matter. Although the present Bill may 
not be suitable for the purpose of cover-
ing all the points, but these are matters 
1 would request him to take into con-
sideration and at least to  utilise the rule- 
making power for the purpose of making 
it more effective and not keeping it as it 
is»

MR. CHAIRMAN: Shri Bhogendra
lha—not here.

Shri J, Matha Gowder:

*SH*J J. MATHA GOWDER (Nfl- 
giriS): Mr. Chairman, Sir, on  the Diplo-
matic « td  Consular Officers (Oaths and 
TFees) (Extension to  Jammu and Kashmir) 
Bill* 1972. I  would like to say a few 
words on behalf of my party, the Dm- 
vldn Munnetra Kazhagam.

Sir, this Bill provides for the extension 
of the Diplomatic and Consular Officers 
(Oaths and Fees) Act, 1948 to the State 
of Jammu and Kashmir. 1 have no 
objection to the extension of the parent 
Act passed in 1948 to the State of 
Jammu and Kashmir. But, 1 take strong 
exception to the other provision through 
which the Government want to gloss over 
their lapse.

After 24 years of passing the parent 
Act, a provision has been made m this 
amending Bill for laying on the Table of 
both houses of Parliament the rules 
made under this Act. At the very outset 
1 Vould like to ask of the hon. Minister 
of External Aftairs piloting this Bill as 
to how this important parliamentary pro-
cedure escaped the attention of the 
Ministry for all these 24 years. I have 
no doubt that during this period of two 
and half decades the rules and regula-
tions must have been formulated under 
the parent Act So far the Parliament 
has not been given an opportunity to 
verify whether they have been formulated 
in consonance and in conformity with 
the piovisions of the Act. I do not hesi-
tate to say that the Government are 
guilty of bypassmg the Parliament all 
these years.

1 am sure, Sir, you will agree with me 
if I  say that the Government’s ignorance 
about parliamentary procedures cannot 
easily be condoned Similarly, if the 
Government were aware o f the procedures 
but had not cared to amend thc parent 
Act for the purpose of placing the rules 
and regulations on the Table of the House, 
then their negligence of Parliament 
should be condemned forcefully. In 
either way the Government cannot get 
away from the wrath of the House.

Sir, the Ministry of External Affairs 
has got a  plethora o f highly-paid officials 
with all the attendant paraphernalia. 1 
do not think that they should not be  
allowed to get away with this kind of 
serious lapse in not complying with the 
basic requirement of parliamentary legis-
lation.

♦The original speech, was delivered in Tamil
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Sir, I  do not know whether, even after 
ghis Amendment is approved, the existing 
roles and regulations would be placed 
before the House or the rules and regu-
lations that would be framed hereafter 
would be placed before the House. I  re-
quest the hon. Minister to clarify this 
point

When I see such a lapse on tbe part of 
the Government, I begin to doubt that 
there nught be many more such lapses 
which would have been swept under the 
carpet.

In the end, I would request the hon 
Minister to ensure that, if there aie any 
other s>uch Acts having no provision for 
placing the rules and regulations before 
the House, suitable amending Bills 
should be brought before this House 
without further loss of time.

With these words, I conclude.

fTRo ( s r o f m ) : *ror-

gft 'iTw f i w  
v r f w r  ( j m  sto : ( ^ -
^ r f l T  q r  t e n r )  fa&PF ifcft afr

5P ^ r T ;T ^ ' |  1
«r»f> cRr 3ft fan; ^
% ^  t f a s  ?r

ft?  J T f  «rr 1
s s f s p ?  srsr m m  ^rr t ^ t  1 1

t  HHWflT jf fa*n*r k w  f o r  * t  m  WK 

t f t x  % $r«r ^  
f e r  |  qpfffc §5fr * t£

^  ^  ^W lftovr ^  ^  s m x  %
... ^ . .. - -. - K y

T i'T O H sv  ^t k  v n ren : w v t v  
^ r t a r f a w #  i f t o r ^ w

^  m  f rt o n c 
^  |  i $ r f  v t t  % f r o

*ft *sr f o r  *rr<tf ^

^ r f e r r t  i srrqr ^  w f h :
CRT qr<Z* i fft $  fjr)
^ r r  *rr T$r t  fa  mft&m 370  srt 

#r in<T tprrfar*r 
5R §  s r rfa  fw ^r 3 r c  «rrc

5TR- #  3 i ^ r  ^ t  ?r <?? * rk  ^  m 
<r*Tir ?fr *  <rt 1 ?r$ g to
?r?ft I  1

stp t^  fa*aT |  f a  ^  s f t  sFnr^st 
tp tf  rr*=FT I W5T3T STS t  f a  
?iT n f a ^ T *  srrfr rr$*x ^  T|Tr

t ^ s T T c ^ f i R r  m ^ ^ a r T T i  

i r r w t  fa jW fre -*  s w 3" s r t  wrfgrr 
«rr 1 in f t  cr$ faT *  n ;fo tfa s  m 

f t  *rtr 1 < r <  ?tpt 
^ r r  I srw # n,fr ?m \  1
zrp? Wcfi WT'T T i  ^  I T 7 ? t

5TTWt f̂TPTH % ^FT^cT ’TRT
«rr ?rtT ^r^rr ^T fr^  «rr f% #  v r

f  ?rff Trar f  %  ^ i w c  %

217̂  5TPT ^  *TT «Pft |  ?
«pff »r̂ t ?rnr v i l d w  3 7 0  ^ t ^ ' iPm  

t  ? iN i ysE|ssrr % o t ' T ^  
w ^ T c r ^ t ^ t ,  ^ ^ r r s r ^  

| f 5 R r  q r  w f W  ^
^  ^  1 %f*R ^ r t  ^  ’irsprtr
«p^rr 5®n^rr i  s f *  ir r f^ T  3 7 0  

¥ t  f e r r  ^ tr t t  ?ft w  *rc§
% ^  f^rerf ^  f ^ r  s n w r ^ P T

^ r i f  ?r q«?ft 1
fp rR t w f l -  ̂ ft « r ?  Sr ^ wi vtr
^  W r  ^ r r  w l ?  ^ f t  »pt « r k

t^ F s c  *1^  apr ?nr t jftF r  

tftra: w *3  afrr ir fsw rr  *rr i
T'T 5ITOt w i t  ^  ^
w n f k  ^  T^sFrrf v r  t i f r  wrf^tr «rr 
<pt w r v t  W P t ^ f S
^ r r  ^ r % r  1
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T O  *rf ^  I 1 9 4 8  *T
gfr v r ^ f  snrr «rr «p t %  tfr *f t  

2r 5prr #  s n  «rc smj; ^  r t f  ? 
scr̂ r uTf fTpr 5r « r  sfa* t o  %
srpr«f <vr i sfr <r?fr *r ?f t  nr* |
s f w t  / r  *r p j *ffr s r m  srrf^spf w t  
? rfr f r r r  ^  ? jt?  r*f? % ^ r r  fr nq? ?r#r 

ir^Tcfr r h'i s m  *fir £  ? ^  *fi% 
^ r  ’cnr ^rrc wv s r t#  3f i

* r r ir e  s r m  i *  ifr  

?TiCt wpt *n/V t f r  q r  s w r  w * f r ?  t k  
5TPT TV ^  t *rfa?T tT
sprrrr g  «r sfir ? rn m  §? f t  ^rrff >

tt w & i  ?rr ^  zrr fr*fr sfrr cP ?  * n

17 hrs.

»jft W H *?? ?T<TT ( )  W T fn
^  r ^
TO T f- I $  % ^ r  m  WSTT ’STT̂ fTr ^
far 3ft *R3T $*T f r f w z  q m t  f  ^  qrrsri
tpT trrffogsr tT^ft^r f^'d'lT 1̂ HT

^ s r c f r t  f a ^ r  § w f p r  'SnTr #  * M t  
sm rjp fa  ? qrrEwrnfc

% qpT S^MT T O  ^  fRTJ t  f a  
sft 5TR «R  W  t «TTT 

$T «RT^ I  *R% *F5T<fa fW R 
«RT#|*—

*ft gw tr w  v ® c * r  ( ^ r r )  

t  s p r ^ tt ^ r r  p  i t o  * r  n « r -

««rrqftr n $ ta *  ^  anr T fr ft i 

i * r n r s m r  w t w  arr^t
T *  I

t f t  * j p r *  i n n  ^  *tp?> x\$cx*  
**t q i W  whp fwf^‘%  % «rar<f?r ?rf 
« p F ^ r t % T O  ^ r  t c  x m  

*m , i t ? r | f  i r w r t  f a  194 8
^  gft ^ r t  9R7 «rr i # i p # r » r m

fr* R  Trnff^r 7 w  ^ r n  f*r*fir 

% ^ P n TT ? f t  5 t ? r ^ ^  

a v a f t f m s t f  ^ > t o  #  #3f 

^  t^ tt  irqrr ?ft» f r  t r  ^ t5 t t  i 

ii^r ?r? frnaT ^snr |

\\heie  d IcgisUt'on rule, subiule 
bvc law tit. framed in pursuance of 
the Constitution or of the legislative 

functions delegated by Patlamtnt to 
a suboidinilt authoutv is lud Ktore 
the IloUiC, ihe period specified in 
the Constitution or the relevant Act 
fot which it is required to h* laid 

shall bL completed before th* House is 
adjourned unt Ju an! lau i proro-

gued, unless otherwive provided in 
the Constitution ot the relevant Act”

19 4 8  ^  s r m  i irrsr

1 97  J t  • ^  ^  ^  ,fTr3f 3 ^  ^  

srrft^nT xm f a  t o  tfr t c  s*r 
f>ranqfY t ^ t  w  i r r #  k f t  w  

»rcr I  *flr ^  5TTT €  tfFH r ^ I T  |  f a

whether those rules which were framed 
bv the executive agcncies were ever exa-
mined by Parliament or by the Subordi-
nate I egi lation Comnvttee

5 ft i t t  t f f p  #■ srsfrnr

^  f ®  ’Terr ?r$t 1 1  O T r  *Rr5re 

tr^  ^crr |  f a  sft t t s r  fr r r

efT^ |  ^  5 ^

qrfm T O f  I  I

*rm Jr «r? «ft t o t  I .

“So, however, that such modification 
or anivulment &lwl 1c without pre-
judice to  the validity of anythmrt 
previously under this iul«/’*
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'SfTcTt 4  * R t f a
$ « w  srt ^  |  $  f a n  m  f a *  $*t i f t  

flWr | ( srm  e m r ^ f w f s m ’t  1
fff ?T?$ *T 1948 % W f % «F5T»hr
*fr w  #  srnr f t  »r*r 1 w r ^ r  

*ftf grnr sffr | ?
* 5 ^  «rrt % ^ r  % apt$ s r i f w r  «tpt 

*pft *p^r f  t »rot 5̂  WTT«^^% 
f a  :
The court can examine those rules and 

tee  whether those rules are in accordance 
with the Act or not

m  w  en:? srrfaaPT ^  |  1

i t t t  t  f a  *rs*r
«rc v S f t  1 * m  | w
w r ^ n  ? 1948 3T?r qrpj-T % srptct

w  *ptt fa r  *ftr srn m  
$  m i  1 #  w ra r %  m z  v f j j t  
% f m m  % o t t t  cperr ? * 5

i ^ s r a r r  ?m ?r 1 1 t o  %

f a r  m  «rrarr |  srrfvsnT
t f ^ $ f c r r t f a * W T O 5 [ i t * r 3 r < r c  
m  i f f t  *rj g r ^ r  *ft ^  1 1  
%fa?r ?rfr wrr ^rrsr 3  t |  |  sfh:

|  f a  ?T3R ^  ^  q r  T #
wtf»r 1 «ft s rp f t  «rr f a  t o  
flft Star «rc r #  a r m  1 ^ f a *  #  t< i 

3$  i * r  m  M ^ h  f r r
f s r t s r t  <rratf |  m srt

f e r  tfcrarfasr <spran^' g it *ptt stf?  
«Fff^ |  ? frw  v^flr |  f a  ^
f * T  35TP  ̂ ^  5FR%  f  S i f t  jjjft ipfcg fTTKTR’

awr «rH3P 1 ai^r fo tw  wi^r $ r s r i t  %

#  %  « r p r r  a f t  t  * r  * $ •  w^r i ,
W ^ t  arNr i to r  wVri 1 v w  |  

f a  :
1

4haQ H  wSOuwi »i»iodk» to the validity 
o f anything previously done under this 
rule.

w ftS irw  w i  i r r w r  «r?w
^nri 1 #  * f m  |  ?rr ^

^ T  >pHr ? ITT?^ OTT

spt $  *tQ S t  ?Tf^ T t%  *Pt t  I
%f3R%SR 2R7% ^  <rrr4 3W srro
t r ^ F ^ f ^ r  ^ t ,  9*pct#f^p 5T?ft-
?rft ^ir ^  |
t t  « r f w R  f a ^  qpft ?rt fjfaT ^nrf^r 1 

1 9 4 8  % VI5|5 afr
^  STHiT WX T% |  %ftt w w r  spR 

»t«it 1 %fa!f *r? € fa  ^  1 1  * m  
«m% wrrsr ^  T$rr 1 1 ^  

g  f a  ? r rr  w j ^  tftx vti? t n  eft
srsBpr ifrarr ? s r t s t  Htrt «$r ^ f t

^!T f f  ? 5*r ^ T R  apt
2̂?T ? n w ^ r r  I  ? fP^TI < W  W  fa?T 

W>t 7n% «PT irsp I  fa  f?R?t
q r  f o n  ^  1

%fa*r h w  t o  n% ^ft ^ c f t  t  f a
1 9 7 3  % 5Tf 5TRT ^ft TTFT «PT̂ T ft 3TT%
f a  ^ft f ^ n r  #  w &  % r̂nflpr 
w  1 v rfa T  ^T^ft ^r^Ttj ^Nft 

? «ftr «rt ^ f s t  ^  f ,
^TfiT SRT g v r  ?

SHRI 1NDER J. MALHOTRA (Jammu): 
Mr. Chairman, 1 most heartily welcome 
this Bill But here I would like to re-
mind this august House tbat in every ses-
sion this kind of Bills are being brought 
forward by Government for the extension 
of one legislation o r the other to Jammu 
and Kashmir On previous occasions also, 
I have advocated that whatever legel ar-
rangement is required or procedures to he 
adopted, it should be seen by the Central 
Government that in no legislation from 
now onwards the words ‘except the State 
of Jammu ar.d Kashmir’ should he there.

As Shri Bade did, I  would not tike to  
get into the controversy whether arffefc 
370 should be abrogated « r «pn* of fee 
change he brought in the Conttitttfon be* 
cause hat is a matter often discussed on 
the floor of this House. Bttt Si* principle 
piincfele 1 am in Agreement with him.
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Why should we the people of Jammu and 
Kashmir State, suffer? The people of Jam-
mu and Kashmir elect their representa-
tives to this House; we voice their case here 
and people also expect that they should 
be benefited by their representatives being 
here. The hon. Minister will say that this 
is a wider question and he is not in a po-
sition to answer it. I am only trying 
to  remind this House that on previous 
occasions only also we have tried to pin 
point the attention of Government and 
this House to this basic problem existing 
today.

I would only like to lefer to one obser-
vation which my colleague, Shri Bade, 
made regarding the State of Jammu and 
Kashmir. He said th'at the Central Gove-
rnment is always nervous and touchy about 
the State The fact is otherwise; it is not 
the Central Government or the State 
Government that is nervous ad touchy, 
but it is the Jan Sangh which is touchy 
about the State of Jammu and Kashmu.

SHRI R. V. BADE: I have said that art! 
370 should go

SHRI INDER J. MALHOTRA: He does 
not understand art. 370. That is my diffi-
culty.

Sir, I would here like to say this: that 
whenever sincere and genuine efforts are 
being made by the Central Government 
and the Government of the State of Jammu 
and Kashmir to normalise the political situ-
ation there, the Jan Sangh party always 
opposes any kind of these efforts. So, 
let me once for all tell my hon. friend that 
the people of Jammu and Kashmir State 
know where their benefit lies and to which 
kind of leadership they should look upon 
to  better their future. Sir, the people are 
alto aware as to what role at the different 
junctures, When the crisis existed in the 
State o f  Jammu and Kashmir, the Jan 
Sangh or the ESS played there. 1 will be 
fa ilin g  my duty**

SH m  R. V. BADE: We are not fcgainat 
the point that Jammu and Kashmir should 
be  integrated with the rest of India.

S*r T t ’f i s t  |  %  $ e t

*t* »

SHRI INDER J. MALHOTRA: Since 
Mr. Bade is interested to know what kind 
of dialogue has been t;oing on between 
Sheikh Abdullah and the Central leader-
ship or other leaders, I would like to men. 
tion, with your permission, that Sheikh 
Abdullah is as good au Indian citizen as 
Mr. Bade is. (Incrruptions) It is only the 
Jan Sangh who do not accept that Sheikh 
Abdullah is an Indran citizen. If efforts 
are being made to normalise the political 
situation in the State and if the plebiscite 
front is coming forward to join the Con-
gress party and reaffirm its faith in the 
accession, what objection have Mr. Bade 
and the J*an Sangh got? (Interruptions).

SHRI FAGANNATHRAO JOSHI: 
(Shajapur) Where was the affirmation 
first?

SHRI INDER J. MALHOTRA: This only 
proves the sinister design on their part to 
see that there should always a political 
instability m the State of Jammu and 
Kashmir. But I would like to tell them 
that we the people of Jammu and Kashmir 
know how we can normalise our political 
situation and how we can better our rela-
tions with the rest of the country.

In the end I would again like to im-
press upon the hon. Minister that he may 
kindly once again convey our feelings to 
the Law Minister to see that whatever 
procedural things are required, they should 
be done, so that henceforth every kind of 
legislation which is passed in this House 
should automatically apply to the State 
Government of Jammu md Kashmir.

SHRI S. M. BANERJEE (Kanpur): Mr. 
Chairman, Sir, I rise to support the Bill but 
I also share the views expressed by my 
hon. firends that a  decision should be ta-
ken m the House that any Bill which is 
passed in this House should also cover the 
Jammu and Kashmir State, because we 
have all accepted that Jammu and Kashmir 
is an integral part of our country. Hopes 
are given by my hon. friend Shri Inder 
J. Malhotra about which, if they come true, 
I  shall he the happiest person, if the ple-
biscite front dissolves itself and merges
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[Shri S M Banerjee] 
wtth any progressive section or progres-
sive political party

When we speak on this Bill, it really 
reminds me of the said plight in which the 
Indians arc when the) go abroad and of 
thc behaviour meted out to  them by our 
d.plomats there Mr hon friend Shu 
Somnath Chatterjee has mentioned this 
end t A'ould like to go on lecord and I 
would lil e to get an assurance from the 
hon Minister to the eflLU, as to 
how the problem could bei solvtd 
I  know m UP that when our Indian go 
abroad to England, especially to I ondon 
they aie not helped by our High Com-
missioner or his> si ift Out India House is 
only famous for any thing to r tho Indians 
and that is, for good Indun fowl They 
onl> go there for a cheap and good Indian 
food Otherwise thc behaviour meted out 
to them is reall> very sad and is a sad 
commentary on our diplomats tn iorcign 
countnes

I had the occasion to meet some of our 
diplomats when I went to Czechoslovak n  
There I  saw that most of our diplomats are 
as posh as the diplomat* in those countries, 
but when it comes to the question of giving 
aid to the people they feel so helpless 
I do not know whether they want to do 
anything or whether they are so helpless 
because of the lack of power or the lack 
o f authority with them 

AN HON. MEMBER Lack of effort 
SHRI S M. BANERJEE Lack of effort 

may also be there The amount they sptnd 
is so fabulous It is a fantastic amount 
which they spend I am told tha* wc 
have to prove before the world that India 
is a sovereign and independent country 
and we have to fall m line with other 
ambassadors. Thev say that we ha\c to 
fall m  line with them As Ambassadors and 
representatives of a poor country whose 
leaders from the Prime Minister down to 
the Deputy Prime Minister talk of 
austerity day m  and day out, 
should we behave in that fashion 
in tbe foreign country? I t is 
a lad  commentary that when there Is 
race gomg on between unemployment 
and starvation io oa r country, our Ambas-

sa d o r abroad  Should lead a luxurious life 
1 am rUem ng to this matter knowing 
lully that this will not be answered Stul i 
would like this to go on recmd The 
Indians who go abroad get a very bad im-
pression about the functioning of oui Em 
bassics rhere may be some exception* 
but generally speaking, they do not help 
us This is a general complaint which vc 
receive from the students md Scientist*, 
wno asre abroad Some qualified eiimne- 
eis abroad wanted to come bajc to Indi 1 
when a call vias guen here and when the 
Hon Minister Mr Subramaniam said that 
jobs would be given to them Ih tii ap-
plications were not even sent 'irn, and they 
wuc treat d shabbilx I have already for 
warded two or three applications of that 
type

My lion friend Shri bomnatn (h u t 'M  
|cc rai ed th t point about th . aitulavit 
If anybody gets that duly tmhomed ffi 
davit will that be valid here> thc present 
Bill gives the impression th it an o i l1* 
or affidavit might be accepted m the coun-
try but not in Jammu and kashmir ? 
want to know fiom the I on Minuter if 
that is thc intention and if any High Court 
his not accepted it I am sure that the 
High Courts do not accept such a dtc 
hration or oath or affidavit

Another very important problem was 
raised by Shn Daga Clause 3 of the Bill 
says that every lule made under this Act 
shall be laid before both Houses o f 
Parliament I want to know whither the 
rules framed after the passage of thc Bill 
m 1948 were laid before the House or not 
1 am told that they were not laid That 
being so, you can imagine the tate of the 
rules framed under this If  the rules fra-* 
med under the 1048 Act ha e not been laid 
on the Table of the House m 1973, we 
can imagine what will happen to  the 
rules which are going to  be framed 
under the present Bill Am I to take Jfc 
that the rules to  be framed in 1971 wiU 
be laid on the table of this House only 
after my obituary reference? I want at 
clear asurance on this point that the rules, 
will be laid on thc Table of the House* 
Thai is exactly why Shri Somnath Chat- 
tefjee and I  opposed an earlier Bill and a t 
a  result of that opposition certain roles a n t
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regulations were kept in the Library of 
Parliament though they were not laid here 
We want to lead the 1948 rules before 
pioceedmg further with this Bill I want 
a ruling from you on this point I 
have not read those rules and l h-ne been 
speaking from memory, from presumptions 
and assumptions I would lik** to get at 
le is t  on t p«<?e of the rules before procee 
ding further

MR CHAIRMAN No niUng is requi-
red The minister

SHRI S M BANfeRJFE f am new 
member, but you art here since 1952

If you have re id thc rules, I accept it

MR CHAIRMAN 'i ou are a very old 
and intelligent member Ihe Minister

SHRI SURFNDR A PAI SINGH Sir 
I am thankful to hon members for their 
participation m thc deb ite I found 
from their remarks that as far as the 
question of extending the Act to Jamcnu 
and Kashmir is concerned fell members 
have supported th i meisun. They have 
however taken this opportunity of mak 
mg certain obsei\itions not in res id to 
this Bill but m re t m l to the 1948 Act 
Mr Chatterjee said that the time has 
now come when we should re\iew the 
1948 Act to find out whethei there are 
any flaws m it and some changes are 
necessary That is a suggestion for ac 
tion to which we will give the utmost 
consideration He also asked whether
Affidavits made prior to the passing of
this Bill will be accepted as admissible 
evidence or not We do not envisage
any difficulty, because even though this 
Act has not been extended to Jammu 
and Kashmir, the courts m Jammu and 
Kashmir have at] along been accepting 
these oaths and affidavits made outside 
the country as admissible evidence

SHRI SOMNATH CHATTERJEE Are 
there any instances?

SHRI SURENDRA PAL SINGH
So for there has been no difficulty in the 
working of the Act, I  am told because 
in  the Jammu and Kashmir Evidence 
Act them is a provision which says that 
oaths and affidavits authenticated by our

consular offices abroad m n  tv* accepted 
by the courts m Jammu and Kuhmii 
On that basis, they have been accepting 
them m the past But I do agic< tV-u
tli<• i;> not a legally fool proof ai 1 inu 
ment I hit is why we have come for 
ward lu plug this loophole JHe a!s:>
sjid something about oui embassies ab 
road not being hc’pful The same poin 
was madj by Mi Bmcrjec also Ths
is a completely difieient matter alto0 -
ther

SHRI SOMNATH CHATTFRJhF 
It is import irt because th;se arc the 
officers before whom tht affidavits will be 
w orn

SHRI SURENDRA PAL SINGH 
No officer of any embissy of India ab 
road is expected to crcatc any difficulties 
for any of our nationals abroad It is 
then duty to give the utmost help to our 
nationals abroad If there are any stny 
cases where any officer has not acted 
properly, it can be brought to our notice 
and we will take action

SHRI S M BANFRJEE Let our dip 
lomats abroad first tike an oath that they 
will beh-ive then they can ask others 
to take oaths

SHRI SURENDRA PAL SINGH 
Mr Banerjee has made a sweeping re 
mark about the functioning of our offi 
cers abroad This is not the proper 
occasion for me to give a detailed reply 
but 1 am not inclined to agree with all 
that he said about the functioning of eur 
embassies By and large they have been 
functioning efficiently In case there are 
any compfeunts we will certainly look 
into them Mr Bade and Mr Inder J 
Malhotra brought m a larger question of 
Jammu and Kaslimir as such

SHRI R V BADE My question was 
Why have you not made it with retros-
pective effect?

SHRI SURENDRA PAL SINGH 
The main burden of his speech was why 
article 370 of the Constitution should 
not be done away with and why should 
not all Acts passed by the Parliament
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[Shri Surendra Pal Singfel 
automatically extend to tfammu and 
Kashmir This is a much wider issue 
Hon Members know fully well the back-
ground of the Kashmir case and they 
also know that all the provisions of our 
Constitution do not apply to Jammu and 
Kashmir State but, gradually, by and 
large, more and more provisions of our 
Constitution are being made applicable to 
Jammu and Kashmir This particular 
Bill is an example before us We are en-
acting this law which will be extended to 
Jammu and Kashmir To bring in the 
larger question of Jamrau and Kashmu s 
integration at this stage is not ically cal 
led for All I can say is that Jammu 
and Kashmir State is ad much an integ 
ral part of India a* any other State even 
though it 'does enjoy a certain special 
position

SHRI R V BADE There is a 
provision 10 the Bill that this will come 
into force at once Why have you not
made it with retrospective effect?

SHRI SURENDRA PAL SINGH 
There is no need to give any retrospective 
effect to  this Bill As I  said earlier, we 
have had no difficulty in the past It is
only for the future As I  have said,
there is a flaw in the present arrangement 
and we are rectifying it It is not ne-
cessary to give it retrospective effect As 
regards the Rules made under the 1948 
Act, I  am not m a position to say strai 
ghtway whether tiny  have been laid on 
the Table of the House or not All 1 
can say is—

SHRI S M BANERJEE My point is 
Do they exist or not7 If they exist 
whether they have been laid on the 
Table or not?

SHRI SURENDRA PAL SINGH 
The Rules certainly do exist The Rules 
have beep made under the 1948 Act and 
I  am sure, we can make them available 
to  hon. Membera I am not m a post- 
Una to a*y whether Hwy were actually 

m  the Table of the House. th e  
ftnfea whitfh wltt be jwule ftwn w v  on* 
fftyris, sn'cter this Act, will be laid m  

TaWe of the House. These Roles 
be made available to  hon. Members

and they can see If there k  anything 
wrong in them, they can make suggestions 
and alter them also

Sir, I  do not think there is any other 
point which requires any reply from me. 
With these words, 1 commenced that the 
Bill be taken into consideration

MR CHAIRMAN The question is

That the Bill to  provide for the 
extension of the Diplomatic and Con-
sular Officers (Oaths and Fees) Act, 
1948 to the State of Jammu and 
kashmir as passed by Rajya Sabha, be 
taken into consideration"

The motion nas adopted

MR CHAIRMAN Now we take up 
the tlause-by-clause consideration of the 
Bill

There is no amendment to clauses 2 
and ^ So 1 will put them together to 
the vote of the House

The question is

That Clauses 2 and 3 stand part of 
the Bill”

The motion was adopted

Clauses 2 and * wen added to the 
Bill

Claust 1— (Short title and commence-
ment )

MR CHAIRMAN. There is an amend-
ment to clause 1 by Shri Surendra Tsl 
Singh

SHRI SURENDRA PAL SINGH:
1 move

Page 1, hue 4,—

for “1972” substitute “ 1*73" <30

MR CHAIRMAN- The question is;

Page 1, line 4^*. 

for "Itfr substitute W  (2) 
The motum wag adopt*&
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MR CHAIRMAN Ttw question is

“H a t  clause 1, as amended, stand 
part of the Bill’'

The motion h o j adopted

Clause 1, as amended, was added to 
the BUI

MR CHAIRMAN Then, there is an 
amendment to  Enacting Formula by 
$hn Surendra Pal Singh

Enacting Formula

SHRI SURENDRA PAL SINGH
I  move

Page 1, line 1,—

fo r  "Twenty-third” substttute "Twenty-
fourth” ( I )

MR CHAIRMAN The question is

Page 1, line 1,—

for  Twenty-thirtl substitute ‘Twenty-
fourth* ( I )

The motion was adopted

MR CHAIRMAN The question is.

“That the enacting Formula, as amend 
ed, stand part of the Bill”

The mot ton *as adopted

The Bnactmg Formida, as amended, was 
added to the Bill.

The Title mov added to the Bill

SHRI SURENDRA PAL SINGH- I 
be t to move

'T h a t the Bill, as amended, be pas- 
«eT

MR. CHAIRMAN* The question it: 
"Itot the Bill, as amended, be pas* 

The motion was adopted

17 30 h rs.
CIM-MATOGRAPH (AMFNDMrNT-* 

BILL

THF DEPUTY MINISTER IN THF 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM B1R 
S1NHA) Mr Chairman Sir, oh behalf of 
Shri I  K Gujral, I beg to move

“That the Bill further to amend the 
Cinematograph Act, 19S2 as passed 
by Rajya Sabha, be taken into con 
sideratioo ”

•This brief Bill which is before the 
House seeks to amend the Cinematogra 
phic Act mainly in one respect th is 
is to brmg the provisions of the Act in 
to force in the State of Jammu and Kash 
m ir With this, the provision of the 
Cinematographic Act will he in force 
throughout the length and bicadth of the 
country

At present, the regulation of the 
cinematographic exhibition is earned out 
under an old Act of the State Govern-
ment dating from 1933 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) On a point of order I was 
searching for the Act which they have 
mentioned m the Bill namely, die Jam- 
mu and Kashmir Cinematograph Act 
1898 I could not get hold of this 
Therefore I was unable to study the Bill, 
the House is not prepared for this

SHRI DHARAM BIR SINHA, 
That is how they use in Kashmir If 
it is translated into A D  the year is 
1933

SHRI JYOTIRMOY BOSU I could 
not get it

MR CHAIRMAN Now you try to  
get it

SHRI DHARAM BIR SINHA 
The Government has the active support 
of the State Government of Jammu and 
Kashmir in its effort to substitute th»  
old law by one that is applicable to the 
rest of India and thereby brmg unifor-
mity all over the country Towards 
this end, a  Presidential Order entitled 
the Constitution {Application to  Jammu 
and Amendment Order 191%
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[Shri Dharam Bir Sinha] 
had been issued and published in the 
'Gazette of India, Extraordinary, Part
II, Section 3(i), Hated 24th February
1972. The present Bill is the link in 
the chim of action.

The Bill before the House is a brief 
one and its provisions speak for them-
selves I would not like to take the 
time of the House m elaborating them 
I should mention, however, that the 
opportunity provided by this Bill which 
is mainly intended for introducing thq 
all-India Act into Jammu and Kashmir 
is being utilised by the Government to 
make a minor amendment in Section 8 
of thc Act. This minor amendment re-
lates to the procedure in respect of rati-
fication by Parliament of the rules made 
under the Act. The rationale of the 
provision is very simple as it seeks to 
bring the procedure in line with the mo-
del procedure prescribed in this behalf 
by Parliament. T need hardly add that 
this amendment is a necessary and lea- 
sonablc one.

I have no doubt, Sir, that all Sections 
of this House will give their support to 
the Bill.

I now present thc Bill for the consid-
eration of the House

MR. CHAIRMAN* Motion moved: 
“That the Bill further to amend the 

Cinematograph Act, 1952, as passed by 
Rajya Sabha, be taken into consideration.

•"SHRI R. P. DASS (Krishna £ar): Sir, 
this small amending Bill seeks to extend 
the provisions of thc Cinematognph Act, 
1952 to the State of Jammu and Kashmir. 
1 1am unable to fully support this Bill 
because through this Bill total anar-
chy in Culture and corruption that has 
been let lose all over the country bv the 
Principal Act of 1952 is now being exten-
ded to the State of Jammu and Kashmir 
also. I feel that jt would have been much 

better if the Cinematorgraph Act of 1952 
was suitably modified and brought before 
this House in a comprehensive form in-
stead of bringing this small amending Bill. 
That could not much good to the country 
Including the State of and! Kashmir. 
Sir, the Act of &52 teas been drafted h

such a way that it has enabled the spread 
of nuny such ideas in the country through 
our cinemas, which run counter to our 
civilisation and cultuic. The cinema is the 
most powerful mass-mcdia anti it should 
not have been treated *0 lightly. The 1m- 
poiunce of this media fs no where re-
cognised in the legislation. Fvea after 2.1 
years of its enactment, the Government does 
not seem to have realised the hold of the 
cincmj over thc masses The cinema is 
not iust a form of entertainment like songs, 
dances hteialuie etc. Thc impact of the 
unma as a mass-media should be propetly 
undei stood As a result of the neglect of 
this aspect, many such vulgarities and inde-
cencies are allowed to be shown in the 
cinemas which are not m keeping with 
our culture, tradition, social and 
moial values The producers dir-
ectors. the finmciers and those who cer- 
tiiy a film foi exhibition viz, the Censor 
Board, pay stfant attention to the social 
and moral values ot a fiim icsulting m 
widespread anti-culture and anti-social 
contents in most film which are doing 
much harm to the country. We hear much 
discussion is going on whether kissing 
should be all-owed in Indian films I see 
no ground for discussing such subjects as 
kissing and passionate embracing in pub-
lic are absolutely contrary to our culture 
and can never be peimitted in Indian 
films Hardly can such vulgarities be per-
mitted in the films in thc name of modern-
ism. Perhaps some affluent and sophisti-
cated people think that such things 
should be permitted in the films 
as they are part of their way of life P*n 
they should not forget that in our courttrv 
80 per cent of thc people live in villages 
and only 20 per cent live in cities and 
towns and out of that 20 per cent also there 
are labourers and factory workers and 
other toling masses who do not share the 
views of the so called members d f the 
affluent society. Many of them are either 
poorly educated or not educated at a ll  A 
huge mass of these poor, simple and il-
literate people with a different sense of 
values of life visit the cinemas as their 
only source of entertainment and the pro-
jection o f obscenity nudity, crime and sug-
gestive eccnrfs of immorality etc., in the 
films is having a very advene effect on

* The original speech was delivered in Bengali.
r*,,,t.........*"

>
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the i i »irds wh«h is deiumental lo the 
mdivdu I and the socicty Ub a whole Ih c  
pctpiw « c nj, u> the dugs> aou puhaps 
th ruJ ’if eh  s and the Government also 
■wan* to icoui i<« their d^gcneriUon of 
down fall as this may blunt their strug 
clc for existence and thus tht Govern- 
nent md tht reactionary force, hope 
to benefit from th»s Although the 
■Government could have aroused their keen 
ness to stjw*glc and h c ln d  them to de 
\tio p  stIf confidence m d self r«, idnue 
through sui.h a powerful mas*, modi i as 
films bat I un afaid that thev -ire i luc 
t ml to do so Sir an Lngli-vh fortnightly 
of < iJ i t t i  named J a Jhwm J h  Ki in 
m their issd* ditcd 28 12-1872 has 
stitcd how the censor Board is helping 
in iU si my mg our society Under the 
heidmg corruption at the hu*.ht m Film 
Censor Board they have stated that there 
i deep rooted corruption m th j Central 
Board of Fjlra Censors They c i on to 
siy

The Cine film Reform Association of 
India Cakutta drew the attention of the 
said Board to the fact that it had been 
gr tnt ng certificates to Films which contai 
ned m them very indecent and obscene sc 
enes and postures and asked for putting a  
cheek over such films m the intcicst of tht, 
publ c but all in vain

Now there were films bemi? circulated 
in the market which weic highly mdeccnt 
and obscene and against the Censoring 
rules some of them were named below

Zaroortt Dr> Raha Sunned Rammir 
“k a  I akshman, Sahzada B ibul Ki Galiy in, 
Dr X Doct Aur Dushmm *11 Hmdi 
which were highly indecent and obscene 
and censoring rules had been thrown to 
the wind vpparently for au^stionable rea 
sons Which demanded immedia*.. ( B1 tn 
qrnry to locate the red  culprits behind this 
anti social game, m the interest of the 

Society

1 want to submit Sir, tin t the cim e be 
hind the production and exhibition of such 
obscene films «  the Cinematograph ^ t  of 
1952 The Board of Film censors w-as 
«m«|ttjted upder that act But the method 
o f appomtmemt of the Chairman and other 
numbers of that Board w very faulty 
They are either Ignorant of the situation

pi evading m the Film world or an  reluc 
tint to keep themselves informed It ha* 
been pointed bv the Khot>la Committee 
th xt most of the Chairman of the C e*i or 
io n u or filn s us this beith wh iv on 

U uiskt ftom on post and before getting 
nr the r k i  ilu p n Thi> utilise this 

po tin" i‘ a pi kirn, p h  e What sei ous 
nes> mJ sinecrj’> cai be expcetcd cf them 
m ihi. mittcr ot cc^inne; lihis fo public 
exhibi I hey h ir ii> s c my films
units,-, forccd to do so when some contro 
\tisy  t,enir tcs ovei in> lilm Moreover 
Sri it his been stilcd the khos1 i Com- 
mfttve Unt in most etses the pcrsomc’ ot 
the Rej.onu VJ isory Committees Fxa- 
mimne < ommittces and reviewing Commit-
tees aie pooilj i luc ted or even mal edu 
cntcd If this b tht eomposition of the 
cxammmq Comruttecs then theie i no 
wondtr that all sort of mdecencv \ulj>anty 
and enidtnvss ia  K  nc permitted in our 
films in the nun oj modernism The sole 
•urn bung the extinction of the maximum 
amount of mone^ from the cinema g ’jmi 
public Th1* mun contents of the films 
which are Box office Hus is sex apreal 
Iilms without sex glamour fall to click 
This, is the condition today and this condi-
tion has been allowed to prevail by the 
members of the \arious Committees men 
tioned earlier ^ir c en today these 
membi s arw pud Rs 10 per day as con- 
\eyance lllowance If members are to 
be found on 10 pci Ji> then no wonder 
th it such membeis will be from very 
ordinary strata 1 b j i t \e  th it the Cmenn 
tograph Act of 19V> is the root cause of
ill these evils I will thetefore request 
he Minister once aiain to bring forth a 

comprehensive ler 1 mon instead of this 
pivCe-m eal legislation

le t  li the shoitcom nts of the Pnnw* 
p d Ael he removed and i  mo Itfied com-
prehensive Bill brought fctfore this House 
This will go a long wav in uhahilitating 
our film industry on the right lines in 
keeping with our national tradition and 
culture Let the Ctnsor Board bp con-
stituted without educaLd ^nd learned peo-
ple Them only such films will be pro-
duced which will have educative as well 
as entertainment valqes and our people will 

really benefit from such films
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•SHJtl U .  KATHAMUTHU (Nagapat- 

tfriam)r Mr. Chairm'an, Sir, the Cinemato-
graph (Amendme i )  B M, 1972 N a smnjl 
piece o f legislation seeking to  extend the 
Cinematograph Act, 1952 to  the State of 
Jammu and Kashmir and to  provide for 
laying before each House of Parliament 
the rules made under the Act.

Though there is nothing particularly ob-
jectionable in the amending Bill, I would 
like to refer to certain wider issues of 
public importance. The parent Act has 
been in operation for the past 21 years. 
Tbe Government must have definitely 
gained adequate experience to understand 
the drawbacks and deficiencies of tne 
parent A ct It would have served a more 
useful purpose if a comprehensive legisla-
tion for removing all the Bills of cinema 
industry had been enacted by the Govern-
ment and then the approval of this House 
had been sought for extending the same 
to the State of Jummu and Kashmir It 
it regrettable that the Government have 
not done this thing. Instead, the Gov-
ernment are seeking the approval of the 
House for extending the parent Act with 
all its inherent lacunae to the State of 
Jammu &  Kashmir.

Since 1952 many Committees have gone 
into the working of the film industry and 
have made valuable and useful recommen-
dations. More particularly, the Kholsa 
Committee appointed a  few years back 
has made many far-reaching recommenda-
tions for not only removing the ills of 
the Aim industry but for also ameliorating 
the working conditions of lakhs of work-
ers In the film industry. While replying to 
the Debate on this Bill in the Rajya Sa* 

the hon. Minister assured the House 
that <a comprehensive legislation incor-
porating the recommendations o f the 
Khosla Committee would be brought for-
ward Shortly by the Government. During 
the last session of Lok Sabha, ray hon. 
friend Shri S. C  Samanta brought forward 
a f t M e  Member's Bit! for redressing the 
OvftiiiiiQld woes o f the cine workers and 
other low-paid employees in the film in- 
4M ry, At that iimft also, wbtte beseech-
ing tfee Up*. Member to withdraw h it 
Bift, t ip  hon. Minister assured the House

* n »  original speech was delivered in
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that the Government themselves would1 
bring forward a legislation for the wel- 
H rt o f  the lakhs of oiae workers. So 
tar, nothing has been done by the Govern-
ment in fulfilment o f the assurances given 
to both the Houses of Parliament, but 
now we are atked to approve this amend-
ing Bill seeking just to extend the parent 
Act passed in  1952 to the State of Jammu 
and Kashmir.

Since 1952 various rules and regula-
tions under the parent Act must have been 
framed by the Government I  need not 
say that such rules and regulations are 
•he nec-^sarv accompaniment of anv Act, 
which help the officials to achieve thc ob-
jectives envisaged in the Act. I am at a 
loss to  understand the hesitation on the 
part of the Goveinment to place before 
the House such rules and regulations In 
fact, this House must have been given 
long time back to verify whether the rules 
framed did conform to the provisions of 
the Act. Though I welcome that a pro-
vision seeking to do that in this amend-
ing Bill has been made, I want to request 
the hon. Minister that all the rules and 
regulations which have so far been fram-
ed by the Government under this Act 
must be placed before the House for its 
scrutiny

Now, I would in brief refer to the 
chaotic situation prevailing in the film in* 
dustry. The film is a powerful mass me-
dium through which modem values of 
life, high idealffts and rational thoughts, 
and revolutionary zeal to  cope with the 
numerous problems df modern life could 
be propagated among the  masses. Even 
forgetting for a moment that revolution-
ary ideas are not put through this power-
ful mass medium at least for the purpose 
of establishing a  socialist society in the 
country the film could Have been used 
for spreading among the ma*«e» the tenants 
of socialism wfcich seems to  be tM c  ob-
jective of the Government I  am  ta rty  
to say that there is no  protfsiOQ ift the 
Cinematograph Act to  enwtt* thitt 1phat 
do wo see in actual day to day lilo? 
orfme tlirfilers m  fS&jfc. O im t& m  &  
« fm  pandering to M  *tt|*ar ** tfco 
p # # k  m  In abundaac*.

............. . ........ ...
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latioQ in saying that on account of such 
films degradation and decay have set in 
our society and the people of pur country 
have lost their cultural moorings. It is 
high time that this trend is reversed with 
the help of legislation. It must be en-
sured that the film becomes a medium 
through which faith and confidence are 
restored in the minds of our people. It 
must also became an instrument for creat-
ing a healthy environment for future ge-
neration I am sorry that the Govern-
ment have woefully failed to make the 
best of this powerful medium for the good 
of the country and for the welfare of the 
masses.

Cinema industry has become the profit- 
motivated mainstay of a few greedy film 
magnates. It is no longer a mass medium 
for the good of the public If you look 
ut the recent pictures, they are unrelated 
to the day to day life, unimaginative in 
their contents and they are just depictions 
of unreal fantasies. The present Cinema-
tograph Act has no provision to say whe-
ther a particular film could be shown to 
an adult or not. There h  also no provi-
sion in thc Act to transform cinema into 
a useful mass medium for the good of 
the people. Inspite of the fact that the 
KhosUa Committee recommendations ge-
nerated a good deal of debate and dis-
cussion thtoughout the country, the Gov-
ernment have not yet thought it fit to 
bring forward a comprehensive legislation 
giving effect to  the satutory suggestions of 
the Khosla Committee, which will in turn 
remove the ills in the industry and trans-
form it for the benefits of our people.

Before I conclude, I would just refer to 
the pitiable position of the lakhs of cine 
workers. Barring the top actors and act-
resses, alt others are just at the mercy of 
the producers and financiers. In one 
wOTtf, f can say that they are their slaves 
in bondage. I  am deeply pained to say 
that they Wave not yet been given any le-
gislative protection by the Government 1 
would urge upon the hon. Minister that 
fee should a t the earliest bring forward a 
comprehensive legislation both for regulat- 
ing th *  cinema "Industry and for the good

of the cine workers as also for the re-
moval of unsocial influence olT film among 
the masses.

With these words, I conclude.

ssr f a s  ( T O n f t )  
i T F F f h r  * r f t a r r ,  $

% y c iflv-i srf?r *f r t

s tp tr  srsfsKT ^ t t  g 1

s ft ^rsr f %  m te n  f a j r o j
1 9 7 2  TT f3RK s m  

.  v m t  5T=TFT f w  % I m *& cr, f o r  f% 

W &  3TRT fc f% #rJT s fta r t

^ fa rrr  ^  ^  ft?  ^  sfrr sffosrer,

£ w r  wr7?rr w f t  t  
f a w r r m  i f t  ^  to

f t  w r c r  qft srarscrr, s fr r  
t^F?rr * r V  m w

Jr T tsp ^ rr  tf t  g w  r t f t  ^  f 1 

«ft t  

' j n ^ - w f h :  %  * r n q - 1 1 f o r  f a  

% wft qfr-
fa s r  |  f a  q f a f a w , 1952  t o  

3ft TOwft *ppfoa?r
% «TT 1 I#?!? 3R  % fatft
WT3PT % 5RT w  5 W  TO fespEpp *T3rf

n  r m  ^ trtt t  srt ^  f m t  

%  ? ? ^ fc T  s m rr t  srfc t o r t  

c n m e r r  $r ^ r f t  s f n r a r  ^ ? r r  |  eft 

x v m  %  srftr s ra rC t

|  f t  %m? r JR  ^  UffeTcT f t  33?fT

t  * ftfa  t  fa  ?*rr* xv% %
i r m f t  1 1 w  W w
% 37TT 5̂  m m  f a
aft m  f^rarvfarfwf, 2 95 2  % f̂ wr%

*pt  % t ?
srm«Hr5r ^rr t  fa  *far ?ft t o  

m  w < |fa? r |, ^ r s w r r
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% f a f c w  % 3 t t t  2rw t f t  w r ^ f i  

^  wr t  f a  ^  *> ift
¥ &  % sR rfcr % w i w  f o r
^  m  % £mfaT«rt *ftr w m  v t  
^ r  t o  wrr <mr sn ^ r ^ t  ^  %  w f a r a - 
W w r ,  % ? r t %  ^  *rt£ |  3*r% 
a rm  ^Rcrr sr^rcT  ^  w r ft  

f m f t  v t ,  w r  srfa-r $  * f a  * r r  v j N r  
| ,  sm rn ; t t  i ^ r ^ t  ^  v f e w  s f tr  

*gPwT s r r ^  § t ?r%, $  w w d 'i gfa? an?

?rrar 1 1 w s r %  fa tf t  * f t .  
* raw  *rt arrf ? m ffr  ^  * n f ^  1 

f*r | f o  *nr f t r ^ w ^ r
f W T  ^FcTT Sjfa WRRTT ®Ft 91 GFTT 
* t ? f i  * ftr  I  1

f ? r H  w  w s i # % «r$
W  >nfrT % s p rn w r  T t  3ft ^ i m
3m  « t W t r  §srr |  i&fo 
* ftr srern^r * r c tw  % snrr, ^ r t ^  
m=m#RT w f t  « r^® r *ft *prcrar ^  ewr 

snfcfk 3ft % s tt tt  ^  ^  

TflFoSr^ f^TWF 5T̂ T *T7 SR^cT f^TT *PTT 

|  * ftr *ft fRT^: ^ rr n^rar
*rm $r s f t  w i w  % ?n%

% T O ffr v t  w  w ? r  ^ r r  % w &
WHfcf «ft? W ^ T  3FC3T I  *fa“

srerpft ^ r r

$  »
SHRI C T  DHANDAPANl (Dhara- 

puram ): Mr Chairman, Sir, this Cine-
matograph (Amendment) Bill, 1972 
serves the very same purpose which 
the previous Bill did. This Bill has a very 
hrojted scope H ie measures which was 
enacted In 1952 was amend in 1972 
afjer two decades. So, the Government 
could gain much experience out of it but 
they failed to  bring a  comprehensive Bill 
covering a wide raage, bringing such mo* 
Hificatiora which qpuld be accepted by 
many more people,'
'  The cinema fc a powered and pur-

jWarftA wwBum g f  m»»a MUjMmtaaAMi

Not only that. 1 would like to  say that 
this is a Central legislate®. Cinema is 
an educative medium, We have jtaken 
education as a State subject, but now we 
bave taken the unema as a Centrtil sub-
ject This country is a  compo&ite country 
consisting of various cultures, languages 
and habits But we have to take this 
medium m a different aspect The Cen-
tral legislation will not serve the purpose 
because the different attitudes of the peo-
ple of this country will show a different 
thinking in this field

In this connection, T would like to say 
that this should be shifted to the State 
list and then only the State Governments 
Mill go into ihe details* and will do the 
needful to the people according to their 
wishes and tastes

Fheie were two committees called the 
Patel Committee constituted in 1952 'and 
the Khosla Committee consisted m 1968 
which submitted their recommendations in 
1970 But the recommendations of the 
Khosla Committee have not been imple-
mented except only one and that was more 
widely discussed among the youth and 
sometimes among the elders also. The hon. 
Deputy Minister who is young might be 
knowing about that Sometimes they 
might have discussed it privately and also 
publicly

Now, about the Censor Board> the 
Government have nominated certain mem-
bers to the Censor Board. 1 do not know 
what is the criterion for appointing the 
members to the Censor Board. The mem-
bers of the Censor BoardJ as my previous 
speaker said here, do things according 10 
the whims and fancies of the local pe^pte* 
For example, X want to state one instance 
here Something which is* inconvenient to 
the Central Government k  not M g  sen- 
aored For exany^e, pur State Govern-
ment, that is, the Tamil J*a4u GdjŴ TO- 
ment, constituted, a  committee V> m  
the matter o t the dispute betwepq I f t m  
and Tamil N&du on C*|?YWy Vftiot, f t p  
committee was discqssing i$)pts
aqd that d fc w w ft **» flfetw** ty  tfr* 
Stale unit o U b * l ^ % £ d ,  to* m  1**> 
o a t PtiEmittsd to be m M*** i« {hear
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tres because there was a  line of announce-
ment in it, namely, that tbe committee re-
gret to say that there wfcs delay on tbe
part of the Central Government in the
case off the Cauvery water dispute. Be-
cause the committee spelt out certain 
things in one sentence, the picture was not 
allowed to be exhibited. I do not know 
what democracy is and I  do not know what 
reason the Government is going to ad-
vance for this.

Thirdly, in the State Government we 
exhibited certain films The theatre con-
sists___

MR. CHAIRMAN. How much time 
would you like to take?

SHRI C. T. DHANDAPANI: Ten mi-
nutes.

MR. CHAIRMAN: You may please 
continue on the next day. The discussion 
is not concluded. It will be taken up on 
the next day.

18 hrs.
BUSINESS ADVISORY COMMITTEE 

Twenty-third Report 
THE DEPUTY MINISTER IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI B. SHANKARANAND):
I beg to present the Twenty-third Report 
of the Business Advisory Committee.

18.01 hrs.
The Lok Sabha then adjourned till Eleven 

of the Clock on Wednesday, February
21, 1973/Phalguna 2, 1894 (Saka).
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